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LOK SABHA DEBATES

L O K  SABHA

Tuesday March 31, 1981 ICkaitra
10, 1903 (Saka).

The Lok Sabha met at Eleven of 
the Clock

(M r. Speaker in the Chair)

OBITU ARY REFERENCE

Mr. Speaker : I have to inform 
the House of the sad demise of Shri 
Gajraj Singh Rao, who was a Mem-
ber of the Third and Fourth Lok 
Sabha during 1962— 70.

Earlier, he also served as a Member 
of Punjab Legislative Assembly dur-
ing 1952— 62 and was Chairman of 
its Public Accounts Committee for 
more than 5 years.

An active parliamentarian, he 
took keen interest in parliamentary 
activities and served as a Member of 
various Committees of Lok Sabha.

He was a veteran freedom fighter. 
He was also founder Member of Maha 
Haryana Movement and suffered 
imprisonment in 1930.

An eminent social worker, he 
worked for rural uplift and community 
development and development of 
small-scale and cottage industries 
in Haryana.

He passed away at Karnal on 29 
March, 1981 at the age of 77 years.

We deeply mourn the loss of this 
friend ard I sure the House will

274 L.S.— 1

join me in conveying our condo-
lences to the bereaved family.

The House may stand in silence 
for a short while to express its sorrow.

The Members then stood in silence 
for a short while.

WELCOME T O  INDONESIAN
PARLIAMENTARY DELE-

GATION

MR. SPEAKER : Hon’ble Mem-
bers, at the outset, I have to make 
an announcement.

On my own and on behalf of the 
Hon’ble Members of the House,
I have great pleasure in welcoming 
Hon’ble Mr. Kartidjo, Vicc-Speaker 
of Dewan Perwakilan Rakyat (Par-
liament of Indonesia) and the Hon‘ble 
Members of the Indonesian Parlia-
mentary Delegation who are on a 
visit to India as our honoured guests. 
The other Hon’ble Members of the 
delegation are :

1. Mr. R. Soeprantijo, M.P.

2. Drs. Suryadi, M.P.

3. Mr. H.M. Soewardi, M.P.

4. Mr. Mirdin Kasim, M.P.

5. Drs. Aloysius Aloy, M.P.

The delegation arrived here 
last evening and will be in India till 
6 April, 1981. They are now seated 
in the Special Box. We wish them 
a happy and fruitful stay in our 
country. Through them we convey 
our greetings and best wishes to the 
Parliament. Government and friend-
ly people of the Republic of 
Indonesia.
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Radio Programmes in Konfami

*598. SHRI EDUARDO FAL-
EIRO : Will the Minister of
INFORM ATION AND BROAD- 
CASTING be pleased to state :

(a) Whether Government are 
aware that Konkani is by far, the 
language most widely spoken in Goa;

(b) what is the total broadcast-
ing time of All India Radio, Panjim, 
and how it is distributed (language- 
wise) ; and |

(c) the steps taken to improve the 
quality of programmes in Konkani 
and increase the time allotted to 
them ?

THE DEPUTY MINISTER 
IN THE M INISTRY OF INFOR-
M ATION AND BROADCASTING 
(KUM ARI KUMUDBEN M. 

JOSHI) : (a) Yes, Sir.

(b) Total broadcasting time of 
Panaji is 327 hours per month. 
Language-wise percentage given to
various language is indicated below

Konkani 40%
Marathi • 18.9%

Hindi • 9 '6%
English 24-9%
Portuguese • 2.6%

Sanskrit

0̂CO0

(c) The Panaji Station constantly 
makes efforts to improve the quality 
of its programmes including Konkani 
broadcasts. The time devoted to 
programmes of Konkani-language 
by Panaji Station is considered to 
be adequate.

SHRI BAPUSAHEB PARUL- 
EK A R  : He may be allowed to speak 
in Konkani.

MR. SPEAKER : I f he has given 
notice I would have allowed him.

SHRI EDUARDO FALEIRO : 
May I ask the question in Konkani ?

MR. SPEAKER: My reply is the 
same.

SHRI EDUARDO FALEIRO : 
I would really say that this House 
must take notice that some Members 
are allowed to speak in their own 
language whilst others like myself 
are not. I have nothing against 
Mr. Parulekar Speaking in Marathi 
but I should be allowed to speak 
in Konkani.

THE MINISTER OF INFOR-
M ATION AND BROADCASTING 
(SHRI VASANT SATHE) : You 
can ask the question in Konkani. 
I will reply in Marathi.

SHRI EDUARDO FALEIRO : 
Konkani is the official language of 
the Union Territory which I repres-
ent here. It is the language of a 
large number of people outside Goa 
also i.e. throughout Konkani area. 
It is recognised by the Sahitya Aca-
demy.

In the context of the All India 
Radio there are three major sugges-
tions and requests and I should say, 
demands on behalf of the people 
of the territory, I would put before 
the Minister these demands. The 
first thing is the upgradation of the 
regional news unit in Konkani. 
It is an assurance which was given by 
the Congress Government in 1975- 
76. It was included, I understand, 
in the Report of the Ministry for 
that year. Therefore, it must be 
implemented. There are two other 
important things to make that station 
effective on the lines which this ques-
tion suggests, viz. to have a fullfle- 
dged light music unit and an outside 
broadcasting unit so that the unit 
can go to the villages and record 
programmes, live programmes, pro-
grammes of human interest. These 
are the three demands made by me 
on behalf of the entire people of the 
territory. Will the hon. Minister
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consider them, as in fairness they 
should be ?

SHRI VASANT SATHE : I 
thank the hon. Member for making 
these useful suggestions. I assure 
Jlim that all these suggestions will, 
jnot only be considered, but be imple-
mented at the earliest.

SHRI EDUARDO FALEIRO : 
While thanking the Minister----

Mr. SPEAKER ; You are not 
still satisfied ?

SHRI EDUARDO FALEIR p : 
I am very happy that he is possibly 
doing whatever he can. In Bombay, 
Bangalore and other places there 
are many channels. In Bombay there 
are three channels and one channel 
is fully devoted to the Marathi med-
ium. Will the hon. Minister consi-
der this humble request and demand 
I am putting here that there should 
be a channel in Konkini in Goa ? This 
is also very much important. What we 
have the relay centres of the T V  in 
Goa, in view of the fact that a 
large number of people know only 
Konkini, will there be some emphasis 
on Konkini programmes so that the 
people of those areas are involved ?

SHRI VASANT SATHE : These 
suggestions require te ch n ica l consider-
ation. It will not be immediately 
possible for me to say “ Yes’* or “no” . 
As far as the relay centre is concerned, 
it will only be relaying programmes 
from Bombay. We cannot inter-
polate. But we shall consider what-
ever is technologically feasible.
Once we have the relay centre, how 
programmes produced there can be 
fed into the station will be definitely 
considered.

* ft  tfRto q o  ?arT* :

srcwr fa
^  40  T O f c  2TFT %

^  t  ^  i s
srfcsft *T| 24  T K TC  v ttx  f i p f t

3ft |  w rit

9 i  ^
?rnn sn̂ rr stst m  x m  

|  fa  irff sir srr ĉ f p i i
% fair i zfq  f ,

^  I  ^  ^ ^  ^
fa  ^  ^Tn % fair

W  ^PT ^  |  ?

sft W ff  ^  ScTT̂ T
% faq ^  f̂r srn?̂

^  |  ( w s m )

srsero : st pt  t o

^  ^ srtt  |  ?

TOfcf STS : 5*7 3̂  t
fa  sfrff ^

§ r̂rcr r̂̂ TRTK

I  i
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=3̂  % fa *  r i i f k n r r it ^  |
w  *rn fa  ?f^sfr fa r̂r

^  »rnr ^
fa  srihff ^

t o  ^ fr  i i f t ,  %fa!T

t , ^  ^ncr ^  t  i

urwrf in r^ r : srsra
^  ?fTT t ,  ff«T «flT

3rt?r # ff^ r t , %
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ipr sr#r ftrawff |  ftr

ftwsff, 3  iRff tfr *f ^ t t r t  =*ifh7 g 
ft; 3T*rn: 3  w  s r a  n  w  
s r tI  |  i ?

«ft ap*5<T a r e  : 'TRT 5ft

*rrf ftRrnrcT :r | f  ?rrf | ,  sr»rc *t pt -  

f w  *rc**r % t r t  v'if f t n ^ r  gr eft
ift  ITO fa^TT?, sp?* TT 

fT?PC ^  I

PROF. M ADHUDANDAVATE: 
Is the hon. Minister aware of the fact 
that Konkini language is like a beauti-
ful coloured rainbow ? It is not at 
all one dialect. In Goa different dia-
lects are spoken. From Goa, up to 
my constituency, Ratnagiri there are 
different dialects. Therefore, while 
having the Konkini programmes 
will you see to it that the various 
contours of the Konkini lanuguage are 
properly covered ?

WiTW : STiT TriTfircf
<rr*r fa r  fa t  f t  nre
ftsrr f  i

srafff mS : irg srtpfr srnr ^  

I  i

We will be very happy and it is 
our desire to be as colourful as the 
rainbow itself. We will definitely try 
to see how the various colours can 
be taken care of.

MR. SPEAKER : Question No 
599 —  Mr. Ram Gopal Reddy. 
Absent. Question No. 6oo —  Mr. 
Chandrashekara Murthy. Absent. 
Mr. B.V. Desai —  Absent.

55TTT i
o t f t  |  srfa:
^  t  i forcr • |
iptfw z wt. !: • •
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MR. SPEAKER : Question No* 
6oi —  Shri Phool Ghand Verma. 
Absent. What a unanimous decision I

Question No. 602 —  Mr. K. 
Lakkappa. Absent. Mr. H.N. Gowda.

Violation of companies act 
by M/s. Sudarsan Liners Ltd..

*602. SHRI H.N. GOW DA : 
SHRI K. LAKKAPPA :

Will the Minister of LAW, JUS-
TICE AND COM PANY AFFAIRS, 
be pleased to state :

(a) whether it is a fact that M/s. 
Sudarsan Liners Limited, Madras 
is violating Companies law under 
Section 417 of the Companies Act

(b) If so, action contemplated by 
Government against this company ; 
and

(c) if not, the reasons therefor ?

THE MINISTER OF LAW, JUS-
TICE AND COM PANY AFFAIRS : 
(SHRI P. SHIV SHANKAR ) :
(a) This company was found having 
defaulted in complaying with the 
requirements of Section 417 of the 
Companies Act, 1956 inasmuch as 
employees* security amounting to 
Rs. 3221/- was not deposited in a 
special account in the State Bank of 
India or in a Scheduled Bank or in 
the Post Office Savings Bank Account 
in terms of that section. However the 
default has since been made good on 
20-6-80, When the said amount was 
deposited in a Sepcial account in 
Central Bank of India, Madras.

(b) and (c): Necessary action for 
-the aforesaid default is under consi-
deration.

SHRI H. N. GOWDA : Sir, I 
would like to know when this Sudar-
san Liners Limited came into being 
and the value of the assets of this 
Company. Is it not a fact that the 
same persons who are on the Board o f 
Management of the Sudarsan Chiti 
Funds are on the Board of Manage* 
njent of the Sudarsan Liners Ltd.
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SHRI P. SHIV SHANKAR : 
Sir, the Sudarsan Liners Limited was 
registered on loth March 1976 in 
Madras with an authorised capital of 
Rs. 50 lakhs divided into 5 lakhs 
equity shares of Rs. 10/- each. I 
agree that some of those on the 
management of this concern are also 
on the management of the Sudarsan 
Chit Funds.

SHRI H.N. GOWDA : Sir, the 
Minister has a dmitted that the same 
persons are on the management of 
this Company. It is said that whatever 
money they got by cheating the 
public through Sudarsan Chit Funds, 
they are trying to invest here by mak-
ing good all the money which they 
have got by Cheating the public. 
So, I would like to know whether the 
Government contemplate taking 
action to attach the properties of this 
Sudarsan Liners Ltd. by amending 
the law if need be, so that the publi c 
may be repaid the amounts.

SHRI P. SHIV SHANKAR : 
No. So far as the question of Cheating 
by Sudarsan Chit Funds is concerned, 
Sir, we had undertaken an inspection 
within the meaning of Section 209A 
of the Companies Act. Some irregula-
rities have come to the fore and action 
is being taken for the purpose of 
eliminating this complaint. Matters 
have also been brought to the notice 
of the Reserve Bank of India as also 
.the Department of Economic Affairs.

On the question of what exact 
dimension this problem should take,

* this is a matter which would be con-
sidered in depth in consultation with 
the other Ministries concerned.

T.V. Centre at Guddapah

*604. SHRI K. OBUL REDDY : 
Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state :

(a) whether there is a proposal 
ior installation of a T.V. Centre at 
Cuddapah ;

(b) if not, whether Government 
propose considering such a proposal, 
in view of the fact that Cuddapah is 
a Central place for Rayalaseema 
area and two neighbouring States of 
Karnataka and Tamil Nadu ; and

(c) whether Government propose 
taking up feasibility survey for instal-
ling the T.V. Centre at Cuddapah 
shortly ?

THE DEPUTY M IN ISTER  IN 
THE M IN ISTR Y O F IN FO RM A-
TION  AND BROADCASTING 
(KUM ARI KU M U D BEN M. 
JOSHI) : (a) to (c). There is
no proposal to set up a T.V. 
Centre at Cuddapah during 
the Sixth Plan period (1980-85) due 
to constraint in resources. The re-
quirements of Cuddapah would be 
kept in view while formulating 
future plan for expansion of televi-
sion.

SHRI K. OBUL REDDY : Sir, 
the Minister has stated in his reply 
that due to constraint in resources, 
Cuddapah could not be considered 
for setting up a T V  Centre in the 
Sixth Plan period. May I know from 
the hon. Minister whether nay other 
towns in the country have been selec-
ted for T V  centres in the Sixth Plan 
period and the basis or the criterion 
on which they are selected and the 
names of the towns selected and whe-
ther it is considered that Cuddapah 
is of less importance than the towns 
selected ?

SHRI VASANT SATHE : As 
far as T.V. centres are concerned our 
first objective is to reach all the capital 
stations. Then we are also taking in our 
view areas of larger coverage of rural 
population. For that in the Plan sub-
ject to the constraint of resources it is 
proposed to set up four T.V. centres 
at Ahmedabad, Bangalore, Trivan-
drum and Gauhati and either r e la v  

centres at Kasauli, Murshidabad, 
Madurai, Kodaikanal, Asansol, Vija-
yawada, Cuttack, Panaji, Varanasi, 
during the Plan period 1980— 85.

PROF. N.G. RANGA : What 
about Hyderabad ?
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SHRI VASANT SATHE : 
Hyderabad is already going on. It 
has already a station. We are going 
to make it a ful-fledged programme 
production Centre.

As I said the other day, there 
is constraint of resources. Although 
there is heavy demand everywhere 
that they'want T.V. but it has very 
low priority. I told you the other 
day that the Total Budget is Rs.
32 crores for the entire Ministry 
which comes to nearly 48 paise per 
capita for the whole year and in 
this we have to do all these things. 
It is really not possible. Therefore, 
jmy friends will have to bear with us, 
whatever we can do we will defini-
tely try to do.

SHRI K. OBUL REDDY : 
Guddapah city is situated in Rayala- 
seema which comprises of five dis-
tricts with a population of one crore. 
It is industrially developing many 
instrument plants. Sugar mills are 
there. A  number of spinning mills 
and paper mills are being set up 
and it is trijunctional point between 
Andhra Pradesh, Karnataka and 
Tamilnadu. In view of its strategic 
importance and in view of its fast 
development, will the hon. Minister 
reconsider and set up a T.V. centre 
in Guddapah during the Sixth Plan 
Period ?

SHRI VASANT SATHE : I
agree that Guddapha is an important 
centre in an important region. Un-
fortunately it is not covere i  the mic-
rowave link system of thf P & T. 
Had it been covered that, there could 
have been some possibility of having 
a realay centre.

PROF. N. G. RANGA : What 
about Tirupati ?

SHRI VASANT SATHE : 
Tirupati is a different case.

As far as Cuddapah is concerned, 
I may tell ny friend, the idea is to 
service the largest number of people 
particularly the rural areas. We are

now thinking of upgrading: 
the A IR  station at Cuddapah 
from 20 kw to 100 k\y. You will be 
happy to know that this has - 
been included in the Sixth plan 
itself. Therefore, you will have to be 
patient as far as T.V. u  concerned.

sfWfff 3W  surf : Zl sfl
fsf4 % w rr  frr sffsrsr
T p ? cfr =fh7 m ;  tfrrcrew 
% '*fi iff ’I r f f  Hi
sr<rr ? in; fri% if iff ^
srgcf m r  |  ft:
flnf differ 1

MR SPEAKER : Question does 
not arise.

arc : st pt

1

Oil exploration Programme
+

*605. SHRI RAJESH KU M AR 
SIN G H  :
SHRI RAM A CHANDRA 
RATH :

Will the Minister of PETROLE-
UM, CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether the oil exploration 
work has been going on as per the 
scheduled programme ;

(b) whether Government have 
finalised any programme to speed 
up the oil exploration in the 
country ;

(c) if so, the details of the pro-
gramme ; and

(d) the extra funds allocated 
for the purpose ?

TH E M INISTER OF PETRO-
LEU M , CHEMICALS AND* 
FERTILIZERS (SHRI P.G. 
SETHI) : (a) Yes, Sir. Except for 
the set-back caused by the distur-
bances in Assam last year.

(b) to (c). A Statement is placed 
on die Table of the House.



Oral Answers CHAITRA 10, 1903 (SAKA ) Oral Answers 14
v

Statement

An ambitious programme for ex-
ploration and production involving a 
financial out-lay of Rs. 
2873.58 crores has been 
included in the Sixth Five Year 
Plan (1980-1985). In on-shore 
areas, exploration work is to be 
intensified? in the Assam-Arakan, 
Krishna-Godavari and Cauvery 
basins. The pace of exploration in 
the Cambay ' Basin will be main-
tained. Exploration in West Bengal, 
Ganga Valley, Himalayan foot-hills, 
Rajasthan, Orissa Coast and other 
areas is proposed to be suitably 
increased. Some of the promising 
areas, like shoals and estuaries, 
which could not be taken up so far, 
due to logistic problems, will also be 
explored by engaging, wherever 
necessary, specialised contracting agen-
cies. The total exploratory drill-
ing envisaged by the ONGC and 
the OIL in the on-shore basins is 
of the order of 3 00 wells comprising
882,700 metres.

In respect of off-shore areas, Oil 
India is expected to continue its 
exploratory programme in the 
Mahanadi Delta area. ONGC will 
continue exploration in Bombay 
Offshore Basin, extending the limits 
to deeper waters. The O IL also 
proposes to explore the structures 
offshore of Saurashtra in ihe Gulf 
of Kutch, Andaman & Nicobar Shelf 
as well as East Coast Basins, like the 
Palk Bay and the Krishna-Godavari 
Basins. The ONGC plans to increase 
the number of off-shore rigs deployed 
so as to drill about 95 exploratory 
wells in different offshore areas in 
the Plan period.

Apart from all this the full develop-
ment of Bombay High Field, the 
development of other structures, 
namely, R-12, South Bassein and 
North Bassein fields, the B-37, B-38 
structures, will also be carried out 
during the Plan period.

To supplement the efforts of the 
ONGC and the O IL selected blocks 
are proposed to be leased out to 
reputed foreign oil companies on a 
production sharing basis.

sfir t n t o  f* o r  fa? : m vfor
JTSfttfr ?r i f  |  f a s w n r  ^

tfr? ^  3m? sfw  t o
r^r <rr 3  s t f mt  ^rgrfr fa  smrr*r 
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w o t t  if frr# ^tfjf spr t o  vfr 
|  ? *r»rr t o  x® |  ^
f f  TOT T| f  iff f a f f  If 

i f  | ?

j - f t , 5600

j t r r  ^  sfix w  3r tm rfa  w  %
fan; i j p t t  |  q-  ̂ 2 8 7 3 . 5 8 ^ f ) f
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i f  t o '<?t f a w t f r ^
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r$i $ i w r t  % fa  sr?r <rt
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qtw'foir 97  fftvr r̂nc jffrc 
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MR. SPEAKER : Nothing is going 
on record.

(Interruption) *
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MR. SPEAKER : Nothing will 
go on record.

(Interruptions)

MR. SPEAKER : I disallowed 
that.
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SHRI KRISH NA CHANDRA 
HALDER : The Minister, in his 
reply, has stated :

“ Exploration in West Bengal, 
Ganga Valley, Himalayan foot-
hills ..........and other areas is pro-
posed to be suitably increased. . . .  
The total exploratory drilling 
envisaged by the ONGC and the 
O IL in the on-shore basins is of 
the order of 300 wells comprising
882,700 metres.”

I would like to know whether in 
Goulshi, Bokultala and Sunderban 
areas exploratory work will be started. 
Previously it was done in a half-
hearted manner. I am told by the 
experts that, if you explore 
drilling upto 5,000 metres, positively
oil will be struck. The Russian experts 
have stated that Calcutta and Sun-
derban areas are floating over oil.
I would like to know whether dril-
ling in these areas-Goulshi, Bokul-
tala and Sunderban-will be done upto
5.000 metres or even more than that. 
I would like to have a categorical 
answer from the hon. Minister.

SHRI P.C. SETH I: In West Bengal 
also some wells were drilled, but they 
had to be abandoned because oil 
was not struck. However, the areas 
are promising, and we would con-
tinue to drill and explore in West 
Bengal in every possible area, wher-
ever hydrocarbons are found.

SHRI KRISHNA CHANDRA 
HALDER: What about drilling upio
5.000 metres.
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SHRI P.C. SETHI : There is 
no problem.  We  can drill now 
not more than 6,000 metres.

DR. KRUPASINDHU BHOI : 
May I know whether a Master Plan 
has  been prepared to demarcate 
the ancient formation in the country 
for exploration of oil, in both on-
shore and off-shore, and if so, what 
is the targeted date ? May I also 
know whether it is a fact that in the 
Bay of Bengal and Paradeep Port 
basin, Carlsburg Ltd. have done 
production  oriented  exploratory 
drilling and after the r exploration 
they have found that the oil reserve 
is  much  more  in  that  area, 
but due to the fact that  the rigs 
are not amenable,  they  cannot 
sustain  a pressure of 300 lb. they 
had  abandoned it.

SHRI P.C. SETHI  :  Plans
for off-shore and on-shore explora-
tion and drilling have been prepared 
by the ONGC. As far as off-shore 
is concerned, they are going to have 
drilling and survey operations in 
Saurashtra, Gulf of Kutch, Anda-
man  & Niĉbar Shelf as well as 
East  Coast Basins  like the Palk 
Bay and  the  Krishna-Godavari 
Basins. The Oil India will carry on 
the work in the Mahanadi  area. 
As far as rigs to be deployed for 
off-shore are concerned, 95 wells 
in these areas will be done during 
the plan  period.

DR. KRUPASINDHU BHOI : 
What  about the findings of Car-
lsburg Ltd. ?

MR. SPEAKER : Next question ?

Introduction of Dual Newsprint 
price policy

+
*607. SHRI ARJUN SETHI : 

SHRI  N.E. HORO  :

Will the Minister of INFORMA-
TION  AND  BROADCASTING 
be pleased to state :

(a)  whether Goverment are in 
favour of introducing a dual news-
print  price policy as a means to

protect the small and medium news-
papers from the incidence of 15 
percent  budgetary  levy on news-
print; and

(b) if so, the details regarding 
the policy of Government in this 
regard - ?

THE DEPUTY  MINISTER 
IN THE MINISTRY OF INFOR-
MATION  AND  BROADCAST-
ING  (KUMARI  KUMUDBEN 
M. JOSHI) : (a) & (b). It is the 
declared policy of the Government 
to help  the small and medium 
newspaers. In mattrs relating to the 
incidence  of 15 per cent customs 
duty  on the newsprint, Finance 
Minister  is considering various 
suggestions in consultation with the 
Ministry of Information and Broad-
casting and, a final view would be 
taken only by  the  Ministry  of 
Finance.

SHRI  ARJUN SETHI :  I
would like to know from the hon. 
Minister what are the points that 
are being considered by the Finance 
Ministry so that small and medium 
newspapers  are benefited by the 
government decision.

THE MINISTER OF INFOR-
MATION AND BROADACAST- 
ING (SHRI VASANT SATHE) : 
I do not  want  to make  any 
statement. On what discussions are 
going  on between the Finance 
Ministry and our Ministry because 
these are matters which are to be 
considered mutually.. . (.Interruptions)

SHRI MOOL CHAND DAGA : 
What  points you have suggested 
to the Finance Ministry—that he 
wants to know.

SHRI VASANT  SATHE : 
That also I cannot disclose at this 
level. Sir, the other day, a question 
was asked of me—whether these 
suggestions are being considered and 
I said that they are being considered. 
On that, my  hon. friend, Prof. 
Madhu Dandavate sprang a breach 
of privilege motion against me... ►
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(Interruptions) You know that is 
under consideration. Therefore, I 
do not want to get into further 
problems ...(Interruptions) I have en-
ough problems as such.

SHRI ARJUN SETHI : Fur- 
ther, I would like to know from the 
hon. Minister whether the Govern-
ment, specially the Ministry of i &
B. has suggested anything to the 
Finance Ministry so far as the policy 
of issuing advertisements to the 
small and medium newspapers is 
concerned. Much has been said 
in their favour and all sections of 
the House .have spoken in favour of 
the small and medium newspapers. 
I want to know whether the hon. 
Minister has brought *his to the 
notice of the Finance Ministry so 
that these points should be considered 
and favourable action taken for the 
benefit of these papers.

SHRI VASANT SATHE : As 
far as the advertisement policy is 
concerned, we do not have to go to 
the Finance Ministry. 1 have already 
stated that it is our policy to 
help the small and medium and 
language newspapers. I have al-
ready stated that. We have already 
brought the rate of advertisements 
given to the language newspaers 
on par with the English newspapers 
which has given substanital relief 
to the language and small and 
medium newspapers in this respect.

MR. SPEAKER : Mr H ore.. 
He is not there.

Shri Niren Ghosh.

SHRI NIREN GHOSH : 
Speaking on price for a pretty long 
time it was raised in this House 
and was generally accepted that 
there sould be price page schedule. 
I want to know whether the Gover- 
ment would consider this fact. 
I would also like to know whether 
the newsprint quota to the small 
and medium newspapers is quite 
sufficient and whether he is aware 
that there are many bi<? newspapers 
which take the full quota but

do not utilise it and sell the same 
in the black-market.

As regrads advertisements also,
I am not satisfied. He said they 
are treated on par with big news-
papers. Sir, Government advertise- 

j ments have never been given and 
are still not being given on par with 
the big newspapers to the small 
and medium newspapers. I assert it. 
His information is wrong and it 
should be rectified. I want to know 
whether he will do it.

PROF. MADHU DANDA- 
VATE : He is asking question sitting, 
Sir.

MR. SPEAKER : Don’t you 
differentiate between sitting and 
standing ?

SHRI KRISHNA CHANDRA 
HALDER : Let him stand on the 
bench and put the question, Sir.

SHRI VASANT SATHE : 
Sir, It is a fact..........

MR. SPEAKER : I cannot 
punish my hon. Member like that.

SHRI VASANT SATHE : Sir, 
many great men have had a short 
stature. Sir, it is a fact that big news-
papers are consuming larger nesw- 
print in proportion to the small and 
medium newspapers as well on adver-
tisement. Now, as per our policy, we 
have decided to give greater benefit 
and weightage to the small and 
medium papers. But, overnight, it is 
n o t possible to curtail the newsprint 
already given. According to a 
policy, it will have to be seen how 
small and nedium papers are bene-
fited further. As far as the question 
of price-page schedulers concerned, 
in the Sakai case, the Supreme 
Court had stuck it down and, 
therefore, we will have to find 
some other method of regula-
ting the supply and distribution 
of newsprint as well as advertise-
ments.
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SHRI JOYTIRM OY BOSU : 
Will the hon. Minister k'ndly enligh-
ten the House :

(a) Why is that money given on 
advertisement account to big news-
papers particularly, are kep. and trea-
ted as a secret document although the 
money is given from he consolidated 
Fund of India to privare compaines 
individuals etc. which does not con-
cern the security of the counfry ?

(b) what is stopping you from 
enforcing ihe news adver isement 
ra*io on the basis of the distribution of 
Government advertisements under new 
print quota ?

SHRI VASANT SATHE : Sir, as 
far as disclosing he figure is concerned 
it is only a matter of convenience

that the newsprint comsumers or 
advertisement consumers do not want 
this to be disclosed because it has 
influence and effect on others. So, 
it is not done from the points of view 
of security arrangement.

As far as the ratio of news to adver-
tisements on pages is concerned that 
matter is under serious consideration.
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SHRI JO YTIR M O Y BOSU : 
Sir, I have not got the reply. The rules 
provide protection to Government from 
disclosing the fact when she security 
of the country and the interests of 
the state are concerned . The rule is 
quite clear on that.

MR. SPEAKER : Not in Public 
interest ?

SHRI JO YTIRM O Y BOSU : In 
the interests of the State I have said 
that. Now, when the money is being 
given from the Consolidated fund of 
India to private individuals where the 
security of the State or the interests of 
hte state are not involved. Why is it that 
they treat it as a top secret documents ? 
Is it not a fact that it is being done in 
view of the fact that particular papers 
are doing more sing song of the Govern-
ment as compared to others. That is 
why this is not revealed.

SHRI VASANT SATHE : This 
is a business transaction after all. Even 
if it is private, it is not in public 
interest to go on disclosing the figures. 
Hows is it that we can go on disclosing 
all these things voluntarily ? Govern-
ment also deals in business transactions 
and we abide by the rules.

SHRI JOYTIRM OY BOSU : You 
kindly see the rules. He has to disclose 
it to the House. He has an obligation. 
Sir, you can see the rule, Sir, I want 
a ruling on this whether jdivuging the 
information on the amount paid to 
newspapers on advertisement accoun t 
is against the public interest.

Oral Answers MARCH 31, 19.81
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SHRI VASANT SATHE : Sir, 
we abide by the general business code 
of the financial institutions in this 
matter.

SHRI JO YTIR M O Y BOSU : 
Sir, you have been pleased to make 
an observation. I want to make a sub-
mission. You kindly consider whether 
divulging the amount paid on adver-
tisement account comes under the 
purview of that rule ?

MR. SPEAKER : Next question.

it paid to 
by Goal India Limited

*6 n .  SHRI JO Y T IM O Y  BOSU : 
Will the Minister of ENERGY be 
pleased to lay a statement showing :

(a) the total amount paid to 
contractors by Goal India Limited 
between]1975/1980, (year wise); and

(b) number of employese (man- 
days) employed by such contractors ?

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHOUDHURI) : (a) A  statement 
is laid on the Table of the House.

(b) Information is being collec-
ted and will be laid on the Table of 
the House.

Statement

As per the latest information, amounts paid to contractors by the Goal Companies were as under:—

(Rs. in crores)

Year E C L B C C L GGL W G L

1975.76 . . 6-43 57 8- i i 6-57

1976-77 • • 7 ’ 97 24- 13 8-35 9 9 4

1977-78 7- 62 26- 11 9 ' 71 3 -36

1978-79 8-18 26- 96 8 6 0 3-40

1979-80 , « 9-02 27- 02 12- 18 3 9 2

SHRI JYO TIR M O Y BOSU : 
Sir, this arrangment serves mainly 
two purposes for M/s. Ghani Khan 
Choudhri and Company and the 
Government,

AN HON. MEMBER : What is 
this, Sir ? (Interruptions)

SHRI JO YTIR M O Y BOSU : 
What is wrong in that ? Company Law 
rules and Mr. Vikram Mahajan and 
Mr. Shiv Shankar is also part of the 
Company. Government is indivisible. 
There is a ruling by your predecessor, 
Mr. Hegde. The third purpose is..

MR. SPEAKER : You are talking 
of the Government company not the 
private company.

MR. I JYO TIR M O Y BOSU : 
Government company. When did I 
say private company ? Don’t be so un-
kind as to put words in my mouth. I 
am a rural rustic and plead ignorance 
of all these things. (Interruptions) To 
many his master’s voice;** (Interrup-
tions) I withdraw the word**

Sir, I would like to ask the Minister 
whether it is a fact . . .

**Expunged as ordered by the Chair.
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PROF. K . K . T E W A R Y  : Mr. 
Speaker, Sir, how rje you permitting 
him. Is this the way a Member of the 
House should address the Minister and 
after that use derogatory remarks ?

SHRI JYO TIR M O Y BOSU : 
.1 withdrew the word. (Interruptions)

AN HON. MEMBER: This should 
not go on record, Sir, (Interruptions)

MR. SPEAKER : This will not 
form part of the proceedings and he 
has already withdrawn it.

MR. JYO TIR M O Y BOSU : No 
Sir, I have said nothing. Sir, I repeat 

.when I come to i hink of it. (Interruptions)

SHRI VASANT SATHE : Mr. 
Speker, Sir, it should not appear that 
he uttered a word and then withdrew 
it. What should appear is that the 
whole thing is expunged so that nothing 
forms part of the record and nothing 
is reported. That is how it should be 
done. You expunge the whole thing.

MR. SPEAKER : Whatever is
unparlimentary, derogatory will be 
expunged and I will go through the 
proceedings.

SHRI JYO TIR M O Y BOSU : Sir 
the Censor is within the Chamber it-
self. Now let me make a personal ex-
planation under Direction 115. Sir, I 
used the word,** when I came to think 
of it what will be the repurcussion, 
I immediately withdrew it. So, what 
is wrong ?

SHRI JYO TIR M O Y BOSU :
I say the word** is withdrwn .

MR. SPEAKER: Now you know 
what you do not like.

PROF. K.K . TEW ARY : Sir,
he has been maligning everybody and 
he thinks he is the wisest person in 
the House.

SHRI JYO TIR M O Y BOSU : 
Professor, I am the biggest fool in the 
H o u se__ (Interruptions)

Sir, what made me say this word 
I will tell you in the Chamber. Will 
the hon. Minister kindly tell .. .

(Inter uptions)

MR. SPEAKER : Please let him 
now put the question.

PROF. K. K. TEW ARY : Sir,
Mr. Bosu is in the habit of using 
derogatory words. He has singled 
out Shri A.B.A. Ghani Khan 
Chaudhuri to malign him.

MR. SPEAKER : I have said that 
I will go through the proceedings 
and anything derogatory will be 
expunged. Mr. Tewary you do 
not know what you are talking.

(Interruptions)

PROF. K. K. TEW ARY : Sir, 
Mr. Ghani Khan Chaudhuri is 
also a Member of the House and his 
right should not be infringed with a 
sense of impunity. You must pull a 
up Mr. Basu.

q?rr |  wrc w r ^  t  ? 
fwfr f t  |  ^  f
m ?

'ifl TW WT'TTt : qftf ifcrr
|  in <rref

|  ? farta t o  srk tffrr t o  %

(Interruptions)

: w r f i  Tfr |
fr jfl *r ?

PROF. K.K . TEW ARY : Sir,
he has been deliberately doing it 
and getting away with it.

* ‘ Expunged as ordered by the Chair.
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Mr. Tewary, you have not listen-
ed to my ruling that is why you are 
speaking. If you had listened to 
my ruling you would not have done 
it.

W hy don’t you listen ? I have 
told you this. Whatever is deroga-
tory, whatever is incriminatory, what-
ever is unparliamentary, will not 
form part of the proceedings. That is 
what I have said. Why don’t you 
listen to that ?

sTfl srnr f f t  *fU f t *
%  t f f *  5TRT ^  I  I 25 , 30

WPTlfl 3*  <J? f t  *?T 3W  TO | f t w
fsprr? I  1 *€ w  srer  ̂ 1 . . .  

(wrsfgrsr)

What is this ? Why can not you 
get my permission ?

(Interruptions)

PROF. SATYASADHAN
CH AKRABORTY : What is going  ̂
on ?

(Interruptions)

MR. SPEAKER : Question Hour 
is over.

W RITTEN  ANSWERS T O  QUES-
TION S

Full time Chairman for National 
Thermal Power Corporation

*599. SHRI M. RAM GOPAL 
REDDY : Will the Minister of 
ENERGY be pleased to state ;

(a) whether it is a fact that 
the National Thermal Power Cor-
poration is without a full-time 
Chairman;

(b) if so, the reasons therefor; 
and

(c) when this post is likely 
to be filled up ?

THE MINISTER OF ENERGY 
(SHRI A.B.A. GHANI KHAN 
CHAUDHURI) : (a) Yes, Sir.

(b) On 3rd June, 1980, Shri 
D.V. Kapur, the Chairman & 
Managing Director of the National 
Thermal Power Corporation was 
appointed as the Secretary to the 
Government, Ministry of Energy, 
Department of Power. As a result, 
since then he has been holding 
the additional charge of Chairman & 
Managing Director, National Ther-
mal Power Corporation.



Written Answers MARCH 31, 1981 Written jtow&ers 0

(c) Procedure for the selection 
of a full-time Chairman of NTPC 
has been initiated, and a decision 
regarding a suitable full-time 
Chairman will be taken as soon as 
possible.

Discovery of Oil in Arunachal 
Pradesh

*6oo. SHRI M.V. CHANDRA- 
SHEKARA M URTH Y : 

SHRI B. V. DESAI :

Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether new oil reserves 
have been discovered in the Khar- 
sang area of Arunachal Pradesh;

(b) if so, whether the Kharsang 
wells indicate existence of new re-
servoirs of oil;

(c) if so, whether it has been 
reported that oil from this Kharsang 
well is of much lighter variety as 
compared to the oils of oilfields in 
Upper Assam; and

(d) if so, the details of the same ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) and (b) . Yes, Sir.

(c) and (d). Kharsang oil in 
general is heavier than the average 
Upper Assam crude oil except that 
the gravity of crude oil produced 
from one well in the area is slightly 
fighter than the crude oil of Nahor- 

katiya oilfield of Upper Assam;
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Rated Capacity of Fertilizer 
Plants at Ramagundam and. 

Talcher

*606. SHRI SANTOSH
MOHAN DEV: Will the Minister 
of PETROLEUM, CHEMICALS 
AND FERTILIZERS be pleased 
to state:

(a) what is the rated capacity 
of the two coal-based fertilizer 
plants at Ramagundam and Tal-
cher;

(b) whether the two plants are 
operating at full capacity; and

(c) if not, the reasons therefore 
and the steps taken to improve the 
situation ?
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. TlfE :MJNIS'FER OF PETRP· 
LEUM, CHEMI�S AND FER­TILIZERS (SHR:I P.O. SETHI) :
(a) The rat(,d capacity of e�ch ofthe. plants __ at' l{amagundam· and 
Tal�er is 4,95,000 tonnes of Ur�a 
per anriuro. . · .. ·, 

(b), No, Sir. 
(c) Both the plants wen� intocommercial .. production on the 1st

Nov�b�r, ·1980. ·Since . then the
plants ..have 'had to face teethu:ig problems such as break down of raw gas compr�ssor, lea�ages jn the 
air separation units, leakage in the 
waste heat ·boiler· of the ·gasifiers 
'etc. These problems have been 
identified and remedial action hasbeen taken. 

'I Installation of' Plant 'for 'r�· 
filling cooking gas cy�ders� ' · · ln Ladakh 

-: .. I 
•"": 

*608. SHR� P. NAJ.vlGYAL :
Will the Minister of ·PETROLEUM, 
CHEMICALS AND Ji'ERTILIZERS 
be pleased, to state :_ 

'. \ 
I -

\ • (a) whether it is a fact that the whole of Ladakh is devoid _.of
forest and there is acute shor.t�ge of 
firewood ; 

. (b) whether Government pr-0-
pose to instal a plant for re-filling 
of cooking gas ·cylinders at L:eh' toavoi� risk . ifivqlvec;l in caqyi;ng
cylinder�s .. contain�ng liquid gas_ toLeh · and to · 1 overcome the fuel 
shortage; and: 
. ( c) if not< the ret1�ons therefor ? 

. THE MINISTER OF 
0

PETR'.O­
LEUM, CHEMICALS AND FER­
'm:J:-ZE�.S, (S:f!RI. �-0.· . .SiffH�) : 
(a) There is . qelieved .to b� a 
shortage of fire wood in Ladakhdue to . the: inadequate fore�t coverin the region. ·. . 1 

• I (b) and {c), There is no proposal
under consid�ration·:of thi' Mini�try r o set up an LPG bottling plant 

iµ .Leh- � present. The erection of 
a bottling plant at any location --.d�pends� on tlte' demand potential 
of the pro�ucf ;iii! tne area, the 
proximity 9f th� il9cation to the -. 
refineries and logistic considerations. It is"on the basis of these considera­tions that �o bottlin� p,lant has bee� 
planned.: for -'E��- The � risk 
involved -ih -transp&Fting- · �ookirig
gas cylinders to Ls:h, t�u;neet . ;hefuel shortage cannot •fie overcome as such by the installa:ti6n.,9f .� bottl­
ing plant as the problem bf'carryi'ng LPG in bulk. to -the -bottling=· plant in trucks will continue. 
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Delivery of Bombay High Gas 
from Urao Plant to Refineries

*6 jo . SHRI S.M. KRISHNA s 
Will the Minister of PETROLEUM , 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) whether there have been 
repeated postponement in the deli-
very of Bombay High gas from 
•Uran Plant to the city refineries;

(b) if so, his reaction thereto; 
and

(c) the measures which he 
proposes to take to set right matters ?

THE MINISTER OF PETRO-
LEUM , CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) Apparently the question refers 
to the supply of LPG. The LPG 
Plant at Uran was scheduled to be 
commissioned by July, 1980. It is 
at present under commissioning.

(b) The Project is a complex 
one involving very low temparature 
separation. Except for some back-
up consultancy to review the process 
package by a foreign company, the 
entire project has been handled 
by Indian engineers and technical 
personnel. Several fsub contracts 
were awarded to Indian companies 
and delays occurred in the supply of 
indigenous equipment. Shortag© 
of cement, power cuts and import of 
steci, etc., also contributed to the 
slippage of about 8 months in the 
originally anticipated time schedule 
o f two years.

(c) As stated above, the plant is 
under commissioning, and unless 
there are serious teething problems, 
commercial production of LPG 
should start within a very short 
time.
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Setting up of New Thermal 
Power Plants

*613. SHRI R.P. GAEKW AD ! 
will the Minister o f ENERGY 
be pleased to lay a statement sho-
w ing :

(a) whether it is a fact that 
Government are going to set up 
n-w thermal power plants in diffe-» 
rent part o f the country ; and

(b) if  so, the costs o f plants 
that are going to be set up State- 
wise, and target dates for their 
completion?

TH E  M IN ISTER O F ENERGY
(SHRI A.B.A. GHANI KH AN  
CHAUDHURI) : (a) Yes, Sir.

(b) The names of thermal powe* 
plants under construction in various 
states, their latest estimated cost and 
expected dates of commissioning are 
given in the statement laid on the 
Table of the House.

Statement

Statement showing sanctioned and on-going thermal power plants, their latest estimated cost and year o f

S.N o. Region/State Name of the project Capacity Latest 
(M W ) estimated 

cost (Rs* 
in crores)

Year o f 
commissioning

I 3 3 4 3 6

Northern Region 

Haryana

f . Panipat S t  (Il)-U nit 3 &  4 . 2 X IIO 72-93 Unit 3 
Unit 4

1983-84
1984-85

2. Panipat S t  III  Unit 5 • . IX  210 104*90 Unit 5 1985-86

3- Faridabad Extn. Unit 3 • IX 60 3**45 1980-81

Uttar Pradesh

Obra S t  III  Unit 12 &  13 . 2 X 200 374*40* Unit 12 
Unit 13

1980-81
1981-82

2. Anpara Unit I, II  &  III  . 3 X 210 344- 83 U nit I 
Unit 2 
U nit 3

1983-84
1983-84
1984-85

3- Parichha Unit I  & II  . 2 X  IIO 125-56 Unit I 
Unit II

1982-83
1983-84

"Include cost of Obra Stage-II.
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Tan da Unit I to I V
I..; • ' .

4X  i i o

5. • Unchahar Unit I &  II  • . 2 X r io

r / ? '
Punjab

l .  Ropar Unit I &  II  . . 2X 210

212-09 Unit I  1983-84
U nit I I  1984-85.
U nit I I I  1984-85
U nit I V  1985-68

193*03 Unit I  1985-86
Unit II  1986-8.7.

207 "00 Unit I  1984-85
U nit II  1985-86

Rajasthan

I. K ota Unit I &  II  .

8. Kota Stage II  Unit 3 &  4

Central Sector

Western Region 

Gujarat

a x i i o

2 x 2 1 0

210

140*00 Unit I  1982-83:
U nit II  1982-83^

230- 00 Unit 3 1985-86-
Unit 4 1986-87

Badar pur St. I l l  Unit V

Singrauli STPS St. I Unit . 3 xl2 io
i, 11 & m

Singrauli STPS St. II Unit . 2X 210  +
IV , V , V I  &  V II  ... 2x50 0

88* 22 1981-82

305-45 Unit I 1981-82-
Unit II  1982-83;
U nit III  1982-83

495 31 Unit I V  1983-84 
.Unit y  _ ig83rB4- 
U nit V I  1986-87 
Unit V I I  1987-88.

Ukai Unit V  . • 210

Wanakbori Unit I, II &  III  . 3 x 2 1 0

Wanakbori Extn. Unit • 3X 210
IV , V  &  V I

Kutch Lignite Unit I &  II . 2 x 6 0

Sikka Replacement • • 1 x 1 2 0

Madhya Pradesh \

Satpura Extn. Unit V I I I & I X  2X 210

Korba West Unit I &  II  .  2X 210

Korba West Extn. Unit • 2X 210
III &  IV

8000

228-20 Unit I 
Unit II

1982-83

1981-82
1981-82

Unit III  1982-83

270-00 Unit IV
Unit V  1985-
Unit V I  1985-86

1984-85 
> 8 6

7 1-2 7  Unit I 
U nit II

54‘ 78

1985-86
1985-86

1985-86

165-58' Unit V III  1982-83. 
Unit I X  1982-83

204-00 Unit I  1982-83
U nit II  1982-83

172* 95 U nit III  1983-84 
U nit I V  1984-85
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*

4 .  ̂  R orba E m ! . .  . • • 120 46-40/..
1981-82

5 . Birsinghpur U nit I &  I I  • • • t 4 X 210 210*00 U nit I  
U nit II' vj i m

Maharashtra

«. K oradi St. I l l  . . . 2 X * lO •S 3 ’ 4* U nit V I  
U nit V I I t0M $

« . Bhosawal St. I l l  U nit II I  . • • 1 x 2 1 0 77.62 i 9®k 8j

3 . pkandrapur St. I  U nit x &  2 ’ .

/

•  ' • 2X 2IO

4X60

20x * 13

98-84

U n it I  
U nit II

U nit I  
U nit II  
t / n i t l l l  
U nit I V

‘3 £ £ *1982-854.
1981-82 
n§8x-8* 

I&I2-83
1982-83

g . Trom bay Extn. . . • • • 1X500 x8o*oo 1383-84

4 6 . P*rli Unit I V  . . . • • z x  2x0 , 93; «> 1385-88

. 7. Chandrapur St. II  U nit I I I  &  I V 2X 210 190-00 Unit III  
Unit I V

<Central Sector

K orba STPS Unit I, .11, I II  &  I V  

Southern Region

• • 3 x 2 1 0 +
1x5 0 0

530-97 Unit I  
U nit II  
U nit I I I  
U nit I  V

1982-83
1983-84 

1983-84 
1986-87

Karnataka

x. Raichur Unit I  &  II  • • • 2 X 2(0 226-27 Unit I  
U nit II

1984-85
1984-85

Tam il Nadu

* .  Tuticorin Unit III  . X X 210 85* 00 Unit III 1982-83

2. Mettur Unit I &  II • • 2X 210 230-00 Unit I 
Unit II

1985-86
1986-87

Central Sector

* .  Ramagundam STPS Unit I, II, III  Sc I V  J . 3 x 2 1 0 +  
i x  500

671-20 Unit I  
Unit II  
Unit III  
Unit I V

1983-84
1984-85
1984-85
1987-88

N .E .C .

1 .  I^eyvsli 2nd Mine Cut 

Eastern Region

• • 3 x 2 10 213 -78 Unit I 
Unit II  
Unit III

X984-85
1984-85
1985-86

Bihar

«. Patratu St. IV  Unit I X  &  X • • 2 X 110 loo- 00 U nit I X  j  1983-84 
U w t X  1983-84
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8. Barauni Unit V I  &  V II • • S X IIO 90- 00 Unit V I  1982-83 
Unit V I I  1983-84

3* Muzaflarnagai Unit I &  II  • • • 8 X IIO 146* 02 Unit I  
U nit II

1983-84
1984-85

4- Ten ugh at Unit I &  II  • • • • 2X 2IO 281-33 Unit I  
Unit II

1986-87
1987-88

Orissa

i. Talchar Extn. Unit V  & V I  

D .V .C .

• • 2 X I I 0 . 83* 63 Unit V  
U nit V I

1981-8^
1982-83

i. 1 X 210 75* >4 1981-82

3- Bokaro ‘B* . . .  

West Bengal

1X 210 87-00 1984-85

i. S&ntaldih Unit I, II, III  &  I V • • 4X  120 103-23 (First 3 units already 
commissioned)
Unit I V  1980-81

s. Bandel Unit V  . . . 210 83-42 1981-82

3- Kolagbat Unit I, II  &  I I I • • 3 X 2IO 250-05 Unit I  
Unit II  
U nit III

1982-83
1983-84 
1984.85

4 Kolaghat Extn. Unit IV , V  &  V I  

C .E .S.C .

• • 3XX 10 286-73 Unit I V  
Unit V  
Unit V I M

M

T
'T

’S
'

i . Titagarh Unit I, II, III &  I V  . 

D .P .L .

• • 4 X60 95'76 Unit I  
Unit II  
U nit III  
Unit I V

1982-83
1982-83
1983-84
1983-84

X. Durgapur Unit V I I I  . . • • IX  110 50-14 1983-84

Central Sector

Farakka STPS Unit I, II  &  III • • 3 X810 349* 7 0 ! Unit I  
Unit II  
Unit III

1984-85
1985-86 
1985-86

North Eastern Region

Assam

I. Bongaigaon Unit I &  II • • ax6o 83- 68 Unit I  Already
commissioned 

Unit II  1981-82

2. Bongaigaon Extn. Unit III &  IV • % • 2x60 53*83 U nit III  
Unit I V

1983-84
1984-85

s* Namrup Waste heat • . • • 1X22 14*89 1981-82
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4. Chandrapur Extn.

5. Lakwa Gas Turbine

6. Mobile Gas Turbin#

7. Mobile Gas Turbine

X .E .C .

8. Caro-Hills

30

3x15

3*3

4X3

2x30

« i ‘ 55 1983-84

15*51 Unit I  1980-81
Unit II 1980-81
U nit I I I  1981-82

13-98

1981-82

1981-82

43* 20 Unit I 1986-87
Unit II 1988-89

Production O f Films

*614. SHRI N. DENNIS : Will
the Minister of INFORM ATION 
AND BROADCASTING b- pleased 
to lay a statement showing.

(a) the total number of films pro-
duced by the private sector for com-
mercial exploitation during the last 
three ca’endar years (language-wise);

(b) the number of them approved
by the Censors;

(c) the number of them disap-
proved; and

(d) the number of the screened ?

THE MINISTER OF INFORMA-
TIO N  AND BROADCASTING
(SHRI VASANT SATHE) :
(a) The Board of Film Censors
does not maintain any r.cord about
the production of films in India a> 
it is in the private sector.

(b) A  statement showing the lan-
guage-wise break-up of Indian feature 
films certified by the Board o f Film 
Censors during the last three calendar 
years, i.e., 1978, 1979 and 1980, is 
given below :—

Languages 1978 1979 1980

1 2 3 4

Hindi/Urdu 122 114 145

Assamese 6 10 7

Badaga • •  V • • • • • • 1

Bengali 37 37 37

Bhojpuri 1 2 3

English • 2 1 •  •

Gujarati 32 38 34

Kannada 54 59 68

Konkani 1 . . . 2

Malayalam ' • 123 >3* 99
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Mampuu  • « • • • * •  • • • 8

Marathi * f......................................* 15 19 «&

15 11 *5

8 15 6

Tamil •  •  •  •  •  •'  •'  •' *05 140 *45

Telugu 1 \  •  .'  •  •  •  • to 133 *5*

Tulu .................................................................. 3 • • —

•  •  •  ' V •  •  •'  •*  • 1 1

TOTAL 1]
* • t **4 74a

(c)  The number of Indian feature 
films refused certificates by the Board 
of Film Oraors during the calendar 
years igj8± 1979 and 1980 is os 
follows :—

Year

> - •

Number refused certi-

ficates
- *y{

1978 5  (4)

*979 1  (0

1980 + 4 % 4 1

r*  Figures in brackets shbw the number of 

films for which revised versions.were, certified 
■ubsequently.

~td) The Board of Film Censors 
does not, have information regarding 
the number of films screened.

r, ‘

Coal India's Proposal to Import 
Gas Turbines

*615. SHRI N.K. SHEJWALKAR: 
Will the Minister of ENERGY be 
pleased to state :

(a)  whether it is a fact that the 
Coal India have requested Govern-
ment to permit imjsort of gas turbines 
to augment power generation to pro-
duce more coal and meet energy
( requirements of <eastern legion

(b)  «he reasons why the proposal 
could not bs accepted during the 
last one and -a half years ;

, (c) what is the present position 
with regard thereto ; and

(d)  if ̂approved, the number of 
gas turbines that will be imported 
and the additional quantum of energy 
that will be available to the entire 
region ?

THE MINISTER OF ENERGY 
(SHRI  A.B.A., GUANI KHAN 
CHOUDHURI) : (a) Yes, Sir.;

(b)  The proposal to import Gas 
Turbine sets' for captive power gene-
ration to meet emergent requirement 
had to be examined carefully by 
different agencies of the Government 
before the Government sanction could 
be issued on 16-2-81.

(c)  and (d) : Coal India has 
already evaluated the offers received 
on the basis of a global tender.; It 
has been decided to produre two
10 MW and two 5 MW sets.
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Radio statio� �t Adilabad, . 
-Andlira Pradesa

*616. SHRI G. NARSIMHA
::REDDY : Will the _ Minister of 
INFORMATION � . BROAD· 
cCASTING be pleased to state : 

(a) is.it a fact that Government
aiave approved and sanctioned to 
,start one Radio Broadcasting Sta· 
,tion at Adilabad in Andhra Pradesh 
;;and 

(b) if so, •. when the .work is go-
1.Ilg to start an� by· ';Yhat time it is 
;going· lo be completed ?

THE·-MINISTER OF 'INFOR· 
:MATION. AND·BROADCASTING 
(SHRl VASANT . SATHE) : (a) 
and (b) : Th� approved Sixth Pl .n 
( 1980 -85) of AIR includes a provi­
$ion to set up a local radio station 
;at A�ilabad which .is expected to ho 
,completed · durll!,g the current Plan 
:period. 

, Merger , of �dustrial UnJts 

*497. SHR.I jYOTIRMOY 
130SU : Will the Minister of LAW, 
JUSTICE AND COMPANY 
AFFAIRS be pleased to lay_a state-
ment showing : 

(a) how many merger.; of in­
<lustrial units have taken place with 
the consent of Government during 
.the last 5 years ; and 

(b) particula.rs of each of these
·mergers ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFF­
.AIRS (SHR.IP. SHIV SHANK.AR): 
(a) 26 mergers of industrial units
.have taken place with the consent
,of Central Government (Sec. 23(2)
-0f the MRTP Act) during. the last
5 years ..

.(b) A statement is laid on the 
Table of the House. [Placed in 
!,ibrary See. No. LT225 /81] 

I 

P omotional .. P�ospecf;s ,pr 
· ·Producers

5672. SHR.I DIGAMBER 
SINGH : 

- SHRI KRISHNA CHA:N-
DRA PANDEY 

Will the Minister ofINFORMA TION 
AND BROADCASTING be pleased 
.to ·refer to the reply given to Un. 
starred Question No. 7725 on -die 
12th August, 1980 regarding Rules 
regarding promotion for Staff Artists 
of -AIR,and state ; 

(a) what steps Government·have
taken to improve the promotional 
prospects of Producers ; and 

(b) .is it a fact that the pr9gramme
executives who are . j�nior to,,pro­
ducers and also working in a junior 
grade are pressing Information and 
Broadcasting .1v):ini:,ter · for their 
promotion ?

' 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA-
TION AND BROADCASTING 
(KUMAR! KUMUD BEN M. 
JOSHI) : (a) : The Cadre Review 
Committee for Programme Staff 
appointed by-the GovemD?,ent has, 
inter-alia, made certain recommen­
dations for improving the promo­
tional pro pects of Producers of 
All India Radio which a.re under 
active consideration of Government� 

(b) There is no_inter-se seniority
fixed between Programme Execu­
tives and Producers as the former 
are regular Government servants 
and the latter are contractual ·em­
ployees. 

The Programme Exectftives 
have represented for their promo­
tion to the next higher grade (Assis-
tant ·station Directors). ·

Appli�ability of Industrial dis­
putes act to Dandakaranya

Project 
· · 

5673. SHR.I A.C DAS : Will 
the Minister of SUPPLY AND 

49 50
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ftEHABILITATION be pleased to 
state :

(a) whether it is a fact that the 
Orissa High Court (in OJC No. 794 
of 1972) had issued directives to the 
Union Government to examine the 
applicability of Industrial Disputes 
Act, 1947 to the Dandakaranya 
Project appropriately through a 
competent forum and then to take 
appropriate steps ;

(b) if so, in which competent 
forum the matter was examined 
and when ; and

(c) what was the appropriate 
steps taken after examination of 
the matter and when to meet the 
ends of Justice ?

THE M INISTER OF STATE 
IN  THE M IN ISTRY OF SUPPLY 
AND REH ABILITATION (SHRI 
BHAGW AT JHA AZAD) : (a) Yes, 
Sir.

(b) and (c) . An Inter-Depart-
mental Committee was constituted 
to examine the question ofappli- 
cablity of the Industrial Disputes 
Act to the Dandakaranya Project. 
It was, however, held that 
the recommendations of the Commi-
ttee would not have a legal validity 
and such a Committee would not 
be a comepetent forum as envisaged 
in the judgement of the court. It 
was, therefore, decided to approach 
the High Court of Orissa to clarify 
the term “ competent forum”  and 
whether the Inter-Departmental 
Committee already constituted 
would serve the purpose. In the 
meantime, another petition wa9 
filed by the employees of the Danda-
karanya Project in the high Court 
of Orissa regarding applicability 
of the Industrial Disputes Act to the 
Dandakaranya Project. In the 
counter affidavit filed by the Union 
of India, a submission was 
made for clarification of the term 
“ competent forum”  . The court 
dism’ssed the petition as withdrawn.

1trojeCi| ,ppyJHwMWl Tnw>
znal Power Corporation nnder 

i. completion
. \y  ;v,! vT . \'A.

5674. SHRI CH IN TAM AN I 
JENA : Will the Minister of ENERGY* 
be pleased to state the details 
regarding the number of project* 
under completion of the National 
Thermal Power Corporation at 
present in the country ?

THE M INISTER OF STATE 
IN THE M IN ISTRY OF ENERGY 
(SHRI V IK R A M  MAHAJAN) : 
The National Thermal Power 
Corportion is presently engaged in 
the construction of four super ther-
mal power staions, at Singrauli in 
Uttar Pradesh, Korba in Madhya 
Pradesh, Ramagandam in Andhra 
Pradesh and Farakka in West BengaL ]

TtWf f a  ^

5 675. «ft 7w raatr wraft : w r  

sih  f a  
% STTHTC TT qjff WTK Tft ;

(5 )  nfc s<*nf jplz % srraK
«?T I  s fa  ITT# 1981

% foq frfira Tpaff % faq Praffw 
1pt  eiftrr |

(»r) traftr % s'knr 7T**ff

spt s iW fw  a fa i
*rr |  ?

t * t*r  tfh: *Tcft

(«ft jwwt *nr % *) : (^ )v
w rfw  u W  

ftq fe  f a
(tpso < fto^o ) % 

T lf  srimfit !iff |  1 ^  ^ faftre 

asff 3  fc r fa  Hi qyrrfna
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fcr v e r fN t srrrfcn r  f t

q p m  'srTcrr 1 1  f a  % ,

gj^ sr Jf ftl*wrf T̂̂ iTcf f t

»Tt»r VI 5RT sfara 3<T-
% *rrerc t t  ft^rar r̂rm |

Sjfa f®RfC®r 5PPTT %  v i t t W l

stt t̂ r  <tt  favr r̂raT 11 (»r) 3rr?<V
s ftr  'e t «t c V i 9 8 i  £  ^ t r , *r

JT lZT -fa fc ' tfix  cTCT f a  %

3*^0? f l m  % P t r  w i t  t> ;—

*rra ^ fm r e ife  $nst
sft f^pft f a  ^  fsTO

<TP§r *fi o o vn̂ r Ht ° ^

W «T ^  1981 1 . 2 9  0 . 3 6

<B73Tt 1981 1 . 2 9  0 . 3 5

1981 % f ^ f 5 T ^  s r f f i f

| I

Review of T.V. programmes

5676. SHRI K . M ALLANNA i 
Will the Minis'er of INFORM A-
TIO N  AND BROADCASTING be 
pleased to state :

(a) whether it is a fact that 
apart from meaningless programmes 
like Krishi Darshan (Five times a 
week), classical dances and music 
(daily) and interviews ; Indian 
T .V. stations have nothing new to 
offer to their audience and repeat 
their programmes again and again;

(b) whether it is also a fact that 
the televisions installed in the villages 
are generally opened on Saturdays, 
Sundays or at the most on Mondays 
to see plays ;

(c) whether it k  a fact that T .y . 
programmes are limited to their 
studies and dramas T .V . 
Films, cultural programmes e*c., 
are recorded, light effects and sound 
recordings are also poor ; and

54-

id) if so, whether Government- 
propose to review the whole pro* 
cedure and system in this regard 
to show good performance to the 
audience ?

THE D EPU TY M IN ISTER IN 
THE M IN ISTR Y OF IN FO RM A. 
TIO N  AND BROAD CASTIN G 
(KU M ARI K U M U D  BEN M. 
JOSHI) : (a) No. Sir, Firstly it 
will not be fair to describe all pro-
grammes like Krishi Darshan, classi-
cal • dances, music and interviews, 
as meaningless. Secondly, apart 
from the aforesaid programmes 
Doordarshan does put out a large 
number of other interesting and 
popular programmes like feature 
films, films based programmes, plays, 
Quiz programmes etc. etc. In fact, 
the programmes from various Door-
darshan Kendras are designed 
to serve a wide variety of tastes, 
needs and interest keeping in view 
the different sections of the viewing 
public.

(b) No, Sir. In fact Audience 
Research of Doordarshan has 
shown that the audience at the 
community viewing centres is pro-
gressively growing and there is 
sizeable interest among rural au-
diences for instructional and edu-
cative programmes.

(c) No, Sir. T .V . programmes 
are recorded both in studios as well 
as outside on locations depending 
upon relative programmes exigencies.

(d) There is constant endeavour 
on the part of Doordarshan and the 
Government to review the system 
for improving the quality and 
impact of Doordarshan programmes.

Retention prices for Fertilizers

5677. SHRI SHIV K U M AR  
SINGH TH A K U R  :

SHRI KRISHNA PRA- 
T A P  SINGH :

W ill the M inisuL-
of PETROLEUM , CHEMICAeg



AND fER II�IZE.JlS be pleased 
to state : 

· · .(aLw�eth_er �v�rnmen.t have
fued the retention prices for
. fertilizers ; and 

: ,(h) jfs.o, .. wh�t are �ose prices ? 

THE MINISTER OF PETRO· 
, LEUM, CHEMICALS AND FER· 

.TJLIZERS .(SHRI P.C. SETHI): 
,·(a) Y�,.Sit, 

{b) The retention ,_prices in 
force now are given in the attacl\ed 
sta,te.ment. 

Statement 

Clnit·r¢se JJfld, product-wis, .re;.,ntion pric, 

, Indian Explosives Ltd.,· _Kanpur J 

_ Zuari Agro Chemicals Ltd., Goa 

: :Mangalore Chemicals & Fertilizers Ltd., 
' Mangalore 

.-Indian Farrrurs Fertliz;er Coopcratioe Ltd. 

.Kalol 

.Kandla 

'Phulpur 

Shri Ram Chemicals Ltd., Kota : 

.Coromandal Fertilizer Ltd., Vizag • 

I 

:J;:.I.D, :Pa.cry, Ennore 

..Madras Fertilizers Ltd., Madras 

Southern Petrochemical industries Ltd., Tuti­
corin 

• Urea

• ,Urea

,19:19:19 J

,14:35-14

28:28:0]

Urea 

• Urea

• ·12:32:16

10:26:26 J

• Urea

• Urea

• 16:20:0

• Urea

17:17:17

14:28:14

24:24:0

18:46:0

Urea
18-46-0

/ 

� Ret�ntion priet; in 
force now (R1,1pecs 
per tonne) 

1681 

1701 

1242 

2o88 

2124 

55 56
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Name of Unit Products Retention price in 

force noiv (Rupp̂ s  , 
pfcr tonne)  !

Gujarat State Fertilizer Company, Baroda  . Urea

18:46*0
123a

3215

Fertilizer  Corporation of India

\  '  ‘ » # 
Gorakhpur ■  .  .  •  *,  . Urea 219a

Triple Superphospha- 
ate

2573

Urea 2263

Urea 2259”
/

Urea 224$

Hindustan Copper Ltd., Khetri Triple Superphos-

phate

2281

Fertilizer  & Chemicals  Travaneore Ltd.

Udyogamandal  .  • > 16:20:0 2i8r

20:20:0 2353

Urea 2182

Cochin IT .  •  •  .  •  • 17:17:17 2715

1 28:28:0 3659

18:46:0 4197

Rashtriya Chemicals & Fertilizers Ltd., Trpmbay Urea 2335

i  ,  , ,
i5:,5:,5 1902

• I
20:8:20:8:0 2514

National Fertilizers Ltd.

Urea 2178

Urea 2394

Urea 2372

Hindustan Fertilizer Corporation Ltd.

Durgapur • •  . • ,  ..  (•  •  > Urea 1912

Barauni » .  .  •  • Urea
1

22̂ 0  :  ,  .

Namrup I  •  •'>  . . .  1  •
V ’  *  ' • i

Urea 1446. i 1 \  ;

Urea 2533



Illegal Sale of Newsprint

5678. SHRI MARTAND SINGH: 
Will the Minister of INFORMATION 
AND BROADCASTING be plea-
sed to state :

(a) whether it is a fact that 
there is a large-scale illegal sale of 
newsprint allotted by the Govern-
ment to the newspapers and chain 
newspaper organisations are bigger 
culprits in this regard; and

(b) whether Government are 
aware that the obvious consumption 
of newsprint by several big news-
papers, as borne out by the circula-
tion figures given by them, is far in 
excess of the quantity allotted to 
them ?

-59 Written Answers MARCH

THE DEPUTY MINISTER 
IN THE M INISTRY OF INFOR-
M ATION AND BROADCASTING 
(KUM ARI KU M U D BEN M. 
JOSHI)

(a) No, Sir.

(b) Generally consumption of 
newsprint by newspapers in 1979-80 
was found to be within their entitle-
ment.

Separate Companies for
Commercial Channels on

Doordarshan and Akashvani

5679. SHRI G.Y. KRISHNAN : 
"Will the Minister of INFORMATION 
AND BROADCASTING be plea-
sed to state :

(a) whether it is a fact that Gove* 
mment have decided to set up a 
separate company for commercial 
channel on Akashvani; and

(b) if so, the details thereof ?

DEPUTY M INISTER IN 
TH E M IN ISTRY OF INFOR-
M ATION AND BROADCASTING 
(KU AM RI KU M U D  BEN M. 

JOSH I) :

(a) and (b) : A proposal for set-
ting up two public sector companies—  
one each for the commercial services 
of Akashvani and Doordarshan is 
under study.

Applications from Large 
Industrial houses for Expansion

5680. SHRI SANAT K U M A R  
M ANDAL : Will the Minister of 
LAW , JUSTICE AN D  C O M PA N Y 
AFFAIRS be pleased to state :

(a) the particulars of appli-
cations pending in this Ministry and 
M .R.T.P. from first 5 large Indus-
trial Houses for expansion of their 
existing capacity or installation of 
new units by them or by their inter-
connected companies, • the capacity 
proposed to be expanded or new 
capacity to be installed, and the 
capital outlay involved;

(b) whether Government are 
following a softening approach in 
the clearance of such applications 
from monopoly houses, if so, the 
reasons therefor; and

(c) the steps proposed to be taken 
to prevent further concentration 
of power in the hands of few selected 
Industrial Houses ?

THE MINISTER OF LAW, 
JUSTICE AND COM PANY 
AFFAIRS (SHRI P. SHIV SHAN- 
KER) :

(a) The first five large Industrial 
Houses according to the size of their 
business assets in 1979 were (i) 
Birla; (ii) Tata; (iii) Mafatlal;
(iv) J.K. Singhania; and (v) Thapar; 
in that order. The particulars of 
applications from these large Indus-
trial Houses for substantial expan-
sion of activities or establishment of 
new undertakings respectively under 
Section 2 r o r  22 of the M .R.T.P. 
Act, pending with the Government 
are given in the Statements I and
II hud on the Table of the Hous 
[Placed in Library. See No. L T  2256 

81];

31, 1981 Written Answers 60



4Si Written Answers CHAITRA 10, 1908 (SAKA ) Written Answert 69

(b) The M.R.T.P. Act is intended t 
to ensure inter-alia that the operation 
of the economic system does not res-
ult in the concentration of economic 
power to the common detriment. 
Proposals from large houses are exami-
ned in the context of socio-economic 
objectives laid down in Section 28 
of the M.R.T.P. Act and clearance is 
given only after being sat isfied that 
the aforesaid objective would be 
subserved by such proposals.

(c) The High Powered Expert 
Committee (Sachar Committee) 
has already made a review of the 
provisions of the M.R.T.P. Act. 

The report of the Committee was 
laid on the Table of the Houses on 

30-8-1978. The recommendations 
of the Committee are under active 
consideration of the Government in 
the context of the socio-economic 
objectives sought to be achieved 
through the M.R.T.P. Act.

Amount spent on importing 
Generating sets

5681. SHRI CHIRANJI LAL 
SHARMA : Will the Minister of 
ENERGY be pleased to state :

(a) Total amount spent on im-
porting generating sets during 1980- 
81 ; ana

(b) steps taken or proposed to 
be taken to make the country self- 
sufficient in this regard ?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
SHRI VIKRAM MAHAJAN) : 
a) According to the information 

available, the total c.i.f. value of the 
import licences granted so far during 
the current financial year aggre-
gates to Rs. 241.56 crores.

(b) Diesel generating sets of capa-
cities upto 500 KVA and in some 
cases for even higher capacities 
are being manufactured in the Coun-
try. Efforts are also being made to 
encourage the creation of capacity 
for manufacture of diesel engines, 
alternators and control gear fbt 
higher ranges.

M/s Bharat Heavy Electricals 
limited are manufacturing gener-
ating sets of higher capacity. M/s 
BHEL have also taken steps to in-
crease the range and the capacity 
of the sets to meet the growing requi-
rements of the country.

Funds sanctioned by R.E.C. for 
Electrification Schemes in 

Nagaland

5682. SHRI CHINGWANG 
KONYARK : Will the Minister of 
ENERGY be pleased to state :

(a) whether the Rural Electri-
fication Corporation has sanctioned 
funds for rural electrification schemes 
in Nagaland;

(b) if so, the names of the schem-
es; and

(c) the amount earmarked for 
them and when these would be 
completed ?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
SHRI VIKRAM MAHAJAN) : 
a) Yes, Sir.

(b) and (c). The names of the 
schemes, the loan amounts sanctioned 
and the periods within which these 
are expected to be completed are 
given in the attached statement
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Statement
i  ,

Jtf- ' .  " ’ « : A

The details of R.E.C. Schemes sanctioned in Nagaland up to 28-2-1981
'• *

S.N0. Najnes ,of the Scheme 
(Block/Tehsil)

District.

-  -  •

Loan  Peripd i. 

amount  of corn- 

sanctioned pletion 

(Rs. in  . 

lakhs)

X. Mokokchung . . .   .  • Mokokchung 46* 017 1984-85

s. Wokha .  .  .  .  .
I

Kohima 55222 1984-85

3* ;Zunnaboto  .  . ................... Phek 75*824 1984-85
%

4*Kohima  .  . Kohima 70- 763 1983-84

5-Mon • .  .  .  • Mon 72-927 1984-85

6. Kohima 27* 345 1982-83

r Tucnsang 55*292 1984-85'

8.Longleng . . . . . . Tuensang 7°’ 943 1984-85

9- Kohima 1288 1981-82

10. Tenning  .  .  .  .  .  . Kohima * 60 950 1985-86

11. Chazouka  ................................................... Phek 90-703 1985-86

12. Kohima

Total

8-uo

635* 384

f983-84

Electrification of Villages without 
extra charges from intending

Hill Distts. and 
States; and

die Noth Eastera*

consumers

5683.  PROF. NARIN CHAND 
PARASHAR : Will the Minister of 
ENERGY be pleased to state :

(a) the “norms” adopted by the 
R.E.C.  and the  various  State 
Electricity Boards in each of the 
States of the country fbr providing 
electricity \vith014t any extra charge/ 
financial burden on "the intending 
consumer, when a village is taken up 
for electrification;

(b)  themumber of villages (or Cen-
sus Villages) which do not qualify 
fbr electrification, without any finan-
cial burden on the intending consum-
ers irithe State of Himachal Pradesh, 
Jammu and Kashmir, Uttar Pradesh

(c)  the steps proposed to be taken 
by 'Government for ensuring  the 
electrification of the villages ? -

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN) :
(a) Rural electrification  schemes 
are formulated and implemented 
by the State Electricity Boards, funds 
for which are provided  through 
Rural Electrification Corporation as 
well as the under Normal Develop*, 
ment Programme of the  States, 
The Corporation adopts  different 
norms in granting loans to the State 
Electricity Boards according to the 
level of development of the areas to- 
be covered  under REC schemes*
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For Backward and underdeveloped 
Areas, loan assistance is made avail-
able at very liberal terms and condi-
tions. For drawing lines for trans-
mission of electricity to a village, 
the Corporation does not levy any 
charge on the intending consumers. 
As regards the projects financed by 
the Electricity Boards, each one adopts 
its own norms.

(b) In view of the reply to part
(a) above, the question does not 
arise.

(c) Several measures are taken 
by the Governm ent for ensuring 
electrification o f all the villages in 
the country. These include setting 
up o f new power projects, stepping up 
o f the generation from the existing 
units, drawing up more transmission 
and distribution lines, solving pro-
blems relating to construction m ater-
ial etc. and also increasing the allo-
cation for rural electrification from 
time to time. A ccording to the pres-
ent estimate, all villages in the coun-
try are likely to be electrified by 
1994 -9 5 -

More time for Marathi Broad-
cast on A.I.R.

0684. SH R I R .K . M H A L G I : 
Will the Minister o f IN F O R M A T IO N  
A N D  B R O A D C A S T IN G  be pleased 
to state :

(a) whether it is a fact that G ove-
rnment have received a represen-
tation dated 23 rd February, 1981 
suggesting more time for M arathi 
Broadcasting on A ll India R adio, 
Portblair (Andaman and N icobar); 
and

(b) if so, the details thereof and 
action taken or proposed to be taken 
thereon ?

THE DEPUTY M INISTER IN 
THE M INISTRY OF INFORMA-
TION AND BROADCASTING 
(KUMARI KUM UD BEN M. 
JOSHI).
274 L S — 3

(a) and (b). Yes, Sir.

According to the 1971 Census, 
the number of Marathi speaking 
people was only 115 as against the 
total population of 1,15,133 in the 
islands. There is, therefore, no 
justification for allotting more time 
to Marathi broadcasts from the 
Port Blair Station.

*jei w rrairoff tsftr wftw

5 6 8 5 . *ft w r f  : TqT f W  

wh: STHTT'T *Tcfr If? SfaTn fHT
f i r :

( ^ )  s n a n r  s p t  srh:

’W T 3TT r a t  s f a  s r ftw  f e r m  t^r

%  r,-r fV^rp; r £ j |  ;

(>j ) v f e  f r  m

|  ?

jr«tT«r

( J A R  ^ 5? ir*i°  s fftff)  :

( ^ ) 3ff I

(m )  srrn ff^r 7 5 crr i

Di vis ion o f LPG Agencies

5686. SHRI D. P. YAD AV : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether any appeals were 
made by the LPG Distributors for 
bifurcation and trifuration of their 
agencies; and

(b) if so, the action being taken 
thereof ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :

(a) Yes, Sir.
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(b) Allowing the bifurcation and 
trifurcation of existing distributor-
ships would lead to the deprivation 
of other meritorious candidates 
against the quota allotteed. There-
fore, it has been decided not to encou-
rage such proposals.

New Connection for L.P.G. 
for Punjab

5687. SHEI R. L. BHATIA : 
Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) what is the quota of new connec-
tions for L.P.G. to be allotted to 
Punjab consequent on the release 
of Bombay High Gas;

(b) when are these likely to be 
made available ; and

(c) whether any guidelines have 
been laid down for the issue of new 
connections in major cities like Amrit-
sar, Jullundur etc. in Punjab; if 
so, what ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND 
FERTILIZERS (SHRI P. C. 
SETHI) : (a) and (b). As per the 
current enrolment plan, about 27,000 
connections are to be released in 
the State of Punjab in the next 
one year.

(c) Release of new LPG connec-
tions including in the cities in Punjab 
like Amritsar, Jullundur and Ludhi-
ana will be made from the waiting 
lists maintained by the distributors 
in those areas.

Supply of Gas Cylinders by
Indane Dealers in Ghaziabad

5688. SHRI BHEEKHABHAI: 
Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether it is a fact that in 
Ghaziabad a period of one week to 
four weeks in taken by the Indane

Dealers to refill supply of Indane 
Gas Cylinders;

(b) if so, what ate the reasons 
for this undue delay;

(c) whether they have received 
any complaint in this regard against 
the dealers of Indane gas in Ghazia-
bad;

(d) if so, what are the names of 
those dealers and what is the nature 
of those complaints;

(e) whether any action has been 
taken against any dealer; and

(f) steps taken to ensure timely 
supply of Indane gas Refills to the 
consumers in Ghaziabad.

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND 
FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) Due to reduced production 
in Gujarat refinery, there has been 
backlog in cylinder refill supplies 
in all the places including Ghazia-
bad which are fed from this refi-
nery;

(c) and (d). Complaints re-
garding dely in refiill supplies etc. 
have been received. There are fo-
llowing three distributors in Gha-
ziabad (1) Engineers Gas Services
(2) United Gas Com-
pany and (3) Ghaziabad Gas 
Company;

(e) In view of (b) above, no 
action was taken against the distri-
butor;

(f) Steps have since been taken 
to move bulk LPG (Cooking gas) 
from Bombay to supplement supply 
from Gujarat refinery. Supply 
position is expected to improve as 
soon as production in Gujarat re-
finery normalises.
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Officers from DGS&D sent 
Abroad for training

5680. SHRI KESHORAO 
PARDHI : Will the Minister of 
SUPPLY AND REHABILITATION
be pleased to state :

(a) Whether any officers from 
DOS and D have been sent abroad 
recently for training ;

(b) if so, the details thereof 
including officers ;

(c) whether the officers so sent 
were doing work connected with 
their training ; and

(d) whether any protest against 
this move came from any quarter ; 
if so, details thereof ?

THE MINISTER OF STATE IN 
TH E M INISTRY OF SUPPLY 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD) : (a) Yes, 
Sir.

(b) Shri P.D. Seth, Dy. Director 
(Admn.), DGS&D was sent on 
training. He was nominated by the 
Ministry of Home Affairs, for the 
course known as Supply & Materials 
Management conducted by the 
Government of U.K. under the 
Colombo Plan from 19-1-81 to 
10-4-81. The aim of the Course is 
to equip Middle and Senior Manage-
ment personnel to be able to develop 
existing supplies procedures and 
plan new supplies systems.

(c) The Officer has been working 
in the DGS&D as Deputy Director 
(Admn.) dealing with matters 
pertaining ô Indian Supply Service 
and other staff. He is further likely 
to be assigned, on his return, work 
in which the training can be of use 
directly.

(d) Yes. A protest was received 
from the DGS&D Officers* Associa-
tion on 29-1-81 saying that in future 
only the Officers of Indian Supply 
Service/Indian Inspection Service 
be sponsored for such courses for

making better use of the training.

Different service cadres in 
Ministry of Energy

5690. SHRI K. N. M A D H U KA R : 
Will the Minister of ENERGY be 
pleased to state :

(a) details about cadres of different 
services being controlled by his 
Ministry and its attached offices ;

(b) details of the posts increased 
in each category consequent upon 
the last cadre review of technical 
side ;

(c) is it a fact that such a cadre 
review of ail the services has not 
been done ; and

(d) if so, the action being taken 
for cadre review of all the services ?

THE MINISTER OF STATE IN 
THE M IN ISTRY OF ENERGY 
(SHRI V IK R A M  MAHAJAN) :
(a) The details about cadres of the 
following Central Services being 
controlled by the Ministry of Energy 
including its attached offices are 
given below : —

(1) Central Secretariat Service

Rs.

(a) Section Officers 650(710)-
1200

(b) Assistants 425-800

(2) Central Secretariat Clerical Service

Rs.
(a) U.D.G. 330-560

(b) L.D .C. 260-400

(3) Central Secretariat Stenographers Service

Rs.

(i) Grade A 775-1200

(ii) Grade B 650-1040

(iii) Grade G 650-900
(Slection Grade)

(iv) Grade C 425-800

(v) Grade D 330-560
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(4) Central power Engineering (Group A) Servici

Rs.

(1) Chief Engineer 2500-2750
(Level IJ

(2) Chief Engineer/Mem- 2250*2500
ber Secretary (Level II)

(3) Deputy Chief Engineer 2000-2250

(4) Director/S.E. (SG) 2000-2500

(5) Director/S.E. (OG) 1500-2000

(6) Deputy Director EE 1100-1600

(7) A.D./A.E.E. 700-1300

Central Power Engineering 
Service

{Group B)

Rs.

E.A.D ./A.r. G50-1200

(b) to (d ). Although the above
mentioned grades of the G.S.S. *,
C.S.C.S. **, a« d C.S.S.S. *** are 
deccntralised, <1)0 cadre review of 
these Services for the various parti 
cipating Ministries/Departments is 
undertaken i>v (he Department of 
Personnel & A.K., Ministry of Home 
Affairs, on all-Secretaviat basis from 
time to time. The review of cadres 
of the Central Power Engineering 
Services is in progress.

* Central S cretariat Service.

** Central Secretariat Clerical
Service.

*** Centra I Secretariat Steno-
graphers Sei . ice.

Supply of 1 wer by DESU to gin-
ning resses Tn block G. of Kalkaji 

Colony

5691. DR. A.U. AZMI : Will 
the Minister of ENERGY be pleased 
to siate :

(a) whether it is a fact that the 
DESU authorities have supplied 
power-load to the owners of Ginning 
Presses in Block G. of the Kalkaji 
Refugee Colony, Delhi ;

(b) if so, how th»s load was sanc-
tioned for running this hazardous 
profession in a residential colony 
and who did this and action to be 
taken against him ; and

(c) whether he will have the 
matter inves’ igated and take neces-
sary action to order disconnection 
of the power load which is a constant 
menace to the environmental ecology 
and health of the residents close-by?

THE MINISTER OF STATE IN 
THE M INISTRY OF ENERGY 
(SHRI V IK R AM  MAHAJAN) :
(a) to (c). The information is being 
collected and will be laid on the 
Table of the House.

5692. S fW t  fV W r f i  :

sft  JTcIi'f :

Ssrf JTcfi ft  fTTf
f % :

(q?) <?fT#R<Tr fa c rfa

m tr f t  »rf «fr;

(ij) fw r f i  fV&ff m  3^
f -7 fa c M  5 % fir'? I  f o f R f  vTHTcT

%  |  cf r̂r ^?r *r f r  ^

f e r ^ i  *fr<Tcf %  3%  fa ?r  |  ;

(«r) t o t  f w

f w  fasirfcr f%trf w k  fowr s^ff w.t
sprf % *TTKf*r ?WI

sqkr w k

V
«ierreM *f t t s j t  («fr

*$T3M) : (* )  TP^TTfafal =TTfTflkr
fr<r«r ft  wrr-fr *rw rff *r s^arrd
*rfw<«r % *7 if .ppf ^  % facr

sra ff 1957 Jr ft  *rf «fir i



( g )  m sfw  q fa m m  fjrafar 
^  m  cf r̂ ftr?r =frnff *?f s w r  4 f ,  

fs r^ r  i r j ?  3 7 . 5 7  ^o es •

f  I f a f f a  £  STTSTT T7T

%  3F5T  W r f ? Y  W T  4 6 1  f o W T

178. 92 |

(»r) T T ^ W T fW iif-T T fa 'r f 'T  ftv fq  

*p srfirom :r!t f^im m i  fwr»fw cflr 
<tt % it arret |  %m  w iz,
-f c w x , JT?ffTO, ^sr<ff ^ r^m f, ?rtx 

r ¥ r r x  ^ r n j i m

^t o t t I ’t ^Trfr 1 1 OTrPi =m *rwrvH 
s¥sff fJTn'siffii’cfr % * m  % r ir j®  Trfl 
% *t w , ^  ^

|  I f f f  W  %<T?T 6 T f  3 % f?rr J|-(r |

h w  >jsq *-ffr*Fr 1 5  w :,% uk
*h fr«rif fair*r^ w ff % *pir^?r 10%
*r «p t w s^ i |  1

Licence for 3 band Radio and 
Recording of Tribal programmes

5603. SH R I G H U F R A N  A Z A M  : 
W ill the Minister o f IN F O R M A -
T IO N  A N D  B R O A D C A S T IN G  be 
pleased to state :

(a) whether his Ministry is Scrap-
ping licence for 3 band radio aho 
as the price of 2 band set is exactly 
the same ;

(b) if not, what are the other 
attractions his Ministry is giving to 
remote rural masses for A.I.R. national 
and educative programmes ;

(c) whether A. I. R. recording 
teams visit tribal a”ea for recording, 
the folk culture and events, the number 
of programmes broadcast from 
BHOPAL AIR during 1980 especially 
for backwarJ district like Betul in 
Madhya Pradesh; and

(d) the steps to give more coverage 
of backward areas ?

THE DEPUTY MINISTER IN 
THE M INISTRY OF INFORMA-
TION AND BROADCASTING
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(KUM ARI KUM UD BEN M. 
JOSH I) : (a) There is no such 
proposal under consideration in this 
Ministry.

(b) The main attraction of All 
India Radio programmes is their 
content. 61 Farm and Home Units 
have been set up at 61 Stations. So 
far as the National programmes are 
concerned, they are by and large 
relayed by the regional stations. on 
medium wave facilitating listening 
on cheaper sets.

(c) The All India Radio recording 
teams do visit rural and tribal 
areas with a view not only to provid-
ing coverage to the functions and fairs 
held in those areas from time to time 
but also to involve the masses in the 
programmes of All India Radio. 
The daily rural programme broad-
cast from Bhopal Station is directed 
to all the districts in the service zone 
of the station, including areas like 
Betul.

(d) 30 Stations of All India Radio 
have been given OB units for field 
coverage including backward areas. 
The Government proposes to establish
30 more such units.

Economy in consumption of 
and diesel in Ministries

5694. SHRI KRISHNA PRATAP 
SINGH : Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) the efforts made by Govern-
ment to effect economy in the consum- 
tion of petrol and diesel in the Minis-
tries of Government of India ; and

(b) what has been the result of 
the steps taken so far ?

THE M INISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P.C. SETH I):
(a) and (b). The number of diesel—  
driven vehicles in the Ministries of 
the Government of India is very 
small and the consumption of high
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speed diesel oil by such vehicles, as 
compared to the overall diesel con-
sumption in the country, which 
is of the order of 10 million tonnes 
per annum, will be negligible. In 
so far as petrol is concerned, the 
price of the product has been raised 
to act as a disincentive for the indis-
criminate use of petrol— driven 
vehicles. The consumption of petrol 
in the Ministries is governed by the 
budgetary provisions made each 
year for purchase of fuel. Moreover 
Central Ministries/Departments, 
State Governments and public sector 
undertakings had been advised to 
effect savings in the consumption 
of petrol in their staff cars. It is 
not possible to precisely quantify 
the savings in the consumption of 
petrol in the Ministries pursuant to 
the instructions mentioned above.

Issue of allocation orders for 
Antibiotics and Streptomycin 

Sulphate by SCPC

5695. SHRI PIUS T IR K E Y  : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a) the number of allocation
orders issued for antibiotics and 
streptomycin sulphate without any 
registration by (certain Officials)
of the State Chemicals and Phar-
maceutical Corporation of India 
Limited during 1979-80 and 1980-81 
on indigenous units ;

(b) whether Government arc
aw are of the fact that due to the above, 
the indigenous units have serviced 
excess allotments during this period 
than officially issued by CPC;
and

(c) what is the reaction of Govern-
ment thereto and how do Govern-
ment deny that the allotment and 
purchase procedure has not been 
misused ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :
(a) to (c). The State Chemicals

and Pharmaceuticals Corporation 
of India Ltd., (CPC) have reported 
that no allocation orders for Strep-
tomycin or any other canalised anti-
biotics were issued by them on indi-
genous manufacturers during 1979-80 
and 1980-81 without rgistration. 
CPC have reported that they have 
followed the Distribution Policy 
announced by Government from 
time to time in making the allocations 
and that they have followed the 
purchase procedure laid down by 
the CPC Board and no misuse has 
taken place.

Demand of more Crude Oil 
by Gujarat

5696. SHRI NAVIN RAVANI : 
Will the Minister of PETROLEUM 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a) whether it is a fact that Guja-
rat had demanded more crude oils 
during 1981-82 in comparison to 
1977-7^9 1978-79 and 1979-80;

(b) if so, how much quantity 
had been allotted and given during 
the above periods;

(c) the reasons for short supply 
to Gujarat; and

(d) the total production of crude
oil during the above period in the 
country ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) :
(a) Crude oil is supplied only to 
the oil refineries for being refined 
into petroleum products. The 
words “ crude oils” used in the 
question presumably refer to light 
diesel oil (LDO) which is utilised 
for pump sets. The Government 
of Gujarat have, in recent months, 
asked for the supply of more LDO 
to the State thaji that supplied in the 
previous years.
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(b) There is no system of making 
monthly allocations ofL D O  to the 
States and Union Territories including 
Gujarat. This product is moved from 
the refineries and installations of the
oil companies to the different consum-
ing zones on the basis of the demand 
estimated by the oil companies. 
The demand for LDO varies from 
month to month and from year 
to year depending upon the incidence 
of rainfall and the needs of agricul-
tural sector for irrigation. The 
total sales of LDO in Gujarat during 
the years 1977-78 to 1979-80 were 
as follows :—

Figures in
metric tonnes

Year Sale of
L D O

1977-78 . . . .  3> 18,400

197̂ -79 . . . .  3,i5,°oo

1979-80 . . . . 3,20,000

(c) It is the endeavour of the oil 
companies to meet the demands of 
LDO in full. In so far as Gujarat 
State is concerned, the requirements 
of this product have generally been 
met except for brief periods when 
shortages of a temporary nature had 
been faced on account of inadequate 
positioning of the product at Kandla.

(d) The total production of LDO 
in the country during the years 1977- 
78 to 1979-80 was as under :—

Year Production

million
tonnes

1977-78 1 • 224

*978-79 1*227

1979*80 . 1-230

"ITT 3WCT w«flr

5697. 5T9W :

irf STtfTft q?f fTCTT f% :

(*p) ftrsr % 92 jrfaTO ft 
srferap sw nrr f t  tnrrPtrerPcqi % 

% srtf: ft srfasr 
faftfnT grcr 29
i 9 8 i  srsm ftsfl, ?n f% sT

ft#\, f^rft#f, #  T i m
5R T  f w r  >WT «TT;

(sr) w r ftrer Ht surraftfl
UK fffirr <f ST q^ i t  |  WfIT 

400 sriftSRT w? t fa n  w  | fircrfc

^rsfpff fft w ft T̂3Tp: ft 1100
W f  ft 2600 5Tfft zh  srfgq? ^riRfPTO
qr* *rff?ft % fqtr r̂ezf fipn j)zt t |; 

srfa

(>r) irPr $r, m qqr s t w  *ft  feqrc
ft tr^ rferff ^aff sfl ĴTT'cT 

qr*ft % faq ftm  ipr 3€fftr tt^ jt- 
q̂ OT qrTft q* | 1

qfifaijw, t o w *  ftsft
(sft SRTTO fteft) : (q;) sflr ?r 1

( m )  3ff I ftfST qJT 

?frr f^5TC»r % «rr?rr 1 1
a m fft  STqrrc qq; w k  f t R r  q w  %  

M t x m  v s  qiTft 

s ffc  s T r c w r  s r k  ? ^ f l r  ^ q T ^ r

%  JTs®rqj*ftqri q r ? ft^  f a q  smrrcf

qr*ft qSi 'rsfir  w t t  r f f  |  1 

apprtf, 1979 ft wr fa*TK s m  srrfl
m f a f i m  %  *Rf»r?r fft*rfaT, w tefifft*

gqftWfntff qft i ^t t s't q?r 86
qfftsrer f t t t  qrrft 1 1 f ftq fa n fr

ft ft*rc?r qrwq:*fer ’b^ i r  qft

sftfipfr a«rc ^  ft ^  ^r^qrmff
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tfr *f faW T % f*flr

sfcOT? 1,000 2* *ft*T$*T3«5af ̂ R^ff 
*R  fa n  | I *R*f7R 5RT faq  ifij 

^rnff % q f w ^ ’<Fi shsj 
^•ssrnT k  T̂Of p r  f^r |  sfirc 
3r g r n f  |  i wz\ wj ^

1 978 r̂ 3 ,5 0 0 ^  

srfir «tt 55ttt sfi ^
Si r̂fe * !W r  3,00 0 ̂  ITfa &\ «R 
f ™  T frm , «T3M$ ^ f R  2,i00

*r 2,400 ^ rs r fa  # t fr  ^ t  | i

fa*faT ^  f f  | I 1-1-1980 
^  ^7 ^ c f  f*T9T̂ R (rn^o sfto^R’o )

1 ,7 1 8 . 2 0  w r  

^ 1 ,8 9 9 .0 4 ^  sfa ^T rT?r T̂T, ^  
1-1-198 1 <HT 3FR 2167. 02 WT
& 2527. 98 Sfn ^  ft W  | I 

% faq , sqfTOciT =̂5% TTT̂ f,
^mrflrcrr f̂Pcsf̂ n "i*r̂ \r $ srsmff

T̂TOT̂ fi  ̂ I

(*r) f̂i ^1r i 

^rm^rhr ^
?*fa

CN

5 698. «ft : ^fT <jfc?

*rh: ĝ f«rf« ^  sm r̂ *  inrr ^  
fa :

(^) q w - m  *rV / O 'O
*tn 3r stFsrst*? % favmmft fan^fr 

I  *R*TR % ^  *T Sfjffn ^T

faa^T | cr*rr ^farcf gro
qvrfafTcf FT h' ^55fr *ff fan iff

t ;

(^) w r ^  |  fa j® wffcfjrf
% JsTCITT *T€VT 43/169, 43/17 ?fhc 
43/ 1 8 =Tf 3 tTfTf *jfaf <R trŝ rr

T̂? TOT I  ?fh: TT ĴSiTf 1980 *r
fjf«rfor tfr *p x  fe r r  w  |, srre ir 

jfira  *r f c f is nt Hr n$ m  

w  t t  sp'rf w 4*r# *fr ^  *rf | ; *rk

(*f) ^r, cfl % 3-*n
ir̂ FETfTrf f ^ k  '̂i % ftftj W
^TRqlft ^  I  ?

«(f?r f r k  g n ^ «  Hsri (vf t

h t w h  m  w r a r a )  : ( v )  ^tr^T-

tfn: *r <3T« *r
O

r̂ ftr 1417 sfrsr

«rr 1 ^  Ir 386 ^t ft-qTFi* *1 

31 STITT ?TT f ^ r r f a f  avfenflf

sfn ^  ^  fe *r  Tf̂ iT «rr 1

1031 wpt t  ^  f^^ft WFT^T

fFhTcffter ̂  ferr w  «n qn r̂ftr ^ *
% ^rnTfrf ^ - %  3TRT r̂f̂ fcT

^7 T,*ar r4T 1

( ? j )  5r m X  ^  ^nR % w f  ( ^ )  

5f?feRRff5f 1 4 1 7  r̂rftr?r
|  1 ^rfa ^  i f n f r n  qsfif % ^qr<,
^  C\ S3

?jfa % ^T ^  f f

fa ’̂r î*r w  |  ^ ^  ft-^mr^^TR 
*recf fr  ^ 7 1 1 m f i f  ^ r  tc  fatfr
^MfiTfTcf ^5# ifT % riT ’̂ Tff

fa fif % 3TÎ  if Sffrf ^Tn^Tfr n f̂ |  I

(Tf) W i’ ■S’HnT | I

^n-f^cfi' crfrrfrwrnff % %
?̂r̂ T »̂T 5T7T

56 9 9. «fi‘ TT*? :
W  35*rf Tf^T if?  «TnT% f^ T  fa  :

(^) W T ^ W tfa^ rftB r ^ T R

^T%fe’PT ^  f^ '̂ fr ?rk
q-offo^fo^fo, c R - f^ f t  ^ fo f^ T  %

CN

wr*r w k  w p w  % s n r  fT J r 7 ^

^ 7ff5Rnff^<B?cTd3Jftir 
m<ff?rfi Hi Ri'PT ij T'ffT |TT tf -̂ft-ofjf
% faq ?r  ftwtf f%vr | ;

(>j) ^t, ef) wnr?r ^  fipj'ft

snrfr f f  t  :
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( f f )  *WT 3 W  'ffo foW T  

S lV ft-W ft fffiw f *f tiTTf fa t 'iT  f3rt%

w  *r w ftertt >if |
wft: 3T|t ?mfcr iftr stto %
*7  ^rr<fkr< t w  w  s fa  w

w r  m x ;

(*r) ^  iff *flr ^  |  fa  7511* 
-& < xm  v f a i t o w f r  Jf r r w f  ^'i

* fa  ??f % fa ir  #JfR q| f | ; ? tk

(t ) zffe |t, cff faff sarjrrf t< ?r«rr 
fcsfo f * R * R  3TT i f  w  w r- fr^ f

mx t| t I  ?

^3rf*farWJr8iTTi®i tia‘ i (* fr  

* t? rew ): (?■) n h  ( » ? ) .  srr-rTjv *iTf|^ 

cfsrr jj%P?irt a n  fa?*nr T fr i f t^ T  

frtffa <T5iR ST^R 5RT fa</T ̂ T T̂ T t I 
sm «iRf ?[ ?TTsr ^ ’.or-U «t r  sra 
qfT̂ ffSTflTT W7 tp> W f  I ,  w  m  'fa^T

srvre srt ?r«r ir f*wr jmt 1 1 
^ T f^ ^ fk i f a fw r  % € ^ i f  'f fa n -

3MT*ff % fl%  r-iWT i f  %

^ ^ ■ ^ T R n t T f f e T n T f f  5 T t fa t f|  I 

5TCoT3  i f f  *rr f a  r o  ?t=tt rp> * r s ^

"Tf f̂W faiT 5iT̂ , civiri fa  ^ "<T3n
*rra <r fffJira i\ arw ft? fcspf 

?r?fum % fat* srrsrê R $wr 1 
ifcft I  srra fT  tTTf 1 1 m : 

fern if srrf ^ ';f sprfef ^  g f 1

(»r) (*r) . 5* s«n <fa~r fr
t fw s n m fr  % *rc*r# if  ?rcsn ij f f w  

% faq; fafa?r trjh  sr t  fa*rr fa*fr 
srraR <r  'Trm-fwefi fa(T ijtt 11

i f f t  ̂  r ?nrrOTR #  ? f e  «  %*xfa

*R*FR ?f # * f o f  T W f  % *i7«T fa^TR- 

fo?T»T 5TRWT far I  I %fSta *RVR 3 
iff srcit  ̂ tfr faifr | fa ftfaw t -.t r  
fatf^lr ?rm  s*rorm-3fsr f f f f  f t  

srtrft ?i-? cw  ^ffir #  ^ £ f

if  iff %^fA- f f f ^  % f  P9T if

fw r  s r r w t f r l^ k m f  ffr f fc t fw r  
fa*rfa ŵ ftT % farorifr srr 

ff'fwr 1 1

Setting up of polyester units in 
backward areas

5700. SH R I K A M A L  N A T H  : 
W ill the Minister o f P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T IL IZ E R S  
be pleased to state :

(a) whether there are * proposals 
to set up live new polyester units 
in backward areas in various States;

(b) if so. the areas selected 
in M adhya Pradesh for the purpose; 
and

(c) whether any progress has 
been made in this direction so far ?

T H E  M IN IS T E R  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  
F E R T IL IZ E R S  (SH RI 1\C . S E T H I):
(a) to (c). A  number of applications 
for setting up new polyester staple 
fibre units in various states have 
been under consideration of Govern-
ment. A  final decision on the appli-
cations including that o f the M adhya 
Pradesh State Industries Corpora-
tion Lim ited is yet to be taken.

3?r>T

5 701. *fi ^  3T*H : »̂*T

TKfqn’ sfa  ^
Ff ^  fTTT ft? :

(sf?) ^*r ^  ^
% r̂py\ ĉ 7f^ 7  ^frif ?̂f fr̂ Tn |̂rT

iff |  iftx ^ft«rnw3f w
^fcf h’ ^  ?̂f <̂rrq**TT |

r̂k vfe ff, f̂i ft?n̂ f TT̂ 'f* ft

(^r) w  W  6000
sfwRr̂ f |  ^  vfe ft,

efi 1979-80 ^  1980-81

ftrn^r p i  f̂r<
ftPH5r % w r I  ?
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(«ft *«m  v *  %£<) : (*) faftm
^  'f*TT%' %  W lfW + - falrfoT ’ R r f

s * f f  It m sr %  ^  

i i  ^  <rc ^  snrra %

rrj^ sr  Jr s n w  |  i

r r s f r f y ^ f a p r ^

% i s  w\ f r m i  s m  srra

#  ir f  |  1 ts r  *r ' ? r r f e *  sfraw  

T^r^fr ?rfr * m r  w r a  ^  t  ; 

rrrrpf *h *t h  t  f a  *=r«r *ro ^ o

fqf̂ r>r ^qrcf % ^ r
S> ff ^ f f c f  ? f k  *TC tHRTf

5000—6000 % 'jfsrf^ tnp f̂f % 

1979-80 1980-81 %
S T fa t rRrf ^ ^ f s y  ^  I ,  F f  ^1 * * *  %  

^ " T  ^ r  r̂*TrT stfV t  I *Tn: 

it *rri |  1

Excise duty, production and 
distribution of rectified 

Spirit
5702. SHRI XAVIER AR AKAL 

W^l the Minister of PETROLEUM, 
CHEM ICALS AND FE R T ILI-
ZERS be pleased to state :

(a) How much excise du'y is 
collected in the manufacture of 
‘Rectified Spirit’ ;|

(b) What is the national policy of 
its production and distribution and 
has any guideline been issued by the* 
Centre in th ; matter of distri-
bution; and

(c) Have any cases of illegal 
transport and misuse of rectified 
spirit by the State Governments 
have come to the norice of Govern-
ment ?

T H E  M IN IS T E R  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  
F E R T IL IZ E R S  (SH RI P. C. 
S E T H I): (a) There is no Central 
excise duty on ‘Rectified Spirit*.

(b) A t the meeting o f the Central 
Molasses Board on 11-11-80, the 
State Governments were requested

to augment the production o f a l-
cohol by :—

(i) ensuring that all available m ola-
sses be utilised.

(ii) prom oting the use o f khandsari 
molasses for alcohol production; and

(iii) ensuring creation o f adequate 
and proper storage facilities by sugar 
factories for molasses.

The State Governments were ad-
vised to strike a proper balance bet-
ween the demand for potable use 
and the demand for industrial use so 
that revenue considerations do not 
lead to the starvation o f the che-
micals industry.

(c) Allegations o f irregularities in 
the movement o f alcohol from Tam il 
Nadu to K erala by private parties 
have come to the notice o f the 
Government.

Solving Energy crisis in 
Agriculture

5703. SH R I P. R A JA G O P A L  
N A ID U  : W ill the Minister o f 
E N E R G Y  be pleased to state the 
steps taken by the M inistry o f Energy 
and Rural Electrification Corpo-
ration to solve energy crisis in agri-
culture ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
(SH RI V I K R A M  M AH AJAN ) : 
Agriculture is always given priority 
in the matter o f power supply. Even 
in times o f crisis, power for agricul-
tural operations is invariably ensured. 
Several steps are being taken by the 
Ministry o f Energy in generation 
and distribution o f power. These 
include speeding up o f the new 
projects, increasing the efficiency o f 
the existing power stations and draw-
ing up more transmission and dis-
tribution lines.

Both the Ministry o f Energy and 
the Rural Electrification Corpora-
tion have informed the State Govern-
ments that, in future, rural electri-
fication schemes will be sanctioned



by the Corporation only on the con-
dition that adequate power supply 
on a time-bound basis will be en-
sured to the rural areas, including 
agricultural operations. T h e Cor-
poration has also been continuously 
monitoring the power supply to the 
rabi crop in the different States 
to ensure at least six to eight hours 
a day o f power supply. According 
to the information received from the 
States, the minimum requirements 
o f agricultural sector are being taken 
care o f by all the States.

Electrification of Villages in 
each State during Sixth Five Year 

Plan

5704. D R . K R U P A S IN D H U  
B H O I: W ill the Minister of E N E R G Y  
be pleased to state:

(a) total number o f villages in 
each State so far electrified; and

(b) the total number o f villages 
in each State proposed to be electri-
fied during the next five years and 
the amount sanctioned in favour of 
each State for the purpose ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
(SH RI V I K R A M  M AH AJAN ) : (a) 
T he total number o f villages electri-
fied in each State up to the end o f 
December, 1980, is given in State- 
ment-I.

(b) During the Five Year Plan, 
(1980— 85), the Planning Commission 
has proposed a target o f electrifying 
one lakh new villages. T he total 
outlay provided for rural electrifica-
tion, (which includes pumpset energi-
sation also) is Rs. 1861.51 crores.
In addition, Rs. 420 crores are ex-
pected to be available from A R D C  
and Commercial Banks. State-wise 
details o f the allocations for rural 
electrification during 1980— 85 are 
given in S tater.c t , -IT. Information 
regarding villages to be electrified in 
'v ;h  State is not available.
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Statem ent-I

Inhabited Villages E lectrified- * i 971 Census

S. States 
No.

Villages electri-
fied as on 
31-12-1980

r. Andhra Pradesh 17.276 (*)

2. Ass^m 4,740

3* Bihar 20,628 (b)

4. Gujarat 11,870

5- Haryana .

6. Himachal Pradesh 9,698

7- Jammu & Kashmir 4 '552 (*)(»;

8. Karnataka 16,505

9- Kerala 1,268

10. Madhya Pradesh 23,719

11. Maharashtra 26,623

12. Manipur . 322(b)

13- Meghalaya 624

14. Nagaland . 3^°

J5- Orissa 17.550

16. Punjab 12,126 ( I-)

. 17- Rajasthan . 14,421 (*)(c)

18. Sikkim 75(c)

«9- Tamil Nadu 15>576

20. Tripura 851

21. Uttar Prdesh 40,429

22. West Bengal 13,579

T o t a l  (St a t e s ) 2,59,532

T o t a l  (U .Ts) i,446

T o t a l  (A l l -In d i a ) 2,60,978

(*)— Figures provisional.

( +  )— 62 villages have been dcclarcd 
uninhabited.

(a)— As on 31-12-1979.

(b)—-As on 30-6-1980.

(c)— As on 30-11-1980,
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Statement-II

Rural  Electrification  pumpset  energisation 

targets and outlays -«Sixth Plan  1980—85

States Outlay 

(Rs. in 
lakhs)

1. Andhra Pradesh  . 13000

2. Assam 5786

3. Bihar 9239

4. Gujarat 6024

5. Haryana 55°°

6- Himachal Pradesh 2641

7. Jammu & Kashmir 2965

8- Karnataka 5000

g. Kerala 1672

10. Madhya Pradesh 16000

II. Maharashtra 16000

12. Manipur 506

13. Meghalaya 1064

14. Nagaland 600

15. Orissa 7470

16. Punjab 7*34

17. Rajasthan  . 10310

18. Sikkim 1 80

19. Tamil Nadu 11500

20. Tripura 1042

21. Uttar Pradesh 23728

22. West Bengal 8615

Sub-T< >t a l 155976

TiUnip sum for REC 
M‘A . . . . 210-00*

Rural Coop. Harijan Bastis . 3300

System 1 mprovement 4200

Totai. : Stati s 184176

Union Territories
Grand Total

•675
18615I*

♦Docs not include Rs. 42000 lakhs under 

SPA  from ARDG and Commercial Banks.

Rated capacity at Fertilizer Plants 
at Ramagundam and Talcher

5705. SHRI G. NARSIMHA 
REDDY:

SHRI  B.  V.  DESAI:

Will  the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) is it a fact that an investment 
of over Rs.  100 crores would be 
required to achieve the rated capacity 
at the two coal  based fertilizer 
plants at Ramagundam and Talcher;

(b) if so, whether Government have 
taken a decision to invest the re-
quired amount immediately; and

(c) the total capacity of each plant, 
and what is the quantity produced 
at present and what would be the 
quantity to be produced after fur-
ther investment of Rs. 100 crore in 
each unit ?

THE MINISTER OF STATE IN 
THE MINISTRY  OF  PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
(a) to (c). The coal based fertilizer 
plants at Ramagundam and Talcher 
went into commercial production 
with effect from 1st November, 1980. 
On the basis of the experience of 
running these plants since then, the 
Fertilizer Corporation of India has 
identified some limitations of equip-
ment which might require some addi-
tional investment. No decision has 
been taken so far in this regard. 
It is expected that when this addi-
tional equipment is installed, the 
plants would be able to achieve their 
rated capacity of 4,95,000 tonnes of 
urea per annum. The production dur-
ing the period November, 1980 to 
February, 1981 has been 38,731 to-
nnes of urea at Ramagundam and 
9,084 tonnes of urea at Talcher.
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Development of Indian Drug 
Industry

5706. S H R I JAI N A R A IN  R O A T : 
S H R I SU BH ASH  Y A D A V  :

W ill the Minister o f P E T R O -
L E U M , C H E M IC A L S  A N D  F E R -
T IL IZ E R S  be pleased to state :

(a) the steps so far taken to deve-
lop the Indian drug industry to 
save the people from exploitation by 
multinational Corporations; and

(b) if  not, the reason therefor ?

T H E  M IN IS T E R  O F  S T A T E  IN  
T H E  M IN IS T R Y  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  F E R T I-
L IZ E R S : (SH RI D A L B IR  S IN G H ):
(a) O ne o f the broad objectives o f 
t lr v New D rug Policy is “ to foster and 
encourage the growth o f the Indian 
Sector” . A ll Industrial Licence appli-
cations received from drug m anu-
facturing companies arc examined 
in the light o f the provisions o f 
New Drug Policy which give prefer-
ential treatment to the proposals o f 
Indian companies as compared to 
those o f foreign companies. Indian 
drug manufacturing companies in the 
Organised Sector have been granted 
101 Industrial Licences as against 
only 4 to foreign companies with 
direct foreign equity exceeding 40% 
durig last three years viz. 1978,
1979 and 1980.

(b) Docs not arise.

Seminar on Accelerated Hydro- 
Electric Power

5707. SH R I C H IN T A M A N I 
P A N IG R A H I :
SH R I K . M A L L A N N A  :

W ill the M inister o f E N E R G Y  
be pleased to state :

(a) whether a seminar on “ acce-
lerated hydro-electric jxw er in India’ 
was recently held in New Delhi ; 
and

(b) i f  so, the recommendations 
m ade at the seminar and reaction 
o f Government there o ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
(SH R I V I K R A M  M A H A JA N ) :
(a) Yes, Sir.

(b) A  detailed report on the 
proceedings o f the Seminar is being 
prepared, after which the recommen-
dations will be examined in the 
Ministry and suitable action taken 
on each o f them.

57 0 8. STffW : W

Tfrrun w k  ^
JTnPT #  fT<fr far :

( t̂) ?«rr f ^ c f R  
fa fa z ?  7 6  jtk ttrt “ irnrr”

77; irrtn f^  sfi°

(m) |r, ?fr wft
5mfri t  ?r«rr cpp

w r i i t  ft  srm r,

( 7 ) tJcTrc* eriTrfT

r̂r̂ icT f W  n«rr
?«rrPrn fo'rr srp̂ rT,

(*r) w r a-jfrsR % fsrtr 
crpffa *PT w f w  f%ST W l 

( t ) zrfe ft, <ft
Kf«n nar |  utx

z f t i r  ura wx |  ;

T«un
srem t o  ws*) : (t )

f^FcfPT f5f<> ^



91 Written Answers MARCH 31, 1981 Written Answers 92

fr m 'fa r a  2 6 srfa-sTfr itptt f r  ° °

% fjprfor % fa *f t j r  ^n frrr 

t t  sremr 11

(<sr) w f t  % srwr-sT'Tr % fa $  *rfa  

<Tf̂  ^  5t| f̂ wt |  tfrr fa<rf°T 
?TRT<T W>X f a f f  » m  I  I q'T 1983 % 

STRUT Sr Tc-TPM W IT«T f f t  WrWT 

t l

(n) ( i ) sew r* wwm

?fto iT^o^ to  26 STfaSTcT 

’TPTT rTCtffat 3 . 3 0 0  £-T 5Tfcf<q

sftotrsro *fto  5 0 STf?T- 

UTcf 3 ® ^  o^t oTt ■> 4 . 400 ZH srfb spl

^rotT=sr°?fVo 10  i o . o o  j f r s r f im  

s r f a w ^

( i i )  siT*f^MT

?TTJTrf^r srnr?T 4 8 7 ? r r e m ^

( i i i )  w h  %«w t , *rrvr sr^r i

(*r )  gwrTJT w r r fa r  jfttfrftnSt 

tc  wrarfar fmr i

( t ) f ^ r T R  fa °
3r fTf »mrr f t °*ft0 % fa^ er 
m w ?  t x  rfW fPrtft JTP<T W.T* ^ff T f e

C

?f ^otT^otro % %

*rr«r t^r fa ^ f t  t t r  fa^rr | i

W  "TOT WOT JTrf fTO W T  I  :—

( i )  x w z t  W crrc ?rff fsfwrr 

srr^rr i

( i i )  ^  Ax  ^ r fa r c ;  m m  

r x  fa«rr 3n%<n sftr j t o t  f f^ - rn T

fa °  % 'mr 
srftrerT *ftr ff«rr ft; % ^  
s te f lfn ^  *rrr<r ir sr«fi»r ^ x  ? fa  i 

=̂R5t q'? *ft srftm r f)»rr fa   ̂ t?ffa 
fa% *rn3  ^ ^rft Trfcrf vr u
V V
* i

( i i i )  ^ r r f t f f v r r e r s m r  fa & ff

5rrcOT5T|ffWr I

( i v )  3 , 3 0 0  i f f  JST*r?rr 

s m  C5rir apt F-rrfar % fa 3r
jf r̂cr wre
? fa?r 2, 4 0 , 0 0 0  w irfapr sr?n:

t^i Tr̂ cf TTfa ^r *rnffFr faqT 3fr*nrr io o

Tcfjflr fir STJTcIT 'C-iTC %  fa*r

srfa z*  34.45 ?rirfart sra r ipt t x  
■ff'T'Tr̂  fâ TT 3fÎ <TT I ^  MHItWrff
^ rR ffr^  W crr % fa ir  srfar 20

wirfTTt ^FTT WT WJT̂ TR falTT sn%*TT Io

Production and import of Basic 
Technical Pesticides

5709. SH R I M O H A N  L A L  
P A T E L  : W ill the Minister o f
P E T R O L E U M , C H E M IC A L S  AN D  
F E R T IL IS E R S  he pleased to state:

(a) the names o f factories produc-
ing basic technical pesticides its 
yearwise production for the last five 
years ;

(b) the total amount- o f basic 
technical pesticides imported during 
the last five years ; and

(c) the details o f the programme 
to meet the increasing demand o f 
pesticides in the country ?

T H E  M IN IS T E R  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  
F E R T I L I S E R S  (SH R I P. C . 
SETH I) : (a) A  list o f the companies
manufacturing technical grade 
pesticides in the country is attached. 
Production o f technical grade 
during each o f the last five years 
was as under :—•

Toones

1976-77
1977-78
*978-79
1979-80
1980-81
(up to Dec., 80)

35,811 
42,595 
52,53i
50,294
32,082
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(b) Im port o f  pesticidas during 
each o f the last five years was as 
under :

4----------------------------------------------------------

(In tonnes)

1975-76 . \ .  . . 15,318

1976-77 -  6,105

1977-78 . . . .  11,267

1978-79 . . . .  13,766

1979-80 . . . .  7,578
(itpto Jan. ’80)

(c) The 1984-85 demand for 
Pesticides is estimated to be 1,15,500 
tonnes. As against this, the present 
installed capacity is 74,695 tonnes. 
Further capacity to the extent o f 
36,955 tonnes is covered by Industrial 
licences and Letters o f Intent which 
are at various stages o f implementa-
tion. The licensing o f necessary 
further capacity will be considered 
as applications are received.

L IS T  O F  U N IT S M A N U F A C T U R -
IN G  T E C H N IC A L  P E ST IC ID E S 

IN  IN D IA — 1981.

1. Agromore Limited,
Mysore Road, Bangalore—-

5600*6.

2. The Alkali & Chemicals Cor-
poration o f India Limited, 
P .O . Rishra,
Distt. Hooghly (WB)

3. T he AtuI Products Ltd.,
Atul, West Railway, Valsed, 
Pin Code 396020.

4. Bayer (India) Ltd.,
Express Towers, Nariman Point, 
P.B. 1436, Bombay— 400001.

5. Bharat Pulversing Mills Pvt. 
Ltd.
Hexaiixcr House,
Sayani Road, Bombay 
400025.

6. Boots (India) Ltd.,
17, Nicol Road,
Bombay— 400038.

7. BASF India Limited,
M ay baker House, Sudam K alu  
Abire M arg 
Bombay— -40002 5.

8. Ciba-G eigy o f India Ltd., 
Santa M onica Plant, Post 
Box-I., Corlim, Ilhas, Goa.

9. Cyanamid India Ltd., 
Agricultural Division,
N ylac House, 254-Dr. Annie 
Besant Road, Bombay— 400025.

10. The Dharamsi Morarji Chemical 
Co. Ltd.,
Prospect Chambers, 317/21, 
Dr. Dadabhoy Naroji Road, 
Bombay— -400001.

11. Excel Industries Limited, 
184-87, Swami Vivekanand 
Road, Jogeshwari 
Bombay— 400060.

12. H ID O  Products Pvt. Ltd.,
M ogal Lane, M ahim, 
Bombay-400016.

13. Hindustan Insecticides Limited, 
Hans Bhavan, W ing-I, Ground 
Floor, Bahadurshah Zafar Marg, 
New D elhi-110002.

14. Hindustan Organic Chemicals
Ltd., P.O. Rasayani, Distt. 
Kulaba, Maharashtra.

15 Hindustan Antibiotics Ltd.,
Pimpri, Pune-400018.

16 Indofil Chemicals Ltd.,
Nirlon House, Dr. Annie Basant 
Road, Bombay-400025.

17 Inventa Corporation, 167, Dr.
Annie Basant Road, Worli, 
Bombay-400018.

18 K anaria Chemicals & Industries
Ltd., 16-A, Brabourane Road, 
Calcutta-700001.

19 M ico Farm Chemicals Ltd.,
Lotus Court, 165, Tham bu
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Chetty Street, P.B. No. 158, 
Madras-600001.

20 N G H O  C h m. Pvt. Ltd.,
Plot No. 100, Nand Sari, In-
dustrial Estate, Baroda.

21 Pesticides and Brewers Ltd.,
138-141, Govt. Industrial Estate, 
K achdivli (West), 
Bombay-400067.

22 Pesticides India, U diisagar
Road (Rajasthan), U daipur- 
3 13001 .

23 P.N .M . Company,
Technical Division, 6015,
S .K .C . Road, Erode-638009.

24 Paushak Limited, Alem bic Road,
Baroda-3 90003.

25 Punjab United Pesticides &
Chemicals Ltd., SC O  3 5 , Sec-
tor-26-1), M adhya M arg, 
Chandigarh-160026.

26 Rallis India Ltd., RalJis House,
21, Ravelin Street, Bom bay-1.

27 Sandoz (India) Ltd., Sandoz
House Dr. Annie Besant Road, 
Worli, Bom bay-18, WB.

28 Swadeshi Chemicals (Pvt). Ltd.,
Mahalaxmi Chambers, 2, 
Bhulabhai Desai Road, 
Bombay-400026.

29 Sarabhai M. Chemicals, W adi
Wadi, Baroda-390007.

30 Tata Chemicals Ltd., M ithapur,
Gujarat State (Western R ail-
way) .

31 Travancore Chemicals &  M anu-
facturing Company Limited, 
Kalamessary, Alwaye-4.

32 Union Carbide India Ltd., 5,
Parliament Street, New Delhi.

33 Volrho Limited, Patancheru-
502319, Medak District, 
Anilhra Pradesh.

Selection of Hindi Films by Delhi 
Doordarshan

5710. SH R I K . P R A D H A N I : 
W ill the Minister o f IN F O R M A T IO N  
A N D  B R O A D C A S T IN G  be pleased 
to state :

(a) what are the details regarding 
the procedure adopted while select-
ing H indi prictures to be televised 
weekly (Sundays) in the Capital;

(b) the terms and conditions on 
the basis o f which Hindi films are 
televised every week; and

(c) whether Government propose 
considering showing o f some historical 
pictures o f other States which have 
been translated into Hindi to let the 
people know fully regarding the 
culture o f the country ?

T H E  D E P U T Y  M IN IS T E R  IN  
T H E  M IN IS T R Y  O F  IN F O R M A -
T IO N  A N D  B R O A D C A S T IN G  
(K IJM A R I K U M U D B E N  M. 
JO S H I) (a) Doordarshan telecasts 
only such feature films are as certified 
‘ U ’ by the Censor Board. All such 
feature films offered by Producers/ 
Distributors are previewed by a 
Screening Com m ittee to adjudge the 
suitability o f the film for telecast 
for family viewing. After the 
completion of contractural formalities, 
the films are sent to variou; centres 
depending on the requirement o f 
various Doordarshan Kendras and 
availability o f those films for that 
particular Kendra.

(b) T he rate o f paym nt per 
screening of a feature film on Door-
darshan is as follows:—
(a) Films upto 3 years old Rs. 8.500/

(b ) Three t0 5 years old Rs. 7,500/

(c ) Five to seven years
old Rs. 4,000/-

(d ) Seven to ten years old 3,000/-

(e ) Ten years and above Rs. 2,000/'-

Tn the case of regional language films, 
the rate o f payment is Rs. 2,000/- 
if  these are shown from Doordarshan



Kendras situated in regions the lan-
guage of which is different from that 
of the film(s).
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Films which have won Presidential 
Awards or films which have received 
national or international recognition, 
irrespective of the language of the 
films, are entitled to the payment at 
the highest slab, namely, Rs. 8,500/-.

(c) If any such regional film 
dubbed in Hindi is offered for telecast, 
it will be considered.

ft<?ert n v s m /'fa n  f a w

571?. WTT« Tlfctf :

wot *ftr srarrt *f?ft 
¥ t f r r  f a  :

(^ )  f<rr *r? |  ft» f t ? #

T t f®  5TR3 ?f ¥ t  3TT-3TC

w rfe r fa n  srnrr | fasfc ssfa tft 
^ i r r r  w  srrtflr |  ;

*r «w  w r a t a *  % sstrot <f?tr*w*r 

% sp rra * *f g$ ijrfa

5711. *H5*l«n : m
q r tfa W , W P R  JRfi

^ft <j i -f 1 +^»i ft?

[* $ )  JTfTT ^n^T-T %

5T5r srh: $ f t f ? m  3?Trrf %

faerct fri%  f |  | ;

( s r )  sr<w i f  3?rref %

-g^'Trrr % s w  Jr 5h N h  fa r f r  w r

I  ;

( * )  w  ^  sfixf

«r  ip ;  f r  ^rrt'rr ?

s h  w r *  »nft 

(sft srem  t o  : ( * )

^ t 3rr t  *rtr «r*TT <rr<>r ? r

sre3<j ^ r t f r  i

( ^ )  * rk  ( n )  *ra*r Jr w *t

^  t £ ;  m l ^rc s ft^ m s m fr  

f t * f t f ,  ’ frfrerr, sff'rrf'rr* ?fh: srfiift 

" f t  *rcrtfir?rfa’ * f t  ?r^rrf, sfr

t f f t  Efft sr? • #  favr t ? i | ?
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( ’i )  sp rrsf *fi |  f a  T f t m  

f̂r f^ r r f  n f  f ®  ^Rrrf^fr T im  

fa r?  ycnft, sfftsr *ff srft. 3*Hm 

!p m ^ fa  € f n f  ; t it x  

(*t) *rft ?r, cfr ^  =fnr®r 

^ rT*ft 3 f fajift v1 <. 'tli'ti'l Vt 

?t sht  w r  t  sff cp? % *rfspf? 

f t ^ i t  |  ?

W i  «ftr st«rr«i »nn?w 6f
(f« T fT >  tn»o s f t f f t )  :

(^») 'lldT>t "(ft q I <-311 V

jf^t fturr sfftrr 1 5T*itPt, sTRrrt 
^ft, 3ft 5sf«pf T t T O

|  <pr; J w i w s  fe r r

r̂r r̂ |  1

(m ) sftr (>r) t f^TT  

srr^ ^Twt PeN I 7fr?n:

% 9 m  ^  ^ f t i r » r ^ r r

sflr ^ tw ^ a r  % ?rraK <k  fw r  r̂r̂ T 

| fe<T m*r f^ n n fW  srtw ?Tff

t  1 cmft, T w f  gft imr

t t  JTpft 3?$e f>B?Jf % i : twt-

#  3TRft I  I fa®3r Tt TT % 

sftrpT % ? r r^  stk  f?«rrf *rf 

«fh: sriziff ¥r #5!rr m  
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t t o  m n r  wt

5 7 1 3 . «ft 'SRT'tm w w n ft :

sft :

f* ;?r  wh: sr«R”i ^r° 

irt^rc 5f,- f̂i% ?nt if i5 ^n f,
1 9 8 0  %  n H tfr n  JTW 5 43  V

% mu if ^  «ttfT ^I'fwr ^ r
fa  :

(*p) SF5T "*nTrT % T̂'TT

if ff*fl cîTT 5r3T Wtmf it 
«ll«(l 9 lf^5T s?T° sfi'o ^1 <o 

V i aflspTi Wi* >1 =r-1 H*l 3 °F*Tn 3T  

f ^ K  |  ;

( w )  JTf? ^f, 5ft VST ; *fhc

(n ) JTfir rft ’fc lT R  % 
w t  v r fjr  |  ?

$3^ StTTT«T H5(m«r if 7<lq5ft 
( * * I T \  V»T33 ? f < ^ o  i f a f t )  : ( * )

eft ffff I

(^ )  JHTC I

(>i) TT«?w iramf 3ft«fPwr 
"srrerfjR! «trct % ftn fa r”  s r ' ^  % 

< R W  sm fttrf !3IT "K ^ i ^ I 
% s ^ r f a  ?ro 

srtasft iffrsft Jf q^% s r r r fw  ^rarr 

^  I  s fk  t o  % % sir ’s ftx  

«TTT5 f ^ T R K  tfiET ^  5mf?RT f t *  

|  i fw  w t ,  *rnr (n )
>33̂ 7 I

Shifting of Headquarters of Goat 
India Limited from Calcutta to 

Dhanbad or Ranchi

5715. SHRI SATISH PRASAD
SINGH : Will the Minister o f
ENERGY be pleased io state :

(a) whether it is a fact that Bihar 
is th; largest coal prod icing State;

(b) if so, the reason:; for keeping 
the Head Office of G >al India Limited 
in Calcutta;

(c) whether it is proposed to shift 
the head office from Calcutta to 
Dhanbad or Ranchi to make the 
company more economic and func-
tion efficiently; and

(d) if not, reasons therefore ?

THE MINISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI V IK RAM  MAHAJAN) : 
(a) Yes, Sir.

(b) to (d) Calcutta being the 
traditional centre of coal industry and 
the headquarters of Railways serving 
the coalfields, the head office of Coal 
India Ltd. has been kept in Calcutta. 
There is no proposal to shift the 
headquarters of Coal India from 
Calcutta at present.

Demand of Petroleum products 
by Maharashtra

5716. SHRI S. B. PATIL : Will 
the Minister of PETROLEUM , 
CHEMICALS AND FERTILIZERS 
b* pleased to state :

(a) the monthly demand of petrol, 
diesel and kerosene made by Govern-
ment of Maharashtra during the 
period from ist January, 1980 to 31st 
December, 1980, month-wise and the 
extent to which thei** demand was 
accepted and the quantity supplied 
month-wise; and

(b) if supplies are less than 
demand, what steps Government 
have proposed to take to meet this, 
demand?

Written Answers 100MARCH 31, 1981
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THE M INISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) There is no system of making 
monthly allocation of motor spirit 
(petrol) to the States and Union 
Territories, including Maharashtra. 
This product is freely available and 
the requirement of the Maharashtra 
State has been met in full during the 
year 1980. In so far as high speed

Month

January ’8o 

February ’8o 

March ’80 

April ’80 

M ay ’8o 

June '80 

July ’80 .

August *8o 

September ’80 

October ’80 

November '80 

December *8o

(b) The diesel allocation to the 
States/Union Territories, including 
Maharashtra, has been maximised, 
keeping in view the overall product 
avialability and movement capacity. 
For March ’8i and April *81, the 
diesel allocation has been made at 
a level 15% more than the sales in 
the corresponding months of last 
year. In the case of Kerosene, the 
monthly allocations are being made 
at a level 5% more than the actual 
sales in the corresponding months of 
the previous year. Ad-hoc increases 
in the allocations of these products 
have also been given to Maharashtra 
keeping in view the requirements 
indicated by the State Government.

diesel (HSD) oil and kerosene are 
concerned, the Government of Maha-
rashtra had indicated, during the year 
1980, the requirements of the State 
for certain months only. These were 
taken into account and ad-hoc increases 
in allocations were also given to the 
State. The following are the details 
of the allocations and actual sales of 
HSD and kerosene in respect of 
Maharashtra State for the year 1980:

Figures in metric tonnes 

High Speed Diesel oil Kerosene

Allocation Sales Allocation Sales

98500 99052 69OOO 69213

101377 95002 67334 68083

120000 112687 71596 68205

130800 107078 66029 58790

120700 109853 645OO 57006

IO75OO 92089 62270 62020

IO75OO 95°60 66470 68961

982OO 84142 691OO 67795

100200 94426 69IOO 71682

90000 93718 69OOO 68709

98000 98852 72660 70799

IO55OO IO5165 71000 69638

T.V. facilities for Patna

5717. SHRIM ATI MADHURI 
SINGH: Will the Minister of IN-
FORM ATION AND BROAD- 
CASTING be pleased to state :

(a) whether T V  facilities for Patna 
are proposed to be provided in the 
near future; and

(b) if so, the details thereof and 
the likely date by which such facilities 
would be completed ?

THE DEPUTY MINISTER IN 
THE M INISTRY OF INFORMA-
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TION AND BROADCASTING 
(KUMARI KUMUDBEN M. 
JQSHI): (a) and (b) : T V  Centre 
at Patna could not be included in the 
approved Sixth Plan proposals (1980- 
85) due to constraints in resources. 
However, the requirements for Patna 
would be borne in mind while formu-
lating future plans for expansion of 
te'e vision.

Equipment purchase by Goal 
India Ltd.

5718. SHRI A. K. R O Y: Will 
th e  M inister o f ENERGY be pleased 
to state: ,

(a) number of major types of 
equipments purchased by the G.I.L. 
in the last three years in the process 
of mechanization and the amount 
spent on that with company-wise 
and year-wise break-up in details;

(b) percentage of imported 
machines and equipments and the 
foreign exchange invested in that;

1978-79

(c) whether his attention hasbeen 
drawn to the news item published 
in Blitz dated aist February, 1981 
under the caption “Goal India 
Helps multi-syphon out 530 crores”; 
and

(d) if so, Government’s reaction 
thereto ?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI V IK R AM  MAHAJAN): 
(a) and (b) Statement containing the 
information is placed on the Table 
of the House.

(c) Yes, Sir.

(d) Heavy Engineering Corpora-
tion has entered into a foreign 
collaboration with M/s. Ransoms 
and Rapier, U K  in 1980 for indi-
genous manufacture of draglines. 
Coal India Limited has already 
placed order for two Nos. drag-
lines on Heavy Engineering Corpora-
tion.

Statement

Company-wise order placed by Coal jn lia  Limited during 1978-79, 1979-80. and 19B0-81.

(Rs. in lakhs)

C o m p a n y  Im po rt Ind igen ou s T o ta l %  im p o rts

E astern C o al-fie ld s L t d . ............................................... 119-34 644- 60 763-94 1 5 6 %

— 1,227-92 1,227- 92 0%

W estern C o al-fie ld s L td . . . . . . 104-26 2, i 99' 84 2,304-10 4- 5%

o - 19 77*-82 7 7 2 .7 1 0 0 2 %

N orth-E astern C o a l f i e l d s ............................................... — *66-00
JL.

66-00 0%

C e n tra l M in e  P la n n in g  &  D esign  In stt., R a n c h i. 3*35 — 335 100%

T o t a l 227' *4 4j910" 18 5>i37'32 4 4 %
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Major equipment purchased:

Item Quantity Item Quantity

35T  Dumper Tractor 24 Nos.

50T Dumper • . 31 Nos. D int Header 4 No*.

25T Dumper • . 4 Nos. A . E. C . 4 Nos.

Dozer. • . 34 Nog. B. H. Drills 18 Nos.

Scraper . 11 Nos. Pumps 5°

Shovel . . . 11 Nos. Chain Conveyor 158

Road Header 
1978-80

4 No.s. Slusher 124

292*82 1,003-33 1,296-15 22* 6

579-13 1,277-64 1,856-77 31*2

W . C . L . . • • t • 99* 04 2,071-80 2,170-84 4*5

B. C. C . L. . i o i * 70 761-75 8634 5 ii*  8

17- 60 17 6 0 0

Total: 1,072-69 5,132-12 6,204-81 *7-3

MAJOR E Q U IPM EN T PURCHASED B Y  CfL

Dozer— . . 62.N0S. Belt Conveyor— 28 Nos.

35T Dumper . . 95. Nos. Chain Conveyor 30 N o s.

L. H. Dumper . 9 Nos. C . C .  M . 21 Nos.

50T Dumper . 14 Nos. A .F .C . 10 Nos.

25T Dumper . . 25 Nos. Pump 287 Nps.

Scraper . 17 Nos. Haulage 119 Nos.

Tipping Truclf* . • *  • . 240 Nos. B. H. Drill 4 No.

P. E. Loader. • • • . 24 Nos Shearer 2 Sets

Diesel/Hyd.IEIect
shovel

• • t . 10 Nos.

Dragline . • • . 1 Nos.

Crane • • • . 4 Nos.

. 2 No*.



Company Import Indigenous T^tal %  Import
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1980-81 Upto December

E. C . L. . 9 i9 -56 1,548-6l 40-6

G. C . L. . • i>579* 13 2,587-33 4,166- 46 37'9

W . G. L. . 8 9 6 6 3,504- 28 3,593 94 2*5

B. G. G. L. • • • • 3*88 688- 73 692* 61 0 5

N . E .G .  . 172-39 1 7 2 3 9 0

G. M . P .D . I. . • • • - • o- 21 0 21 0

D A N K U N I 2-14 2 1 4 0

Total 2,301-72 7,874- 64 10,176 36 22- 6

M A JO R U Q U I P M E N I p u r c h a s e d  b y  C I L .

Shovel 18 Nos. B.H. Drils 43 Nos
Drilling Rigs, . Pumps 103 Nos

Locomotive 4 Nos.

35T D jm p 2r . 148 Nos. C . C . M . 22 N os.

50T Djm per . 40 N n . C->al/Ston? Drills. 397 Nos.

85 T  Dumper . 14. N  is

Dozer. • • . . . 9 6  N is. Haulage 2 Nos.

Grane 1 1 8 Nos. M /R. Haulage 2 Nos.

Feeder Braker . 4 Nos. CHa;n Conveyor 10 Nos.

Dragilne . 6 N j s . Belt Conveyor 49 N  os
Longwall Face 2 Nos

Rock Breaker 2 Nos

5719. T l*  :

yrr s a r r * ]  m< ^
f*TT ft? :

(?,) OTsrcr*r«ri'4% 7^ r  -g ;
5Rr{T°r sw-rr ft?** ftwftfrz | ti\x 

sra % ft> f f fWiTiT
ers sre  -crre 5 ?  srr *rf^ * i ;

(<sr) f-rr fir^R 't z k

%*£ WJTfTT *5T ^  100 ftwft-

tr«rr "fafasr irreflr” v : snr<rr 
W  ^ X  20 factors n x  fct | ;
?rtr . . .

(n) r̂, ?ft *r*sr Jr m
^nfarfi spt n f t  ?

* n w  srtT sTTmr n a w r  ?f 37 
( jp t t f  j n w t  srhrt) :

( ^ )  *rnmrar>r'r % %
STflqto. sf?f srf^T '20 ftro arro
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t :T'T>T<T

87,340  5f<T  fâ Wi'ST  S3

kh T̂ca | i %3  tfr

'TPcfa 150 PpjfR'JJT  210

fWwfZT  ̂sfw,  fe* % 

zjcz WflfJT TT fa* fa*

t1

(ar)  ®fV<  fa) . Tiff  %

<̂f«TPT fmiTC ¥1 Wf>T 20 forfrm

in  ioo fô rrr̂ THr̂ rfâ m

JTfJH -Tff t I

fqfiET *rrcft&rr % fâ 20 fasfr* 
znz Ranter w •3‘T̂ftn r̂A *7 nflr

5TFTTT l̂r | I   ̂% 5TTT5TT

•̂rcKk |T n<\< %

T&TT Jf fgcffa ■T̂r % fat* 20? fa-TI- 

?rz ^m<T 5T|t f*nr r̂r

war | 1

Impact of New Levies on Free- 
dom of Newspapers

5720. PROF. MADHU DANDA- 
VATE: Will the Minister of IN-
FORMATION  AND  BROAD-
CASTING be pleased to state:

(a) whether it is true that the 
freedom of the newspaper  media 
has  been  indirec tv  threatened 
through the newheavy levies imposed 
on the newsprint in the General 
Budget for 1981-82;

(b) if so, whether the Ministry 
has taken note of great resentment 
in the press media and particularly 
the small and medium papers in this 
regard; and

(c) whether the Ministry will use 
its good offi :es to protect the freedom 
of the press threatened by the new 
levies on the newsprin ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA-
TION AND  BROADCASTING 
{KUMARI  KUMUDBEN  M.

JOSHI): (a) Government is commit-
ted to the freedom of  the  Press. 
The import of newsprint which was 
around 1,50,000 metric tonnes in 
1976-77, involving foreign exchange 
expenditure of about Rs. 53 crores, 
has increased to around 3,30,000 
metric tonnes,  involving  foreign 
exchange expenditure of about Rs.
14.0 crores in 1980-81. The 15% 
custom duty on imported newsprint 
has been levied as there is a large 
foreign exchange outgo in import 
newsprint.

(b) and (c). Governmen1: is 
committed to the growth of small 
and medium newspapers and in this 
context one of the suggestions made 
is to have a dual pricing policy. 
However, no details in this regard 
have yet been worked out.

*rf ** fft  % *rT®r sftjftPwf 7??tw

Sf

5721.  «ft mfta irs*f)r<* :  ifcn 

srerpr  ra jqi ^

fa :

(̂ ) wt *?r

% T̂T'T TSf *T l̂ niff,  T*Tl

fasTcf ĴcTTT'T it Jff* wfsn? W  

srh sirrT fir̂rr | ;

(<s) irf? ff, <fr

trw *rt»r Jr tt srm 

% fatr -̂rr sr«rr*t

t ;

fa) *r<w skt TOf 'fa?#r 

jtIsmt % tKtt fff r-f ̂iq̂rr g’nf

sWf srpff | ?

3>nf «fara-T xm  («*>

r̂aff): (*r) «fhc (<sr) : ̂ff̂ T X! wfr 

5nrr js n.'fr? fart | fa* %



n r  Written Answers MARCH Slf 1981 Written Answers it s

fSrsnsf *rcf <k  s j f ^ i  t o  t i t  1 1  
s t r  ^ p rf t t  fra^r
s i  ^sff It Tnfar |

aft ?pV ^  j 8  *t pt

T̂T T̂ rf̂ cT |  I <TVf
+')+'+'< sftt TpfTO % ^ffHf
ire % ^  f s  1 1

^roterm f ^  ^  **rt

?.t  w  w  ^  s i f t  % f r q  

trfr^ r %itot *m fcr 1 1  
gquftwrnf v t  siffer^

^.t^r ^t f f e  w ^ r t  % s w  Trrircf

SR% 10920 W T  Jfftffor 5IT^r *f>T 
v p p f t  mrr | i fr  %

^ ; f t  Jr ^ c t  f r a  =Pf-£#r % ^m r *r 

gar* §m t  i f®
>smf r̂ fsreT ft*a  srfaro % %

% 3iT% % fa q  tff ^TOT feTT 3fT TfT

| stir tftsftfW ^ r
% 5ft ̂ Ttff T f 3|Ttff

5TTT % 5(H % ^î TT
(̂ft ^  t r ^rjf ( | i

(ir ) ®3f ifrsr^i *prftr ^  ?nnpr 

46 f̂tsft sr^r T f f̂m^Tfn | i

g ra  *ftc »*?ta fiw f J r w  wfa f a  v t
*3>Z

5722 . sftsirg mi n r fa f : ^rr 

q j t fa w ,  t o t to  *flrr *rar ^  

srm% ^  $71 ^ t  fo :

(^) ^ r  o tt  srrfrft o  t o  *rrft»r 
w  ti * f f  % ? k H  gTcr s fa  ir^br 
faSr % fo r  f*pr wr^t tRsnwRrv 
t o  sftr 5fcr w  g'tsr :pr ;

(>§r) 3f t  ir f w  ?«rm t c  

srrff^ f t o  wfc ?Rr % fro #

s*rm rtf | *ft< wcwsrat sqVa w i 

t  ; *ftt

(»r) prnff <rc sn#n» t o  
<fhc =̂r w  w m; trrrwr
^  5ITTOT ?

ifjtfaim , rw rro  w h  w w  »nftr 

(«ft srem %it) :

( ^ )  5|^ 1979-80  rfSTT 1980 -  

81 1981  m i )  %

f 5TOrf % ^Tff »I¥K fsRff *  

W i f e a  FTHf t t  w  ^ r4  

ftrciT P̂TT :—

(i) gr-7 ftr r̂ r̂trn r̂ i

(ii) ^ 'f^ r f^ r  ?r^ r, ?r|3r,
<rf7 îT

?fST!T-, 
'tRf ’̂T JTR^H
froterr,
f ? K r  cf’TT

'T^'ff I

TO % sr5rr=rr, ^rfrfcr w  % ?VcnT 
'rWnfiTi % w?rrftR!i < it 

?t r  ^  fro*t f^r ?w t  
fai% w rfro |, *r tfr

Pp^ i

(>i) <T f^T jfR^H  ?r«rr 

H fN ’siTO fm  «rr 5T«rr T ft^ r 
Ft o k <i , ^ r  ?r«rr ^ff?m^r Jr t o  

strt f f  I

(»r) r̂ sw Kr, ^ r t

^  ^  w '̂f it ^rr-
^  T?r | ij

Annual Gap of Crude Oil

5723. SHRI CHITTA BASU s 
Will the Minister of PETROLEUM,
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CHEMICALS AND FERTILIZERS 
be pleased to state :

(a) whether it is a fact that the 
current annual gap of 14 million 
tonnes of crude oil could increase to 
21 million tonnes by 1*984-85; and

(b) if so, what steps Government 
propose to take to narrow the gap ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a) 
Yes, Sir. This estimate is based on 
the assumption that low cost expan-
sions/projects of refineries would be 
operative during 1984-85 at CRL, 
MRL, Visakh, Mathura and cat 
cracker at BPC. With the comple-
tion of these projects, the processing 
capacity in the country would in-
crease requiring increased quantities 
of crude for processing.

(b)  Government is actively con-
sidering stepping up production of 
Bombay High crude. To the extent 
the production is increased, the import 
requirements of crude would come 
down.

Government is also considering 
exploration by foreign  companies 
in different areas to supplement 
exploration activities of O.N.G.C.

it

5725- ntota :

wr sari s>n

ft :

(v) tptwpt *r  <rrr

TO  % «FT*rTC  ̂ JTI 

fr 5trt =Trf̂ ;

(*?)  zfrsMT ir

ftpff imrfsr | ;

(n) wt t ft? tnr ^

wr  ®r f̂T*sr ft  | ;

(*)  OTT %&( SPTPT *PT

pRTR  fWT TOT

smrn Trftr ftsrflr |?

awf »wran n mu ?r?ft

PnPT  <T̂ WT)  (*f)  ?fPT

fawa  'rfoflsRT  tot-I 110- 

110 iprmz  2 «Tfo£f apll 5JT5T 

*FT If ipm: *TR, 81 OTT facf*SfT, 

81 vi «|T I

(w) »rr#, 80 % ?Rf 5T=P f!RT 

WR 54. 56 *0(3 ̂  «rr I  1980- 

81 % 3kpT JfWfftlcf «TJf 44.40 

=PXf? ¥1̂ I OTT 1981-82 %

21.00 spr srmpT ftrt

»wr | 1

(>r) sram  %  ijst  «̂ nt- 

♦ttMi ftPfT̂IT *Rf5T VTTcT

ftr<>  ?f«rr  sforr 

k f̂ef ftnn |

ffl yian TTSfWR TT®T 

f̂rcfr  fra w( 'K  ftnn 

5fl TfT | I

(*r) -ctstpth  fiprsft ^

 ̂ f̂af ferr | fa fasfssr sjps

JHTKt % ftnr  ffl a65177.30

rrftr w trncfR ft?*rr tot | *

Projection of Country’s Picture 
by Press

5726.  SHRIMATI  MOHSINA 
KIDWAI: Will the Minister  of 
INFORMATION AND BROAD-
CASTING be pleased to state:

(a)  the nature of the proposals 
or concrete steps that are under 
consideration of Government to see 
that the Press in the country does pro-
ject the true picture of achievements 
and  developments  that take 
place instead of giving  news of 
poverty, rapes, riots and escalating 
unpleasant situations only;
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(b) have the reasons for this state 
of affairs been analysed; and

(c) if so, the details thereof and 
his reaction thereto ?

THE DEPUTY’ MINISTER IN 
THE MINISTRY OF INFORMA-
TION AND  BRO  ADGASTING 
(KUMARI  KUMUDBEN  M. 
JOSHI): (a) to (c). The Indian Press is 
completely free and the Government 
is committed to the freedom of the 
Press. The newspapers have  full 
liberty in the matter of collection, 
presentation and comments on news 
•etc. In doing so, the Press is expect-
ed to ensure objectivity, accuracy and 
fairness of reporting as part of their 
professional ethics.  However, ten-
dency towards un-informed reporting 
or sensationalisation of news are  at 
times noticed in the  Indian  Press. 
Such  tendencies  are  attempted 
to be corrected within the laws of 
the land by issue of contradictions, 
clarifications, Press briefings  etc. 
as part of Press Information Bureau’s 
normal day-to-day activities. Besides 
-official handouts and feature articles, 
newsmen are provided opportunities 
to see for themselves the various pro-
jects in progress. On  important 
occasions, the press conferences are 
organised and the newsmen are invit-
ed to important functions so that 
they have the information  direct 
from the source.

Recently, the Minister of Informa-
tion and Broadcasting took the initia-
tive of briefing the newsmen  in 
groups on various achievements of 
the Government of India as a whole. 
The arrangement has been working 
.quite successfully.

wnrrnjrcnft  swifta ffcr «rx* *nr-

5727.  ’sft ****

spt ftfr  :

(v) wr  vr  fa^

iTHTrsT'Tnrt  *r
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5PPTT 5rnrrf??rr fFr ?

5wnc«T  *rsran 

3*1-:T*f< iJ’To aftrff:)
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sftfsa faitaam tsr  ®rfa» 

ff, w prerTpft *r fafa*

%  fafaw  sfftHf/arrwrfiw 
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I sflt W  ?-T ’Sf'Ttff % fair

!*ra«3 vt£ vt fw

% farcr Ttl n̂r Trft xft
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(*T) qfa ft, 5fr 5fĉsit 5!TttT

w I ?
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7? t t j *  ( * V  
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*n%K Tt'ST'TTT %  ?rr#7=T
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^iff 'trrf t  1

srrcfaff ftfanff ^  *rof % f.-R, 
<ttt fa«r?r f^ n r  %  sr^ sr^ f

* 'SRvrrfff %
3?<rrftrjff]^t *rre, icTtr? wr% jj

SPTFJT ' s z  ^  %  S ^ T m  f ’T

srnf % JTcirrftPTf % f?r(T fr  fwrrTT 

^  cf«rr JT^qf?^ riarsrf m i v & f  if 

s te  *ttt v ra re m  n v r  ^r ^ ff 
?t«t if fT-rr t  i

Oriya section of All India Radio, 
Delhi

5729. SHRI RASA BEHARI 
BEHERA: Will the Minister of 
INFORM ATION AND BROAD-
CASTING be pleased to state:

(a) how many people are working 
and how many posts are fallen vacant 
in the Oriya Section of All India 
Radio, Delhi; and

(b) when these vacancies are 
going to be filled up ?

THE DEPUTY MINISTER IN 
THE M INISTRY OF INFOR MA- 
TION  AND BROADCASTING(KU- 
MARI KUM UD BEN M. JO SH I):
(a) and (b). The News Services Divi-
sion of All India Radio h ave a Oriya 
Unit with the sanctioned strength of 
six News Readers-cum-Translators. 
One post has fallen vacant with effect 
from n th  March 1981 consequent on 
the secondment of the person to 
Radio Moscow. The vacancy being 
temporary, the work is managed by 
engaging persons on casual contracts/ 
assignments.

Sachar Committee on Appoint-
ment of Managing Directors

5730. SHRI K. PRABHU :
Will the Minister of LAW, JU STICE 
AND C O M PA N Y  AFFAIRS 
be pleased to state : (a)
whether Sachar Committee has 
recommended implementation of 
provisions regarding appointment of 
Managing Directors;

(b) if so, what are these provisions;
HI

(c) when Government are going 
to implement the recommendations; 
and «
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(d) whether Government propose 
to despensmg with the need of appro-
vals in individual cases by laying 
down certain ceilings on remunera-
tion in the Act itself ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SHANKAR):
(a) The reference to the
Sachar Committee’s recom-
mendation for ‘implementation of 
provisions regarding appointment of 
Managing Directors’ is not quite 
clear, since provisions in this regard 
already exist in section 269 of the 
Companies Act, 1956, which are 
already in force.

(b) The aforesaid statutory provi-
sions lay down inter alia that the 
appointment/reappointment of a 
managing/'whole-time director of a 
public company or of a private 
company which is a subsidiary of a 
public company, shall not have effect 
unless approved by the Central 
Government. It is further laid down 
that the Central Government shall 
not accord its approval unless it is 
satisfied that—

(i) it is in the interests of the 
company to have a managing / 
whole-time director ;

(ii) the proposed managing/whole-
time director of a company 
is, in its opinion, a fit and 
proper person to be so 
appointed/reappointed and 
that the appointment/re-
appointment of the person 
is not against the public 
interest ; and

(iii) the terms and conditions of 
appointment / reappointment 
of the proposed managing/ 
whoie-time director, are fair 
and reasonable.

(c) The recommendations made by 
the Sachar Committee in para 5.12 
©fits report for substituting the'afore-
said provisions in section 269, as

well as the several other recommenda-
tions, for amendment of the Com* 
panies Act, 1956 are under G o v o t- 
ment’s active consideration and such 
action as is considered appropriate 
wiU be taken to give effect to them.

(d) The Sachar Committee has 
made certain recommendations in 
this regard also which, as pointed 
out earlier, are presently under 
Government’s consideration.

Demand for Drugs during Sixth 
Plan Period

5731. SHRI SUBHASH 
CHANDRA BOSE ALLURI : Will 
the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a) the rate at which the demand 
for drugs is expected increase during 
the Sixth Five Year Plan period ; 
and

(b) if so, the steps proposed to be 
taken by Government in this matter 
to meet the increased demand ?

THE MINISTER OF STATE 
IN THE M INISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :
(a) It is envisaged by the Working 
Group on Drugs and Pharmaceuticals 
Industry that the demand for drugs 
is likely to grow by about 16% per 
annum during the Sixth Plan.

(b) The Working Group has esti-
mated that an investment of Rs. 325 
crores would be needed to achieve 
the estimated demand during the 
sixth Plan. Proposals from the Drug 
Industry for the issue of Industrial 
Licences and regiiteration letters are 
continuously being received and 
these are disposed of in accordance 
with the time-bound programme 
and on the merits of each case taking 
into account the drug policy.
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t  i

.Cases of Company La\y 
Violation

5733. SHRI NAWAL k i s h o r e  
SHARMA : Will the Minister of 
LAW, JUSTICE AND COM PANY 
AFFAIRS be pleased to state :

(a) the total number of cases of 
•company law violation brought to 
the notice of Government during the 
last three years ; and

(b) the names of parties involved 
and action taken by Government ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SHAN-
KAR) : (a) and (b). The total 
number of cases of company law 
violation of which Government have

taken action during the three years 
ending 31-3-1980 are 24261. Pro-
secutions have been launched in all 
the above cases in various courts 
all over the country.

The total number of parties, 
(Companies, Directors and/or officers 
of the companies) concerned with 
these violations run into several 
thousands and compilation of the 
lists of their names would involve 
considerable time, labour and money 
which migh not be commensurate 
with the results expected. However, 
information in relation to specific 
cases would be duly furnished on 
demand.

*rs* fa s a  % spfta fasfcft
Hiiaff SRT fa * * ;

i t i m  a m

5 7 3 4 . $<° wrr° : w r

srcrpfvtfTTTV^rfv:

( v )  trqo jfo  ifto srcr 

s^rrfbr finreft vt sfa 
?rpT<T vr pvrr *r sr&r «ft5 

% crrfto’ fsrsrsft srcr ̂ rrfe r f^reft
^  srRr wnra1 w  | ;
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& 5TRT % STjm t, ^  I 978-79
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Import of Carbon Black

5735. SH R I X A V IE R  A R A K A L : 
W ill the M inister o f P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T IL IZ E R S
be pleased to state :

(a) the quantity o f carbon b lack  
imported and at what price from 
1977 onwards ;

(b) details o f the licences and’ 
when the licence was granted ;

(c) whether carbon black is 
manufactured in India ; and

(d) if so, the assistance given to 
the indigenous industry and the 
names of the units ?

THE MINISTER OF PE TR O -
LEUM, CHEMICALS AND 
FERTILIZERS (SHRI P. C. 
SETHI) : (a) The information 
available is indicated in the State-
ment attached.

(b) The particulars of all import 
licences are published in the ‘Weekly 
Bulletin of Import Licences, Export 
Licences and Industrial LicencesV 
copies of which are supplied to the 
Parliament Library.

(c) Yes, Sir.
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(d) There are at present six 
industrial undertakings engaged in 
the manufacture of carbon black. 
They are :

1.

2.

M/s Phillips Carbon Black 
Ltd.

M/s United Carbon Ltd. 

M/s Oriental Carbon Ltd.

4. M/s Gujrat Carbon Ltd.,

5. M/s Eureka Chemicals.

6. M/s Fertilizer Corporation 
of India.

All normal assistance available 
to industrial undertakings are given 
to these units.

Statement

Q uantity: in ‘ooo Killogams 
Value: In Rs. Laldis

S. No. Description of item I T C
Rev. 2 

Code No.
Qty.

1977-78
Value

1978-79 
Qty. Value

1979-80 (upto Jan.
80)

Qty. Value

1 . Carbon Black for rubber in-
dustries . . . . 522- 1802 42 4-27 61 5-83 458 23-77

2. Carbon Black, not elswehere 
specified. 522-1809 727 71-98 591- 67- 68 3029 17 1-7 6

N o t e  : Figures are  provisional and subject to revision.

S o u r c e : I. For 1 9 7 7 -7 8  and 1 9 7 8 -7 9  M onthly Statistcs of Foreign Trade of India Vol. II  
(Imports published by Directorate General of Commercial Intelligence and Statistics, 

Calcutta.

II. For 1979 -8 6  Apto J a n ., I 9 8  o) Advance data received in the O fficccf theEccnomic 
Adviser, Deptt. of Commerce from Directorate General of Commercial Intelligence 
and Statistics, Calcutta.

New-item Captioned* Further Rise 
In Polyester Filament Yarn Prices’

5736. SHRI S. M. KRISHNA : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a) whether his attention has been 
drawn to the news-item ‘Further 
rise in polyester filament yarn 
prices* appearing in the ‘Financial 
Express’, New Delhi dated the 
4th March, 1981 ;

(b) if so, his reaction thereto ;

(c) whether any appraisal of the 
role of the State-owned Chemicals 
and Pharmaceuticals Corporation 
of India as the canalising and 
suppling agency in this case has 
been m ade ; if so, the outcome thereof; 
and

(d) the steps taken or proposed to 
be taken to tone up the working of 
the Corporation and its trading 
operations ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS ANI> 
FERTILIZERS (SHRI P. C. 
SETHI) : (a) Yes, Sir.

(b) The domestic prices of 
polyester filament yarn tend to 
register a sympathetic increase in 
line with the international prices, 
more so as the indigenous porduction 
is presently less than the demand. 
Steps are being taken to create addi-
tional capacity for the manufacture 
of polyester filament yarn in the 
country.

(c) and (d). The Chemicals and 
Pharmaceuticals Corporation of
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India is a canalising agency only and 
ĉannot have any control over the 
international  prices of Polyester
Filament Yarn.

5737. *ft : WT $**1
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Wfitten Answers 198

WCTT  fa?* 3f>T 5TTTT



129 Written Answers CHAITRA 10, 1903 (SAKA) Written Answer* 130

New cooking gas Connections

5738. SHRI S. M. KRISHNA : 
W ill the Minister of PETROLEUM, 
•CHEMICALS AND FERTILIZERS 
•be pleased to state :

(a) what safeguards, if any, have 
1 been laid down to prevent any sort 
o f  malpractices in the allotment of 
new cooking gas connections ; and

(b) how the agencies will be 
released the quota and what will 
happen to persons who are registered 
pn the same date at the same agency ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) :
(a) Allotment for new gas connections 
are made through distributors of the 
oil companies strictly according to 
the waiting lists/registration wi1h 
them. Besides, the field staff of the 
oil companies carry out periodic 
checks to ensure that allotments are 
made as per the waiting lists.

(b) Allocations to the distributors 
are made on the basis of waiting 
lists held by the distributors concerned 
and the ceiling on refil sales in each 
category of the market. Persons 
registered on the waiting lists of the 
distributors are released connections 
on the basis of their position on the 
waiting list.

* o w  <r«i% 0 10
afto) %

5739.  rw ra a rc  wrcsft : w

fiTT far :
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Issue of Licences/Letters of 
Intent to Foreign Drug Firms

5740. SHRI SANAT KU M AR 
MANDAL : Will the Minister of 
PETROLEUM, CHEMICALS 
AND FERTILIZERS be pleased 
to s‘ate :

(a) the names of foreign drug 
companies which have been granted 
licences/letters of intent for the 
manufacture of new drugs/formula- 
tions or for the expansion of the 
existing capacity of drugs/formula-
tions ;

(b) the names of those companies 
whose over-production during the 
last two years has been regularised ;

(c) which of these companies 
have agreed to reduce their foreign 
equity as per requirements of FERA ; 
and

(d) whether these companies have 
recently created artificial shortage 
of their produc s in th- xnarke. and 
if so, how Government propose to 
meet the situation ?

THE MINISTER OF STATE 
IN THE M INISTRY OF PETRO-
LEUM, CHEMICALS AND 
FERTILIZERS (SHRI DALBIR 
SINGH) : (a) A list indicating
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the names of foreign drug manufac-
turing companies with direct foreign 
equity exceeding (40%) which are 
holding Industrial Licences under
I (D&R) Act, 1951, is attached.

and 1978 Drug Policy.

(c) Abbot Laboratories Limited, 
Smith Kline & French Ltd., and 
Geoffrey Mannt rs & Co. have agreed 
to dilute their foreign equity as per 
directives issued by Reserve Bank of 
India in temrs of FERA Guidelines

(b) No case of excess production 
of drugs has so far been regularised 
as per 1978 Drugs Policy.

(d) Shortages of some of the 
essential and life-saving products 
of the companies referred to at (a) 
above have been periodically repor-
ted. In several of these cases equi-
valents were reportedly available. 
Government monitors the avail-
ability of essential and life-saving 
drugs and advises the manufactu-
rers whose products are reported in 
shortage and the manufac mers 
of equivalent products to rush 
stocks to the areas from where 
shortages are reported.

Statement

Sl.No. Name of the Company

1. M/s Abbott Laboratories (I) Pvt. Ltd., Bombay.

2. M/s Smith Kline &  French (I) Ltd., Bangalord.

3. M/s Geoffrey Manners & Co. Ltd., Bombay.

4. M/s Richardson Hindustan Ltd., Bombay.

5. M/s Whiffens (India) Ltd., Bombay.

6. M/s Burroughs Wellcome &  Co. (I) Ltd., Bombay.

7. M/s M ay & Baker Limited, Bombay.

8. M/s Roche Products Ltd., Bombay.

9. M/s Parke Davis (India) Ltd., Bombay.

10. M/s Glaxo Labs. (I) Ltd., Bombay.

11. M/s Johnson & Johnson of India Ltd., Bombay.

12. M/s Pfizer Limited, Bombay.

13. M/s Ciba-Geigy of India Ltd., Bombay.

14. M/s E. Merck (I) Pvt. Ltd., Bombay.

15. M/s Merck Sharp & Dhome of India Ltd., Bombay.

16. M/s Sandoz (India) Limited, Bombay.

17. M/s Hoechst Pharmaceuticals Ltd., Bombay.

18. M/s The Boots Company (India) Limited, Bombay.

19. M/s Warner Hindustan Limited, Hyderabad.

20. M/s Organon India Limited, Calcutta.

21. M/s Uni-Seankyo Limited, Hyderabad.

22. M/s Wyeth Laboratories Limited, Bombay.

23. M/s Bayer (India) Limited, Bombay.

24. M/s Cyanamtd India Limited, Bombay.

25. M/s Alkali &  Chemical Corporation of India Limited, Calcutta.
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Audit of Industries

5741. SHRI SANAT KU M AR 
MANDAL : Will the Minister of 
LAW, JUSTICE AND COM PANY 
AFFAIRS be pleased to state :

(a) when the cost audit of the 
following industries was last made,
(i) polyster, (ii) acrylic; (iii) nylon 
yam ; (iv) rayon yam; (v) woollen 
textiles ; (vi) cement ; (vii) paper 
and paper board ;

(b) whether there has recently 
been a demand for making fresh

S. No. Name

cost audit of all or some of the 
above industries in view of the high 
element of profit involved; and

(c) if so, the reaction of Govern-
ment thereto and when their fresh 
audit is likely to be ordered ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SH ANKAR):
(a) Cost audit has been introducd 
in respect of the following industries 
with effect from the dates mentioned 
against each:—

Date from which first Year in which majori-
covered by Cost Audit ty of units were sub-
fin an cial year com- jected to Cost Audit
mencing on or after) last

1. Polyester .

2. Nylon Yarn

3. Rayon Yarn

4. Cement

5. Paper & Paper Board

(b) No, Sir.

(c) Does nor arisf*.

Documentary Films on Family 
Planning

5742. SHRI RAM A CHANDRA 
RATH : Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state :

(a) the number of documentary 
films exhibited on the family plan-
ning programms by the Films 
Division during the 1979-80 and 
1980-81 ;

(b) whether any such film has 
been exhibited in the rural areas 
of Orissa ; if so, the names of those 
films ; and

(c) whether Government have a 
proposal to exhibit more documen-
tary films in the rural areas of various 
States and if so, the details thereof?

1-4-1978 1979*

1-4-1978 1979

1-1-1977 1978

1-1-1969 1980

1-1-1977 1979

THE DEPUTY MINISTER IN 
THE M INISTRY OF INFORMA-
TION AND BROADCASTING 
(KUMARI KUMUDBEN M. 
JOSHI) : (a) During the 1979-80. 
13 films were exhibited on the Family 
Planning Programmes on theatrical 
circiut. Two films released in 
1978-79 also continued to remain in 
circulation during 1979-80. In 1980- 
81, 7 films on Family Planning
Programmes were exhibited.

(b) Yes, Sir. The names o f 
films are given in the statement 
(enclosed). Apart from the films 
mentioned in the Statement 16mm 
prints of the Family Welfare films 
are also supplied to the Department 
of Family Welfare and the Direc-
torate of Field Publicity for exhibi-
tion in various States through 
mobile Vans.

(c) Government has approved 
setting up of a separate Film Unit
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in the Films Division, Delhi on 
beha1f of Department of Family 
Welfare for production of additional 
films on Family Welfare. At present, 
the Films Division have 40 films 
on Family Wefare Programmes under 
production. After completion, these 
films are expected to be released 
in rural areas in various States.

Statement

1. Umbrella (Col)

2. Happy Wedding (Col)

3. Age of Marriage (Col)

4. M  ladys Choice (Col)

5. M agic (Col)

6. The D~cirion (Col)

7. Angle of the Triangle (Col)

8. 22nd November (Col)

9. W ill Sushma live (Col)

10. Jab Jage Tabhi Sabera (Col)

11. Wcd-Lock (Col)

12. Plants in the Field (B & W)

53 For a Stronger India (B & W)

14. Stop the Third (Col)

15. Gaon K i Ore (B & W)

16. Go Slow (Col)

17. Ek Bahan (Col)

18. His (Col)

19. It Happened at Midnight (B & W)

20. Roop K a Gahana (Col)

21. Item Number One (Col)

22. Care Free (Col)

Self-Sufficiency in production of 
Life Saving Drugs

5743. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether the scheme to make 
country self-sufficient in life saving 
drugs haj been chalked out; and

(b) if so, details thereof and total 
amount to be spent, to make the 
country self-sufficient in this regard ?

THE MINISTER OF STATE IN 
THE M INISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH ): (a) and
(b). The Plan Working Group set up 
in 1980 estimated the requirements of 
bulk drugs and formulations by 1984- 
85 at Rs. 815 crores (including Rs. 
150 crorcs of imported drugs) and 
Rs. 2450 crores oi formulations res-
pectively. According to the Working 
Group, this would require investment 
of Rs. 275 crores for bulk drugs and 
Rs. 50 crores for formulations.

Despite the enhanced produc-
tion, there is likely to be still imports 
as recognised by the Working Grcup 
which are not entirely avoidable for 
the following reasons:

(i) Demand of certain drugs is 
increasing fast;

(ii) There will be new drugs on 
which technology would have to be 
obtained from abroad;

(iii) There might be shortfalls in 
indigenous production due to 
local factors like power cuts, indus-
trial unrests, etc., and imports to 
supplement would be necessary; and

(iv) There are drugs whose de-
mand may not be sufficient to set up 
economic production.

Films produced in 1980-81

5744- SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) total nrmber of films pro-
duced during 1980-81; and

(b) the names of pictures which 
have not been given U certificates 
during this period with reasons 
thereof?
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THE DEPUTY MINISTER IN 
THE M INISTRY OF INFORMA-
TION  & BROADCASTING (KU- 
MARI KUMUDBPN M. JO SH I):
(a) and (b). The information is being 
collected and will be laid on the 
Table of the House as early as possible.

Amount spent on importing of 
Drugs

5745. SHRI CHIRANJI LAL 
SHARMA: Wi.l the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) total amount spent on import-
ing drugs during 1980-81; and

(b) total amount to be spent on 
importing drugs during 1981-82 ?

THE MINISTER OF STATE IN 
THE M INISTRY OF PETROLEUM, 
CHEMICAL AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) The 
c.i.f. value of imports of canalised 
drugs made during 1980-81 (up to 
15th March, 1981) by the State 
Chemicals and Pharmaceuticals Cor-
poration of India Ltd. (CPC) is Rs. 
26*58 crores.

(b) This information is not avail-
able at this stage.

Criteria adopted by R.E.C. for 
declaring a Village Electrified

5746. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
EMERGY b̂  pleased t) state:

(a) the criteria adopted by the 
Rural Electrification Corporation and 
the various State Electricity Boards 
for declaring a village electrified.

(b) whether ‘total’ electrification 
of the village in this context means 
the provisions of electric connections 
to all the households within the limits 
of a census village;

(c) if not, the exact definition of 
the ‘total electrification* of the village 
and fate of the left out hamlets;

(d) whether any realistic definition 
would be adopted so as to give the 
exact picture of the process of electri-
fication in the country; and

(e) if not, the ea;ons therefor?

THE MINISTER OF STATE IN 
THE M INISTRY OF ENERGY 
(SHRI VJKRAM  MAHAJAN): (a) 
and (b). According to criteria adopted 
by the Government of India, if electri-
city is bnng used for any purpose 
whatsoever viz., agricultural, indus-
trial or domestic, within the revenue 
limits of a villages, the village cofl* 
cerned is classified as an ‘electrified 
village’

(c) to (e). Once electricity is made 
available to the village, it is for the 
intending consumers to avail of the 
facility. As regards extending electri-
city to the left-out hamlets, Rural 
Electrification Corporation has been 
sanctioning loans for electrification of 
these areas under its mini-schemes. 
Similarly, if additional 1 >ad potential 
is developed subsequent to the com-
pletion of an R.E.C. scheme, the Cor-
poration has been sanctioning loans 
for electrification of pumpsets, in-
dustries, etc., under its Special Pro-
ject (Agriculture) Scheme; and Special 
Project (Industry) schemes. It is for 
the State Electricity Boards, local 
bodies and the consumes such as 
households and industries etc.. to 
avail of the electric connections.

Per capita consumption of electri- 
' city for Domestic and Industrial 

purposes at the end of each 
Five Year Plan

5747. PROF. NARAIN CHAND 
PARASHAk: Will the Minister of 
ENERGY be pleased to state:

(a) the per capita consumption 
of electricity for domestic/industrial 
purposes, separately for th  ̂ country
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a nd each one of the States at the end 
o f e ach one of the Five year Plan;

(b) the target fixed for this pur- 
p ose by each one of the States as above 
fo r  the entire country by the end of 
th e Sixth Five Y  :ar Plan;

(c) whether some of the villages in 
hill States/regions do not get electri-
fied as per existing norms fixed by the 
R .E.C.;

(d) if so, the nature of these norms 
and whether any relaxation would be 
given in respcct of hill States/regions; 
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN 
TH E  M INISTRY OF ENERGY 
(SHRI VIK R AM  MAHAJAN): (a) 
The per capita consumption of electri-
city for domestic as well as industrial 
purposes separately for the country 
and of each State at the end of each 
Five Year Plan is indicated in the 
enclosed statement. (Annexure-I).

(b) No target has been fixed for 
consumption of electricity for domestic 
/industrial purposes by the end of 
the Sixth Five Year Plan in the Sixth 
Plan document prepared by the 
Planning Commission. The per 

capita consumption All India (utilities 
and non-utilities) would be of the 
order of 210 Kwh by the end of Sixth 
Plan whereas it would be of the order 
o f 202 Kwh by the end of Sixth Plan 
in utilities only. The per capita 
consumption of electricity in utilities 
statewise for the year 1984-85 is en-
closed. (Annex ire II).

(c) Rural Electrification Corpora-
tion has been providing financial 
assistance for rural electrification 
schemes of hilly areas on conces-
sional terms and conditions applicable 
to under developed areas. The 
schemes are formulated and, af.er 
sanction of financial assistance by the 
Corporation, implemented by the 
State Electrici‘y Boards and, in the 
State where there is no S :ate Electri-
city Board, by the concerned Depart-
ment of the State Government. While 
formulating norms for sanction of 
schemes, the Corporation has taken 

into account the conditions obtain-

ing in the backward/Under-deve loped 
areas in hilly States/regions. It is 
considered that with proper project 
formulation and concerted efforts for 
their implementation, the State 
Electricity Boards/Electricity Depart-
ments will be in a position to include 
even very backward areas under 
rural electrification chemes. The 
Corporation has sanctioned 506 
schemes for financial assistance of Rs. 
218.35 crores upto the end of Jauary, 
1981 for electrification of 37625 villages 
in hill areas of different States. 
Under these schemes, 15528 villages 
have been electrified upto the end of 
September, 1980 for which period 
reports are available.

(d) and (e) The schemes for hill 
areas to be eligible for financial 
assistance from the Corporation are 
required to achieve net return of 6% 
or a gross return of 10% at the end 
of the 7th year, break-even at the end 
of 25th year and a net return of 3̂  % 
at the end of the 15th year on the 
capital base. The investment on 11 
K V  (Main and Spur) lines is excluded 
from the capital base of the project for 
the purpose of computation of return 
on investment. The loan is to be 
repaid over a period of 30 years. 
There is a moratorium on repayment 
of principal for the first Five years. 
The rates of interest vary from 6% to 
9 i%  with rebate of J% at all stages 
for prompt payment. The viability 
criteria, period of repayment and the 
rates of interest indicated above are 
more liberal as compared with the 
viability criteria, period of repayment 
and rates of interest applicable to 
Ordinary Backward (O B) areas and 
Ordinary Advanced (O A) areas. 
The Corporation has been following 
a liberal and flexible policy in the 
matter of extending financial assist-
ance for electrification of backward 
areas and so far as no scheme rece-
ived from any SEB has been refused 
sanction during the last few months, 
merely on the ground that it is not 
financially viable. While a general 
relaxation in viability norms 
is not considered necessary, indivi-
dual cases requiring relaxations are 
considered as and when they arise.
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N a m e  o f  t h e  R e g i o n / S t a t e ( 12/ 55)
* * ( 1960- 61) ( 1965- 66)

D o m e s t i c I n d u s t r i a l D o m e s t i c I n d u s t r i a l D o m e s t i c I n d u s t r i a l

Northern Region

1.  H a r y a n a • • * * * *

2.  H i m a c h a l  P r a d e s h  . • • • • • • • • 2 51 468

3.  J a m m u  &  K a s h m i r i  - 60 i *  29 6 29 1 96 2 51 6 68

4.  P u n j a b 2’ 87 8- 11 3 44 2134 4'  75 83 -46

5.  R a j a s t h a n O 58 I *  15 1 03 8- 32 1-64 * 5' 94

<6.  U t t a r  P r a d e s h I  - 06 4‘  19 i -67 8- 70 2- 30 27- 10
7.  C h a n d i g a r h  . * * # * * *

S .  D e l h i  . 23 -67 32-09 36 50 99 04 53 ’90 8o -  76
9.  P E P S U I  - 32 3’ 18 • • • • • • • •

Western Region
1.  G u j a r a t 2- 18 976 347 43 -42 5-94 69 * 50

( S a u r a s h t r a )

a .  M a d h y a  P r a d e s h  . I  • O O 6-57 i -  40 1637 2- 01 33'  4®

3.  M a h a r a s h t r a  ( B o m b a y ) 4- 75 42- 61 6 58 50- 81 9 ‘ 89 76- 17

4.  G o a ,  D a m a n  &  D i u
• • • • • • 2-75 5 03

5.  D a d r a  &  N a g a r  H a v e l i • • • • • • • • • • • -

<6.  M a d h y a  B h a r a t i -  18 o -93 • • • * • • • •

Eastern Region
1. B i h a r  . • o -  58 543 096 35 46 i *  16 47- 50
a. O r i s s a • o -  24 33 1 • 04 40- 96 1 * 52 7466
3.  W e s t  B e n g a l • 9* 42 44*42 i o -  11 65-01 12 65 88- 15
4.  A & N  I s l a n d s • • • n -54 575
<>. S i k k i m  . • • • • • • • • • • •

*  I n c l u d e d  i n  P u n j a b  

- N .  A . — N o t  a v a i l a b l e .
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EN D OF ANNUAL PLAN/END OF 4TH *LAN AND OF 5TH PLAN-

Nam e of the Region/State (1968-69) (1973-74) (*978- 79)

Domestic Industrial Domestic Industrial Domestic Industrial

Northern Region

1. Haryana 4*39 49‘ 17 8-34 74* 00 15-37 105- 75>

2. Himachal Pradesh 4-56 4* 16 10-96 8-78 1 2 3 3 17* 3*-

3. Jammu & Kashmir 12* 36 7.92 15-25 1 4 8 5 14-48 21-511

4. Punjab 8 8 9 134- 12 14-83 117' 82 25 97 153- 7*

5. Rajasthan 2- 14 23 -09 3-46 4D'43 5 6 7 59’ 80

6. Uttar Pradesh 3 24 44- 06 4 ‘ 38 39 33 7-48 5V 3*

7. Chandigarh . 64- 73 H 7-33 63- 68 09 CO 106-36 160- 62:

8. Delhi . 67 ‘ 35 107-70 87 35 128-69; 105-84 125- 4*

Western Region

x. Gujarat 7 ‘ 65 87- 62 11 • 18 IO899 18- 30 156- OO’

2. Madhya Pradesh . 2 9 9 41-32 3 6 9 55 32 5‘ 35 73" 26»

3. Maharashtra 12-58 97 45 15 - 62 Iil 8- 20 24* 39 142- 201

4. Goa, Daman , &  Diu 5'97 63- 23 13- 20 89'05 21-73 141*08*

5. D  & N  Haveli 2-57 4 ' *4 2 9 1 7* 72 8- 10 38 -63

Eastern Region

1. Bihar . • • 1*42 49-01 1 • 87 59’ 48 2 8 5 72- 78-

2. Orissa . i -39 82-79 2-05 84- 13 3 7 3 i o o - 66-

3. West Bengal 14-17 87-44 H* 99 82- 98 13-34 80-97

4. A  & N  Islands *4 ‘ 25 6- 11 1 9 0 1 2*75 13-00 9 " 4®

5. Sikkim . . •• ... 20- 88 9 - 67

Name of the State/Region 1955** 1960-61 1965-66

Domestic Industrial Domestic Industrial Domestic Industrial

1 2 3 4 5 6 7

Southern Region

1. Andhra Pradesh 1 • 04 2 0 1 1* 97 14- 20 2- 15 18- 96“

2. Karnataka 5’ 52 46*73 3* 20 35 - 60 4* 92 42- 13,

3. Kerala (Travancorc Cochin) 1 • 87 23 .77 3*03 23*51 4 6 6 34* 18
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N amc 0" the Ŝ ate/Region 195** 1960-61 1965-66

Domestic Industrial Domestic  Industrial Domestic Industrial

4. Tamil Nadu (Madras)  . 2-83 12- 61 4'54 27* 93 580 49 ‘91

5. Pondicherry . •• .. 7 93 6671

6. Lakshadweep •* o*73 2- 67

7. Hyderabad 058 1- 12

North Eastern Region 

1. Assam . . . . o- 28 O' 13 083 2- 11 170 4'3*:

2. Manipur •• • • •• 3 44 o- 64

3. Meghalaya  . @ @ @ @ @ @

4. Nagaland •• • • •• 1 ■ 62 O' 18

5. Tripura i-96 0*40

6. Arunachal Pradesh

7. Mizoram @ @ @ @ @

Rest 0-93 o- 82 i‘55 5’ 12

All India 2*35 12-98 3' 41 28- 18 4-73 45 55

@ Included  in Assam.

.. Not Available,

** Does not include per capita consumption regarding self generating industries due to non-
availability of data.

£ Industrial includer per capita from self generating industries.

Name of the Region/State 1968-69 1973-74 1978-79

Domestic  Industrial Domestic  Industrial Domestic  Industria 1

1 2 3 4 5 6 7

Southern Region

I. Andhra Pradesh 301 25-48 4‘63 35-65 8’59 56” 99

2. Karnataka 6- 70 51-27 9' 91 196-65 14-83 11862

3. Kerala 393 57' 65 6- 38 67-42 11-72 73-68

4. Tamil Nadu 7* 06 66-57 9-05 68 -87 *4*47 103-66

5. Pondicherry . 8- 41 81-45 14- 60 ioo- 92 26- 21 129-05

6. Lakshadweep 3-67 Neg. 5- 29 0-67 13-71 o* 75 >
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1 2 8 4 5 6 7

North Eastern Region

1.  Assam .  .  .  .  198  8-76  2 54  14-19  2-97  27*58

2.  Manipur  .  .  .  2  54  0 48  6 62  1 ■  11  3  51  0.51

3. Meghalaya  . . .   @  @  @  @  9-48  12-06

4.  Nagaland  .  .  .  5  64  0 38  15 42  5  79  7  91  4 90

5.  Tripura  .  .  .  2  78  i* 13  3 29  123  5  53  i*8o

6. Arunachal Pradesh  .  .. ..  3*95  0-70  5*28  0-87

7. Mizoram  . . .   @ @  @  @  4* 76  o* 55

ALL INDIA 6*04  56*15  8-06  66*67  11 81  84*86

@ Included in Assam.

. .Not available.

Statement—II

Annual Per Capita Consumption of Electricity Utilities only (1984-85)

Name of the Region/State Utilities only (ten-

tative) (1984-85)

Northern Region

Haryana  ........................................................................................................ 36o

Himachal Pradesh . . . . . . . . . .  136

Jammu & Kashmir............................................................................................. iô

Punjab .................................................................................................................. 44 7

Rajasthan . . . . . . . . . . . .  132

Uttar Pradesh . . . . . . . . . . .  153

•Chandigarh....................................................................................................... 485

D elh i.................................................................................................................. 484

Western Region

Giyarat .................................................................................................................. 3,7

Madhya Tradesh............................................................................................ ,64

Maharashtra...................................................................................................... 336

«Goa, Daman & Diu .  .................................................................................. 457

Dadra & Nagar H 'W eli..................................................................................
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Name of the Region/State Utilities only ten. 
t tive (1984-85)

Southern Region

Andhra Pradesh .

Karnataka

K erala

T a m il Nadti

Pondicherry

Lakshadweep

Eastern Region

Bihar

Orissa

W est Bengal

A  &  N  Islands

Sikkim

JVorth Eastern Region

*74

292

174
236

376

93

159
186

92

Assam 

Manipur 

Meghalaya 

Nagaland . 

Tripura

Arunachal Pradesh 

Mizoram .

A ll  India .

60 

40 

101 

111

39

36
56

202

N o t e : The per capita consumption figures estimated for 1984-85 are based on 
the utilities only and are tentative as the population figures have also

on the demands in 
been estimated.

District Radio Stations in Sixth 
Plan

5748. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether any allocation has 
been made for the provision of “ Dis-
trict Radio Stations” in the Sixth Five 
Year Plan;

(b) if so, the amount allocated for 
this purpose in 1980-81 and 1981-82; 
and

(c) the names of the places, State- 
wise where such radio stations have 
been sanctioned, and the likely date 
by which each one of them would be 
opened ?

THE DEPUTY MINISTER IN 
THE M IN ISTRY OF INFORMA-
TION  AND BROADCASTING 
(KUM ARIKUM UDBEN M. JOSHI)
(a) to (c). There is an approved Plan 
proposal to set up ‘Local Radio 
Stations’ during the Sixth Five Year 
Plan at the following places :

(i) Diphu (Assam)



(ii) Kota (Rajasthan)

(iii) Keonjhar (Orissa)

(iv) Adilabad (Andhra Pradesh)

(v) Sholapur (Maharashtra)

(vi) Nagercoil (Tamil Nadu).
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(a) the monthly quota of (i) diesel 
and (ii) kerosene earmarked for PUrijab 
during the year 1980-81.and the actual 
supplies made available;

The amount allocated for the 
purpose is Rs. 0.40 lakhs for the year 
1980-81 and Rs. 10.50 lakhs for the 
year 1981-82.

These projects are expected to be 
completed during the current Plan 
period.

Monthly Quota of Diesel and 
Kerosene for Punjab

5749. SHRI R. L. BHATIA: Will 
the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS
be pleased to state:

(b) whether it is made sure that 
the farming/harvesting in Punjab 
which is the main wheat growing 
area in the country, does not in any 
way suffer on account of short supply 
of diesel; and

(c) whether in view of the ensuing 
harvesting season, adequate quantity 
of diesel has been ensured to Punjab; 
if so, the quantity and if not, reasons 
therefor ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a) 
The allocation of high speed diesel 
(HSD). oil and kerosene for the year
1980-81 and the actual sale of these 
two products between April, ’80 and 
February 1981, in respect of Punjab 
State, is as, under :—

Figures in metric tonnes

HSD Kerosene

Months Allocation Sales Allocation Sales

April ’80 . 45000 45020 9300 10480

M ay *8o 59000 5456° 12500 12570

June ’80 . . . . 47700 43690 12590 13470

July ’80 47700 4*590 12950 10810

August ’80 46300 44480 14200 13190

September *8o 53100 46560 14200 12610

October ’8o 50140 51550 10690 12780

November ’80 . . • • 56600 50550 9610 11430

December '80 48700 47000 11100 12060

January ’8i 48000 42550
(Provisional)

12300 12605 
(Provisional;

February r8 i 43600 40099
(Provisional)

10100 *1413 
(Provisional)

arch *81 48000 10600
M
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(b) This Ministry makes the over-
all allocation of diesel to the State/ 
Union Territories, including Punjab. 
The actual allocation of this product, 
as between the different sectors of 
consumption, is to be done by the 
State Government. The State Gov-
ernments have been advised to give 
the highest priority in the matter of 
distribution of diesel to the agricul-
tural sector.

(c) Supplies of diesel are maximis-
ed, within the current constraints, 
to all the States, including Punjab, 
For March and April, 1981, the diesel 
allocations have been made at a level 
15% more than the actual sales in 
the corresponding months of the 
previous year. Ad-hoc increases in 
diesel allocations have also been given 
to Punjab in March, keeping in view 
the requirements indicated by the 
State Government from time to time.

Quota for Slack and Soft Coke 
allocated to Punjab

5750. SHRIR. L. BHATIA: Will 
the Minister of ENERGY be pleased 
to state:

(a) the monthly quota of (i) slack 
coal and (ii) soft coke allocated to 
Punjab during the years 1980-81 and
1981-82 and the quantity actually 
supplied against that during 1980-81;

(b) how does it compare to the 
actual demand and supply and how 
far the supply fall short of the demand; 
and

(c) the steps being taken to make 
full supply of Punjab’s requirements 
of these two commodities ?

THE MINISTER OF STATE IN 
THE M INISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN): (a) 
and (b). The coal demand for Punjab 
has been assessed at 4.75 million 
tonnes for 1980-81 by the Coal 
Controller. The demand for slack, 
steam and soft coke has not been 
assessed separately. During April 
1980—-January 1981, 1 lakh tonnes
of soft coke was supplied to

Punjab by rail and road. During 
the same period approximately 1.25 
million tonnes of coal was despatched 
to Punjab. The coal companies do 
not maintain details about the size- 
wise despatch of coal to the various 
consumers and as such the quantity 
of slack coal despatched to Punjab 
cannot be estimated.

(c) With a view to improve the 
supplv of coal and coke to Punjab and 
o‘ he/ Stages, a loading nrogramm of 
10,920 wagons/c’ay ha"; b en approved 
by the Cabinet Committee on Indus-
trial Infrastructure. Further, the coal 
companies have adequate coal stocks 
at the pitheads to meet the demand 
in full of slack coal and soft coke. 
The coal companies have also releasing 
coal from certain identified mines free 
of any restrictions. A dump for soft 
coke has also been opened in jullundur 
with a view to improve i s avail-
ability. Soft coke is also being released 
by road against the sponsorship 
issued by the State Government.

Electrification o f Villages in 
Gujarat

575l . SHRI R.P. GAERWAD : 
Will the Minister of ENERGY be 
pleased to state :

(a) the number of villages recei-
ving the benefit of electricity in the 
State of Gujarat; and

(b) the time when all villages of 
Gujarat will be provided electricity ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN) :

(a) According to the latest pro-
gress report received from the Guja-
rat Electricity Board, 11, 879 vill-
ages have been electrified in the State 
up to the end of December, 1980.

(b) The Perspective Plan recei-
ved from the Gujarat Electricity 
Board indicates that subject to availa-
bility of the required resources, in-
cluding finance, all the villages in 
the State are likely to be electrified 
by 1987-88.
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Sitting up of Fertiliser 
Project in Punjab

5752. SHRI R.L. BHATIA : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state ;

(b) whether Government have b? 
now taken a decision to set up a 
giant size fertiliser project in Punjab 
based on Bombay High Gas ;

(b) if so, the capacity of the pro-
ject and the estimated capital outlay 
involved ;

(c) the location of the project; 
and

(d) when the work on its execu-
tion will commence ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P.C. SETHI) :

(a) No, Sir.

(b) to (d). The questions do not 
arise.

Cadre Review of Central 
Secretariat Clerical Service 

of the Ministry of Energy

5753. SHRI K.M. MADHU- 
K AR  : Will the Minister of ENERGY 
be pleased to state :

(a) is it a fact that Cadre review 
of Central Secretariat Clerical Ser-
vices of his Ministry has not been 
done for the last so many years ;

(b) whether any proposal in this 
regard has been moved by his Minis-
try :

(c) if yes, when ; and

(d) if not, the reasons for not 
taking initiative in this direction ?

THE MINISTER OF STATE 
IN THE M IN ISTRY OF ENERGY 
(SHRI V IK R AM  MAHAJAN) :

(a) to (d). The cadre review of 
the participating offices; including 
the Ministry of Energy of the Central 
Secretariat Clerical Service was done 
by the Department of Personnel and 
Administrative Reforms in 1979 on 
an all-Secretariat basis with parti-
cular reference to stangnation in the 
Lower Division Grade. Since the 
Cadre review of the Service was done 
on all-Secretariat basis only in 1979, 
it is too early to undertake another 
review.

Importance of Vfdeo 
Cassette

5754. SHRIGHUFRAN A ZA M : 
Will the Minister of INFORMATION 
& BROADCASTING be pleased 
to state :

(a) whether his Ministry are aware 
of the importance of Video Cassette 
Player for the education and recrea-
tion of the rural masses where T.V. 
and cinema have not reached so far ;

(b) if so, what is the plan to reach 
in these areas for audo-visual media 
which is perhaps the most powerful 
in our situation; and

(c) the actual cost of Video Cas-
sette player and total tax on a set 
and also the price of a cassette ?

THE DEPUTY MINISTER IN THE 
M INISTRY OF INFORMATION 
& BROADCASTING (KUMARI 
KUMUDBEN M. JOSHI) :

(a) and (b). Yes, Sir. It is true that 
a Video Cassette unit has an immense 
potentiality for conveying the message 
of education and development to the 
masses. However, this is a matter 
where a view has to be taken on the 
basis of resources, priorities and the 
technological facilities in the interior 
for making full use of such a modern 
medium. For the present, there is 
no plan to make use of video cassette
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record crs for disseminating information 
to the rural people. However, other 
media like the conventional projec-
tors, slides, films, exhibitions etc. 
are being employed. A selective 
use of Super-8 mm technology for 
showing films in rual areas is likely 
to be made during the 6th Plan period.

(c) It is understood that the coat 
of a locally available cassette recorder 
would be about Rs. 29,000/-, which 
would include an element of about 
Rs. 3,000/- towards taxes, and 
about Rs. 8,500/- towards com-
pulsory servicing charges covering 
one year.

The cost of the locally available 
casse tte is about Rs. 450/-.

Transformer Oil

5755. SHRIGHUFRANAZAM : 
Will the Minister of PETROLEUM, 
CHEMICALS & FERTILIZERS be 
pleased to state :

(a) chemical name of Transformer
Oil, the use, the total quantity used 
in our country per annum with cost 
and al so the cost of 1 litre ;

(b) the source of availability for 
our country ;

(c) whether it is true that DESU 
is not getting transformer oil, con-
sequently they have put a refining 
unit in Delhi in order to use oil 
again and again thus weak strength 
of oil damage transformer resulting 
frequent power failure in the city ; 
and

(d) total foreign exchange spent on 
transformer oil and the names of 
distributors in our country ?

TH E M INISTER OF STA TE 
IN THE M IN ISTRY OF PETRO-
LEUM, CHEMICALS AND 
FERTILIZERS (SHRI DALBIR 
SINGH) : (a) to (d). The infor-
mation is being collected and will 
be laid on the Table of the 

House.

Nat fcsal Projects Construction 
Corporation

5756. SHRI KRISHNA PRA- 
TAP SINGH : Will the Minister of 
ENERGY be pleased to state :

(a) what are the works in hand 
of National Projects Construction 
Corporation in the country and in 
foreign countries, stating the name 
of each foreign country ;

(b) the profits earned by this 
Corporation in foreign countries 
each year during the last three 
years ; and

(c) whether there has been 
some set-back to the activities of 
this Corporation due to Iran-Iraq 
war ?

THE MINISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN) :
(a). This may be seen in the 
attached statement No. I.

(b) This may be seen in the 
attached statement No. II.

(c) The activities of the 
NPCC in the Grain Siles Project 
and in Nahar Saad Project, both 
in Iraq, were adversely affected 
during bombing in the Iran-Iraq 
war.
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STATEMENT-/

S.No.  Name of the Project State

i 2 3

it. Metropolitan Transport Project, Calcutta . . . . .   W. Bengal 

‘■a. Dtgr̂apur Thermal Power Station, DVC .  .  . W. Bengal

3. IISCO Housing Project, Burnpur . . . . . . .   W. Bengal

4. Rourkela Steel Plant . . . . . . . . .   Orissa

5. Bokaro Thermal Power Station, DVC . . . . . .   Bihar

,6. Jaldhaka Hydro Electric Project...........................................................W. Bengal

7. Bhim Barrage— Mohammadganj . . . . . . .   Bihar

8. Singda D a m ........................................................................................Manipur

9. Loktak Hydro-electric Project, NHPC . . . . . .   Manipur

10. Tuli Pulp and Paper Factory Nagaland

j 1. Godavari Barrage near Raja mundry.................................................Andhra Pradesh.

12. Basar Bridge . . . . . . . . . .  Do.

13. Bansagar Dam  .  .  .  .  .  .  .  .  .  .  M. P.

14. Totladoh Main Dam . . . . . . . . .   Maharashtra

15. Salal Diversion Tunnel, NHPC  .  .  .  .  .  .  .  J&K

*6. Baira-siul H. T. Project, N H P C...........................................................H. P.

17. Khrew Cement Factory . . . . . . . .   J&K

18.  Singruali CWS, Singrauli Super Taermil Power Station, NTPC .  .  U.  P.

19.  Singrauli Water Treatment Plant, Singrauli STPS—NTPC  .  .  U.  P.

20. Tehri Dam—Tunnels—Hydro project . . . . . .  U. P.

21. Durgapur Buildings . . . . . . . . .   W. Bengal

22. Rourkela Silicon Steel Plant and CRGO Complex . . . .   Orissa

23. Bokaro Housing Complex . . . . . . . .   Bihar

.24. Chandrakura Buildings . . . . . . . .   Bihar

25. Maharani Barrage . . . . . . . . .   Tripura

26.  Hyderabad Urban Development Authority Housing Complex  .  .  A.  P.

27. Ramagundam STP, NTPC .....................................................................A. P.

28. T. T- D. Unit,  Tirumila, Tirupati Devasthanam  .  .  .  .  A. P.

29. Wheel & Axle Plant, Bangalore...........................................................Karnataka



161 Written Answers CHAITRA 10, 1903 (SAKA)  Written Answers 162

I 2 3

30. Saddle dam at Todadoh Maharashtra

31. Power Engineers Training Institute, Nagpur  . • Do.

32. Chaepora Bridge . . . . • I • • . Goa

33. Salal Hill Protection work, NHPC .  J&K

35. Apara Thermal Power Station

36. Field & Base Workshop, Jayant-Singrauli area • .  UP

37. Maneri Bhali Hydel Project  . ,  UP

38. Rajghat Dam-Interstate Project across River Betwa . . .  UP

39. Farnkka Unit . . . .

40. Salal Power House, NHPC  . .  J&K

41. Subernrekha H. P. Project . * .  Bihar

42. Tail Pool Dam . . . .

FOREIGN WORKS

4. Al-Eduwiyali Pumping Station 1 • • • . Iraq

Statement—II

Name of the Unit 1978-79 1979-80 1980-81 Remarks

Profit/Loss Profit/Loss Profit/Loss

(All figures in rupees) i -

Grain Silos .  .  *—■’1,63,105 +27,17,493 Accounts 
not yet 
finalised

♦Works  allotted  only 
in January  1979  with 
3 months  left for close 
of  financial  year. 

There  was only expen-
diture  on  mobilisa-
tion  without execution 
of actual work  to  earn 

profit during this short 

period.

Nahar Saad Canal Project 

(Iraq)

Chukha Hydel Project 
(Rh .tan)

—i,3i,393

—11,02,499

Do.

Do.

Works were started  in 

1980-81  only.  In the 
initial  stage  there was 
pre-bid/marketing  ex-
penditure before award 

of work. This  resulted 
in loss.

274 LS—6
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Section in AIR Stations for 
tribal Dialects in Orissa, Bihar, 
Madhya Pradesh, Gujarat and 

Rajasthan

5757.  SHRI BHEEKHABHAI : 
Will the Minister of INFORMA-
TION AND  BROADCASTING 
be pleased  to state  :
(a) names of TV Centres/Radio 

Stations in  the  tribal  dominated 
States  like Orissa, Bihar, Madhya 
Pradesh, Gujarat and Rajasthan ;
(b) percentage 01 time devoted 

to folk songs, folk dances and other 
items of interest in tribal dialects 
telecast/broadcast  by each of the 
above  Centres/Stations,  dialect- 
wise; and
(c) other  concrete  measures 

taken/proposed  by  his  Ministry 
for development  of tribal culture 
and dialects ?
THE DEPUTY MINISTER IN 

THE MINISTRY OF INFORMA-
TION  AND  BROADCASTING 
(KUMAR I  KUMUDBEN  M. 
JOSHI) : (a) Orissa has three sta-
tions—Cuttuck, *Jeypore and *Sam- 
balpur. Bihar  ha -  four—Patna, 
♦Ranchi,  Bhagalpur  and  Dar- 
bhanga. Madhya Pradesh has nine— 
Bhopal, Indore, *Raipur,  *Jagdal- 
pur, *Ambikapur, Rewa, Chhatar- 
ur, Jabalpur and Gwalior. Gujarat 
as  three—Ahmedabad—Baroda, 
Rajkot and Bhuj and the number of 
Stations in Rajasthan is five—Jaipur, 
Jodhpur,  Bikaner,  * Udaipur  and 
Suratgarh. (The  Stations marked 
with * are  located in predomina-
ntly  tribal areas).
(b) Generally  speaking  time 

allocated to music programmes from 
AIR Stations  averages 40% of the 
total broadcast time, out of which the 
percentage of folk music is 8 to 9% 
approximately. The  exact  time 
devoted to all dialects is not avail-
able.
(c) All Tndia Radio has a plan 

to set up 20 units for collection and 
preservation of folk music including 
tribal music. The OB units so far 
set up at 30 stations of AIR provide 
extensive  coverage to the extent 
possible to festivals and fairs and other 
functions held in rural areas includ-
ing tribal areas. Government pro-

poses to set up another 30 such 
units at as many Stations. Addition-
ally, AIR Station located in pre-
dominantly  tribal areas have in-
structions to give due representation 
to various types of music prevalent 
in their respective areas.
As  regards  Doordarshan, the 

information  is being collected and 
will be laid on the Table of the 
House.

Purchase of Streptomycin sul-
phate  from Rumania

5758.  SHRI  PIUS TIRKEY : 
Will the Minister of PETROLEUM, 
CHEMICALS AD FERTILIZERS 
be pleased to refer to the reply given 
to Unstarred Question No. 4026 on 
16th December,  1980  regarding 
irregularities  in purchase of drugs 
by State  Chemicals and Pharma-
ceuticals Corporation of India and 
state:
(a) whether it is true that  10 

tonnes  of Streptomycin  Sulphate 
was  purchased  from Rumanian 
delegation without tender at more 
than Rs. 330,/- per kg.
(b) whether it is also true that 

before  shipment of  the above 
purchase was effected, CPC  had 
obtained an offer of Rs. 230/- ap-
proximately per kg. from China; 
and
(c) if so, the reaction  of Go-

vernment thereto ?
THE MINISTER OF STATE 

IN THE MINISTRY OF PETRO-
LEUM,  CHEMICALS  AND 
FERTILIZERS  (SHRI  DALBIR 
SINGH): (a) The State Chemicals 
and  Pharmaceuticals  Corporation 
of India Ltd. (CPC) have reported 
that purchase of 10 MTs. of Strepto-
mycin Sulphate at the rate of Rs. 350/- 
per kg. c.i.f. sea was effected for 
shipment in July, 1980 consequent 
on negotiations made with the visi-
ting Trade Delegation from Rumania 
in May, 1980 within the  Trade 
Plan Provisions. This purchase was 
concluded  strictly in accordance 
with the approved purchase proce-
dures of CPC at  internationally 
competitive price, after ascertaining 
from the prevailing international 
price from die foreign offices of the
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State Trading Corporation at Paris, 
Hong Kong, Frankfurt, New York, 
London and Tokyo.

(b) and (c). No, Sir. C P C  have 
reported that the Chinese offer at 
Rs. 253.82 per kg. c.i.f. air was 
received for 7 M Ts. on 29th Sept- 
tember, 1980 in response to their 
tender enquiry dated 18th Septem-
ber, 1980 for 20 M Ts. A t the time 
of finalisation o f 10 M Ts. o f Strep-
tomycin Sulphate in M ay, 1980, 
C P C  had two offers one from 
Rum ania and another from U .S .S .R . 
and both quoted rate o f Rs. 350/- 
per kg. c.i.f. sea. The purchases were 
effected from both the parties in 
equal quantities i.e. 10 M Ts. from 
U .S .S .R . and 10 M Ts. from Rum ania 
at the quoted rate.

Purchase of Chloroquine phos- 
p hate from Hungary

5759. SH R I PIU S T I R K E Y  : 
W ill the Minister o f P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T IL IZ E R S
be pleased to state :

(a) what is usual price difference 
o f air freight which is accounted 
for difference in accepting the di-
fference in purchase o f any drug 
item by the State Chemicals and Phar-
maceuticals Corporation o f India 
Limited ;

(b) Whether it is true that the 
criterion was not accounted for 
while deciding the purchase o f C hlo-
roquine Phosphate this year ; and

(c) if so, reasons therefor and the 
basis for the purchases of Chloroquine 
Phosphate from the H ungarian 
suppliers in the matter ?

THE MINISTER OF STATE IN 
THE M INISTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI DALBIR SINGH):
(a) The State Chemicals and 
Pharmaceuticals Corporation of India 
Ltd. (CPC) have reported that for 
the import of the canaliscd drug items 
by air, quotations based on shipment 
by air only are considered by them

and when the drug items are to be 
imported by sea, only those quota-
tions based on shipment by sea 
are considered unless the rate quoted 
for shipment by air happens to be 
lower than the lowest offer for sea 
shipment.

(b) and (c). C .P .C . have reported 
that no purchases o f Chloroquine 
Phosphate from Hungary have 
been made in 1981 upto 10th M arch, 
1981 and the purchases made in
1980 were on competitive basis 
after careful evaluation o f the offers 
in accordance with their approved 
purchase procedure.
Investment of Central Govern-

ment in U.P. Electricity Board 
and loss suffered by the Board

5760. SH R I T A R IQ  A N W A R  : 
W ill the Minister o f E N E R G Y  be 
pleased to state :

(a) what is the investment of the 
Central Government in the U ttar 
Pradesh Electricity Board in all 
direct and indirect form ;

(b) what are the cumulative 
losses o f the Board and what are 
the year-wise details o f the loss 
during the last five years ;

(c) what are the names o f I.A .S. 
Officers and the C hief Engineers 
who have headed this board during 
this period ;

(d) what are the reports of these 
officers on the recurring increas-
ing losses year after year, and the 
specific steps taken by them to re-
medy the losses; and

(e) what was the assessment o f  
Performance of these officers by 
their superiors ; whether any action 
was taken by the Central and the 
State Government for their poor 
performance ?

THE MINISTER O F  STATE 
IN THE M INISTRY O F  ENERGY 
(SHRI VIKRAM  MAHAJAN) : 
fa' Major financial investment is 
made by the State Government. 
As regards Central Government, 
loans are given under the plan and 
the same are made available to the 
State Government, and it is upto 
the State Government to furthe
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advance loans to SEB’s i 1 accordance 
with their terms and conditions. The 
SEB also get loans from LIG, REG 
and other  financial  institutions. 
The cumulative investment in UP- 
SEB  as on 31st March, 1980 is 
Rs. 2140 crores  approximately.

(b) The  cumulative  losses of 
UPSEB as on 31-3-79, after  taking 
taking into  account  sub-ventions 
from Government is to the  extent 
of Rs. 422.71 crores.

(c) Since  September,  J974 
UPSEB  has been headed  by an 
Engineer as its  Chairman.  The 
names of these Engineers  are as 
follows:

1. Shri H.N. Baliga
2. Shri G.D. Pant
3. Shri A.N. Bhargava
4. Shri R.N. Bhargava
5. Shri V.G. Mittal

(d) Reasons for recurring losses 
in the Board have been due to lower 
performance of  indigenous power 
plants, poor quality and inadequate 
supply of coal to  thermal power 
stations, impediments in increasing 
tariffs commensurate with increase 
in cost of inputs, and arrears moun-
ting against agricultural consumers. 
It is not possible to disconnect the 
supply due to drought/Floods etc. 
A number of steps have been taken 
to remedy the  losses.  These steps 
are reduction of T&D losses both by 
technical  measures and  adminis-
trative steps,  economy  measures, 
introduction of computer billing and 
introduction of continous monitoring 
systems at Board and Government 
levels.

(e) No  individual officer  has 
been considered responsible for the 
incidence  of  financial losses to 
UPSEB.

Setting u p composite Power 
station  in certain districts

5761. SHRI  G. Y. KRISHNAN : 
Will the  Minister  of  ENERGY 
be p'eased  to state  :

1) wasther it is a fact that a 
schem; ha? rj; ently been announced

by the Government to set up com-
posite  power system in certain 
districts  in the country ; and

(b)  if so, the details regarding 
the plan of Government in this 
regard ?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN) :
(a)  No, Sir. Power  Plants are 
being located at the most favourable 
locations keeping in view the physical 
resources  available and the load 
centres.

(b) Does not arise.
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T. V. Relay Centre in Goa

5763. SHRI EDUARDO FAL-
EIRO: Will the Minister of INFOR-
MATION AND BROADCAS-
TIN G  be pleased to state:

(a) whether Goverment propose 
to set up a Television Relay Centre 
in Goa; and

(b) if so, where it will be located 
and when it will begin operating ?

THE DEPUTY MINISTER'IN THE 
M IN ISTRY OF INFORMATION 
AND BROADCASTING (KUMARI 
JCUMUD BEN . M. JOSHI)

16g Written Answers CHAITRA 10,

(a) Yes, Sir.

(b): Relay Transmitter will be
located atJPanaji and it is expected to 
be commissioned by 1983-84.

15 Years Power Plan

5764. SHRI M. RAM GOPAL
REDDY:

SHRI V. S. VIJAYARA- 
GHAVAN:

SHRI G. Y. KRISH- 
NAN:

Will the Minister of ENERGY 
be pleased to state:

(a) whether Government have 
mooted 15 Years Power Plan ; and

(b) if so, the details thereof?

THE MINISTER OF STATE 
IN THE M IN IS T R Y  OF ENERGY 
(SHRI V IK R AM  MAHAJAN) :

(a) and (b). The Central Elec-
tricity Authority is engaged in pie- 
paring a 15 Year perspective plan for 
Power development in die country. 
This plan will identify the optimal 
projects to meet the estimated demand 
in the country through integrated 
operation.

At present a ten year perspe tive 
is available on the basis of the pro-
gramme drawn up by the Working 
Group on Power in preparation for 
the Sixth Five Year Plan. In this pers-
pective the projects required for the 
Sixth Five Year Plan period have been 
identified, benefits quantified, and 
also the requirements for the Seventh 
Five Year Plan as well as projects 
required to meet the demend have 
been indicated.

Production of Coking Coal

5765. SHRI M.V. CHANDRA
SHEKARA M URTHY: 

SHRI B. V. DESAI:

Will the Minister of ENERGY 
be pleased to state:

(a) whether production of coking 
coal increased to 62,003 tonnes a 
day in February, 1981;

1903 (SAKA) Written Answers iyQ
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(b) if so, what was the production 
during the month of January, 1981; and

(c) to what extent it has increased 
in March, 1981 ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN) : (a) 
Average coking coal production in 
Goal India Ltd. alone in February 
*8i was 99,000 tonnes per day.

(b) and (c). Average coking coal 
production in Goal India Ltd. 
during January, ’81 was 88,000 tonnes 
per day and upto 22nd March, 81
1,13,ooo tonnes per day.

L o s s e s  incurred by Coal India Ltd.

*766. SHRI M.V. CHANDRA 
SHEKARA MURTHY : 

SHRI B.V. DESAI :

Will the Minister of ENERGY 
be pleased to state :

(a) whether Coal India Limited 
has turned the corner and the company 
which has been reponsible for pushing 
up of the overll losses incurred by the 
public sector units is likely to be out 
of the red by next year;

(b) if so whether during the current 
year, the company’s losses are expected 
to be much less than feared;

(c) if so, whether the losses are 
likely to be contained within Rs. 
100 crores as against the proje ted 
loss of Rs. 125 crores to Rs. 130
crores ; and

(d) what are the other steps being 
taken to reduce the losses ?

THE MINISTER OF ENERGY 
(SHRI A.B.A. GHANI KHAN 
CHOUDHURI) : (a) With the
recent increase in the pithead price 
of coal the overall financial position 
of CIL and its subsidiaries is 
expected to improve during the

next year provided the cost of 
inputs, wages and other elements 
do not have an upward trend.

(b)The increase in the pithead price 
of coal has been effected only with 
effect from 14th Febuary, 1981 and as 
such it may not be possible to reduce 
the losses appreciably during 1980-81.

(c) The position of actual losses 
will be clear only after the accounts 
for the year 1980-81 are audited.

(d) Steps taken to reduce losses 
include among others the following :

1. Increase in production by quickly 
developing open cast mines, introduc-
tion of advance technology and mo-
dern equipment, ensuring better avail-
ability of inputs like power, explosi-
ves etc. expediting land acqui-
sition, improvement in the law and 
order situation through close liaison 
with the state Governments, etc.

2. Controlling absenteeism among 
the miners.

3. Contral of manpower and 
improvement in productivity.

4. Control of inventory and eco-
nomy in use of stores.

f a j t f a R  T f R W  5TTT

5 7 6 7 . T O  fu r f : W T
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fft =rr P w ri ^c'tr^ ferr | ;

(w) *srr % ?m r
f*?crn: ^  *t Nt  ^  t  ;

(>r) w r srrrmrf 
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Guddapah Radio Station

5768. SHRI K. OBUL REDDY: Will 
the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state :

(a) whether he is aware of the fact 
that Cuddapah Station has no Station 
Director even though it was establi-
shed more than ten years ago ;

(b) if so, whether Government 
propose to appoint the Station Direc-

tor immediately so that the number 
of regular programmes is increased;

(c) the reasons why Government 
have not started construction of buil-
ding for the studio and offices even 
though the land was purchased two 
years back at a cost of Rs. 2 lakhs 
and a sum of Rs. 53 lakhs was sanctio-
ned for the construction of buildings, 
for the studio and offices; and

(d) whether a powerful transmitter 
is proposed to be installed at Cudda-
pah station as, at present the listeners 
of the neighbouring districts are not 
able to hear the programmes properly 
due to low sound ?

THE DEPUTY MINISTER IN 
THE M INISTRY OF INFORMA-
TION AND BROADCASTING (KU 
MARI KUMUD BEN M. JOSHI) :

(a) and (b). AIR Cuddapah has 
no sanctioned post of Station Director 
sanctioning of additional posts includ-
ing that ofStation Director for AIR Cu-
ddapah can be considered only after 
the construction of new studios when 
it would be possible to increase the 
qantum of originated programmes.

(c) The site for construction of 
studios and office was taken over on 
7-11-79. Administrative approval to 
the scheme was accorded on 12-2-80. 
Indent for long delivery items has 
since been placed. Civil  estimates for 
the construction of studio-cum-office 
building are under consideration and 
the expenditure sanction is expected 
to be issued shortly.

(d) The scheme for the up gra-
dation of the power of the existing 
transmitter from 20 KW to 100 KW  
has been included in the approved 
Sixth Plan (1980— 1985).

Improvement of Thermal Power 
Stations

5769. SHRI ARJUN SETHI : 
Will the Minister of ENERGY b * 
pleased to state :

(a) Whether it is a fact that the 
replacement of manual controls by
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automatic ones and reduction of over-
sized foreign materials in the coalfed to 
bunkers are some of the measures 
suggested for immediate execution 
at Thermal Power Stations in the 
country;

(b) if so, what are the other sugges-
tions among the problems identified 
by the experts at the seminar recently 
held in New Dellr; and

(c) the reaction of Government 
thereto ?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI VIK RAM  MAHAJAN) : 

(a) Mechanised coal handling 
plants aT the mines are being installed 
in a phased manner ,0 ensure adequate 
supply of coal for the thermal power 
sta ions.

(b) and (c). we are not aware 
as to which seminar is being referred 
to by the Hon’ble Member. How-
ever, a seminar which was held some 
time ago in New Delhi in which the 
Chief Executives of the Coal Compa-
nies and the representatives of coal 
consumers had participated did 
not discuss the matter referred to 
in part (a) of the Question though 
there was general discussion on 
measures for improving quality of 
coal.

Allotment of Liquid Cooking 
Gas for Ladakh

5770. SHRI P. NAMGYAL : 
Will the Minister of PETROLEUM 
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) Total quantity of liquid 
cooking gas allotted to Jammu and 
Kashmir State for the years 1977-78,
l 978-79> I979“8o and 1980-81,
separately;

(b) whether it is a fact that J&K 
State has claimed separate quota 
of liquid gas for Ladakh region and

the same has been allotted by the 
Centre;

(c) if so, the total quantity of 
cooking gas allotted for Ladakh’s 
quota; and

(d) if the reply be in the negative, 
whether Government propose to 
allot separate quota for Ladakh in 
view of non-availability of fire-wood 
in that region ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) There is no system of allot-
ment of cooking gas to the States. 
However, the total quantity of Liqui-
fied Petroleum Gas supplied to the 
State of Jammu and Kashmir dur-
ing the period from 1977-81 is 
approximately as follows :

(In Metric Tonnes)

Year Quantity

1977-78 1773

1978-79 1682

1979-80 1942

1980-81 1452

(Figure upto December 1980)

(b) No, Sir.
(c) Does not arise.

(d) No such proposal to allot 
a separate quota of cooking gas for 
the Ladakh area of Jammu and Kash-
mir is presently under the consi-
deration of this Ministry.

Allotment of Liquid Cooking 
Gas to States

5771. SHRI P. NAMGYAL 
Will the Minister of PETROLEU 1 , 
CHEMICALS AND FERTILIZERS 
be pleased to lay a statement 
showing;

(a) year-wise total quantity of 
liquid cooking gas allotted to each
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State and Union Territory separately 
for the years 1978-79, 1979-80 and 
1980-81; and

(b) criteria fixed for allotment 
of liquid fuel gas ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :

(a) There is no system of allot-
ment of cooking gas (LPG) to the 
States and Union Territories and 
supplies are planned as per the comm-
itted demand. However, the total 
quantities of LPG supplies by the 
oil companies to the states and Union 
Territories for the years 1978-79 
and 1979-80 are approximately as 
follows :—-

(figures in metric tonnes)

Name of State/ 
Union Territory

1978-79 1979-80 1980-81

Andhra Pradesh 24,560 24,017 Not readily 
ava liable.

Assam . . . . 3,024 2,695

Bihar . . . . 9,°59 8.524

Gujarat 33'98o 33»274

Haryana . . . . 6,855 7,559

Himachal Pradesh 412 47 i

Karnataka 16,681 i5,47o

Kerala . . . . 8,541 8,414

Madhya Pradesh 14,668 14,642

Manipur 130 110

Meghalaya 354 278

Mizoram 119 63

Nagaland . . . . 174 i 75

Orissa . . . . 2,328 2,327

Punjab . . . . 6,244 6,900

Rajasthan 5,652 5,488

Sikkim . . . . 192 i 59

Tamil Nadu 34,560 33,071

Tripura . . . . . . 87 61

Uttar Pradesh 27,900 28,747

West Bengal 19,580 *9,5oo

Maharashtra 1,20,335 i , i 7»845

Jammu & Kashmir 1,682 i ,942

Chandigarh 3,246 2,305

Delhi . . . . 30.581 46,327

Pondicherry 479 592

Goa, Daman &  Diu *>559 1,316
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(b) Does not arise.

MRTP Clearance of Modernisa-
tion Plans of Major Units

5772. SHRI S. M. KRISHNA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state:

(a) whether the Company Law 
Department is insisting onM. R .T . P. 
clearance of modernisation plans of 
major units;

(b) if so, the particulars of such 
applications for modernisation pro-
grammes from large Industrial Houses 
which are at present pending with the 
Company Law Department; and

(c) how that Department pro-
poses to deal with them ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR) : (a) 
Under the provisions of Section 21 of 
the M.R.T.P. Act, 1969, an undertak-
ing is deemed to expand substantially 
if, after such expansion, the value of 
its assets, before the expansion, results 
in an accretion by not less than 25% 
of such value. If, therefore, the 
modernisation proposal results in 
accretion to value of assets of the 
undertaking by 25%or more, the under-
taking concerned is required to obtain 
prior approval of the Central Govern-
ment under the aforesaid provisions 
of the Act.

(b) A statement is laid on the 
table of the House. [PIj c id in Libraryt 
See No. LT-2257/81].

(c) The proposals are at various 
stages of consideration. The M.R. 
T.P. Act being an economic legisla-
tion with far-reaching implications, 
the proposals are to be examined in 
depth from the various connected an-
gles in consultation with other con-
cerned Government departments and 
no effort is being spared to dispose of

the cases within the quickest possible 
time.

Off-take of Caprolactam from 
Gujarat State Fertilisers 

Corporation

5773. SHRI S. M. KRISHNA r 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILISERS
be pleased to state:

(a) whether Government are likely 
to intervene to ensure a higher off-
take of caprola-tam by nylon spinners 
from the joint sector Gujarat State 
Fertilisers Corporation, the only pro-
ducer of caprolactam in the country;

(b) if so, when and in what man-
ner ; and

(c) the steps proposed to be taken 
to save the GSFC from impending 
ruination in case the caprolactam is 
not lifted ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILISERS (SHRI P. C. SETHI) :
(a) and (b). Working arrangements 
already exist to facilitate lifting of 
caprolactam produced by GSFC, by 
the Nylon spinners.

(c) Does not arise.

Radio and coverage given to 
Political Parties and Groups 

in West Bengal

5774. SHRI JYO TIRM OY BOSU: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to refer to the reply given to 
Unstarred Question No. 2023 on 
3rd March, 1981 regarding cover-
age by Calcutta T.V. and A.I.R. 
Centres and state the details of the 
coverage given to each Political Party 
and Group in West Bengal during 
the period January 1 to February 28,
1981 by the Caluctta Centres of T .V. 
and A.I.R. ?
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THE DEPUTY MINISTER IN 
THE M INISTRY OF INFOR-
M ATION AND BROADCASTING 
(KUM ARI KUMUDBEN. M.JOSHI): 
The Hon’ble Member has asked for 
information in respect of 59 days. 
For All India Radio alone it will 
involve scrutinv of 708 bulletins
consisting; of more than 4,00,000 
works. Calcutta Station has no
machinery to undertake such labori-
ous scrutiny. Similarly, Door- 
darshan is also not equipped to pro-
vide detailed analysis of such a large 
volume of information. Moreover,
it is felt that the effort involved in 
the compilation of such a Voluminous 
information will not be commensurate 
with the results proposed to be achieved.

Nationalisation of Oil India

5775. SHRI JYO TIRM O Y 
BO SU : Will the Minister of PET-
ROLEUM, CHEM ICALS AND 
FERTILIZERS be pleased to state:

(a) what steps have been taken 
to fully nationalise Oil India in 
which a foreign multi-national corpora-
tion holds 50 per cent of the equity 
shares;

(b) when the negotiations with 
the foreign company started in this 
connection;

(c) how far the negotiations have 
progressed;

(d) why so much time is being 
taken to finalise the deal; and

(e) total amount repatriated or 
remitted by Assam Oil Company 
year-wise during the last five years ?

Amount
Year repatria-

ted Rs./ 
lakhs

1976 . . . .  27-6

1977 to 1980 . . * . Nil

THE MINISTER OF PETRO-
LEUM , CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETH I):
(a) Details regarding the com-
pensation payable are being worked 
out for negotiations.

(b) Negotiations with Burmah 
Oil Company for resolving certain 
disputes relating to the accounts of 
Oil India Limited for the years 1971 to 
1976 and for the takeover of their 
interest in the company started in 
September 1976.

(c) An agreement was reached
on August 20, 1977 on the pricing
of crude oil for the period 1971 to 
1976. It has also been agreed that 
only 11 % dividend net of taxes will 
be payable for 1971 to 1976, instead 
of 13% under the earlier agreement.

(d) Examination of

(i) the merits and demerits
of linking the takeover of 
50% shares of Burmah 
Oil Company in Oil 
India Limited (a rupee 
company) with the take-
over of the assets and 
liabilities of the Assam 
Oil Company (a sterling 
subsidiary of Burmah Oil 
Company) and

(ii) the tenability of the pro-
posal for an integrated 
takeover under the law 
took some time. Negotia-
tions are likely to be 
resumed shortly.

(e) The total amount repatria-
ted or remitted by Assam Oil Com-
pany yearwise, during the last 5 
years i. e. from 1976 to 1980 (both 
inclusive) are as follows:—

Remarks

This is towards third instalment of O IL  
dividend for 1964 utilised by A O G  initially 
for repatriation in due course.
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3 .3  f a °  *fto ^
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Effect of power shortage on 
Industries in Gujarat

5778. SHRI R.P. GAEKWAD : 
Will the Minister of ENERGY be 
pleased to state whether the unpre-
cedented increase of power crisis 
in Gujarat State has affected almost 
all the industries and is causing 
great economic set back ?

THE MINISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN) : 
Although there is some shortage of 
power in Gujarat, there is no un-
precedented power crisis in the State. 
To cover the present gap between 
the demand and availability of power, 
some demand cuts/restrictions are 
in force but there are no cuts/ 
restrictions on energy consumption 
by the consumers. The effect of 
these restrictions on industries 
would therefore, be marginal.

A.I.R. and Doordarshan Advi-
sory Com m ittees at Local, 
Regional and National Levels

" 5779. SHRI R.P. GAEKWAD :
Will the Minister of INFORMA-

TION  AND BROADCASTING be 
pleased to state :

(a) the names and number of 
Advisory Committees at local, 
regional "and national levels for 
All India Radio and Doordarshan;

(b) the tenure of such Commi-
ttees ;

(c) whether Government are 
seriously considering reconstitution 
of these Committees; and

(d) details of steps, if any, taken 
in regard to the re-constitution of 
the Committees located in Gujarat ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA-
TIO N  AND BROADCASTING 
(KUMARI KUMUDBEN M. 
JOSHI) : (a) These are given in 
the Annexure.

(b) The tenure of such Commi-
ttees is two years.

(c) and (d). The Programme 
Advisory Committees at All India 
Radio Stations and Doordarshan 
Kendras were abolished last year. 
Steps are being taken to reconstitute 
these.

Statement

Advisory Committees fo r  A IR  and Doordarshan

1 2  3 4

(i) National level : Name of Committees : No*

A .I.R ................................................(a) Urdu Programme Advisory Committee 1

(b) Sanskrit Programme Advisory Commi-
ttee 1

(c) Sports Advisory Committee 1

(d) Technical Advisory Committee 1

(e) Central Advisory Board for Commer-
cial Broadcastig Service 1
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(i) National Level— Contd.
Doordarshan 

Cii) Local level :

A.I.R ,

Doordarshan

(iii) Regional level : 

A.I.R.

Doordarshan

Name of the Committees 
Nil|

Nil

Subject Committee of Krishi Darshan 
Programmes at Doordarshan Kendra, 
Delhi

Programme Advisory Committees at A IR  
Stations

Rural Programme Advisory Committees 
at A IR  Stations

Programme Advisory Committees at Door-
darshan Kendras

Screening Committees for feature films at 
Doordarshan Kendras

No.

55

40

12

In addition to the above so far 
as AIR is conerned, there are :
(a) Consultative Panels for In-
dustrial Programmes functioning 
at 23 AIR Stations ; (b) Consul-
tative Panels for School Broadcasting 
functioning at 10 AIR Stations ;
(c) Consultative Panels for Univer- 
sity-cum-Science and Technology 
Broadcasts functioning at 6 AIR 
Stations.

Arrest of certain Newsmen

5780. SHRI N. K. SHEJWAL- 
KAR :

SHRI SATISH AGARWAL : 
Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state :

(a) whether it is a fact that 
during the last six months many 
newsmen, editors and repoters 
have been manhandled, hand-
cuffed by police and even tortured 
in some cases;

(d) whether such arrests of 
newsmen constitute a serious threat 
to freedom of Press in our country ?

THE DEPUTY MINISTER IN 
THE M IN ISTRY OF INFORMA-
TION AND BROADCASTING 
(KUMARI KUMUDBEN M. 

JOSHI) : (a) to (d). Certain press 
reports of alleged manhandling and 
attacks on journalists have come to 
the notice of the Government. 
Journalists like other citizens are 
entitled to protection of their lives 
and liberty under the normal laws 
of the land.

As regards court ruling on hand-
cuffing in the position is as follows:—

“ IN PREM SHANKAR 
SHUKLA V S  DELHI ADMINI-
STRATION (1980) 3 Supreme 
Court cases 526, the Supreme 
Court has laid down the law 
regarding handcuffing. The sub-
stance of the judgement is that 
handcuffs for under-trials should 
not be resorted to unless the State 
is able to make out that no other 
practical way of forbidding 
escape is available, the prisoner 
being so dangerous and des-
perate and the circumstances so 
hostile to safe keeping. The 
rule regarding a prisoner in

(b) whether it is also a fact 
that there is a definite Court ruling 
that handcuffing should be avoided ;

(c) the number of such cases that 
have come to Government’s notice 
and the grounds for their arrest ; and
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transit between prison house and 
court house is freedom from hand-
cuffs and exception under condi-
tions of judicial supervision indi-
cated in the judgement will be 
restraints with irons, to be justi-
fied before or after. The question 
whether an under-trial should be 
handcuffed or other restraint 
imposed on him is primarily 
a matter for decision of the au-
thority responsible for his cus-
tody in the light of the observa-
tions made in the judgement” .

3. Under the Press Council Act,
1978, the Press Council of India has 
been establishment with effect from 
1-3“1979 f°r the purpose of preserving 
the freedom of the Press and of 
maintaining and improving the 
standards of newspapers and 
news agencies in India. It is 
an autonomous and statutory body; 
it is the appropriate authority to 
look into allegations of violations of 
the freedom of the Press on receipt 
of a complaint or suo-molu.

4. The Press Council has in-
formed that it is seized of the follow-
ing cases of arrests and manhandling 
of journalists and inquiries in this 
behalf are pending:—

(i) Complaint of Shri Vikram Rao, 
Former Secretary General, 
Indian Federation of Working 
Journalists regarding the 
arrest of Shri C.B. Kaul, Cor-
respondent, “ Indian Express” , 
Jammu on the charge of fil-
ing news reports which might 
incite communal disharmony.

(ii) Complaint of Shri Vikram Rao, 
former Secretary General, 
Indian Federation of Working 
Journalists regarding the 
detention and prosecution of 
Shri P.K. Jain, Aligarh Cor-
respondent of “ Nav Bharat 
Times” on charges of false 
reporting.

(iii) Suo-motu action under section 
13 (?) (e) of the Press Council 
Act, 1978 regarding news item

captioned “ Alleged Police" 
Excess on Journalists” appear-
ing in “ The Hindustan Times’* 
on February 23, 1981.

(iv) Complaint of assault on 
Shri Narendra Mohan, Editor, 
“ Dainik Jagran” at Lucknow,
reportedly by a section of the 
journalists.

(v) Complaint of assault on the 
Editor, “ Lankesh Patrika” , 
Bangalore by some anti-social 
elements for certain writings 
in his paper exposing the mis-
deeds of these elements.

5. T he above cases being at 
various stag's of inquiry, it may be 
premature ?o say whether the arrests 
of Journalists in the said cases had 
the effect of impinging of the freedom 
of the Press.

6. Apart from the above cases, 
some news reports with regard to 
the attack on three newspaper 
offices v i z  “ Samaj” , “ Prajatantra” , 
and “ Mathrubhumi” at Cuttack 
and assaults on journalists , by 150 
miscreants, have come to the notice 
of the Press Council. Government of 
Orissa have informed that the publi-
cation of a baseless report in three 
newspapers of Cuttuck on 8-3-81 
scandalising some students of S.C.B 
Medical College, Cuttack had en-
raged the students of that college. 
One of the three newspapers, namely, 
‘Samaj’ had published on 9-3-81 an 
item contradicting the earlier news 
item but the other two newspapers, 
namely, ‘Prajatantra’ and ‘Mathru-
bhumi’ did not carry such contra-
diction on 9-3-81. The students of 
the Medical College had gone to the 
offices of the three newspapers and 
had protested violently against the 
publication of false news. Timely in-
tervention by the local administration 
brought the situation under control. 
However, the newspapers stopped 
publication for one day to protest 
against the incident and have since 
resumed publications. Six Medical 
College students including President 
of the College Union had been arres-
ted but subsequently released on
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bail. Principal of M edical College 
had apologised for conduct of his 
students. Appropriate legal action 
has been taken against the mis- 
creasnts. Dam age to property is 
small and nature of violence cannot 
be considered to be significant. A ll 
preventive measures have been taken 
b y the State Government to ensure 
that no such untoward incident takes 
place in future.

7. This incidents also highlights 
the question o f right to privacy 
o f the citizens. In this case, admit-
tedly, a lady student o f the M edical 
College, Cuttack, was scandalised by 
the publication of a totally false 
item, damaging her character and 
reputation. No contradiction was 
published in die two newspapers. 
Apparently it is this which provoked 
the reaction of the students. The 
Government has repeatedly drawn 
attention, o f the Press, to the need 
to verify the facts before publishing 
a matter that may adversely affect a 
citizen’s right to privacy.

8. Government o f  Uttar Pradesh 
have informed that only one incident 
of assualt on Journalists lias com e to 
light in Varanasi recently in which 
prompt action has been raken and 
all accused have been arrested, 
Government o f Uttar Pradesh have 
further informed that all District 
Magistrates and Superintendents o f 
Police have already been alerted to 
help journalists perforin their duties 
with a sense o f  frcedo.n and confi-
dence.

Power Shortage

5781. SH R I T A R I K  A N W A R  : 
W ill the Minister of E N E R G Y  be 
pleased to lay a statement showing :

(a) what are the details o f the 
monthly thermal power gereration 
in the country during the last year 
(State-wise, m onth-wise);

(b) detailed reasons for the short-
fall in the power generation every 
month :

(c) how far is specific months this 
shortage was mainly due to the short-
age o f coal ;

(d) whether this was brought to 
the notice o f the Department o f Coal, 
i f  so, what were the steps taken to 
meet the situation; and

(e) what steps were taken by the 
Department o f Power to avoid the 
recurrence o f the shortage o f coal and 
how far it has succeeded in doing so ?

T H E  M IN IS T E R  O F  S T A T E  IN  
T H E  M IN IS T R Y  O F  E N E R G Y  

(SH R I V I K R A M  M A H AJAN ) :
(a) T h e details o f thermal genera-
tion in the country statewise and 
month- wise during the last year from 
January to December 1980 is given 
in the statement laid on the Table 
o f the House [.P l a c e d . i n  L i b r a r y  see 
No. L T  2258 /81]

(b) Although thermal genera-
tion during the first few months was 
somewhat less due to frequent out-
age of the units as well as a number o f 
units being taken out for maintenance 
during the monsoom season, the ther-
mal generation has increased by about 
I5% duing the period October, 1980 
to February, 1981 as compared to the 
thermal generation duing the corres-
ponding period last year. The increase 
in thermal generation has been about 
22% in November & December,
1980).

(c) Although shortage o f coal has 
to some extent affected generation o f 
powrer, it is not possible *0 correctly 
quantify the loss in power generation 
on account o f shortage o f coal alone.

(c) Cases o f shortage o f coal are 
brought to the notice of the Depart-
ment of Coal as well as the R ailw ay 
Board.

(e) O ne o f the main reasons for 
short supply o f coal has been the cons-
traints in the availability o f railway 
wagons for transportation o f coal to 
thermal power stations to match the in-
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eased requirements of jcoal due to 
Increase in thermal gq&^UQn. . A 
number o f steps have been taken by 
the Government to ensure adequate 
and regular supply of coal to thermal 
power stations. These steps include :—

(i) railways have been requested 
to step up supply of wagons for 
movement of coal to thermal 
power stations;
(ii) close liaison is maintained 
by the Department of power and 
Central Electricity Authority with 
the Department of Goal and Minis-
try of Railways for monitoring coal 
supplies to the power stations. High 
level inter-Ministerial meetings 
are also held periodically to review 
coal supplies to power stations, 
and remedial measures taken;

(iii) steps are taken to accelerate 
ooal supplies to such of the power 
stations which have critical coal 
stocks to ensure that there is no 
loss of generation due to shortage 
of coal supplies;

(iv) in order to reduce avoidable 
hold up of wagons power stations 
have been asked to taken steps 
to ensure expeditious unloading 
of coal and early release of wagons.

As a result of these measures, the 
coal supplies to the power stations 
have improved during the last few 
months.

Supply of water from Bhakra 
and Sutlej Beas link project to 

Haryana

5782. SHRI CHIRANJI LAL 
SHARMA : Will the Minister of 
ENERGY be pleased to state :

(a) whether it is a fact that farmers 
of Haryana are not getting irri-

gational waters from Bhakra and Sutlej- 
Beas link project;

(b) if  so, the reasons therefor ; and

(c) the" measures being taken by 
the Union Government in this regard ? 
274—l  S—7

THE MINISTER OF STATE 
IN  THE M INISTRY O t  ENERGY 

(SHRI VIK RAM  MAHAJAN):

(a) to (c). So far as supplies to 
Haryana from the river Sutlej are 
concerned they are getting their full 
share. During certain period, Haryana 
was delivered water from river Sutlej 
even in excess of their share.

As regards supplies out of Ravi-Beas 
waters, Haryana connot draw its 
full share till the construction 
of Sutlej-Yamuna link camft 
project is completed. Till sudb 
time, Haryana can be giV£r? 
part of its share of Ravi-Beas waters 
only through Bhakra main line caxutf 
which has limited capacity. During the 
filling period of 21-5-1980 to 20-9-198* 
Haryana received short supplies tm 
some extent. During the depletion 
period of 21-9-1980 to 20-11-1980 
Haryana was delivered its share as per 
the formulations approved by the 
BBMB. For the period 1-12-1980 to 
28-2-1981 Haryana was delivered full 
quantity of its share as worked out 
on the basis of the ad hoc decision of 
December 1980 of the Govt, of India.

The Board has also under consi-
deration a proposal to restore the 
capacity of the Bhakra main line, 
to its original designed capacity.

Though the issue of sharing of 
Ravi-Beas waters is being contested 
before the Supreme Court, efforts 
are being made to resolve this dispute 
through good will and discussions.

Offer by Big Industrial Houses 
to set up power Plant

5783. SHRI JAI NARAIN RO AT: 
Will the Minister of ENERGY be 
pleased to state :

(a) whether it is a fact that big 
industrial houses have offered to set 
up power plants in the country during 
the Sixth Five year plan;

(b) if  so, the details thereof ;
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(c) whether it is also a fact that 
they have also agreed to set up power 
plants in Rajasthan ; and

(d) if so, the details thereof and if 
not, the reasons therefor ?

THE MINISTER OF STATE 
IN  THE M INISTRY OF ENERGY 
(SHRI V IK R AM  MAHAJAN) :
(a) and (b) Only Government of 
Bihar and Government of Karnataka 
h^ve so far intimated about some offers 
haying been received by them from 
tlip private sector to set up power 
plants these are:

BIHAR  : Two offers have been 
received by the State Government—  
one from the Tata Iron and Steel 
Cpmpany Limited for the Installation 
of p">w-r plant of about 200 MW in 
Jamshedpur and another from the 
Bihar Caustic and Chemicals Limted 

for the installation of a 13$ MvV power 
station at Palannu. The proposals are 
for these plants to be sei up in the 
Joint sector by floating separate com- 
p iile ;  for the purpose.

KARNATAKA : M/s Ballarpur 
Industries has proposed to finance 
the Dand^lidam and power house 
having a power po*en1'ial of 30 MW at 
an estimated cost of Rs. 45 crores for 
their captive use for their caustic 
soda and chlorine plant at Dandeli.

(c) and (d) No Sir, No such 
proposals have so far been received by 
the Rajasthan Electricity Board.

Consumption of Diesel in 
Rajasthan

5784. SHRT JAIN ARAIN  R O A T : 
Will the Minister of PETROLEUM, 
CHEM ICALS AND FERTILIZERS
be pleased to state :

(a) the total consumption of high 
speed diesel in Rajasthan State for the 
last three y~ars ;

(b) the estimated total consump- 
ion of high speed diesel in the State for

1981 and whether Government would 
be able to supply this quantity in 
198 i ;  and 7

(c) if not, the reasons therefor ?

THE M INISTER OF PERTOLEU M 
CHEMICALS AND FERTILIZERS 
(SHRI P.C. SETHI) : (a) The
total approximate consumption 

of high sp^eJ diesel (HSD) 
oil in Rajasthan during the last three 
years was as under :—

Year Consump-
tion

(In lakh tonnes)

>978-79 4- 10

1979-80 4- 60

1980-81 4- 66

(Provisional)

(b) and (c) It is not possible to 
precisely indicate the likely consump-
tion of HSD in Rajasthan during the 
year 1981. In recent months, the allo-
cation of HSD to all states, including 
Rajasthan, were being made at a level 
5% more than the original allocation 
in the corresponding months of the 
previous year. However, during the 
months of January and February ’8 i, 
additional allocation of HSD of the 
order of 4,000 tonnes and 9,500 tonnes 
were made to Rajasthan taking into 
consideration the requirements indi-
cated by the State Government. 
The HSD allocations for March and 
April 1981, are based on a 15% 
increase over the actual sales in the 
corresponding months of 1980. Allo-
cations of HSD to Rajasthan for the 
ensuing month of the year 1981 will 
be decided after taking into account 
the overall availability of the product, 
movement capacity and past allocation/ 
consumption in the State.
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Agitation by workers of Cochin 
Refineries

5785. PROF. P. T. KURIEN  : 
W ill the Minister of PETROLEUM, 
CHEM ICALS AND FERTILIZERS 
be pleased to state :

(a) whether the worker of the 
Cochin Refineries had gone on agita-
tion recently ;

(b) if so, what are reason there-
for ; and

(c) step taken to resolve the issue 
and restore industrial peace at Cochin 
Refineries ?

THE MINISTER OF STATE IN 
THE M INISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH ) :

(a) and (b). The workmen of the 
Cochin Refineries have been agitating 
for the past few months in support of 
their demand for promotion policy 
to first line supervisory posts and ex- 
gratia payment.

(c) The state Labour Department 
is making efforts for an amicable 
settlement.

Allotment of Spirit to Kerala

5786. PROF. P. J. KURIEN : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to lay a statement showing :

(a) the quantity of spirit allotted to 
Kerala in the la~»t five years and the 
quantity demanded by the Kerala 
Government (year-wise) ;

(b) reason for not supplying the 
demanded quantity in fu 11; and

(c) whether Government propose 
to increase the quota of spirit to Kerala?

THE MINISTER OF PETROL- 
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P, C. SETHI) :

(a) The details are as under

(in lakh litres)

Alcohol 
year from 
(Dec. to 
Nov.)

Deficit as 
reported by 

State Gov-
ernment

Inter-State 
allocations 
of alcohol 

made

1976-77 . 25* 00 25* 00

1977-78 . 79* 00 62-00

1978-79 35’ 30 25*3°

1979-80 . 3970 20- OO

1980-81 . 94*94 10-00 
(for the 1st 
quarter)

(b) Inter-State allocations of al-
cohol from surplus to deficit state are 
made keeping in view the overall 
availability of and demand for alcohol 
in the country.

(c) Further allocations will be con-
sidered depending upon the availa-
bility of alcohol in the surplus States^

Foreign help for hy dro-electric 
projects

5787. SHRI JANARDHANA 
POOJARY : Will the Minister of 
ENERGY be pleased to state :

(a) whether some foreign com-
panies have offered consultancy and 
engineering services for hydro-electric 
project in the country ;

(b) if so, the names of these foreign 
companies ; and

(c) the details of their offers and 
reaction of the Government to it ?

THE MINISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI V IK RAM  MAHAJAN) :

(a) to (c) A  number of foreign 
companies have expressed general in-
terest in participating in the hydro-
electric programme of this country.
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However, only one specific proposal 
involving the grant of 250,000 Cana-
dian Dollars, through the Canadian 
International Development Agency 
(CIDA) for the deployment of ex-
perts from M/s Surveyer, N enniger 
and Chenevert Inc (SNC), a leading 
engineering consultancy firm in Canada, 
who have had long experience in India 
through their involvement in the exe-
cution of the Idukki Dam in Kerala 
has been received. M/s SNC have 
offered to assist in the investigations 
of the Chamera Hydro-electric Project 
in Himachal Pradesh, where they ex-
pect to complete the work in about 8 
to 10 months time. At the end of this 
period, M/s SNC along with the 
NHPC jointly will provide (a) a field 
investigation report (b) the feasibility 
report (c) the tentative estimates of 
the project and (d) the construction 
plan of the project. In view of the 
distinct advantage to our country the 
proven experience of M/s SNC and 
practically no foreign exchange liabi-
lity on the cost of foreign experts, in 
consultation with the Ministry of 
Finance their participation in the 
investigation of the above project, has 
been approved.

Production of Para phenetidine

5788. SHRI JANARDHANA 
POOJARY : Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) whether IDPL is not in a posi-
tion to meet the demand of Paraphe-
netidine ;

(b) if so, what is the annual de-
mand and the indigenous production;

(c) whether Government are con-
sidering any proposal to increase its 
production so as to avoid import; and

(d) if  so, the details thereof ?

THE MINISTER OF STATE 
IN THE M INISTRY PETR O -

LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :

(a) to (d) The Indian Drugs and
11 ain accuiicals Ltd, have reported

that they are in a position to meet 
the demand of Paraphenetidine re-
gistered with them. They have also 
reported that as on 1-4-1980, they 
had an inventory of 16.6 tonnes of 
Paraphenetidine and they could sell 
these stocks after a great difficulty.

Major shake up in National
Hyd el Power Corporation

5789. SHRI JANARDHANA 
POOJARY : Will the Minister o f 
ENERGY be pleased to state :

(a) whether Government are con-
templating a major shake-up in the 
National Hydel Power Corporation; 
and

(b) if so, the details thereof ?

THE MINISTER OF STATE 
-  IN THE M INISTRY OF ENERGY 

SHRI VIK R AM  MAHAJAN) r 
a) No, Sir. On the contrary the 

NHPC is being strenghtened to meet 
its growing responsibilities in the light 
of the increasing emphasis being placed 
on the exploitation of the country’s 
hydel resources. An effective moni-
toring system, a well equipped cor-
porate planning unit, a modem system 
of inventory management etc. are some 
of the areas in which strengthening is 
proposed.

(b) . Does not arise.

loan from World Bank for > 
Fertiliser Project at Hazira 

in Gujarat

5790. SHRI JANARDHANA
POOJARY : Will the Minister of 

PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) whether World Bank has ap-
proved a loan of Rs. 320 crores for 
two unit fertilizer project at Hazira 
in Gujarat ;

(b) if so, tentative time fixed 
for its completion ;
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(c) the name of the fertilizers that 
will be manufactured daily m this 

project ; and

(d) the employment potential of 
the project ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :

(a) Negotiations to obtain a loan 
for the Hazira fertilizer Project were 
held with the World Bank in Feb-
ruary,  1981 • The approval of the 
Bank for a loan is awaited

(b) The project is likely to be com-
pleted by 1985.

(c) The project envisages produc-
tion of urea at the rate of 4400 tonnes 
per day.

(d) The direct employment poten-
tial of the project is estimated around 
2000 when the project goes into full 
production.

Agreement for utilisation of power
from Nathpa Jhakri Hydel 

Power Project

5791.  SHRI  CHINTAMANI 
SPANIGRAHI : Will the Minister 
of ENERGY be pleased to state :

(a) whether a fresh agreement for 
utilisation of power from the Nathpa 
Jhakri Hydel Power Project is being 
•signed; and

(b) if so, what are the details in 
this regard ?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN) :
(a) and (b). A tripartite agreement 
between Himachal Pradesh, Haryana 
and the Central Government, for the 
exploitation of this project, with 
a view to conferring benefits on some 
of the States in the Northern region, 
is undsr finalization in consultation 
'with the Planning Commission.
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5793. SHRI XAVIER AKA&AIi't* 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a) how many fertilizers companies 
are running at a Joss for the year 
1980-81 and the reasons;

(b) what is the total production 
of these companies and the cost per 
tonne;

(c) is it not a fact that many Gov-
ernment fertilizers companies have 
very old machines and obsolete 
equipments;

(d) which are these companiesand 
what steps are taken to modernise 
them; and

(d) do Government intend to 
modernise FACT of Kerala State and 
if so, details thereof?

TH E M INISTER O F ST A T E  
IN TH E M IN ISTR Y OF PETRO-
LEUM, CH EM ICALS AND 
FERTILIZERS (SHRI DALBIR 
SINGH) : (a) The details about the 
losses of fertilizer companies during the 
year 1980-81 would be known only 
after the accounting year is closed 
and the accounts are ready.

(b) The total indigenous pro-< 
duction of fertilizers during 1980-81 
is expected to be about s i lakh tonnes 
of nitrogen and 8 3 lakh tonnes of 
P205. The cost per tonne of ferti-
lizer varies from plant to plant depen* 
ding upon the capital cost ofthe plant* 
the age of the plant,' the feedstock 
used and other relevant factors*.-

(c) to (e) Among the public sector 
fertilizer companies, only Fertilizers 
and Chemicals, Travancore Limited 
have some old plants at their Udyo- 
gamandal Division. Various pro-
posals for diversification of products



aof'  WrfcWr Aiwwwr' CHAITia W imnSAKA) Written Antwtr, 306

at theUdyogtfbia»dalUnhar̂ being 
explored. One of tht alternative* 
under scrutiny is& proposal to set 
up a caprolactam project.

wx wnn tmrm wnr w*i<tmt tsiwt 

awfw Tiffins %

fl*TOfrf5RfH»f>«ft j
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Com missioning of Projects at 
HAL, Pimpri, Maharashtva

5795.  SHRI R. K. MHALGI: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a)  what were the proposed dates 
of commissioning of the following 
projects HAL, Pimpri, Maharashtra;
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1. Streptomycin Expansion

(a) Fermentation^

(b) Extraction”]

2. Penicillin Expansion

3. Semi-Synthetic Penicillin Expan-
sion . . .

4. Formulation Plant II

5. Balancing equipment for these 
projects;

(b) whether each of the above 
projects has been executed according 
to plan;

(c) if not, the estimated delay in
completion of the projects and when 
they will be actually commissioned; 
and f l

(d) the detailed reasons for the 
delay in the dommissioning of the 
above projects ?

TH E M INISTER OF STA TE  
IN TH E M IN ISTR Y OF PETRO-
LEUM, CHEM ICALS AND FER-
T ILIZ E R S (SHRI DALBIft 
SINGH) : (a) to (c). The proposed 
date3 of commissioning of the projects 
by Hindustan Antibiotics Limited 
referred to and their anticipated dates 
of completion are as follows :

Project Proposed dates of Anticipated dates of commi- 
commissioning ssioning

1. Streptomycin Expansion Fermen- . 28-5-80 
tation and Extraction

2. Penicilin Expansion 30-9-79

28-4-81

Commissioned according .to 
schedule

3. Semi-synthetic Pen'cillin Expansion 31-8-80

.4,. Formulation Plant II 2-8-80

5. Balancing equipment for these projects:

î). 20 M V A  Power Sub-Station for 31-5-80 
additional power

11-7-81

15-6-81

Not possible to indicate as it is 
dependent upon completion 
of certain facilities to be pro-
vided by Maharashtra State 

. Electricity Board.

(ii) Effluent water plant' 31-3-80 Physically completed 
28-2-1981

oa

(d) T'he reasons are non-availa- 
tiility/shortage of cement and steel, 
labour unrest and strikes, delay in the 
supply of equipment both imported and 
indigenous etc.^

Production of Gentamicin 
Formulations

5796. SHRI R. K. MHALGI : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a) What were the targets and 
actual achievement of production for

different Gentamicin formulations 
during. 1980-81;,

(b) give separate figures for each 
category of formulations during this 
period; and

(c) the unsold inventory of diffe-
rent formulations lying with HAL 
during 1980-81, give latest figures ?

TH E M INISTER OF STATE IN 
TH E M IN ISTR Y OF* PETRO-
LEUM, CH EM ICALS AND FER-
TILIZERS (SHRI DALBIR SINGH)
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(a)  and (b). Hindustan Antibiotics 
Limited are engaged in the manu-
facture of Gentamycin formulations 
in the form of injection (2 ml.) and 
Eye/Eardrops (3ml.). Their targets

and actual production figures [in res-

pect of each of these formulations 

during 1980-81 (April 1980-February

1981) are as under :

Target  Produced durin g

(lacs)  1980-81 (upto Feb-
ruary, 1981) 

Quantity  Value

Gentamycininj. 2 ml. 

■Gentamycin Eye/Ear drops 3 ml.

(Rs. in lakhs)

6- 00  467434  23-40

1800  771557  25-08

(c)  Unsold stock of 265000 Genta-
mycin Injection (2 ml.) valued at Rs. 
14*39 lakhs was with the Company 
during 1980-81 as on 28-2-1981.

Production of Bulk Drugs by 
H.A.L., Pimpri, Maharashtra

5797.  SHRI R.K. MHALGI : 
Will  the  Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) what are the figures of pro-
duction of following bulk drugs, with 
respective targets, at HAL; Pimpri, 
Pune, Maharashtra during last three 
years; (a) Streptomycin, (b) Penicil-
lin, (c) Semi-Synthetic Penicillin,
(d) Hamycin, (e) Vitamin C;

(b) what are the respective figures 
of bulk sales, of these drugs, and what 
percentage of these drugs is used at 
HAL for formulations;

(c) what are the figures of sales 
of different formulations, during the 
same period;

(d) what is the inventory of unsold
formulations at HAL on 31st March,
1979, 3rst March,  1980 and latest 
figures for 1981; ^

(e) what are the stocks of impor-
ted bulk drugs at HAL at present 
(give latest figures) ; and

• (f) whether these imported bulk 
drugs have been used as per planned 
target for different formulations; is 
there any shortfall in the targets ?

THE MINISTER OF STATE 
IN THE MINISTRY OF PET-
ROLEUM,  CHEMICALS  AND 
FERTILIZERS (SHRI DALBIR 
SINGH) : (a) to.(f).  The requi-
site information is given in the state-
ment laid on the Table of the House. 
[Placed in Library See No. LT— 
2259/81]

Allotment of Funds to H. A. L.,
Pimpri,  Maharashtra

5798.  SHRI R. K. MHALGI: 
Will the Minister of PETROLEUM 
CHEMICALS  AND FERTILIZ-
ERS be pleased to state:

(a)  what were the funds allotted 
to H. A. L., Pimpri, Pune, Maharash-
tra for implementation of the follo-
wing projects, during the last three 
years:

(1) Streptomycin Expansion

(2) Penicillin Expansion

(3) Semi-Synthetic  Penicillin 
Expansion.

(4) Formulation  Plant II

(5) Gentamycin  production 
plant

(6) Balancing  equipment for 
the above projects.
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(b) whether these amounts. 
have been exclusively spent against 
the Sanctions or part of these grants 
been spent on other non-projects 
works at HAL, if yes, give the respec-
tive figures, and the reasons for 
allowing such un-pianned expenses; 
and

(c) whether Government pro-
pose to enforce stricter financial 
discipline at least in future, on 
such use of project funds for non-
plan expenditure ?

THE MINISTER OF STATE 
IN THE MINISTRY OF PET-
ROLEUM, CHEMICALS AND FE-
RTILIZERS (SHRI DALBIR 
SINGH):

(a) Yearwise details of funds 
allotted and actually released by 
Government] to Hindustan Antibio-
tics Limited during the last three 
years are as follows :

(Rs. in lakhs)

Year Allotment Actually
released

1978-79 . 54* 398

1979*80 • 1138 938

1980-81 . 1270 1070

(b) As against the allotments, 
funds were released on the basis of 
the anticipated expenditure. HAL 
have confirmed that the amounts 
so far spent have been exclusively 
for the sanctioned schemes.

(c) Does not arise.

Provision of T. V. sets in Orissa

5799. SHRI K. PRADHANI: 
Will the Minister of INFORMA-

TIO N  AND BROADCASTING 
be pleased to state:

4., * ,• .4*
(a) whether it is a fact that the 

the Government of Orissa has 
requested Union Government to 
provide some T V  Sets; and

(b) if so, the number of T V  
sets sanctioned as well as the area; 
in which they are likely to be in-
stalled ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFOR-
MATION AND BROADCASTING 
(KUM ARI KUM UDBEN M. 
JOSHI).

(a) and (b). There was no such 
request in the recent past. The 
Central Government had earlier 
allotted 280 community viewing 
sets to Orissa which included 20 
sets to be kept as spare. 115 sets 
have already been installed at 
villages identified by the state 
Government. The remaining sets 
will be installed as soon as the 
necessary infrastructure like ele-
ctrification of community centres, 
appointment of caretaker, etc. is 
provided by the State Government 
in the villages of their choice.

Survey of Konkan Region for 
Hydro-Power Schemes

5800. SHRI B. V. D E SA I: Will 
the Minister of ENERGY be 
pleased to state:

(a) whether an aerial survey of 
the Konkan region has been launch-
ed as a first step towards the forma- 
tibn of an ambitious hydro-power 
scheme which " could prove boon to 
the coastal area falling under the 
Eastern Ghat development plan ;

(b) if so, whether the survey has 
been completed on 15th March,
1981 ;

(c) if so, whether National 
Hydel-Power Corporation has pre-
pared detailed project report for 
submission to Government; and
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(d) whether during the month 
of Jasm^fc rg$z, he hadtnlks with 
the Chief Minister of Maharashtra 
in which it was decided to explore 
ways to give a big thrust to power
development in Maharashtra and- to 
tap the unutilised water potential in 
Konkan ?

THET MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI VIK R AM  MAHAJAN): (a) 
Yes, Sir, As a first step the sur-
vey of some of the projects in the 
Konkan area has been undertaken.

(b) It is expected to complete 
the first phase of the work by 31st 
March 1981.

(c) The NHPC will submit 
its report to Government after 
completion of the work.

(d) The work that has been 
undertaken is an effort in the direc-
tion of exploiting the hydel poten-
tial available in the Konkan area.

Preference for Allotments of 
Petroleum Products Agencies
to Unemployed Matricula-

tes and Graduates

5801. PROF NARAIN CHAND 
PARASHAR: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether unemployed (i) 
matriculates (ii) graduates have 
been given preference in the adver-
tisement for the allotment. of

gas connections or pe troleum and 
diesel retail outlets by I. G, G. 
and Bharat Petroleum on 1979-80 
and 1980-81.

(b) if so, the names to the 
places for which such preference was 
advertised and/or the allotment 
made in the States of Himachal 
Pradesh and Punjab;

(c) whether any change in these 
categories (i) and (ii) was also rmade 
in any one of these places ; and

(d) if so, the names of such 
places and reasons for change?

THE MINISTER OF PETROL-
EUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI) :
(a) Reservation for unemplo-
yed graduates in the award of all 
types of agencies of petroleum 
products of the public sector oil
companies has been introduced only 
from the year 1980-81. There is no 
reservation or preference for unem-
ployed matriculates. However, matri-
culation being the minimum
qualification for all categories other 
than unemployed graduates cate-
gory, they can apply in response to 
specific press advertisements provi-
ded they fulfil other eligibility
criteria.

(b) The names of places for 
which advertisements have been 
issued for award of agencies under 
unemployed graduates category in the 
States of Punjab and Himachal 
Pradesh during 1980-81 are as 
under:—

P u n jab  H im a c h a l Pradesh

R e ta il O u tlet D ealerships (Petrol/Diesel Pum ps) C h aksh erw ala  Jw alam u kh i

C o o k in g  gas distributorships A m ritsar, J u llu n d u r — >
a n d  P atiala



(c) No, Sir.

(d) Docs not arise.
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Filling up of Reserved Posts

5803 SHRI BHEEKHABHAI : 
Will the Minister of ENERGY be 
pleased to state:

(a) whether it is a fact that 
number of posts reserved for Schedu-
led Caste/Tribe candidates in diffe-
rent classes of services viz B, G, & 
D in various department of the 
Ministry of Energy were filled up 
by general candidates;

(b) if so, class-wise, details of 
such posts during the year 1978,
1979 and 1980 and reasons there-
for; and

(c) whether Government will 
impose a ban on exchange of reser-
ved posts with general p33ts in the 
interest of Scheduled Caste/Tribe 
candidates ?

THE MINISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN):
(a) to (c). The information is 
being collected and will bs laid 01 
the Table of the H^use

Reservation of Post of {Sc/St in 
Ministry

5804 SHRI BHEEKHABHAI: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZ-
ERS be pleased to state :

(a) whether it is a fact that a 
number of posts reserved for Sche-
duled Caste/Tribe caididates in 
different classes of services viz.
B, C & D in various Departments 
of his Ministry were filled up by 
general candidates without obtain-
ing his prior approval;

(b) if so, class-wise, Depart- 
mentwse, details of such posts during 
the year 1978, 1979 and 1980 and 
reasons therefor ; and

(c) whether Government pro-
pose imposing a ban on exchange of 
reserved posts with general posts
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in the interest of Scheduled Caste 
and Scheduled Tribe canndidates?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETH I):

(a) No, Sir, so far as regular 
appointments/promotions are concer-
ned.

(b) Does not arise*

(c) This is general policy matter 
which has to be considered by the 
Department of Personnel and A. R. 
in the Ministry of Home Affairs.

Cooking Gas Accidents

5805. SHRI RAJAGOPAL 
NAIDU: Will the Minister of
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) the number of cooking gas 
accidents taken place in the coun-
try from 1970-80, (i) year-wise, (ii) 
State-wise;

(b) whether the cooking gas 
accidents are on the increase; and

(c) if so, the educative methods 
adopted therefor ?

THE MINISTER OF PETROL- 
EUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. (SETHI) :
(a) The information regarding 
the year-wise and State-wise details 
of the number of accidents invol-
ving cooking gas cylinders during 
the period 1970— 80 is not readily 
available in this Ministry. However, 
according to available information 
a total number of about 150 such 
accidents have taken place in the 
country during the period 1978— 80.
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(b) Taking into account the 
steady increase in the number of 
cooking gas consumers in the coun-
try over the years , the number 
of accidents involving cooking gas 
cylinders cannot be considered to 
be on the increase. *

(c) The oil companies have 
taken steps to educate the consumers 
on the safe and proper usage of 
LPG equipments by briefing the 
customers/issuing printed materials 
containing safety instructions to 
customers etc. Besides, the distribu-
tors and their staff are also instructed 
on the safety handling of cylinders 
by the field staff of the oil companies.
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Proposal to use satellite to 
transit Data about oil Drilling

5807. SHRI RAM A CHANDRA 
RATH : Will the Minister of
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to sfate:

(a) whether it is a fact that the
Oil and Natural Gas Commission 
has a proposal to use statellite to 
transit data about the offshore oil 
drilling to the shore station for 
quicker analysis;

(b) if so, the preparation made 
so far by the O. N. G. C. to im-
plement the above proposal;

(c) when this programme is 
expected to be started; and

(d) the details thereof;

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI) :

(a) Yes, Sir. It is for monitoring 
data on oil and gas production and 
not for drilling;

(b) Orders for supply of equip-
ment to be installed on the plat-
form and onshore have been placed ;

(c) and (d). The satellite link is 
proposed to be operational through 
the Indian Satellite TNSAT’ and 
is expected to start functioning

between Bombay High North 
Platform *BHN* and Uran Shore 
Terminal by March, 1982.

Films on Delhi T. V.

5808. SHRI N. E. H ORO: Will 
the Minister of INFORM ATION 
AND BROADCASTING be pleased 
to state :

(a) whether Government are aware 
that T V  programmes are not only 
boring but also becoming vulgar, as 
violence movies like Heeralal-Pannalal 
and Lagaam were shown;

(b) the T V  advertisements of 
cigarettes, cold drinks (showing semi-
nude young girls, nirodh, sanitary 
napkins, etc. often have a bad effect 
on children and youth; and

(c) whether Government propose 
showing good films on T V  particularly 
on Saturday like Dosti and Koshish 
during this International Disabled 
year ?

THE DEPUTY MINISTER IN 
THE M INISTRY OF INFOR-
M ATION AND BROADCASTING 
(KUM ARI KUMUDBEN M. 
JOSHI) : (a) Doordarshan makes
continuous efforts to improve its pro-
grammes and to present good and 
interesting programmes to its viewers. 
Since the programmes are planned 
and presented for a cross-section 
of viewers with different tastes, a 
programme which appeals to one 
section of people may not necessrily 
have the same appeal for others. 
However, every care is taken to exclude 
vulgarity and unnceessary violence 
from T V  programmes, and to ensure 
that the programmes are fit for family 
viewing.

(b) Advertisements of cigarettes are 
not accepted for telecast on Door-
darshan as a matter of policy. 
Scripts and visual*- for advertisements 
are carefully scrutinized before ac-
cepting them to exclude all elements 
which are not fit for family viewing.
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The spot for Nirodh ris sponsored 
by'the Union Health Ministry and it 
is felt that adequare publicity should 
be given to the ways and means of 
birth control in order to promote the 
concept of planned family. Adver-
tisements or sanitary napkins are 
examined carefully to ensure that 
there is nothing in them to offend the 
susceptibilities of< the viewers.

(c) Doordarshan tries to select good 
films within its means and subject to 
the availability of the films. Recently, 
Doordarshan has started telecasting 
retrospectives of old veteran directors. 
It is proposed to earmark one month 
in each quarter fjor such retrospectives. 
There is also a proposal under con-
sideration to increase the royalty to 
fce paid for the films to attract better 
films.

Due notice will be taken of the 
International year for the Disabled 
while selecting feature films for tele-
cast.

Bhagwati Committee on Com-
prehensive Legal Aid

TH E  M IN ISTE R  O F LAW , J U S -
T IC E  AND COM PANY A FFA IR S 
(SHRI P. SHIV SHANKAR)
(a) Government appointed on the 261 
September, 1980 a Committee under 
the Chairmanship of Justice P.N. 
Bhagwati, a Judge o f the Supreme 
Court, to provide legal aid to the 
needy. |The Committee is required to 
formulate in detail and to implement 
comprehensive legal aid schemes after 
taking into account the working of 
various legal aid schemes in different 
States and to take and recommend 
such other steps as are necessary to 
secure their proper working.

(b) The Committee hoving been 
appointed on the 26th September,
1980, there was no question of the 
Committee making any recommen-
dation to Government in respect o f 
the budget provision for the year
1980-81 and it also did not make any 
recommendations after its appoint-
ment for the provision of funds for 
that year.

(c) and (d) Do not arise.

5809. SHRI N.E. HORO : Will 
the Minister of LAW JU S T IC E  AND 
COM PANY AFFAIRS be pleased 
to state :

(a) whether a Committee was set 
up to recommend comprehensive 
legal aid schemes after taking into 
account the working of the various 
legal aid schemes to States;

(b) if so, whether this Bhagwati 
Committee also recommended to 
Government for provision of certain 
money for legal aid to the poor 
during last year;

(c) whether it is a fact that this 
money has not been utilised; and

(d) if so, the reasons therefor ?

Provision for Special Courts

5810. SHRI CHINTAM ANI 
JENA : Will the Minister of LAW, 
JUSTICE AND COM PANY AFF-
AIRS be pleased to state:

(a) whether any provision for 
special coutrs to be set up in the 
country for speedy trial of economic 
offences was made last year;

(b) if so, the details regarding the 
amount granted in this re ard;

(c) whether this amount has been 
properly utilised; and

(d) if »o, the details thereof ?
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TH E M INISTER OF LAW , 
JU STICE AND COMPANY 
AFFAIRS (SHRI P. SHIV 
SHANKAR (a) to (d) : The infor-
mation is being collected and will be 
laid on the Table of the House.

Delay in Execution of Koel-Karo 
Project

5811, SHRIMATI MADHURI 
SINGH: Will the Minister of 
ENERGY be pleased to state:

(a) whether Government are 
aware that NHPC has unduly 
delayed the work relating to the 
Koel-Karo Project handed over by 
the Government of Bihar by two work 
geasons; and

(b) whether Government pro-
pose to institute any enquiry for 
fixing responsibility for such delay ?

THE MINISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI VIKRAM  MAHAJAN): (a) 
and (b) The NHPC has completed 
all preparatory work and is ready 
to commence execution as soon as 
the investment decision is accorded 
by the Cabinet. There is however 
delay in according the investment 
sanction, as the Government of Bihar 
has not yet confirmed that no riparian 
rights would be infringed as a result 
of execution of the project, that would 
affect the interests of NHPC. The 
matter is being pursued vigorously 
with Government of Bihar.

Pollution at Sindri

5812. SHRI A. K. RO Y: Will 
the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZ-
ERS be pleased to state:

(a) whether his attention has 
been drawn to a letter, under the 
caption “ Pollution at Sindri”  
published in Dhanbad weely “ New 
Sketch” dated 23rd February, 1981;
and

' 4
(b) if so, the details thereof and ' 

steps taken thereon ?

THE MINISTER OF STA^E 
IN THE M INISTRY O FPETR6 1 - 
EUM, CHEMICALS AND FE R TI-
LIZERS (SHRI DALBIR SINGH).
(a) Yes, Sir.

(b) A number of steps have been 
taken to identify the sources and 
extent of pollution from the Sindri 
Fertilizer plants and to take remedial 
action. Certain equipments such as 
Brink Mist Eliminator are being 
imported to control sulpherdioxide 
pollution. The multicyclones in the 
boiler plants have been renovated to 
reduce emission of fly ash. An otfi 
separator tank has beca installed to 
arrest slippage of oil .further effort* 
are underway to bring down the 
pollutants to be within the prescribed 
standards.
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Production of Drugs and Che-
micals by foreign Companies

5814. SHRI RAM VILAS 
PASWAN: Will the Minister of
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to refer 
to the reply given to Unstarred 
question. No. 4082 on 16th December,
1980 regarding production of drugs 
and chemicals by foreign companies 
and lay a statement showing:

(a) the information that has been 
collected so far; and

(b) if  not, the reasons therefor?

TH E  M IN IS T E R  O F STATE  
IN TH E  M IN IS T R Y  O F  P E T R O -
L E U M , C H E M IC A LS AN D  FER -
T IL IZ E R S  (SH R I D A L B IR  SIN G H )
(a) A note giving the requisite 

details in respect o f  foreign companies

engaged in the production of drugs 
is attached. However, requisife 
details in respect of foreign 
companies engaged in produc-
tion of chemicals are still being 
collected and will be laid on the 
Table of the House.

(b) Data to be collected is vol-
uminous and is to be collected from 
numerous sources which is likely to 
take some more time.

l n !973» a company was dee-
med to be a foregin company if the 
direct and indirect foreign equity 
in it exceeded 50%. Names of 
foreign companies which were enga-
ged in the production of bulk drugs 
with or without formulations or in 
formulations only in 1973 are given 
in Statement I In November, 1976 
the definition of a foreign compaay 
was revised whereby a compasy 
with direct foreign equity exceeding 
40% was to be treated as a foreign 
company. Five foreign drug comp-
anies have since indianised them-
selves i. e. they have brought down 
their direct foreign equity level to 
40°,,. Details regarding asset*, 
equity, profit, sale proceeds etc. of 
these five companies for the year of 
their Indianisation are given in 
Statement II.

The position in respect o f  
foreign drug companies which have 
been directed to bring down their 
direct foreign equity to 40%  is in-
dicated below:

Statement

S.No. Name of the company Present status

1. M/s. C.E. Fulford (India) Private Limited

2. M/s. Abbott Laboratories (India) Pvt. Limited.

Scheme for dilution of foreign equity to 
40% has been approved by the Govern-
ment and Is being implemented.

3. M/s. Smith Kline & French (I) Limited.

4. M/s. Richardson Hindustan Limited.

The company has "since submitted a schcme 
for dilution of foreign equity and the 
same is being examined by R.B.I.

The company has submitted a reprcien- 
tation against the directives issued by 
R.B.I. They have claimed high techno-
logy in agricultural techniques
in cultivation of raw materials for pro-
duction of Menthol. Their representation 
is being examined.

874 LS— 8
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There  are 20 Foreign  Drug 
Companies ir. v.’hose cases the level 
of equity under Foreign Exchange 
Regulation Act is vet to be decided 
R. B. I. have cohocttu detailed data 
from these companies in respect of

bulk drugs and formulation manu-
factured by them during the three 
year period 31st March, 1977. It is 
proposed to process thesse cases after 
receipt of RBIs comment’s on in-
dividual cases

Statement—I

3l.N0.  Name of the foreign company with more than 50% foreign equity.

I.  M /s.  A lk a li  &   C h e m ic a l  C o r p n ,  o f  In d ia   L im ite d . 

* 2 .  M /s.  A n g lo -F re n c h   D r u g   C o .  (E a stern )  L im ite d . 

* 3 .  M /s.  A b b o tt  L a b o ra to rie s   (I)  P v t.  L td .

4 .  M /s.  B a y e r  (In d ia )  L im ite d .

* 5 .  M /s.  B e e ch e m   (In d ia )  P v t.  L td .

6 .  M /s.  B o e h rin g e r-K n o ll  L im ite d .

7 .  M /s.  B o o ts  C o .  (In d ia )  L im ite d .

8 .  M /s.  B u rro u g h s  W e llc o m e   &   C o .  (I)  P v t.  L td .

9 .  M /s.  C ib a   G e ig y   o f  In d ia   L im ite d .

10 .  M /s.  C y n a m id   In d ia   L im ite d .

I I .  M /s.  E .  M e r c k   (I)  P v t.  L im ite d .

12 .  M /s.  G la x o   L a b o ra to rie s  (I)  L m ite d .

* 1 3 .  M /s.  J o h n so n   &   J o h n so n   o f  In d ia   L im ite d .

11.**’  M /s.  M a y   &   B a k e r  L im ite d .

♦ r- ■**>•
15   M /s. M e r c k   S h a rp   &   D h o m e   o f  In d ia   L im ite d .

16 .  M /s. P a rk e   D a v is   (In d ia   )  L im ite d .

17 .  M /s.  P fiz e r  L im ite d .

1
*18. M /s.  R e c k it  &   C o lm a n   o f  In d ia   L im ite d .

19 .  M /s.  R ic h a rd s o n   H in d u sta n   L im ite d .

2 0 .  M /s.  R o c h e   P ro d u cts  L im ite d .

2 1 .  M /s.  S a n d o z   (In d ia )  L im ite d .

2 2 .  M /s. S ca rle   (In d ia )  L im ite d

* 2 3 .  M /s. S m ith   K lin e   &   F re n ch   (I)  L im ite d .

2 4 .  M /s.  W y e th   L a b o ra to rie s  L im ite d .

•♦ 25.  M /s.  G riffo n   L a b o ra to rie s.

*26.  M/s.  C.E.  Fulford  Limited.______________

♦Engaged in the manufacture of drug formulations 
only

•♦Not in the organised sector.

Manuiacture  of Surgical 
items.

Engaged in trading activity.
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*27. M/s. G.W. Camrick Co. (Asia) Branch.

**28. M/s. Cooper Laboratories.

•*29. M/s. Ethnor Limited.

*30. M/s. Nicholes of India Limited.

*31. M/s. Indian Schering Limited.

*33. M/s. Roussel Pharmaceutical Limited.

**33. M/s. Dental Products of India Limited.

**34. M/s. John Wyeth (Bros.)

•Engaged in the manufacture of drug formulations only 
**Nat in the organi?sd sector.

•Manufacture of Surgical items. 
••Engaged in trad'ng activity.

Statem ent— II

Sl.No. Name of the Co. Oate/Year of Assests on 
[ndianisation the date 

of India- 
nisation

Percentage 
of foreign 
Equity on 
the date 
of India- 
nisation

Profit on 
the date 
of India- 
nisation

Sale proceeds 
on the date 

of India- 
nisation

1 2 3 4 5 6 7

Rs. Rs.

1. M/s. Indian Schering 
Ltd., Bombay

7-2-80
*

49,39,8o6
(Net)

39 ' 95 85,35,602
(Before

tax)

704,30,979

ji. M/s. Nicholas of India 
Ltd., Bombay

3. M/s. Suhrid Geigy Ltd., 13-9-79 
Bombay

11,72,00,000 
(as on 
31-3-79-Net 
worth)

Nil 3,43,71,000 366,73, 5fl,rXK> 
(1or the ffor the 
year ending (year ending
31-3-70- 3 '-3-79J 
pre-tax /

4. M/s. Anglo French Drug 
Co. Eastern Ltd., 
Bombay

31-8-79 U2,68,205 40% 5,54.707 424,46,585

5. M/s. Carter Wallace 
Ltd., Goa.

17-7-78 5,26,143 4°% •g .s M 's
(Before
tax)

184,02,171 
(Incl udine 
S.T. and 
Excise Duty)

•T h e entire business and undertaking in India o f Nicholas o f India Ltd., U .K . has been 
taken over by M/s. Indian Scherins Ltd., w.e.f. 1-7-79 and non-resident interest o f the 
Indian Schering reduced to less than 40% .
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Journals PubHshed by PubUca- 
tions Division

5816 SH R I K . M. M A D H U - 
K A R : W ill the Minister of IN F O R -
M A T IO N  A N D  B R O A D C A S T IN G  
be pleased to state:

(a) the names of the journals 
published by Publications Division 
both in Hindi and English and the
details of the arrangements o f
Editorial Board, Advisory Commit-

tee, Editorial Staff for each of them 
as also the number of the persons- 
working in them;

(b) whether according to the 
Official Languages Act the Editorial 
Staff and other facilities provided for 
each Hindi journal should be at par 
with these provided for English 
journal and the details of the 
arrangements journalwise made for 
implementing this provision?

(c) whether it is a fact that 
Hindi Editorial Staff in “ Yojana” 
“ Kurakshetra” and “ Bhagirath” jou-
rnals has been given lower status and 
less facilities; and

(d) complete details of the steps 
being taken to provide proper 
status, pay scales and other facilities 
to the Hindi Editorial Staff in the 
Government of India publications!

T H E  D E P U T Y  M IN IS T E R  IN  
T H E  M IN IS T R Y  O F IN F O R M A -
T IO N  A N D  B R O A D C A S T IN G  
(K U M A R I K U M U D B E N  M . J O -
SH I) (a ): T he names of journals 
being published in Hindi as well as 
in English and Editorial Staff 
working in each o f them are detailed 
in Annexure-I. There is no Editorial 
Board or Advisory Committee 
for these journals.

(b) No, Sir. However, Kendriya 
Hindi Samiti in its meeting held on
12 th and 13th December, 1977 
recommended that there should not 
be any disparity in the pay scales, 
designation and other service condi-
tions of Editorial Staff working in 
Hindi magazines vis-a-vis those 
working in English magazines.

(c) & (d): The answer to part
(c) is in the negative and part (d) 
does not therefore arise so far as 
“ Yojana” and ’ ’Kurukshetra”  are 
concerned, the required information 
for “ Bhagirath” would be collected 
and laid on the Table of the Sabha*
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Statement

Staffing Pattern

Chief Editor Assistant Sub-
Editor (Pay Editor Editor
(Pay Scale (Pay (Pay
Scale Rs. Rs. 1100- Scale Rs. Scale
1500-1800 1600) 650-1200 Rs. 470- 

750)

1 2 3

1 1 1 1 1 1
m 

1 1 1 1 I 1
0

I 1 1
'-j 

1 i I

i. Yojana (English) Fortnighdy 1* 1 2** 1

Yojana (Hindi) Fortnightly 1 1 1

2. Kurukshetra (English) Fortnightly I * **  2**# j

Kurukshetra (Hindi) Monthly I I

3. Employment News (English) Weekly I****

4. Rozgar Samachar (Hind*) Weekly I

Note— : 1* The incumbent of the post of Chief Editor (Yojana) is responsible for co-or lination 
and supervision of editorial work of all language editions o f ‘Yojana’

*'* One Assistant Editor in English is for assisting Chief Editor in co-ordinating of 
all editions of Yojana.

2***  This is because of periodicity i.e. Kurukshetra (English) is a fortnightly journal 
whereas Kurukshetra

* * *  (Hindi is a monthly magazine).

3****Rozgar Samachar Is the traislation of Employment ,News (English). Editor is 
supposed to look after all the three editions i.e. English, Hindi and Urdu.

4 Another journal ‘BhagiratV in Hindi and English is printe 1 bv the Publications 
Division on behalf of the Central Water C  mmission, Ministry of Irrigation. 
Editorial Sta^F/assistance is not provided by the PablieVions Division.

Illegal Goal Mining in different 
Areas

(c) if so, the results of such 
attempts ; and

5818. SHRI CHITTA BASU : 
Will the Minister of ENERGY 
be pleased to state :

(a) whether Government are 
aware that the illegal coal mining 
on a massive scale continues even 
n ow in different areas ;

(b) if  so, whether Government 
have since made any attempt at 
collecting information in details 
about these illegal operations ;

(d) what penal and preventive 
action has since been taken to stop 
these illegal practices ?

THE MINISTER OF ENERGY 
(SHRI A.B. .A. GHANI KHAN 
CHOUDHURI) : (a) to (c). The
supreme Court in their judgements 
dated 11-4-1980 and 7-5-1980 
had upheld the provisions of 
the Coal Mines (Nationalisation) 
Amendment Act, 1976 prohibi-
ting any persons, other than the
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persons authorised by the Act, to 
carry on coal mining operation in 
India in any form and terminating 
all leases relating to winning or 
mining of coal granted in favour of 
private companies except those en-
gaged in the production of iron and 
steel. After these judgements ille-
gal coal mining has been curbed to 
a great extent. However, certain 
persons at times voilate the provi-
sions of law and indulge in illegal 
coal mining. The coal companies and 
the state Governments are taking con-
certed action against the offenders.

(d) Illegal mining has already been 
made a cognizable offence in 1978 
punishable with imprisonment for 
a term extending to 3 years and fine 
extending to a sum of Rs. 20,000 
by an amendment to coal Mines 
(Nationalisation) Act. The State 
Governments have already issed ins-
tructions to the District authorities 
to take punitive and preventive ac-
tion under these Acts, read with 
provisions of Indian Penal Code. 
The Coal Companies have also 
been directed to report to the autho-
rities conerned as and when illegal 
coal mining is detected.

Low Percetage in village Ele-
ctrification in M.P. as Compared 

to other states

5819. DR. VASANT KUMAR 
PANDIT : Will the Minister of 
ENERGY be pleased to state :

(a) whether it is a fact that the 
percentage of village electricfi cation 
is very low in Madhya Pradesh as 
compared to other state in India.

(b) what is the total number of 
villages in Madhya Pradesh and the 
total number of villages so far electri-
fied ;

(c) what is the target for rural 
electrification in Madhya Pradesh 
during 1981-82 ;

(d) what is the total expenditure 
incurred by the Madhya Pradesh

State and the Centre on Village 
electrification Scheme till today; 
and

(e) how much finance has been 
sanctioned for village electrification 
in Madhya Pradesh by the State and 
the Central Governments for 1981-82 ?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI V IK R AM  MAHAJAN) l

(a) No, Sir.

(b) There are 70,883 villages in 
Madhya Pradesh out of which 23, 
719 villages have been electrified up 
to 31-12-1980.

(c) During the Five year Plan 
(1980— 85) 1,00,000 new villages are 
proposed to be electrified in the 
different states and union Territories 
of the country. The Planning Commi-
ssion has fixed a target of energising 
58,000 agricultural pumpsets tube 
wells in Madhya Pradesh during
1981-82. Information about village 
electrification in the State is not avail-
able.

(d) and (e). Up to the end of 
March, 1980 an expenditure of appro-
ximately Rs. 267.08 crore has 
been incurrred on rural electrifi-
cation in the state. The outlays for 
1980-81 and 1981-82 for rural 
clectr'ficat on (wh'ch include, both 
village electrification and pump- 
set energisation) as fixed up by the 
Planning Commission, is Rs. 26.74 
crorcs and Rs. 29.00 crores respecti-
vely. In addition, funds from financ-
ing institutions such as ARDC and 
Commercial Banks are also expected 
to be available for rural electrification 
in the stat .̂

Pact with USSR for new power 
Break through in India

5820. DR. VASANT KUM AR 
PANDIT : Will the Minister of 
ENERGY be pleased to state :

(a) whether Government have 
finalised with the USSR pact for 
new power breakthrough in India :
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(b) if so, the details of turbo-
generators and nuclear reactors set 
up to be set-up by Soviet Union;

(c) whether Soviet Union have 
also offered installation /production of 
turbo-generators and nuclear reactors 
in India to meet her power require-
ments; and if so, the details thereof; 
and

(d) Whether Government pro-
pose to send delegations to Soviet 
Union in this connection if so, the 
details thereof and when ?

THE M INISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI V IK R AM  MAHAJAN) :
(a) to (d). No pact has been finali-
sed with USSR by the Government for 
a new power break through in India. 
However recently agreements for 
co-operation between the two coun-
tries in certain fields of power develop-
ment have been finalised. The salient 
features of these Agreements are 
given below :—

In the Memorandum of Under-
standing signed between the re-
presentatives of India and USSR 
in November, 1980 co-operation 
in the area of renovation of 
thermal units installed with Soviet 
assistance in Indian power 
stations, primarily in respect of the 
Petratu and obra power stations so 
as to improve availability and relia-
bility of the units, and exchange of 
experience and know-how between 
the two countries in the operation of 
power plants utilisation of low calori 
fuel and setting up of a targe thermal 
projects, and development of power 
systems has been envisaged.

In addition in the Agreement on 
Economic & Technical co-operation 
signed between the two countries 
in New Delhi on 10-12-1980, 
construction of an integrated thermal 
power plant of the capacity of 1000 
(MW with poosiblitity of expansion 
up to 3000 MW) together with the 
associated transmission and coal de-
velopment facilities has been envisaged.

In the protocol of the Sixth 
Session of the inter-governmental 
indo-USSR joint Commission 
for Economic, Scientific and 
Technical Co-operation also, refer-
ence has inter alia been made 
to co-operation between the two 
countries in the construction of 
the above mentioned integrated 
thermal plant and to operation and 
maintenance of power plants, supply 
of spare and training.

Testing of wells for gas at Gulf 
of Cambay

5821. DR. VASANT K U M AR 
PANDIT : Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether the ONGC has 
completed testing of assessment wells 
at Gulf of Cambay in the Mid Tapti 
region ;

(b) if so, the results there of ;

(c) what is the estimated gas field 
in the new wells for commercial 
exploitation ; and

(d) whether efforts are being made 
on off-shore drilling in the area of gulf 
of Cambay ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) The ONGC had drilled and 
completed one well in the Mid Tapti 
structure in the Gulf of Cambay by 
the first week of February, 1980.

(b) The drilling of this well had 
indicated about eight sands in the 
structure. Out of the six sands tested 
in this well, one has proved dry.

(c) The well potential is esti-
mated at 0.2 to 0.3 million cubic 
metres of gas per day. The pro-
duction potential of this structure 
is being assessed.

(d) Yes, Sir.
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Setting up of Special Court for 
Speedy  Trial of Economic 

Offences

5822.  SHRI K. MALLANNA: 
Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether Union Government 
propose to set up special Courts for 
speedy trials of economic offence to 
check hoarding  and profiteering 
in essential commodities and to 
check abnormal rise in prices; and

(b) if, so, the details regarding 
the provision, if any, made during 
the current year in this regard  ?

THE  MINISTER OF LAW, 
JUSTICE AND  COMPANY AF-
FAIRS (SHRI P. SHIV SHAN-
KAR) :  (a) and (b) Accrording to
Ministry  of Civil  Supplies, the 
Essential  Commodities  (Special 
Provisions)  Bill,  1981,  which 
has been introduced in the Rajya 
Sabha on 24-2-81  seeks to make 
certain special provisions by way of 
amendments to the Essential Com-
modities Act, 1955 for dealing more 
effectively  with persons indulging 
in hoarding and black-marketing o£ 
and profiteering in, essential co- 
modities and with the evil of vicious 
inflationary prices and for matters 
connected therefor  or, incidental 
thereto.

Clause 11 of the said Bill seeks to 
amend Section 12A of the Essential 
Commodities Act, 1955 to empower 
the State  Governments to consti-
tute as many  special courts for 
speedy trial of offences under the 
said Act, as may be necessary for 
any area or areas. A special court, 
according to the Bill, shall comprise 
of a single judge to be appointed by a 
High Court.

The Special Courts proposed to 
be set up shall form part of the ju-
dicial courts of the States and Union 
Territories.

The expenditure of the special 
courts if constituted in the States 
shall be met by the respective State 
Governments.  The expenditure on 
such courts to be constituted in the 
Union  Territories  which have 
consolidated funds of their own shall 
be incurred by the Governments of 
those Union Territories while the 
expenditure of such courts in the 
other Union Territories  shall be 
met by the Central Government.
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Doordarshan Programmes for 
Rural Population

5824. SHRI G.Y. KRISHNAN : 
Will the Minister of INFORMA-
TIO N  AND BROADCASTING be 
pleased to state :

(a) whether Government are 
aware that the main aim of program-
mes on television is to give benefit 
to the rural population or kisans ;

(b) whether Government have 
noticed that the T.V. installed in the 
rural areas are not opened regularly 
due to some technical difficulties 
or simply because Krishi Darshan 
Programmes are not exhibited in a 
nice way so that they can attract more 
and more audience, as they are also 
interested in T.V., only on Sundays 
when a feature film is shown ; and

(c) if so, will Government find 
out some new varieties of programmes 
to be shown on Doordarshan ?

THE DEPUTY MINISTER IN 
THE M INISTRY OF INFORMA-
TION AND BROADCASTING 
(KUMARI KUMUD BEN M. 
JOSHI) : (a) Yes, Sir. One of the 
main objectives of T.V. is to serve the 
rural population and other under 
privileged sections of our society.

(b) and (c). No, Sir. By and 
large, the community viewing scheme 
is functioning smoothly though the 
extent of viewing differs from 
place to place. Doordarshan is al-
ways striving to further improve the 
quality of its programmes to make 
these more attractive.

Radio Stations in Sixth Plan

5825. SHRI RASA BEHARI 
BEHERA : Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) which of the Radio Stations 
in Oris.sa have been proposed to be

expanded in the Sixth Five Year Plan; 
and

(b) whether it is a fact that the 
A.I.R. Broadcasting Station at Cut-
tack is not audible beyond 25 kms ?

THE DEPUTY M INISTER IN 
THE M INISTRY OF INFORM A-
TION  AND BROADCASTING (KU-
MARI KUM UD BEN M. JOSHI) :
(a) and (b). There is no pro-
posal at present to expand any of the 
existing radio stations in Orissa dur-
ing the Sixth Five Year Plan. The 
100 KW  MW transmitter of AIR at 
Cuttack, is radiating on a single mast. 
Spot survey shows that during day-
time primary grade signal reaches 
upto a distance of about 150 to 180 
kms from Cuttack. There is, however, 
a proposal to have a second mist to 
provide a directional antenna system. 
When the second mast is inst illed, tie  
coverage in the State of Orissa is 
likely to improve further.

Ban on Plying of vehicles once 
in a week due to sjo rta g e  of 

Diesel/Petrol

5826. DR. KRUPASINDHU 
BHOI : Will the Minister of PET-
ROLEUM, CHEMICALS AND  
FERTILIZERS be pleased to state :

(a) whether in view of the shor-
tage of petrol and diesel Government 
propose to put a ban on plying of 
private vehicles and vehicles used in 
Government Offices at least once in 
a week to save petrol consumption ;

(b) if so, when such a ban will be 
imposed ; and

(c) if not, what difficulties Govern-
ment are likely to face in enforcing 
such a ban ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) No such proposal is under 
consideration of this Ministry.
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(b) and (c). Do not arise.

Shake up in the Administrative 
set up of National Thermal 

Pow er Corporation

5827. PROF. K .K . TEW ARI : 
Will the Minister of ENERGY be 
pleased to state :

(a) whether a major shake up 
in die administrative set up in the 
N.T.P.C. is in the offing ; and

(b) if so, the details thereof ?

THE M INISTER OF STATE 
IN THE M INISTRY OF ENERGY 
(SHRI V IK R A M  MAHAJAN) :
(a) There is no proposal for a 
major shake up in the administrative 
set up in the National Thermal 
Power Corporation.

(b) D es not arise.

Pending cases of appointment 
of Directors

5828. SHRI R. PRABHU : 
Will the Minister of LAW, JUSTICE 
AND COM PANY AFFAIRS be 
pleased to state :

(a) how many cases of appoint-
ment/re-appointment of Managing 
Directors or whole time Directors 
of companies were pending with 
Government as on 1st February, 
1981 ;

(b) how many of these cases are 
pending over six months ; and

(c) the reasons for delay and 
what steps Government propose to 
take to settle these cases quickly ?

THE MINISTER OF LAW, 
JU STICE AND COM PANY 
AFFAIRS (SHRI P. SHIV SHAN-
KAR) : (a) to (c). As on 1-2-81, 
435 such applications were pending, 
including 166 applications which 
were pending for more than six 
months. O f these 166 applications, 
109 were pending on account of

non-receipt of complete information/ 
documents from the concerned 
companies, and 29 applications on 
account of complaints received 
against the Management and/or on 
account of the irregularities thrown 
up by inspection/investigation of 
the books of accounts of the com-
pany, which needed to be probed 
before the proposed appointee could 
be considered ‘fit and proper’ to 
hold the office in question, and the 
Government satisfied itself that the 
appointment of such a person 
would not be against ‘public in-
terest’ as enjoined under statu-
tory provisions.

There is one more reason for 
delays. The Delhi High Court has 
recently struck down the 197ft 
Administrative guidelines on mana-
gerial remuneration and the Sup-
reme Court, on appeal while granting 
ad-interim, stay of the Delhi High 
Court’s order, has directed that 
the Central Government shall 
not proceed to sanction 
remuneration in respect of the 
managerial personnel of such of 
the companies as object to their 
applications being processed under 
the aforesaid guidelines. In the 
light of this position, companies have 
to be requested to indicate their 
written willingness or otherwise to 
the processing of the applications 
in terms of the 1978 guidelines.

While, therefore, there are no 
serious delays in processing these 
cases no efforts are spared *0 ensure 
that all avoidable delays are 
eliminated.

Increase in remuneration to 
Directors

5829. SHRI R. PRABHU : 
Will the Minister of LAW, JUSTICE 
AND COM PANY AFFAIRS be 
pleased to state :

(a) whether it is a fact that 
companies have to approach Govern-
ment even for small increase in 
remurcration of Directors ;

(b) if so, how many cases o f a 
value of rupees one thousand or less



*5* Written Answers MARCH 31, 1&81 Written Answers a5*

per month arc pending with 
Government ; and

(c) whether Government pro-
pose to streamline the mechanism 
with a view to avoid companies 
coming to Government for 
approval for such a small in-
crease in the remuneration of 
Directors ?

THE M INISTER OF LAW, JUS-
T IC E  AND COM PANY AFFAIRS 
(SHRI P. SHIV SHANKAR ) :
(a) Under the existing statutory 
provisions companies have to do 
so, except where as a result of such 
increase, the sitting fee payable for 
attending each meeting of the Board 
or a Committee thereof, does not 
exceed Rs. 250/-

(b) As on 1 st March, 1981, there 
were 10 applications pending.

(c) The Sachar Committee has 
made certain recommendations in 
this regard which are presently 
under Government’s consideration.

Guidelines for remuneration to 
Directors

5830. SHRI R. PRABHU : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state :

(a) whether Government have laid 
down any guidelines on the re-
muneration payable to Managing/ 
whole-time Directors;

(b) whether the legal validity of 
these guidelines has been questioned 
in any court of law ;

(c) if so, the present position of 
these legal proceedings ;

(d) whether Government are 
contemplating any change in the 
legislation in this regard ;

(e) if so, the details thereof ?

(f) whether a final decision in 
several cases has been held Up for 

want of court decision ; and

(g) if so, what steps Govern-
ment propose to take to expedite 
decision making process ?

THE M INISTER OF LAW, 
JU STICE AND COM PANY AFF-
AIRS (SHRI P. SHIV SH AN KAR):
fa) Yes Sir* (b) and (c). The 
Central Government had initially 
laid down certain guidelines on 
this subject in November, 
69. These were followed by 
the second set of guidelines in 
November 78. The November 69 
guidelines were challenged by M/s. 
Cibatul Limbed in the Gujarat 
High Court, who struck down the 
guidelines in April, 1980. Govern-
ment have gone in appeal to the 
Supreme Court against this decision. 
The November 78 guidelines were 
also challenged by M/s. Mahindra 
& Mahindra Limited in the Delhi 
High Court which found them to be 
violative of the provisions of Section 
637/AAof the Companies Act. This 
matter was also carried in appeal by 
the Government to the Supreme Court 
which, while granting ad-interim stay 
of the High Court’s Order has 
directed that the Central Government 
shall not procecd to sanction the 
remuneration in respect of such 
managerial personnel of the companies 
as object to their applications being 
processed under the November
1978 guidelines. In the light of this, 
the companies have been requested 
to indicate their willingness to the 
processing of their applications for 
the approval of managerial remuner-
ation in terms of the said guidelines. 
Where such willingness is given, 
the applications have been, and 
are being, processed.

(d) and (e). The Sachar Commit-
tee has made certain recommenda-
tions regarding managerial remuner-
ation. They are under consideration 
of the Government.

(f) and (g). As mentioned earlier, 
only the proposals of those companies 
which have indicated their consent 
for the guidelines are being processed 
in terms of the Supreme Court’s 
order. These cases are being proces-
sed as expeditiously as possible.
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Meanwhile, the decision of the 
Supreme Court is awaited.

Losses suffered by Fertilizer 
companies in Public Sector

5831. SHRI SUBHASH CHA-
NDRA BOSE ALLURI : .Will 
the Minister of PETROLEUM, 
CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) the number of fertilizer 
Companies in Public Sector which 
are still running in loss; and

1903 (SAKA) Written Answers 254
(b) the details of losses suffered

by each Company during the years 

1 9 7 8 - 7 9 ,  i 9 7 9 - 8 ° a n d I 9 8 ° - 8 1  ?

THE M INISTER OF STATE 
IN THE M IN ISTRY O F  P E T R O -
LEUM, CHEM ICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :
(a) and (b) . The following f e r t i -
lizer companies in the Public Sector
have incurred the following operat-
ing losses .(post -tax) during 1978-79
and/or 1979-80:—  •

Name of the Undertaking Loss
during
1978-79
(Rs. crores)

Loss
during 
1079-80 

(Rs. . 
crores)

1. Fertilizer Corporation of India 48.63

2. Hindustan Fertilizer Corporation 34‘ 67

3- Fertilizer (P&D) India Limited 1 72 1 2 9

4 - Madras Fertilizers Limited
(profit)

o -57

5- National Fertilizers Limited 14- 26

6. Fertilizers and Chemicals Travancore Limited • • 5 4 5 00.65 
(Profit'

The financial result for 1980-81 
would be known only after the accounts 
for the year are finalised.

Production of Natrual gas 
during 1980

5832. SHRI SUBHASH CHAN-
D R A BOSE ALLURI : Will the 
Minister of PETROLEUM, CHE-
M ICALS AND FERTILIZERS 
be pleased to state ;

(a) total production of natural
gas during 1980 ;

(b) the estimated production o f
natural gas in 1981 ; and

(c) the steps proposed to be
taken to increase the production of 
natural gas in the country?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) About 2080 million cubic
metres.

(b) About 3576.85 million 
cubic metres.

(c) With the increase in crude
oil production, qantum of associated 
gas will increase correspondingly. 
Besides, action is also being taken 
to develop free gas fields of ONGC 
which would increase availability
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of non-associated gas during the 
coming years including the largest 
off shore free gas field discovered so 
far namely South Bassein gas 
Field.

So far as OIL is concerned, free 
gas will be produced only when the 
need aiise.
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(v) ffa tf, <ft firr *WTW *T 

*rrwif S 0jr t* %

*ff  ̂ |  $r, ?ft  f̂-T'Tf

w !* vrotftrfr M 3T(t *artf<rwr 

t ? _ _

wrf *wm* Jf Tnar *eft («ft Pwr 

qgnrf): (*p)  (sr). gft, ̂  mw

am  f̂?r 

«ifr »rf m f®r«£cft̂or ̂fr«ff % favr
TO 5T̂<T JTTTf? STWRTT TfT | I ^

$ *rrf*KT fW srrc srrsf &r % 

iFraf tfoffsflr 

Brcfor  % ■*&*&»  % faq

w. ŝ prar ̂ rfasr

r̂'f'P’T  (?>K0 <™T<>  tft°) rPTT

f*Wfa  *T ?r*i%fa<T $5T (iT«rôo)

sqrsr  qvrfar ̂  <?<f

sT̂PT'ft  r̂̂fr «r̂FsnfTf cf«rr f?*r 
art*? 5T»r.fr  itpt̂  % srr«nr 

•n T̂tfr.T =rr srrcft | 1

to 7̂ 5T JfPm ffm 31-1-81

irftwz  ̂*r£ 551 ?TTJft®T ftwflf-

ir  ̂ 307  fr®t 

cwt *rf5rfoftr<r foff % faq | 1

Shortage of Coal in various 
Districts of Gujarat

5835. SHRI NAVIN RAVANI : 
Will the Minister of ENERGY be 
pleased to state :

(a) whether it is a fact that 
there were acute shortage of various 
types of coal in various parts of 
Districts of Axnreli, Rajkot and Bhav- 
anagar where small scale and large 
scale industries and various power 
houses face too much for want of 
the same ;

(b) if so, what was the demand of 
various  small and large scale in*

dnstrial  sectors during December,
1980 to February, 1981 ;

(c) how much supplied out of 
it from various sources ; and

(d) the reasons for short supply;, 
'and

(e) the action taken to supply 
as per their  demand ?

THE MINISTER QF  STATE 
-  IN THE MINISTRY OF ENERGY 
_ . (SHRI  VIKRAM MAHAJAN) : 

(a) There has been some shortage 
of coal in these districts for consumers 
for whom lower priority is accorded 
by Railways in the allotment of 
wagons  for movement of coal. - 
There are no power houses in these 

'  districts.

(b)  and (c) . The demand of 
coal by  the various  consuming 
sectors and the actual supply during 
the period December ’80 to Feb-
ruary *81 is indicated in the attached 
statement.

(d)  and (e) . There are adequate 
stocks of coal at the pitheads. How-
ever, shortage of coal is experienced 
by consumers in the small scale 
sector, brick burner etc. on account 
of lower priority accorded by Rail-
ways in allotting wagons for move-
ment of coal to such consumers. 
The coal companies are maintaining 
constant touch with Railways to 
improve the availability of wagons 
for coal loading. There has been 
some  improvement in this regard 
and a target of 10920 wagons per 
day between Goal India and Singareni 
Collieries has been fixed to meet 
the demand of the consuming sec-
tors. The coal companies are also 
releasing coal by road to industrial 
consumers  against the shortfall in 
rail movement. Goal from  certain 
identified  mines is being released 
free of any restriction to consumers.

«74 LS—9.
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District  Priority Dec. ’80 January’81 February’81

Demand  Supply  Demand  Supply  Demand  Supply

Rajkot

Amreli

Port 34 25 28 20 28 25

Textile 37 10 37 TO 37 ra|

Diary *6 7i 24 5 *5 *

Refractory 5 3 5 5 it

SSI 7 .. . .. ...

Misc. V* 59 82 **

Total ■: ito 1064 176 1$ Kft

Cotton • • .. 10 5 10 5

Refractories 46 45 37 10 30 w*

Pottery 22 22* 11 *3 5

Chemical 2 2* 3 - 3

Oil 7 2* 7 2* 7 2*

Misc. •• 7 4 17 10

Total : 77 72* 75 24 80 37*

Misc. 16 8 8 2 8 2

Schemes  for allotment  of 
petrol pumps and other petro-
leum products  agencies to 
unemployed graduate women 
and minority communities etc.

5836.  SHRI NAVIN RAVANI : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state :

(a)  whether it is a fact  that 
Government have formulated some 
schemes for the allotment of petrol 
pumps, kerosene and gas distribution 
agencies  to umemployed graduate 
women,  minority  communities, 
Scheduled Castes and Tribes, deaf 
and dumb, and blind persons etc ;

(b) if so, the main features of the 
same schemes ;

(c) how many such persons of each 
section have been given such agen-
cies during February, 1980 to Jan-
uary, 1981 in Gujarat and other 
various parts of the country, and the 
details  thereof ; and

(d) what is the  target for the 
allottment of the same for the year
1981 ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C.  SETHI):
(a) and (b) .  According to the 
policy for the year 1980-81, 25%
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of all types of agencies of public 
sector oil com1fan,ies ,are reserved 
for persons belonging to Scheduled 
Gastes/Scheduled Tribes, 25 % -for 
une�loyed _graduates/en.gineers, 
w% ifor defence personn-el disabled 
in war ·and war-widows, 10% for 
physically handicapped and !the 
remaining 30% are to be awarded 
to 'OJhers' 1<:ategor.y on commercial 
cohsidt:tla·cio'ns. 

345 retail outlets .(petrol/dies-el pum­
ps) and 234 cooking gas agencies all 
over the country. Process for instal­
ling another about 150 SKO/LD O 
agencdes •are also -expetted to lre 
initiated during 1980-81. Selection 
of dealers/distributors in respect of 
the advertised agencies is still under 
process. Detail5 ·tegatdittg · �let!tion 
of trealers uncle V�liotts categdties 
will be known only after the selection 
p� is 'coin.p � • 

. ·(c) 'f.htt �bd·e potrfy -1,aiil� /mo 
elfe� •fran ju�, ·r�. 'Si• 'fnen, i{dJ ¥r0ffi � ;y'«2r •r�I-� 
J)ll. Wct<ir 9il 'oobiparncs are li'e- the i�ti61\ i>lflify lul"s � 
� !*l> •ve ��Si 'a · o'Oi :cff revised as under:-
�to �ilea •Uiifls1Schcduled Tribes 
� Wru!qaploy&i �/engineers 
15% P�yi� .. ��clipped includilig .war�ow.s·ai(d �ce �nheJ 

disablcd:1·n war 
10% Outstanding Social 
3Q% ,Others 

fn aaffiiion 'to agenci'e's �fur �ich 
the process ·of ·sefectfon rut's '.:been 
initiated, about 350 retail outlets and 
300 L1>G at�cies are dtpected·to be 
allotted od.uring 198-1-82 as per the 
new policy. 

Alleged Leakage of Classified 
Documents Regarding Thal 

Vaishet and Hazira Pro­
ject 

5837. ·sHRI JYOTIRMOY 
BOSU : Will the Minister of P.E-T­
ROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether it ·is a fact that a
P.A. to the Director of Ministry of 
Chemicals and Fertilizers has passed 
on secret project reports and other 
documents of the gas based fertilizer 
project in Thal Vaishet and Hazira 
to some foreign company agents; 

(b) if so, details thereof;
(c) whether it is also a fact that

this involve some high-ups ; 
(d) who are the 'foreign counter­

parts in this shady deal; and 
- ( e) if so, fullest details thereof

and other connected matters.?

Workers and/or freedom figlitcrs 

T-HE ·MlNI-S'PER. OF ?ffl'1o
ROLEUM, . 1QMEM1·0AtS AND 
FERTILIZERS(SHRI P.C.SETHI): 
(a.) to '(e). ·� Sten�pher in the 
Department of Chemicals and F'e-r­
fiilizers has been ·arrested 'alorigwith 
some others in connection with the 
investigations relating to the leakage 
of certain classified "documents from 
the file relating to ·the selection of 
consultants 'for the ammonia plant 
at Thal Vaishet and Hazira. 
The matter is under investigation 
by the Central Bureau of Investi­
gation. It would notoe in the public 
interest to disclose any more details 
at this stage. 

Agitation Notice by Rehabili­
tation Employees Union of 

Dandakaranya Project 

5838. SHRI A.G. DAS : Will 
the Minister of SUPPLY AND RE­
HABILITATION be pleased to 
state : 

(a) whether it is a fact that the
Rehabilitation Employees Union 
of Dandakaranya Project has served 
a notice on the 29th December, 
1980 to go on agitation/direct action 
if their demands mentioned in 23 

261
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point charter of demands were not 
fulfilled ;

(b) if so, whether the concerned 
Regional  Labour  Commissioner/ 
Conciliation  Officer has taken up 
the dispute for conciliation; and

(c) if so, what is the present position 
of the conciliation and agitation ?

THE MINISTER OF STATE 
IN THE MINISTRY OF SUPPLY 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD). (a) Yes, 
Sir. ..

(b) No, Sir.

*(c) Does Hot arise. The union 
has not resorted to agitation/direct 
action.

Posts  Reserved  for  SC/ST 
■  Candidates

5840.  SHRI BHEEKHABHAI: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state :

(a) whether it is a fact that a 
number of posts reserved for Scheduled 
Caste/Tribe candidates  in different 
classes  of services viz., B,C and 
D in various Departments of the 
Ministry of Information and Broad-
casting were filled up by general 
candidates;

(b) if so, class-wise details  of 
such  posts during the year 1978,
1979 and 1980 and reasons there-
for ; and

-(c) whether  Government  will 
impose a ban on exchange of reserved 
posts with general poits in the interest 
of Scheduled  Caste/Tribe  candi-
dates ?

THE DEPUTY MINISTER. IN 
THE MINISTRY  OF  INFOR-
MATION AND BRO \DCASTING 
(KUM\Rl  KUMUDBEN  M. 
JOSHI) : (a) and (c). Every effort 
is made by the Government to fill up

the posts falling at reserved points 
with the persons belonging to Sche-
duled Caste and Scheduled Tribe. 
In this respect, the general rules 
and guidelines issued by Depart-
ment of Personnel and Administra-
tive Reforms are invariably follo-
wed.

(b)  The  information regarding 
the number of posts in Group B, 
C and D which  had fallen in the 
reserved points  but  could  no- 
be filled up with persons" belonging 
to  Scheduled  Caste/Scheduled 
Tribe due to their non-availability 
and  which had therefore to be 
de-reserved during these 3 years would 
- be collected and laid 011 the Table 
.qf the Sabha.

5841. TR ftaia IlitW :

WTr 5T TfT̂T lf#t  77R

f Tr  ft? :

(3?) fir  s* | ft? 

srrs#' *prifrf if

'T>T'7rr  «fr f-K ,*TfVq' *f  =r=rr- 
Trit  irwrT-T Ti*jf<i  frara 

ft‘T*T ST<r ft*r srr̂'Tf ; zftr.

(?)  ff, 5ft st tfsfsr if
tr<?ix jra in  f̂ ̂fTfr

I ?

sfa 5f JfT'T JTSr** tf 

(<S*R> f.j?  cr=T 5fM)  :

(t) iff, 1

(5) mtr % T-'T̂jrT fti-ir 

% srwrn >̂r xr«̂tsr
f%?<T fa-fTR ft-.TJT ̂'r IT fiTT ̂
sftfijcr TtRT-sff srtr  % Ptit srfflsTcr 

Tfr

ft??r srr Tfr t i
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Number of Staff Artists and
Technicians of Delhi T.V.
and Radio on Leave from 

November, 1980

5842. DR. VASANT KU M AR 
PANDIT : Will the Minister of 
INFORM ATION AND BROAD-
CASTIN G  be pleased to state :

(a) whether it is a fact that the 
British Producer of film on Gandhiji 
has succeeded in attracting good 
number of staff artists and technicians 
from Delhi Doordarshan and All 
India Radio ;

(b) the number of staff artists and 
technicians of Delhi Doordarshan 
and All India Radio who have taken 
long l«*ave from November, 1980 till 
todate; and

(c) details of their names with the 
days of leave, and the action taken by 
the 1Government against the per-
sons concerned ?

THE DEPUTY MINISTER IN 
TH E M INISTRY OF INFORMA-
TIO N  AND BROADCASTING

(K U M ARI KUMUDBEN M. 
JOSHI) : (a) No, Sir.

(b) In Doordarshan Kendra, 
Delhi and Upgrah Doordarshan 
Kendra, Delhi 71 persons had taken 
leave for different spells during the 
period from November 1980 to Feb-
ruary 1981 of whom only 5 (who 
were staff artists) took part in the - 
film. Another staff artist also par-
ticipated in the film but it was out 
side his duty hours.

In A.I.R. Delhi, 149 staff artists 
and technicians took leave for more 
than 12 days during the priod from 
November 1980 to February 1981, 
of whom only 3 took part in the 
film.

(c) Details regarding names of 
the staff of Doordarshan and All 
India Radio who took part in the 
film and the leave taken by them are 
given in statement A & B respectively. 
O f the 9 staff artists who participated 
in the film, 7 persons applied for 
permission. The remaining two 
are being asked to explain their 
conduct.

Statement-A

Name of the Kendras Staff Artists Technicians

Doordarshan Kendra, Delhi 5

Upgrah Doordarshan Kendra, Dellii . 1

6

Doordarshan Kendra, Delhi

S.No. Nume of Staff Artist Leave taken/applied for

1. Shri Yog Batra, Producer 10-11 -80 to 30-4-80

2. Shri Rajeshwar Nath, Producer

3. Shri Chaman Bagga, Producer

4. Shri Bhisham Bhasin, Production Assistant

5. Shri D.K. Anand, Floor Manager 

XJpgrah Doordarshan Kendia

6. Shri Ashok Srivastava*. Make-up Artist

Nil

4-11-80 &  9, io-i2-8o(CL); 1-12-80 (Compen-
satory off)

1-12-80 to 5-12-80 (CL) 8-12-80 to 14-3-81 
(EL)

24-11-80 to 13-3-81

1-12-80 to 31-1-81



Slatement-B /

Details o f  the staff o f  D elhi A l l  Indiaradio wf\o toak partin 
the production o f a film  on Gandhiji by a British producer

S.No. Name of Staff A  rtist Leave taken/applied for
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I. Shri Surajit Sen, Chief News Reader (English N.S.D.) 14 days E/L from 27-11-1980
to 10-12-1980 and 2 days E /L ,  
from 17-2-81 to 18*2-81

a. Shri Sushil Javeri, News Reader (English), (N.S.D.) E/L for 13 days from 9*11-198®
to 21-11-1980

3 S i- ') u  N . 1, >.1 1;;;, A .I.R. 41 days from i6-i-8t to 25-2*8-1

Mstnufacture of Insecticides

5843. SHRI V.S. VIJAYA 
RAGHAVAN : Will the Minister 
of LAW, JUSTICE AND COM -
PANY AFFAIRS be pleased to 
to state :

(a) whether some big companies 
have asked for permission to manu-
facture insecticides;

(b) whether the matter has been 
finally decided ; and

(c) if so, the details thereof ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFA-
IRS : (SHRI P. SHIV SHANKAR):
(a) Yes, Sir.

(b) and (c) . The details of the 
applications from such companies, 
under Sections 2rand22ofthe M.R* 
T.P. Act, for substantial expansion 
or establishment of new units for the 
manufacture of insecticides are indica-
ted in the statement laid on the 
Table of the House. [Placed in Lib- 
rary See No. LT— 2260/81.] 
These are still at the various stages 
of consideration.

Employment to persons of 
Malda District of W.B. 

in Coal Mines Provident 
Fund

5844. SHRI SUSHIL BHATTA- 
CHARYA : Will the Minister of 
ENERGY be pleased to state :

(a) whether attention of Govern-
ment has been drawn to a news 
appeared in “ AW AZ” a local 
daily, Dhanbad on 11-12-81 that 
about 50/60 persons from Malda 
District of West Bengal applied for 
employment in CMPF but none of 
them got employment; and

(b) if so, what steps have been 
taken in the matter ?

THE MINISTER OF ENERGY 
(SHRI A.B.A. GHANI KHAN 
CHOUDHURY) : (a) Yes, Sir.

(b) No action is considered ne-
cessary on this news report.

Pure Drinks (New Delhi) 
Limited

5845. SHRI PIUS T IR E K Y  
Will the Minister of LAW, JUSTICE



AND COMPANY AFFAIRS be 
pleased1 to state :

(a) whether Pare Drinks (New 
Delhi) Limited issued' ait advertise-
ment in the year 1979-80 asking for 
Public Deposit;

(b) whether it is true that the 
purpose for asking the Public Deposit 
was for the operation of the Com-
pany ;

(c) whether the advertisement 
issued in 1979-80 and the figures 
given show that the Rs. 30 lacs de-
posits was utilised for the operations 
of the Company or was it used to 
advance moneys to other Companies; 
and

(d) what action is proposed ?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFA-
IRS (SHRI P. SHIV SHANKAR, 
(a) Yes, Sir. The Company pub-
lished an advertisement on 9-2-1980 

inviting deposits from public. Another 
advertisement on the same subject 
was published by it on 31-10-1980.

(b) In both the advertisements 
mentioned in (a) above, it was stated 
that- the deposits would be utilised 
for the operations of the company.

(e) The aforesaid two advertise-
ments were mere invitations for accep-
tance of deposits by the company, 
and neither the figure of Rs. 30 lakhs 
nop the manner of utilisation of the 
said amount was mentioned in the 
advertisements.

(d) In view of factual position 
stated in part (c) above, the question 
of taking any action against the 
company does not arise.
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RE  : ADJOURNMENT MOTIONS 
BTC.

(Interruptions)**
MR. SPEAKER : Nothing said 

without ray permission is going on | 
record.

(.Interruptions•) **

a r r  Û ixt s n rM  : ( * {

# TC?* ft TTTf....

•5T3JT5T : A' STf<m JT'TTf
^  j  I

4t, ^  m̂ t re rr  - r | .... ( w -

«t pt ) 1

sft fsT|fTt .* * s w
*t, fkstit *r tfr TOTrrff

fa.Tfa?rr it x%\ 1 1 ____
(w o t )

MR. SPEAKER : Whatever is 
said without my permission shall not 
good on record.

(.Interruptions) * *

MR. SPEAKER : Ihavetogove 
you permission.

nwwr JTjftaiT: Tr*r *rrwr
iftW  *ftX VTST STOTT ttft VT 
STFTT t  I

I have asked for the facts. I have 
rejected the Adjournment Motions. 
But I am considering the Galling 
Attention.

: srsq-sr *fr,
fTnsr ^  srrt
*  1 1

1903 (S A K A ' 270

♦♦Not recorded.



&7i Re* Adj. Motion etc. MARHC 31, 1981 Re. Adj. Motion etc. 272

WWW

JTCf I 'TOT*. M t f f t
«(5t srr ^  1 1

»ft wan firfirt *wiW* s w k
*r? sr^ft r̂â rr ^  1 1  f m t  f  

3f<ro m r  ft n f 1 1

«ft m  from  t i w w  ( f R 't y : ) :
STEW 3ff, f*TT trSspfflt *ff5TT
fen 1 1

woret *Tft9OT : A i r ^ i f d  ifRH 
jtfr Tft 1 1
*Tf| 3<TFTT SIT f e  jfRR’ 5̂T

TO 5 T W  VX fe n  I  I
«t  qwr f  ^  t o

trt  ’c^^r 'Tfflf wrir <t*p +'if?w
sis n̂T t c  ^  ^x  ?rofr i

So, I have called for facts in this 
case and then I will decide the 
case.

{Interruptions)**

MR. SPEAKER : Nothing is 
going on record without my per-
mission.

{Interruptions)**

WOTTST : A'

^ r r  g 1 

fe n  1
( w m )

frsro *. srnr ws *0*5, 
it  srrfir *tttt srmV t o  *ft g^rr i

Why cann’t you have the decency 
to sit down ? What is all this ? You 
are also doing the same thing. 

{Interruptions)

WBWT : 3*TWft 3ft,
srFntft t o  srro  t  fe n  1

(«TTOH)

w a w  *r?>ra: sm1 m# *  t o y  
*nm?V r̂sff 1

t o #  *fi g , %tw ?rwi$' <n t

(surairrc)

^  ??̂ T fa  ^
J M J  I  I

(oq^BTR)

SHRI JYO TIR M O Y BOSU 
(Diamond Harbour) I have a point 
of order . Sir, you have asked for 
facts from the Home Ministry. 
They will give their own version. 
But Mr. Vajpayee and others have got 
different versions altogether. How 
will you decide this matter. {Interrup-
tions)

*rwm *rffer : w f t  sricr

t »

The decision is mine. It can be 
based on certain facts. It is not to be 
influenced by anybody.

SHRI ATAL BIHARI VAJ-
PAYEE : This is not an isolated 
incident. We want to censure the 
Government on the break-down of 
law and order in Delhi.

{Interruptions)**

tflrM , *n«r j*ff q r sr§ sfi ...

*ft h o t  firfift *r»Wt s m
ifw ^  4 sr^

fesjftsrnffe jfrepr # ^rt 
*r 1 (s w t r ) irf *mrsn

W75IT 1

'(«W«W )



wto  : *rf ?fr 4# *5

fen 1

| (wwott)
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fc •
wto :  wr it? *nw\ 

tfnrr  | ? wr iff wft 

*rs®T ?fiRn | ?  wr t| I' 

*mr ?

(»h?m)

*tffew : fa® ̂T»raT, sitt

sr#  sfr£*rc f, sn>r wr  r| f ?

*ttt *rm  ̂ wf sna spt  ?

(«mtTR)

«ft »pft rw *i*rfr (ffsrc) :

WTO *Tf>pr ,...........

(ĵ str)

wto  *Tftar: : 4  fa#

TT̂fT ÎTK  ̂ TfT | I

snnrt : 4  sffa *f\ 

TT̂fT 5cncfr I I 'Tftf'T WT5f |,

<frr r̂sTRf |,

(SWW)

wsto »if>OT :  ij# *n*j*r ff̂r 1

*ft »nftTW srnrfr: *m stpt 

*rra<:  | ti  ̂  Pr r far

(sWUH)

WTO *TfWT: 3   ̂ ŝrr

g 1 fâft wf *nz wif*  t, 

fcwft ift&r w  t 1

(«0TOH)

THE  MINISTER OF STATE 
IN THE NINISTRY OF HOME 
AFFAIRS  AND DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH):

•  Sir, our Ministry is in touch with 
the Delhi Administration and I may 
assure the hon. House that a state-
ments will be made by the Home
Ministry by this evening............
1(Interruptions).

wto  : 4#  *n«PTf  g*r 

fatrr  11  *K  4#  w*spc vr 

1̂ 3;  fwt 1 *̂pr ## sffat? 

(stwrrc)

wto *Tf:*n  : wit 4fw wn<T 

iff  *jjit 1

(WTcraw)

ftf.fr  : *ru:er

*rf: tizt.z ff Tfi |, iff 9|ff 

5T15f I I  ftsife # giS'

f*m *fr■*pn5r̂e#«fr vsfWf’ftfat 1

wto *ffrsir : sfr ^r  ̂ft>rr,

ÎT I

(ŝJflTR)

sft WW faflft  :  iff

fwfr *rt*r vr f> Tfr 11 «f 

g*rf #R?r ffff  fr rfr 11  fif'

f'nT  I

(WT5RIR)

wu« «Tftw : mr tnf  srro 

^ $r fiw vr winT sjif#  ?rr 

qf«nî ?s®r 11 JjW5nf® T̂T?rr

11  srm 4 wf girf  f ?

^ =pfr | f%  t̂... 

(«ratjn)

MR. SPEAKER : I do not say 
anything; you are at liberty to do. 
Why should I curb you ?

(Interruptions)

PROF.  MADHU  DANDA- 
VATE (Rajapur): Sir, you have per-
mitted to rake the issue.
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v n ix fu   S  #  tffW   fT

$Tt, ?ft  <sr«r  ff«rr ?

(w<m)

PROF.  MADHU  DANDA- 
VATE : I have already given a
notice of adjournment motion because 
of the failure of the Central Govern-
ment to dismiss the Assam Govern-
ment.......

MR. SPEAKER : No; I  have 
given my ruling. That has already 
been disallowed. I have rejected it.... 
I have not allowed...No, I have re-
jected the adjournment motion.

(Interruptions) * ♦

MR. SPEAKER : I have considered 
that ; not allowed. I have rejected 
that motion.

12.U hrs.

ARREST OF MEMBER

SHRI EDUARDO  FALEIRO 
(Mormugas) : Sir,  Yesterday  at 
3.30 p.m. in Calcutta, Shri Ashok 
Sen, a Membsr of this House was 
arrested----

MR.  SPEAKER :  That is
something else.

(Interruptions)

SHRI EDUARDO FALEIRO :
I rnadu*enquiries in your oflfce*; upto 
lastrnight no mtimUioi wa* received.

* MR. SPEAKER : I am as'dn̂ 
for facts.

SHRI EDUARDO FALEIRO : 
It i* the duty of the Police Com-
missioner to inform you as early as 
possible. If he has not informed you, 
it amounts to breach of privilege.
I have given notice of breach of pri-
vilege against Police Commissioner,

♦♦‘Not recorded.

Calcutta and I request you to permit 
me to raise this issue now.

(Interruptions) ♦*

Mr. Speaker: wr? whft*  I

Have I allowed you ? Why don't 
you curb your Members.

SHRI EDUARDO FALEIRO :
Sir..........

MR. SPEAKER : I have called 
for facts. I can only decide after 
I know all the facts.

SHRI EDUARDO FALEIRO : 
My point of order is that when a 
Member of Parliament is arrested, 
immediately you must be informed 
about the arrest.

MR.  SPEAKER : I think
have also..............

(Interruptions)

SHRI DEUARDO FALEIRO : 
Upto last night, he had not informe 1 
(.Interruptions) What is your ruling?

MR. SPEAKER : I’ have got the 
information.

SHRI DEUARDO FAILEIRO : 
At what  time ?  At  3.30 p*m. 
the incident took placs. Thsrc is. 
direct telephone link from calcutta 
to Delhi.  Why was.... (Interrupt 
tions)

THE  MINISTER  OF  IN-
FORMATION.  AND  BROAD-
CASTING (SHRI  VASANT SA-

THE : It is direct branch of 
press prirvlege -actually.

SHRI EDUARDO PAL EIRO : 
It is a breach of privilege.  I have 
given notice of a breach of privi-
lege. (Interruptions)  I may be perr 
mitted to raise a breah of privilege.
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M U. SPEAKER : I  oannot s^y- 
without facts.

SHRI NiREN GHQSH: (D u m - 
Dum) : (;Interruptions) Sir* I, am.on a 
point o f order. (Interruptions) I  
seek your ruling. It is a State sub-

ject. (Interruptions) Whatever Mx. 
Faleiro and others said, should be 
expunged;

MR. SPEAKER : I know my 
job.

(Interruptions)**

MR. SPEAKER : Nothing is 
going on record without my per-
mission.

(Interruptions)**

MR. SPEAKER : Mr, Bhishma 
Narain Singh, what is your Member 
doing ?|

(Interruptions)**

MR, SPEAKER : I have re-
ceived the following message from 
the Commissioner of Police, Calcutta, 
to-day.

SHRI EDUARDO FALEIRO : 
At what time ?

MR. SPEAKER :

£, ir s *  ^  srrfr
»rr#: §  1

Wnat sort of childishness is this ?

(.Interruptions)'

M R SPEAKER : I have to in- 
fbrm the" House that I have received 
the following wireless message dated 
30 March, 1981, from the C6mmi- 
ssionsr of Police, Calcutta -

“ Shri Ashoke Sen, Member, 
Lok Sabha along with others was 
arrest d on 30-3-81 afternoon 
itts Calcutta for violating prohi-
bitory orders U/S, 144 Cr. P.C.

♦♦Not recorded.

in force in, the area. Letter fo-
llows.

Note, : Message passed over 
telephone to Control Rom New 
Delhi, on 30-3-81 at 20-35 hours.

(Interruptions)

mm EDUARDO FALEIRO; :
I am on point of order under Rule 
229. It says as follows :

“ When a member is arrested 
on a criminal charge or for a cri-
minal offence or is sentenced to« 
imprisonment by a court or is 
detained under an exective order, 
the committing judge, magistrate 
or executive authority, as the case 
may be, shall immediately inti-
mate such fact to the Speaker.’*

Now, at what time this intimation was 
brought to you ? At 3.30 p.m. the 
arrest took place and upto last nighty 
I could not make enquiries and the 
arrest was not communicated even 
though there is a direct telephonic 
link. This shows the way things 
are going on.

SHRI SATYASADHAN CHA- 
KRABORTY (Calcutta-South) : He 
was released mmediately.

MR. SPEAKER : Wfe shall see 
to it.

(Interruptions)

S m i  EDUARDO FALEIRO :
What? is you* ruling ?

MR. SPEAKER : I said, we siul 
see to. it.

(Interruptions)

SH RI EDUARDO FALEIRO : 
Yott will look into that.

MR. SPEAKER : Yes.
______ (Interruptions)
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SHRI JYO TIR M O Y BOSU s I
a m cn a point of order.

M R. SPEAKER : Under what 
rule ?

SHRI JYO TIR M O Y BOSU : 
Under Rule 376. What had been 
submitted by Mr. Eduardo Faleiro.. 
(Interruptions) I am pronouncing it 
in the Portuguese way. (Interrup-
tions) Mr. Faleiro had just now 
made some observations. (.Interwp- 
tions) I am disturbed to point out 
to the House that a Minister from 
that Bench came to his seat and 
divulged the teleprinter communica-
tion which was intercepted. (Inte-
rruptions) I have a serious apprehen-
sion that Mr. Faleiro had divulged 
an official secret. (Interruptions)

MR. SPEAKER : I cannot say 
anything.

(Interruptions)

SHRI JYO TIR M O Y BOSU : 
A  teleprinter message had been 
passed cn to Mr. Eduardo Faleiro 
by the Minister.

THE MINISTER OF STATE 
IN THE M INISTRY OF HOME 
AFFAIRS AND DEPARTMENT 
OF PARLIAM ENTARY AF-
FAIRS (SHRI P. VENKATA- 
SUBBAIAH) : May I make a sub-
mission to the House through you 
with your permission ? Really it is 
very unfortunate that there had been 
demonstrations in Calcutta were two 
previous lives had been lost and one
of the members of our party..........
(Interruptions) I can assure the House 
that we shall be contacting the 
Government of West Bengal and 
try to ascertain the position. If the 
House permits, it will be communi-
cated to the House. (Interruptions).

MR. SPEAKER : He says, he 
i; getting information from the West 
Bengal Government.

SHRI JY O TIR M O Y  BOSU : 
You are partisan ; you are partisan. 
Sir, I am charging you. The Chair 
is behaving in a partisan manner 
at the behest of the Ruling Party. 
You allowed the Minister to make a 
statement. It does not come within 
the purview of this.

MR. SPEAKER : He is casting 
aspersion on the Chair.

(Interruptions)

MR. SPEAKER : He is casting 
aspersion on the Chair.

(Interruptions)

MR. SPEAKER : We shall go 
into it. (Interruptions)

THE MINISTER OF INFOR-
M ATION AND BROADCASTING 

(SHRI VASANT SATHE) : There 
is no question of expunction of that. 
(Interruptions) . He should apolo-
gise. Otherwise, he will go on 
making aspersions against the Chair* 
(Interruptions).

MR. SPEAKER : No, no, we 
shall see to it.

(Interruptions)

SHRI VASANT SATHE : 
He must apologise or he must be 
named. (Interruptions). The Chair 
must be respected. (Interruptions). 
There are only two alternatives.

(Interruptions)

SHRI K. P. UNNIKRISHNAN 
(Badagara): Just now there was some 
observation from the Minister of State 
for Home Affairs. What I want to 
know is, is it a statement on behalf 
of the Government ?

SHRI JYOTIRM OY BOSU : Yes
of course!

(Interruptions)

MR. SPEAKER: Why can’t you 
all sit? I do not know what is 
happenig in this House today!

(I ntirv/ tions) (Interruptions)
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MR. SPEAKER: There is nothing. 
What was his statement? He said, 
he is getting facts from the State 
Government. That is what he said.

SHRI JYO TIR M O Y BOSU: 
He said, “ It is unfortunate; two. . . 
precious lives have been lpst” .

MR. SPEAKER: Deaths are 
always unfortunate.

(.Interruptions)

SHRI ATAL BIHART VAJVAYEE: 
The Minister has said no word of 
regre about- the killing of a boy in 
Delhi. But about .Calcutta he hast 
made a suo ' rnotii statement.
. . [Interruptions). This is not fair.

*MR. SPEAKER: The Minister 
has agreed to make a statement on the 
unfortunate death of that boy and the 
same is here. He is asking for facts. 
He has not said anything. Deaths are 
always unfortunate. I do not know 
whether they are good in any time.
I do not know if deaths are good in 
any time.

{Interruptions)

MR. SPEAKER: There is noth-
ing they are getting facts. That is 
What he said. . . .

{Interruptions)

SHRI JYO TIRM OY BOSU: I 
am most disturbed. I am most dis-
turbed. I am most disturbed.

MR. SPEAKER: I am also 
disturbed.

SHR JYOTIRM OY BOSU: You 
are not disturbed at this sort of vilifica-
tion here.

{Interruptions)

MR. SPEAKER: No question of 
anything.

SHRI E. BALANANDAN (Mu- 
kundapuram): Daily people are be-
ing killed in every State. He must 
make a statement on that.

SHRI BIJU PATNAIK (Kendra- 
para): The questions whether the 
Minister is collecting information or 
he is giving his opinion.If he is 
collecting information and giving it 
to the House, only to that extent the 
Minister’s explanation is valid. If 
the Minister goes on commenting on 
the event. . . {Interruptions).

SHRI JYO TIR M O Y BOSU 
“ Unfortunate, two precious lives have
been lost” .«.. * . * .

* • " ' {.Interruptions)

MR. SPEAKER: Do you think,
• : Mr. Bosu, deaths are good in any 
, • -way? Deaths are always unfortunate.

{Interruptions) ‘

SHRI NIREN GHOSH: Do'you 
think violence is good, violent demons-
tration is good ? {Interruptions).

MR. SPEAKER: I cannot com-
mend deaths under any circumstance.

SHRI BIJU PATNAIK: The 
Minister can lament death; the whole 
House can lament death. (Inter-
ruptions) .

SHRI JYO TIRM OY BOSU: I 
mea 1 no insult tolyou. I meana no 
insult to you. But this is the way 
you are behaving. {Interruptions).

MR. SPEAKER: Whatever is 
said without my permission will not 
go on record. I have allowed Mr.t 
Biju Patnaik.

SHRI BIJU PATNAIK: The
Minister did not lame it the killing 
of students in Orissa or th: killing 
of students in Gujarat. . .

MR. SPEAKER: Everywhere it 
has happened —  deaths. They are 
unfortunate.

SHRI BIJU PA T N A IK :. . .  but 
laments becaus : his partymen. . .

{Interruptions)



«rr f*w *t  *»pt *ncrc

MARCH 31, 1981 Arrest of Member 284

NfR. SPEARBR: No, TVfr. Pat- 
naik. It is wrong.

SHRI BIJU PATNAIK : That 
portion should not remain and it 
should be expunged.

MR. SPEAKER: I only agreed 
with this part that deaths anywhere 
ai*e ►unfortunate. That  is what I
jialg

SHRI BIJU PATNAIK : “Ves, 
agreed.

(.Interruptions) * *

msa 1. P. UNNIKlHSflNAN: 
ffflkitt is * statement  $f*he
Government? Was it his personal 
knowledge from official sources or 
through the press ? You did not do 
that  (.Interruptions). We are entid- 
ib know...

MR. SPEAKER: He is getting
facts.

(Interruptions)

SHRI GEORGE FERNANDES: 
You have started a precedent Which 
tvill have very dangerous reprecus- 
rioiw. . . (Interruptions)

MR. SPEAKER: I am not 
starting any new precedent.

SHRI GEORGE FERNANDES: 
We will welcome debate on every 
State here.

fm  11 AA to A f 
sta  fir | srhc  ̂ t  g,

* to if | .

fsr̂TTT  : 5TFT #

ft tl

f̂r̂Tf I  eft

| fq̂fr wr
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«t, ^ t ...

«ft r̂rr?M to : stf? forr $ t

trsw  m  f  #

ferr 11

wt ftwn | v...

WWI Ijjtaw : aft 5» ^ fJTT

•ite r̂t

nt t ^ •

wbw  t  wr ffnsRf
rnner  dNt »iftr -Mtr a?9r terrav*\l   ̂J WW  wWt " "IH

w Wr Ht w w t̂o

WtwT  ‘iWi tT ’flpw *̂r ̂

wtx vt wtk

*>r  1

So simple it is. My stand is vei;y 
clear. I am not going to discrimi-
nate.

(Interruptions)

TTO (WW <?RWH :!TPTfirf5T-

*rre v sptpt  ̂

w ?frf̂,  ^  t̂fsrt i

wsuw *T5tarer : f  ?r»n: r̂?r-

?t??r f̂r vfr  T̂cfr g

I gather facts and then decide.  I 
am asking for facts and nothing else.

TOfft : TO

| 1 A ?rrT  «ryrRf 

 ̂ r̂fcfr 5 to ^  ̂v* 5Rrr I,

5TTT WK %tK

sfr  |̂r fr,  % r̂c ferr 

1 to  f̂r

♦ ♦Not recorded.
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SHRI CHANDRAJIT YADAV 
(Azamgarh): I think that yaur latest 
observation so far as the principles 
are concerned, is a correct one. 
You have said that yen have 
been deledng wherever the naanes 
of the States are mentioned. 
But, Sir, in this particular oase, 
the Minister's observations have 
given only one-sided picture.

SSfltl JYOT1RMOV aostj : Suo 
motu.

SHB& CHANDRAjir YAr>AV: 
Imhw me sinanoR has**** otor- 
ed... 4ivtfTTtiptim) ■ fit tm tm 
said... . You rt̂aletlsc
rfc,  that rt Is twty a Maetcneot of 
fact*. Hiat nates it mu* andli- 
caMl.

MR. SPEAKER: YotimMaawd 
me again. I said that he wasM̂dqfe 
that Ik was ascevferning the facts
from the "West Bengal Government. 
That is *H.

SHRI CHANDRAJIT YADtAV: 
He did not say that. Therefore, my 
suggestion is that you should first go 
through the proceedings and only 
then the Minister's observations 
should be there; otherwise not.

MR. SPEAKER : I will go 
through the proceedings.

TO  faflrTff : srEirei

w z m   : srrr; 11

in7!  ̂%r-:  « q̂f# fr ^

f«r*rr «rr fa w ;; *Frr  f, Fr

qff  ft?  f'rwrr psctr: 

$ TfTT | ?

^  ^ ferr  ?fi far

wt  *r?n i

(Interruptions)
MR. SPEAKER: I will go 

through the proceedings and find 
out.

SHRI JYOTIRJk OY BOi U Sir, 
I seek your pei mission. I was very 
angry when I saw that ̂ the Minister, 
without being called by you, without 
your permission, got up to m&iign 
the State Government. . . (Inter-
rwptions). I mean no insult to you. 
But I feel what was done by the 
Chair in allowing the Minister was: 
wrung, in «o tar as this is concerted.

MR. SPEAKER: Again it is on 
rooord. I want to see this «m record. 
I will go ihrough Ate.

(InUrrstptions)

HjftW ; VIW  Wd"

*TcT  »rl «fr I

SHRI GEORGE FERNANDfiS 
(Muzafiarpur): What about ffae oo- 
confidence motion?

tr&m  :  w  fosNfc 

fiwr «rr i

SHRI GEORGE FERNANDES: 
This House is concerned with it. I 
am on a point of order.

MR. SPEAKER:  What is it? 
Under v\ hat rule ?

SHRI GEORGE 1 ERNANDES: 
Under article 205 • f the Co* stitution.

MR. SPEAKLR: I have already 
given my ruling on this.  What is 
that ?

SHRI GEORGE FERNANDES: 
This pertains to the State.  This is 
conceri.td with Appropriation Bills 
and also supplementary, additional 
or excess grants. . . (Interruptions).

MR. SPEAKER:  I know my
job.

SHRI GEORGE FER NANDI S: 
My suVn :ssion is, in the Legislative 
Assembly in Assam yesterday tht- 
Govtri-n mt ha. lost on a cut motion 
on a supp kmentary den and.
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JFSTAN. HON. MEMBER: Is it a 
point of order?

SHRI GEORGE FERNANDES: 
Government lost on a cut motion.

MR. SPEAKER: It does not 
come here.

r  SHRI GEORGE FERNANDES: 
The Government lost on a cut motion.

P'.SM R. SPEAKER: That does not 
' come here. The constitutional 

machinery is there. The Govern-
ment is there. On this you cannot 
have an adjournment motion. You 
have to Come to me. I- am not 
satisfied. , - • .

SflRI GEORGE FERNANDES: 
If the Assam Government has not. 
been able to.

MR. SPEAKER : Mr. George,
I am sorry.

SHRI GEORGE FERNANDES : 
You have to listen to it.

MR. SPEAKER: No, I would 
not do it.

(Interruptions)

SHRI GEORGE FERNANDES: 
According to the newspaper reports. .

MR. SPEAKER: I do not go by 
’ the newspapers. If I am to go by 

the newspapers, then the hell will 
break loose.

[Interruptions)

12.37 kr s *
PAPERS LAID ON THE TABLE

A n n u a l R e p o r t  o f  R e p a tr ia te s  
C o o p e r a t iv e  F in an ce an d  D e v e -
lo p m e n t B an k  L td . M a d ra s  f o r  

1979-80

THE MINISTER OF STATE 
IN THE M INISTRY OF SUPPLY 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD): I beg

to lay on the Table a copy of the 
Annual Report (Hindi and English 
versions) of the Repatriates Coopera-
tive Finance and Development Bank 
Limited, Madras for the year 1979-80 
along with Audited Accounts.

[Placed in Library See No. LT- 
2241/81].

. D e t a i l e d  Dem ands f o r  G r a n t s  o f  
M in is tr y  o f  L a b o u r  f o r  i 981 -82

THE MINISTER OF STATE IN 
THE M INISTRY OF LABOUR 
(SHRIMATI RAM DUL ARI 
SINHA) : I beg to lay on the Table a 
copy of the Detailed Demands for 
Grants (Hindi and English versions)

. of Ministry of Labour for 1981-82. .

[Placed in Library. S&  No. LT- 
2242/81]

MR. SPEAKER: I will give 
consideration.

^  ^  |  I

sft fir*m ^

STSCTST : tffa?I I 3FTf
33 t  fe*rr 1

[Interruptions)

MR. SPEAKER: I have got to 
go through the procedure. I have 
to ascertain the facts.

[Interruptions)

MR. SPEAKER: Why can’t you 
allow me time? I have asked for 
time to ascertaint he facts.

sft TV* firanr 'TKTJPT : STPT ^

«rr 1

: tfrz *Tr r̂nr
1



289 Papers Laid CHAITRA 10, 1903 (SAKA) PA.C.Iiepert ago

«ft TT* f w w  'f W R  ; 
sm  # «rr i

MR; SPEAKER: You go through 
the records.

N o t.f ic a t io n s  u n d e r  Custom s A c t ,  
1962, C e n t r a l  E x c ise  R u le s , 1944 

an d  F in a n ce  A c t ,  1979.

THE DEPUTY MINISTER IN 
TH E  M INISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT):
I beg to lay on the Table:—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962:—

(i) G.S.R. 190(E) published in 
Gazette of India dated the 
23rd March, 1981 together 
with an explanatory memo-
randum regarding the rate 
of exchange for conversion 
of Russia11 Rouble into 
Indian currency or vice-versa 
in supersession of notification 
No. 64-Customs dated the 
14th March, 1981.

(ii) G.S.R. 204(E) published in 
Gazette of India dated *he 
25th March, 1981 together 
with an explanatory memo-
randum regatding enlarge-
ment of list of materials 
allowed to be imported duty 
free against advance Licences 
for export production.

(m) G.S^R. 213(E) published in 
Gazette of.India.dated .the 
27th March, 1981 together 
with an explanatory memo-
randum making certain 
amendment to Notification! 
No. 227-Customs dated the 
2nd August, 1976 so as to 
reduce the effective basic 
customs duty on high-density 
polyethylene moulding 
powder and granules from 

274 L.S.— lo

65 per cent ad valorem to 
50 pr cent ad valorem. 

[Placed in Library. See No. L T  
2243/81].

(2) A copy of Notification No. G.S.R. 
214(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 27th March,
1981 together with an explanatory 
memorandum making certain 
amendments to Notification No. 
302/79-GE dated the 4th Decem-
ber, 1979 so as to raise the effec-
tive basic excise duty on high- 
density polyethylene from 27 per 
cent ad valo 'em to 35 per cent 
ad valorem, issued under the 
Central Excise Rules, 1944.
[Placed in Library. See No. LT- 
2243/81].

(3) A  copy of Notification No. G.S.R.
186(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 19th March,
1981 together with an explanatory 
memorandum exempting the offi-
cials of the foreign diplomatic 
missions/consulates who are not 
nationals of, or permanently 
redident in India and their 
families from payment of foreign 
travel tax in respect of their 
international journeys, under sec-
tion 41 of the Finance Act, 1979. 
[Placed in Library. See No. LT- 
2244/81].

12 39 hrs.

PUBLIC ACCOUNTS COMMITEE 

T h ir t y -f o u r t h  R e po r t

SHRI CHANDRAJIT YAD AV 
(Azamgarh): I beg to present the
Thirty-fourth Report (Hindi and 
English versions) of the Public 
Accounts Committee on paragraph 7 
of the Report of the Comptroller 
and Auditor General of India for the 
year 1978-79, Union Government 
(Civil) Revenue Receipts, Volume
II relating to Arrears of Assessments,



291 ' Matters undvr MARCH 31. 1081 Rule dll

ia*40 hrs.
MATTERS UNDER RULE 377 
(i) N e e d  f o r  r e c o m m e n c e m e n t  o f

EXPORT OPERATIONS FROM ALLEPPY
P o r t  i n  K e r a l a .

SHRI B. K. NAIR (Quilon): 
Alleppey Port on the West Coast of 
Kerala has been remaining unused 
for several months now owing to lack 
of proper attention to maintenance 
work. But now, following prolonged 
agitation by the unemployed Port 
workers and the starving members 
of their families numbering several 
thousands and outcry from the 
public, the r;qusite facilities haxe 
been restored and essential repairs 
and renovatiln carried out. A 
few Barges needed for taking Cargo 
to and from the ships out in the sea 
have also been acquired and put in 
service.

Under these circumstances, I have 
to appeal to the Goverment of India 
to make arrangements for recom-
mencing export and import opera-
tions at this Port, not only means 
to save the workers from misery 
but also to relieve congestion and 
ease the situation in other Ports like 
Cochin and Bombay. With the out-
break of monsoon just only a few 
weeks away, during which a Port 
has to remain closed, it is hop ed that 
urgent attention will be paid to this 
matter even if it means diversion of at 
least few ships within the days to 
come.

(ii) NEED FOR INCREASED ASSISTANCE 

TO RAJASTHAN GOVERNMENT TO  
MEET SEVERE DROUGHT IN THE 
s t a t e

«ft w fta  n$5t>r Osftag*:) :
wrarw w  if
26 fsRff if ir 25 f^r# garner f  

•FTT'T ftreff % 26 f3TK 
tft srfirfl t p t I  aft i ?  

afff* aw w n 'fftaur a?r
*TPRT aTCTgt I  I ^ 5®

5ft fire# #r-^rr aw! I t

f«r»ftr«iTT ir <ftf**r |  1

13 43 hrs.

[Mr. Deputy Speaker in the 
Chair]

3WSIW sfefr if S T O

n?er a w  tft tffift »ti% ^

Tfr | 1 nfat ir errwra', m fe a?r 

Tnft ^a- tot *rh: j?ff if

Tfift | ift eft ^  arret ?ft% | 1 

fspT & ff v  ?r<r |
% *ft a?r ĝ cfr | 1

•wIPk ^  fra^rt ari *rrar
if faafjft 5TF5T ft  ITT ffiT

swra if if warn: ft | farcer

'5R5TT a?rf>t 5T«rrfe? t  1

?rPff art # r a?r Tpft *rrat n 
'tp t  fw fq trc  ir »ft it
5fRr Tf | ftrcf% f̂uff qfj 
t*a? STf Tpft %f?T<T SS W  tft 

^t I  srsrfaf 8T5ff if 

aff *rfaaf nfrr an$ *rk
W 5PTW aTT% 5PTTfar W5ff
a?t art fR  arr 'Tpff *TRfT;ft 
*t w((i  ̂ i

sm  <?ft frwvf Tfr <rr wrcmt 
*rW f if feafa *ft sre w a r

snM  i f>R fw f if fasSr tffa- 
=arr spaf ?r wrm wa?r?f 
^ff % sfwf a?f srrf'np ^r- 

’Rff  ̂ I  ̂ WlT *TPt >Tff 
fr3f»rn: % srw’c % wraK 
 ̂ WPf ¥ =PPOT ITWTT Tf«f*IR aft 

crsfnir if T?f?ff TirJtff ait T"fnR 
?r<T | i wtaTtT fFrfir %

if f a ^ r ^ t  | «rtr 

r̂r ,?^r swp5m*eRTT % a?n?r aTff- 
wrff | i

sr'n: fRrer trft xft ?ft <rmnft 

# w f  if w k  «ft srcit ^ r x
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jff Sfpfcft I qfff

VfaSTKT ^*T'T TT^d1 W f f  % 

j w s p t jt  T r  <Tpft, T?r?ff %
T̂TT srfc Ti'^n: % ffftRr 

5<ht»;- ^ t h  % fsn? s p r ie r  srcff ^ 

f s f t ,  < t t^ r  ^rrt, 

s r n j f f e  s r tr  79^ M + w r < w f  %
s fr( ^ R rn r?  f^fTT^, 1^ 3r-T 

57 ^«rr s r k  %

srfasrq- m f e  ?r*r it
% f ^  s r r « r f a w  % 

m errc  xrc sr^rP^cr -t-ji sjfr ^vrtfr 
t l ^ r n c  %  s if te r  srarcrc. r -
T̂rrr | iTtr? n :t t  

f r q f r  wfr j k  T - t  % f w  a w
•T?T 7 5 PT TfSr cfi ?*rHtq' -TCdT V  

*T% ĵTFT T̂̂ ft q f%

TTfT ir f-r-r-r ̂  *t t Rt  ^  ^
JT^r?T ^ r  r | . f r  1

i m  qi\ f lv r '^ 'T  ,n i- ,-[  £  f o  # 
^t ?n>r î i;::r fwRr ^  ^  

% fa? Xl*% -TT-Frr W wftpp 
s r t f t  s t r  t V  f ^ i r  ?r^ ; ^

Sr ?q *n =rf̂ r % f̂ rcr
t - t  ir  iifer -fr ;f p  ?fh: ^ff*ff it

fawra t o  ' i f  1

(iii) N o m - A v a i l a b i l i t y  o f C o q k i n g  
G a s  i n  R a n i g a n j  A r e a

SHRT K ^ IS H A N  C H A N D R A  
H A L D E R  (D urgapur): Lindt r
R ule 377, I am making a statement.

Ranigaj area is not getting 
cooking gas supply since October, 
1980 causing acute hardship and 
distress to gas consumer.?. R a iganj 
depends entirely on llindusthan 
Petroleum supply. Several repre-
sentations, already made, draw no 
attention o f  the authorities as well 
as M inister o f Petroleum and Che-
micals about th e ‘non-availability o f 
cooking gas . in Raniganj. area.

U nder the circumstances I urge 
upon the Government to take im-
mediate steps for restoration o f

Hindusthan Petroleum supply and 
also additional supply by Indian O il 
Corporation to the Raniganj area.

(iv) S t e p s  f o r  R e h a b i l i t a t i o n  o f  
Pe o p l e  A f t e r  T h e i r  E v i c t i o n  
U n d e r  T h e  L a n d  A c q u i s i t i o n  
A c t  i n  T a m i l  N a d u

D R . V . K U L A N D A IV E L U  (Chi-
dambaram). U nder R ule 377, la m  
making a statement.

In the interest o f the public I 
would like to make a submission on 
the floor o f the House thai an adequ-
ate care must be ensured in rehabili-
tation o f the people when they are 
evicted from a place in the Land 
Acquisition Act.

I refer to the prevailing atmos-
phere at N eyveli Complex in Tam il 
Nadu. The Tam il Nadu State * snvt. 
has just now acquired lands for 
N L C  Project expansion scheme and 
evicting the villagers under Land 
Acquisition A ct, and the process is 
continuing fur a better cause o f  a 
major project. T h e people who sur- 
rende" lands and household proper-
ties to the NL<~! Ltd. in the rural 
areas express their dis-satisfaction 
o f being nee-lected and poorly 
attended b v  the authorities in reha-
bilitation measures. They also claim 
for job opportunities in the N L C . 
Ltd. tor each family involved in the 
Land Acquisition and reasonable 
higher fixation o f  remuneration for 
their land and household properties 
on the grounds Oi" being in the 
adjoining Town areas.

W hen we are anxious to see our 
country to prosper in rapid indus-
trialisation and early execution o f 
project schemes should not fail to 
realise the gravity o f Psychological 
trauma caused to the meagre section 
the poor villagers when their lands 
and household properties are acqui-
red and subjected for eviction, I 
restate that care must be ensured in 
rehabilitation. I f  it is not o f mere 
exaggeration that the people are 
invariably under the misery o f being
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evicted and deprived from their 
birth place, however, a small and 
insignificant may be, and are in a  
state of an untold mental agony and 
stressful condition. When their 
demands went deaf and dumb, the 
frustrated villagers have resorted for 
agitations and subjected for im-
prisonment.

At this juncture I invite for a 
humanitarian line of approach for an 
amicable settlement of long due 
problem. And definitely this could 
be possible if the Govt, of Tamil 
Nadu come forward magnani-
mously with a suitable extended 
supportive measures by the Central 
Government to render help to the 
displaced families in the rehabilita-
tion measures.

In drafting the rehabilitation 
measures following suggestions must 
be borne in mind :

1. Early rehabilitation of the 
displaced people in the near and 
adjoining areas of Neyveli complex 
or to a place desired by majority oi 
the villagers.

2. Ensuring adequate job oppor-
tunities in the NLC Ltd., Neyveli 
to the displaced families proportion-
ate to the family strength and not 
by family criteria with suitable 
relaxation of rules and regulations. 
And to claim not only a social 
equality but also to save the 
families poorer section must be 
adequately represented whether they 
have surrendered lands and 
household properties or not. For the 
non-eligible women and the elderly 
men job oriented Agricultural 
Farms and rural oriented Govt, 
owned schemes should be drawn 
as an additional rehabilitation 
measures in the case of Ceylonese 
repatriates.

While making these sugges-
tions, I would like to draw the 
attention of the Ministry of Energy

and Coal, Government of India 
that I was given to understand 
that the recruiting authorities at the 
NLC Xtd., Neyveli are not xioing 
the right thing with an̂  attendant 
adverse reaction in recruitment and 
much hardship to the innocent 
poorer section. Hence a constant 
vigilance over malpractice and an 
appropriate drastic disciplinary 
action against those erring officials 
is necessary.

3. Higher rate of fixation to the 
lands and household properties be 
ensured.

4. To consider grant of compen-
sation to the condition pattas given 
by the Government to the poor 
people.

5. Free medical and educational 
amenities to the displaced families 
in the NLC Project is desired.

With these words, I trust for 
a magnanimous attitude and appro- 

[ priate action of the concerned 
authorities for a prosperity O f 
the people involved under the Land 
Acquisition Act.

(v) A l l e g e d  R e m o v a l  o f  T r a d i -
t i o n a l l y  S t a t i o n e d  CIVILIAN FAMI* 

l i e s  f o r  T h e i r  H o m b s  a n d  L a n d  i n  

N a h a n  C a n t o n m e n t  A r e a  (H.P.)

sft.fswr 9* r ( f w r r )  : 
f^rr*Fr ^  %
tffro  |  'ftrcr tf m f o p
Tmrfe? *rrc
|  1 3  ^  t
^  fomicT % TRT

<rF<*n:
% ^  1

f t  r̂r̂ TRft % %
i^rlwc % ^  %rr wnfit 
f  iftx ^  f t  ^

*rr t  1 ^  n̂ arr



£  i w  *r 53 ' f ir m
3 $  w p ;  f o f  *w pt

-fc fiW W ^ f T?T I  I ft<l <jf*f
<TT *  T ? '  1977-78 S
TT̂ ar *TTOT 3TWT *Fl * *ft
|  1 ftrq n?r qr 3*** t w w  
^  % f̂ rq: ?RT5Tff srTfT *r ^  
firfar̂ jT̂ r Jrfsrejfc % *r?f 
m  % JTfr I  1 w
*jf*r sfh ^  Sr $ ^  »ft

%*rr r̂giTT ft? ^  «rt =̂ tw

p ^ rFgtw snfr # *rr 
fw r* *w r %, sfH! *r«rr %  |^,
9T *w *f w  w  snftn

WPmft % JTT5T fe ir  t  I <TT?3
*w w  ijf»r '«f I *rrcr ^
& t % JFTTir ^-t ^  w  «j;Pt ^  *ff«rr 
ffl f«MT TT «tT X® I  ft? Vf
53 TfT f̂Tf % 5Tnr W’TSTf̂  *TW *f 

sr** 5t|f t  1

* f  5T9T T  t r r f t  a f t  &  J T P f r r  !F # T T  
f% y-rcj ^ r  % ts<?f=r ^ fiwrr 

r̂nr rftx <rrer *rewr 1̂ 

HP? srrw4F<rr $1 €t aft i$fa 

W -  # fiw  stffcvn: |

^  *prro j r  ^<tt | 1 5T*rc 

t o  tft y m n w  m v
3ft w p r ft  sjftr <rft | wrer

tf<4F>K ^  % SMri’ *T

*rdarf ^  ^  fwr^rr srrir «rf^ 

*j.fa ?̂r *rrftpf? str  snn: ijsror 

snrm r̂rtT i

f  5TBTFT ^  3ft r̂r ^Rf ^

t *  w  Pro*r sfrr wrnr 

sfTOT ^ 1^ 1  g fa  # qrr extr

* ^  WHJ ^  j

29*7 Matter* under CHAETilA 10,

(vi) A s s i s t a n c e  f o r  W a t e r  
Su p p l y  t o  B a n g a l o r e  C i t y

SHRI T. R. SHAMANNA 
(Bangalore South): Mr.. Deputy- 
Speaker, Sir, Bangalore city is a 
very fast growing city in the 
country, both in area as well popu-
lation. Two decades back, the city, 
was 25 sq. miles in area with a 
population of nine lakhs. In 1977, 
the area doubled and the popula-
tion reached 16 lakhs. In 1981, 
Bangalore area is nearly 90 sq. 
miles and the population exceeds 
29 lakhs.

y
k From the beginning, this impor-

tant city has been experiencing 
water scarcity. Bangalore is 3000 ft. 
above the sea level and the 
water has to be pumped up to a 
height of 2000 ft. from sources which 
are far off.

Bangalore is considered to be a 
garden city with enviable climatic 
condition, in addition it being an 
important commercial and industrial 
city in the South.

Successive State Government 
sought the assistance of Central 
Government. The Government of 
India was kind enough and sanc-
tioned a Scheme to get 60 million 
gallons water a day from the Kaveri 
River at Thorekadanahalli which is
80 km. from Bangalore but execution 
of this scheme was considerably 
delayed. World Bank also failed to 
provide the funds for the scheme. 
However, the Government of India 
was kind enough and the project was 
carried out from internal resources 
only.

At present Bangalore is getting 
62 m .g.of water from three sources. 
This is quite inadequate to meet the 
water needs of Bangalore city. H ie 
water is supplied for about 3 to 4 
hours a day. Houses which have 
more than one floor and houses on 
ridges do not get sufficient water. To 
meet this difficult water scarcity
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position, the Kaveri 2nd Stage be 
taken up which will fetch about 30 
m. g. of water.

On behalf of the citizens of 
Bangalore, I once again appeal to 
the Central and State Government 
to see that second stage of Kaveri 
be completed at the earliest.

I request that this issue may 
be taken up seriously and every 
effort should be made to provide 
sufficient and cheap water to Banga-
lore city.

12.55 hrs.
STATEMENT RE: NEW PAT-

TERN OF INVESTMENT OF 
FUNDS OF CHARITABLE AND 
RELIGIOUS TRUSTS AND 
INSTITUTIONS

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAM AN): 
The Taxation Laws (Amendment) 
Act, 1975, inserted a new sub-Sec- 
tion (5) in Section 13 of the Income 
tax Act laying down the pattern of 
investment of funds of charitable or 
religious trusts or institutions.

SHRI G. M. BANATWALLA 
(Ponnani): Our thanks should be 
recorded.

SHRI M. RAM GOPAL RED-
DY (Nizamabad): Along with me.

SHMI R. VANKATARAMAN: 
With a view to enabling such 
trusts and institutions to change 
over to the new pattern of invest-
ment in a smooth and gradual 
manner, the law provided that the 
new pattern inay be adopted in 
respect of accounting years commen-
cing on or after 1st April, 1978. 
This date was subsequently exten-
ded to 1st April, 1981. I had made it 
clear in my Budget Speech last year 
that this date will not be extended 
further.

All charitable or religious tru-
sts or institutions will, therefore, 
liave to switch over to the prescri-

bed pattern of investment in order 
to have continued benefit .of tax 
exemption for any accounting year 
commencing on or after 1st April
1981. As a result, it will be necessar 
to convert certain categories of 
assets acquired by such trusts or 
institutions into Government Securi-
ties, bank deposits units of the 
Unit Trust of India and other 
assets specified in Section 13 (5) 
of the Income-tax Act.

It has been represented that the 
modes of investment prescribed by 
Section 13 (5) yield income by way 
of interest, acceptance of which 

/  is contrary to the tenets of Islam. 
The Government have, therefore, 
decided to modify the pattern of 
investment prescribed under Sec-
tion 13 (5) of the Income-tax Act so 
as to permit charitable or religious 
trusts or institutions to invest the 
trust funds in immovable property 
as well. Suitable amendment to the 
Income-tax Act will be sponsored.at 
an early date and shall be made 
effective from ist April, 1981.

13.00 hrs.

DEMANDS FOR GRANTS,
1981-82— contd.

M in is tr y  o f  E x t e r n a l  A f f a ir s  
—contd.

SHRI P.K. KODIYAN(Adoor): 
Mr. D ep u ty Speaker, Sir, the 
report of the Minis ver has not taken 
into consideration the gravity of the 
international situation.

The infernational situation is 
extremely serious foday. Though the 
Persian Gulf and ’he Indian Ocean 
have become hotbeds of trouble 
today causing serious threat to our 
country and though these dangerous 
developments are very much up-
permost in our minds, yet we should 
n ot lose sight of ihe overall 
world situation. We should view 
these developments in the context 
of 'he world situation.
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In the past one decade, there 
were some very healthy develop-
ments. A  return from arms race 
to the detente and international coo-
peration of people and a series of 
victories won by the National Lib- 
ration movements were the main 
features of these developments in the 
past one decade.

Bu% desperate at these develop-
ments and progress of the National 
Liberation Movement and desperate 
at the setbacks suffered in arms race, 
the imperialist powers had unleashed 
a counter-attack under the leader-
ship of the U.S. imperialists. The 
armament race, building up ofnew 
military bases, deployment of naval 
forces in the Indian Ocean area, 
e*c., were the consequences of this 
counter-attack.

With the assumption of office 
by President Reagan in the USA—
I should, at this juncture, express 
my regret over the unhappy incident, 
the most despicable incident, that has 
taken place, the wanton attack on 
President Reagan; I hope he would 
recover soon —  this counter-attack
has reached a very frightening pro-
portion and as a result, the inter-
national situation has taken a worse 
turn. The extension of military 
bases, deployment of naval and
military force and open threat to the 
National Liberation Movement—  
all these have added t0 the worsening 
of the international situation. 
The U.S. Administration has openly 
stated that they would send arms to the 
Afghan insurgents. It has made 
clear its intention to subvert the law-
fully constituted Government of
free Angola by helping the Angolan 
traitorous movement known as 
UNITA. The hated apartheid 
regime in South Africa is overtly and 
covertly backed by the USA and 
other Western powers. The mili-
tary junta of El Salvador which 
is massacring the people who have 
risen in revolt is being supported 
by the USA with massive military 
and economic aid. Within one month 
of the assumption of the office, 
President Reagan has announced

15 billion dollars worth of military 
aid to various countries in the world. 
The speed with which the Reagan 
Administration has stepped up arms 
build-up and also increased the arms 
supply to various countries has sur-
prised many people even in the Uni-
ted States itself. The Newsweek 
magazine has remarked:

“ There is danger that the Reagan 
Administration might be trying 
too much too *soon, Imposing 
military strategems on prob-
lems demanding greater subt-
lety, more diplomacy and fewer 
guns.”

It is this extremely hawkish policy 
of the U.S. imperialists that has pushed 
the world to the brink of disaster—  
the disaster of a thermo-nuclear 
holocaust.

Yesterday Mr. Chavan has said 
that both the Super Powers are 
aware of the dangerous consequences 
of the nuclear war and, therefore, 
they would only talk about war, 
but they would not start it. But 
we cannot rest assured by the so- 
called balance of terror. There 
are forces in the world which will 
go to any extent in order to portect 
their global vested interests. There-
fore, there is every possibility of the 
world being plunged into a thermo-
nuclear war. The situation today 
is extremely grave. Peace is threate-
ned; the security of nations and peo-
ples all over the world is thr atened. 
There is every possibility of a third 
world war unless the statesmen of 
countries and leaders of nations keep 
restraint and caution in their ac-
tions and pronouncements; they 
have to appeal to sanity and reason 
in order to preserve world peace.

In this background, the peace 
proposals put forward by Presi-
dent Brezhnev at the recent 26th
Congress of the Communist party 
of the Soviet Union are timely
and can form the basis for negotia-
tions on all urgent international
problems of today..
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His proposals have been widely wel-
comed. I wonder why the Govern-
ment of India has not expressed 
any opinion about these proposals. 
They have not reacted to these 
proposals. India had in the past 
raised its powerful voice at times 
of international crises in favour 
of world-'peace and in order to 
strengthen co-operation among the 
peoples and countries of the world. 
It also successfully frustrated the 
attempts of certain powers to divide 
the countries & create tension among 
the non-aligned countries and India 
being one of the leading countries 
of the non-aligned movement.

Which had always stood for 
a peaceful and amicable settlements 
of all international disputes has to 
play a crucial role at this stage. 
I request the hon. Minister to make 
the response of the Government 
of India clear so far as the peace 
initiative of President Brezhnev is 
concerned.

Naturally, Sir, we are all very 
much concerned about the US 
aid to Pakistan— the massive military 
aid to Pakistan consisting of sophis-
ticated weapons including very mo-
dem and uptodate bomber planes. 
But this aid is not an isolated deve-
lopment. We have to view this US 
aid to Pakistan in the context of 
what the USA has been doing in 
the vicinity of our country, that is, 
in the Indian Ocean and also in 
West Asia.

MR. DEPUTY SPEAKER s 
The hon Member’s time is up.

SHRI P. K. KODIYAN : The 
US arms aid to Pakistan is the major 
and most dangerous link in the chain 
of military encirclement of India 
by Washington, Peking and Islama-
bad axis. We-have to take note 
of this.

The unprecedented strengthen-
ings of Diego Garcia base in the 
Indian Ocean, making it th^biggest

US air and naval nuclear base 
outside the territory of the' NATO 
powers and also the reported granting 
of facilities to the US Navy in Sri 
Lanka and Maldives are also new 
links in the chain if encirclement 
which is directed against the sovereig-
nty and independence of India. India 
should strongly protest against this 
American move of arming Pakistan 
and should declare it as a hostile 
action. The people of India should 
be roused against this threat. I 
have no doubt that the people of 
India would rise as one men as in 
the past to defend the country’s 
sovereignty, intergrity and inde-
pendence .

Coming to the Indian Ocean—  
since I have no time and you have 
rung the bell, I am cutting short 
my speech. I am only referring to 
the points. America has been be-
having in the Indian Ocean as if 
it is an American lake. It is an 
international property which should 
be used only for peaceful purposes 
and for peaceful navigation. 
Therefore, the Government should 
take the initiative in mobilising the 
littoral and hinterland countries and 
take strong and collective action 
against the American attempts 
to convert the Indian Ocean into 
a hotbed of trouble. Now; the Go-
vernment of India in this connection 
should also tirelessly try to ensure 
the success of the proposed, inter- , 
national conference on Indian Ocean 1 
to be held at Colombo and we should i 
emphatically demand the dis*j
mantling of the Diego Garcia andj
other bases in the Indian Ocean. 
In this we can enlist the support of 
even the Gulf countries because 
Diego Garcia is being developed 
as one of the main bases for the 
Rapid Development Force the
primary aim of which is to capture 
Gulf Oil fields.

On the Afghan issue the only 
course open to us is to find a political J 
setdement. I fully support the sober 
stand of the Government of India 
on this issue; So long as the Afghan



D.G. Min. of CHAITRA I0;r 1903 (SAKA) Ext. Afirs. 306

issue remains unsolved, it waukLhs 
used as a pretext to dump all kind 
of.: arm? in the Gulf Area and also 
in Pakistan with its dangerous con- 
sequ 'nces.

Now, coming to the non-aligned 
movement, in the non-aligenment 
Foreign Ministers* Conference1 held 
in Delhi, even though there had 
been a compromise on a number of 
issues which came up for discussion, 
I should say that, by and large, the 
Conference was a success in the sense 
that the unity of the non-aligned 
movement could be preserve. But, 
I have a feeling that on some of the 
issues, India had not explained even 
its known position in various meetings 
of the Conference. In the Conference 
of this nature in the end, we may have 
to come to a consensus on vaious 
issues. But that does not prevent our 
representatives from arguing our case 
and in explaining our pasition. I have 
a feeling that this did not take place. 
How, there is a deliberate attempt to 
divide the non-alignment movement. 
Some countries in the movement 
are taking up positions incompatible 
with the basic principles of non- 
aligned movement. I have a feeling 
that, in the name of ariving at 

consensus some of the basic principles 
like anti-imperialism are being diluted

I warn the Foreign Minister 
against the concerted move by certain 
countries to soften the anti-imperialist 
content of the non-alignment move-
ment*

Even if India is isolated on some 
issues, we should uphold the basic 
principles of the movement. The 
anxiety for consensus should not end 
in appeasement and surrender of 
basic principles.

MR. DEPUTY-SPEAKER: Shri- 
mati Usha Verma.

Before you begin, I would like to say 
that every hon. Member will takeonly 
five* minutes hereafter. The Minister 
will reply to the debate at 14—*30 
hours.

Shdmati Verma,

s f t a f t s q r a w ?  (4 f ( ) : m -  
ktut *rrq-4 fwr t
w  £ n prmxJ f 1 ’rm’rq- war 
sfV gft JTf ( r t f?  ?rr<T f  ^  *  sft 

fo r?  Tfr f  ^
srta# ^ A f  1

'T* srsrfirctT *1% t o r  w r  srwRft
mtfr £ fMfr win 

ftrcr ^  T f (rwV aft n

s w r t  # s n r

*nr f?r<* qft TW ^
«t=t: sr^sr qrr <f*rr qsr>s <• o

srfsr 7$  f  ww # ' s q r -
? r p f f  s  < m c  f t  s #  * r k  ( w r  * r t
WIT q ff f t  1

fr a  f t  *  ^
spf w i  ^  ^ r r

f% p r f r  w  swra in^Nr
s l r e t ,  s r i f t p c  w f «  t  
?Trr «r1w arernr n

sr*rrcr ?r>sr
if srt wrfV jtpprtt

*  TOfsfw |  1 qrsr $iht
STqW #  HffT ®l 1ft,

T̂!T sftT 3W f  fT t |  f  WT *fWT
'ryM  f w  <wn%
f t r f  faff % fif % m  W  7̂T f p  

w ’TTO^nrr =sfrf̂ ?
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JT? tTRcT
fsrrtt t ?t t  ^  f w  %
wfir f̂tr % f̂r*r ww w<r*r foraf 
^  t 1 m fir smt »rwr
^  fttft *ft l̂w?r «rt

ftrcr gfw *r wt=f r

*rr ^TfR ?r*r t, ?g[fr°rnr frrr- 
frre *mwr, ^  *tp*wt ,
r̂fsroft #^rwrr ?r«rr sttthh

*w w t  g îwr  ̂ ^r snmr
f»rrd sfrc % snft | i

t  JT̂T ’TfRTI S’ f̂t spffTT 
^ p h  ft; f^rw § f  ^
srcrawr ir srft ? r , w»tfr r̂, 
Trftrerrrr *mr Terr rr w fe  %■ 
CTfttT >3̂  fT t| f  tfl f'TI'Cl’

'̂f tft ft; sfft
wftre? kith ? mft; *r*wr ?th  t t

jjf r̂enr *r f jt ^ ^  i
Tr^TTiT w  ^faswr w i r a i  
^  WfT -̂frft f f  SPTJtV fn fir 
wrr'ft JTtrc ^n^vr *r fw% wrr 
srimr ^?tt ’n%r *ftr ’fta ?r«rr 
*rirf^r 5PT ^  ST5T if ft 3TT% T̂Rt 
*r?< ^f frfa srr m m  f *  

w'k fffrff ^r*r 
^rffri ffrft; JTWfiT 5T4T »TH*r 

f w  frc % st^tt r̂r *r% 1 
’rt̂ r % irrC'T  ̂ wrfir ^r cr«rr 

its TOTJrr | m irr̂ r f̂t srrawpcrr 
stffr «TRT I  I f3T<̂  *ft TfKft 
^r |  f̂r w r  sTR̂ g- |
WTfltT T̂T'rr 3TTTT ?ff? T̂T
fiPuww r̂ ’rar?C ftr ?n^sr
’rrft' sfk ?rfro ^ftwr <t ^  1 

in̂ r strt t ft;
TrftsRm w\ fw^r miflcrr *tr% 
% T̂ir TOT T̂rrf̂ rnff ?T n̂TSTRTT* O

r̂rtt %ftx Trf̂ r ^  ^ptr?
^  gsnxfrr ?rff m

wt^ tjt % ftr^Rr ^r 3̂%
%% % f̂ TCT vft cpfare 

^ =5rrffrr i ^  m$t

vfifw fi % t ^ t
|  f^ 5  ^sf^r *ftx *rcrfer
«R̂ TTT fir I ^fft OTT ^ qf5

viiHT ^T
tt 9PTVT F̂T% OTT

r̂ ^  W *mx
|  spfff% 5 fm r i

% 1

*rer: xw vz vft ^T^fwr ott
Tflfe^ff & W T 77f%
W T  Ij- cp̂ fT ^ f t  ft)

n̂ft w t t  % 
o t b t  fr?ft T̂ffQ[ cf«rr f r o  t o

^  $ 3THRT ^  it
^tttt y f  f̂r^FT ^?rr ^rf^T | 
*rm t w m ff  ^  srirt & ^ f ,  sm 

& snrrcr ftcrRr
 ̂ r̂rf% f w  %

t o  «Ft ^  ^  t f\ x  ir?

^R??rr fr̂ r ^ ^ r r̂rtr i

SHRI DAULATSINHJI JADE- 
JA (Jamnagar): Mr. Deputy Spea-
ker, Sir, I rise to support the Demands 
for Grants of the Ministry of Ex-
ternal Affairs. Sir, I will restrict my 
observations to Chapter V II of the 
Report and that too a part of it. It is 
encouraging to note that in the last 
year India has paid greater attention 
to Latin America. There has been 
an increase in cultural and trade 
discussions and this happy trend was 
stressed by the fact that for the 
first time since Independence at the 
Republic Day our chief guest was the 
head of a State from Latin America.

Sir, under the leadership of Mrs. 
Indira Gandhi our contacts have been 
increasing with Latin America and 
I learn that this interest is being app-
reciated and will be reciprocated. 
Possibly an obstructing factor on
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closer relations with Latin America 
is the financial constraints imposed on 
the Ministry of External Affairs. 
A  colleague of mine mentioned about 
this yesterday but just for an example 
I would like to draw the attention o f 
the House that U. K. spends almost 
Rs. 400 crores on its establishment; 
Japan spends Rs. 1021 crores on their 
establishment. A small country like 
Malaysia spends Rs. 57.5 crores 
whereas we are only able to spend 
Rs. 54 crores for our External Affairs 
establishment. I only hope a welcome 
step would be there and more funds 
would be allotted for this purpose.

Sir, as early as 19*8 Mrs. Indira 
Gandhi said after her tour of Latin 
America that it was essential to 
establish in India a Latin America 
Study Centre so that our people are 
encouraged to take interest in the af-
fairs of the Latin American countries.

Even earlier, Pandit Jawaharlal 
Nehru said “ Even though India and 
South America are far away from 
each other in geography—in thr* 
geography of minds, we are close to 
each other.”

Therefore, it is sad that not 
enough action lias been taken to 
realise the far-sighted ambitions of 
our two beloved leaders. In spite of 
Mrs. Gandhi's desire and under-
standing of the necessity to open 
Latin American Studies Centre, to 
this day not a single University in 
in this country has been directed to 
impl merit this important measure 
of understanding. Without any form 
of support from the Government or 
from the UGC, it is very heartening 
to note that the intellectual community 
have been making their small and 
significant efforts.

One such consistent effort has 
been by Dr. Narayanan of the 
School of International Studies at the

Jawaharlal Nehru University. He, 
with his colleagues, has formed a 
Cell to pursue academic interests 
with Latin America.

In comparison with such efforts, 
the Government should note that in 
every Latin American country there 
is at least one University which has 
got a full-fledged Indian Studies 
Department. It is also unfortunate 
that on our part, we have never 
responded favourably to increase Con-
tacts with such universities or enco-
uraged them to continue their efforts. 
It immediately brings to my mind 
the good work that is being carried 
on by various individuals in Latin 
America to promote relations with 
India. I mention a few names and I 
hope that the Government will 
direct the concerned Embassies to 
take note of them and to associate 
them more with our organisations 
and even invite them to India. They 
are:—•

Madaje Hilda Chen Apuiyi of 
Costa Rica

Senior Vicotor Ben 'Fata of Venezuela

Senior Victor Uriquidi of Mexico

Madame Rene Cura of Argentina

Madame Anita Fernand ini De Na-
ranjo of Peru

The interest which they have shown 
towards us, towards our country, tow-
ards our leaders has been very hearte-
ning indeed.

MR. DEPUTY SPEAKER: Ha-
ve you taken due permission to men-
tion the names here ?

SHRI DAULATSINHJI JADE- 
JA: I am sorry; I will take it. I f  the 
Government recognises such enthusi-
astic individuals, it would lead to 
greater personal contacts between 
India and Latin America.
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Sir, I would like to emphasise that 

Latin Amerka*is probably the only 
part of the world which/has no his-
torical, political, religious or racial 
bias against India. It is an area full 
of excellent possibilities for India.

Latin America also happens to 
be-a large group which supports the 
Non-Alignment Movement. Its 24. 
votes in the United Nations have ass-
umed increasing importance, as they 
tend to strongly align themselves with 
the Third' World. It is all the more 
surprising why the Government 
ignores such positive aspects of 
Latin America. One usually notes 
that more time is spent on less crucial 
countries than on the possibilities 
open in cultivating better relations 
with Latin America. In this context 
the Government is well aware of the 
growing importance of Mexico and 
Venezuela with regard to the supply 
and control of oil.

Even on the symbolic plane, 
India has not given sufficient'impor-
tance to contemporary events in Latin 
America. In this year, the Bi-Cen-
tennial Celebrations of Simon Boli-
var are being held all over Latin 
America and the world. Bolivar is 
their equivalent of our Mahatma 
Gandhi. Yet we have not even 
issued a Postal Stamp in his memory. 
An Indian visitor in Latin America is 
usually surprised to see streets and 
various public places named after 
Indian leaders. There is no recipro-
cation of these graceful gestures on 
our part. It is time wc thought of 
these small endearing things.

I am quite sure that the Govern-
ment is aware of the plans of the 
Andean Group of countries to spend 
40 billion dollars in the next few 
years in a concerted plan of develop-
ment.

In this context, already, Korea, 
Japan:, China and a few Asian and 
African countries have* offered their 
enthusiastic participation. Tt is there-
fore surprising why 110 interest has

been shown by India ando«r vari©- 
us public and private sector uni t* to 
explore the- possibilities of partici-
pation in these' plans*

It would be a mistake to assume 
that latin America can wait till We 
have time to develop our relations 
with them. Vacuums are not left 
alone. A  good example is o f Canada 
which has in the last • decade emerged 
as a major economic partner of vari-
ous Latin American countries. When 
Canada could break with its histori-
cal and economic ties to concentrate 
on Latin America, there should be no 
problem for India to emulate its 
example. The excuses of distance, 
language, etc. are not real barriers.

The present time is most oppor-
tune for us to concentrate on Latin 
America. Such efforts will be propor-
tionately more rewarding than else-
where. Latin America is still apart o f 
the developing world. There is am-
ple scope for India to be associated 
and trading and cultural ties endure 
longest. It is not enough to send a few 
Trade Delegations and Cultural Trou-
pes* in a  haphazard fashion. There 
must be a  concerted driven with 
specific targets and supervision of 
such efforts so that further time is not 
lost.

The Government must initiate 
steps which would make it worth-
while for individuals and industry to 
explore Latin America and its possi-
bilities. Incentives must begranted for 
this purpose. The various concer-
ned economic Ministries must co-
ordinate their efforts to this end. If 
we fail to understand and respond.to 
to the Latin American countries to-
day, I may warn you that tomorrow 
may be too late.

SHRI A. NEELALOHITHADA- 
SAN NADAR (Trivandrum): Sir,
as we all know the foreign policy 
was kindled, generated and carried 
forward during the days of our great 
struggle for freedom. At that 
time we had a lovetfor liberty not 
only for our own people but* for
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.almost all the people of like world. 
£o,;we exprewod our sympathy -and 
support for the liberation move - 

i meats launched in Africa and * Latin 
America. That means we have 
been a part of the world struggle 
against the imperialism. Our free-
dom struggle is a  part of anti-imperia- 
i&m.

The {question now is whether the 
world is free from the threat of a  
imperialism. When we were strug-
gling for freedom from imperialism, 
imperialism was trying to dominate 
the world. Even today imperialism 
has a  design to dominate the world 
in one way or another. Are we able 
to carry on the struggle against 
imperialism as we were carrying on 
before ? In this background we 
should view the world questions 
and the questions around us, whether 
it is a question of Diego Garcia, 
whether it is a question of arms sup-
ply to Pakistan by the U.S.A. 
or the question of the U.S.A. and 
China having access to India sub-
continent. Many hon. Members 
have already elaborated the point of 
Diego Garcia. I do not want to go 
into it in detail. But I am more 
anxious about one point. Diego- 
Garcia Island is very near to Kerala 
and the American warships, naval- 
vessels and military aircrafts can 
reach Kerala from Diego Garcia 
Wfthin no time. The question is: 
are we sincere in our effort to carry 
our struggle against the United 
States imperialist forces Which are 
surrounding most parts o f the world 
whether it is from North or from 
South ? But I am sorry to paint 
out that now we, particularly thet 
Government of India and the ruKng 

at the Centre and most of the 
, are trying to divide the-anti-

imperialist forces even within India, 
the 'recent decision taken, I do 
not know Officially or unofttcialiy, 
by the .Government of Indiaand the 
ruling party make cleavage in the 
Indo^Russian Friendship organiza-
tions and Indo-GDR Friendship

Organizations will only help the 
imperialist forces. The Government 

India is now welcoming the 
multi-nationals on Indian soil with 
all encouragement. Who are these 
multi-nationals ? These imrtti- 
nationals are part of world imperia-
lism. What is world imperia-
lism and what are capitalistic 
forces ? The world capitalist‘ forces 
are part of the world imperialist 
forces. Today, the Government of 
India and the ruling party are not 
sincere in their efforts to carry ‘on 
die anti-imperialist struggle. With-
out liberating our economy from 
foreign dependence, we cannot 
follow an independent foreign policy. 
While speaking in the Constituent 
Assembly in 1947, Pandit Jawahar- 
ial Nehru, the Chief architect of 
India’s foreign policy clearly stated:

“Ultimately, foreign policy is the 
outcome of economic policy 1 and 
until India has properly evol-
ved her economic policy, her 
foreign policy will be rather 
vague, rather inchoate and will be 
groping.”

Again, replying to the dcbafe 
on foreign affairs in Lok Sabha in 
1957 he stated:

“Any part we want to play in 
world afiairs depends entirely 
on the internal strength, unity 
and conditions t>f our country. 
Our views might create some 
impression on others for the 
moment but they will attach 
importance to our voice only 
in proportion to *he strength 
they know we have. There-
fore, bo^h from the point of 
view of our primary needs and 
from the point of view of any 
desire we might have to play 

-a part in world afiairs we 
have to pay first attention to 
oar own country’s affairs.”

May I ask frankly whether the 
Government of India, the Prime 

Minister, Shrimati Indira Gandhi, 
or her party at the Centre
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and most of the States are sincere 
in their efforts to solve the problems 
our counfry is facing today? Are 
they sincere in their efforts to keep 
the counfry united? They are not. 
I am sorry to say that her Chief- 
Ministers in most of the Stafes 
are promofing parochialism. The 
Chief Minister of Kernataka ; Shri 
Gundu Rao is supporting the move-
ment against the Tamilians and 
Malayalees at Bangalore and the 
Chief Minister of Maharashtra, 
Shri An^lay, is supporting the 
Shiv Sena and blessing the Shiv 
Sena, who are attacking the South 
Indians of Bombay. How can 
the ruling party and the Prime 
Minister and the Government of 
India keep the coun;ry united and 
project a strong India to the world ? 
This is the question. Our experi-
ence with Shrimari Indira Gandhi 
as the Prime Minister from 1966 
onwards have been . . . .

MR. DEPUTY SPEAKER : 
Just now you condemned parochia-
lism, but you were be very much 
afraid because Diego Garcia is very 
near to Kerala particularly.

SHRI A. NEELALOHITHADA-
SAN NADAR : Sir, she is not
having any commitment to any ideo-
logy, she is not having any comit- 
ment to individuals who stood with 
her always. That is her character 
and history. How can such a
leader promote the interests of this 
nation and provide a leadership as 
was done during the days of Pandit 
Jawaharlal Nehru, Shri Krishna 
Menon and others ?

I do not want to prolong my 
speech further. Today, there is 
lack of clarity, lack of commit-
ment to ideology, and lack of courage 
and capacity. Our leadership today 
is unable to mobilise to world opi-
nion against the United States, 
whether it is the question of Diego 
Garcia, whether it is regarding the 
question of arms supply to Pakistan , 
whether it is regarding the question

of the US-China axis in the India 
Sub-continent, because of our mora* 
weaknesses, our internal weaknesses) 
we are unable to pose this question 
and mobilise world opinion.

Sir, Pandit Nehru had always 
placed before himself an Asian ap-
proach for the world problems 
against the European approach 
which was based only on power 
blocs. But now we are able to 
carry on that Asian approach ? Let 
us take the example of Iran-Iraq war. 
Two non-aligned countries are 
fighting against each other, the Gov-
ernment of India able to take the 
lead to bring these two countries 
before a table for a settlement ? the 
Report of the Foreign Ministry 1980-
81 itself clearly states:

“Attempts were made by the 
United Nations, Islamic Con-
ference, the Chairman of the 
PLO, Yasser Arafat and by a 
group of non-aligned nations, 
with whom India was associated 
to bring the conflict to an 
end. Their efforts, however, 
failed to make any headway as 
both Iraq and Iran adhered 
to their respective positions.

Sir, see the pitiable situation in 
which India is placed, how our a ini-
tiative is lost which we were having 
during the days of Pt. Nehru. Sir, 
I am sorry, to point out that the 
Non-aligned Conference of the 
Foreign Ministers held in the New 
Delhi recently was a failure as far as 
India is concerned, because India was 
unable to pose the questions like 
Diego Garcia, United States Arms 
supply to Pakistan. India was un-
able to pose the question of the im-
perialist threat to the whole world 
and world peace and the threat to 
India. Then some of the friends 
both on the other side and this side 
were saying it was a success as we 
were able to keep the unity of the 
non-aligned movement. May I 
ask, Sir, unity for what purpose ? 
Unity of the non-aligned movement 
is necessary to fight imperialist
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forces. But I am sorry to point out, 
Sir, that some of the agents of the 
imprerialist forces are now included 
in the non-aligned movement.

Let me conclude reiterating the 
words of the great Panditji, who is 
the architect of our foreign policy 
and the maker of the modern India. 
On 15th August, 1947, the precious 
day of Indian Independence, 
giving a message to the Press he 
said :

“ At this sohmn moment when 
the people of India through 
suffering and sacrifice have 
secured freedom, I remem-
ber, the Constituent Assembly 
of India and dedicate myself 
in all humility to the 
service of India. ”

Again he continues :

“ It is a fateful moment for us 
in India, for all Asia and for the 
world. A new star rises; the 
star of freedom in the East ; 
a new hope comes in your 
being. A vision long cherished 
materialises. May the star 
never set and that hope never 
be betrayed” .

That hope should never be betray-
ed. That was the desire of 
Panditji in 1947 on the very day of 
freedom. But I am sorry to point 
out, Sir, Panditji’s hopes were 
betrayed by nobody else, but his 
own beloved daughter. Mrs. Gandhi.

I cannot support these demands 
for grants which have arisen out 
of that betrayal. So, I oppose the 
Demands for Grants.

SHRI NAWAL KISHORE
SHARMA (Dausa) : Sir, on a point 
of personal explanation. Mr. 
Nadar has referred to the attempt 
of the Government of India and the 
the ruling Party about 
dividing the anti-imperi-
alist forces in and outside the country

and thereby he has referred to the 
ISGUS and other organisations. 
Because I am associated very much 
with the Friendship Society, FSU, 
Friends of Soviet Union and as 
an organising person I know this 
allegation is totally false and absurd. 
“ Friends of Soviet Union ” had been 
organized entirely by Members 
of Parliament and ex-Members of 
Parliament. I further want to say 
that it was done in view of the align-
ment of reactionary forces.

SHRI MANI RAM BAGRI : 
(Hissar) What is this, Sir ? What is 
this personal explanation ?

SHRI NAWAL KISHORE 
SHARMA : Therefore, this allega-
tion is entirely false, malicious and 
motivated.

SHRI MANI RAM  BA G A R I : 
Why have you allowed him?

MR. DEPUTY SPEAKER : I 
have permitted him. You cannot 
question me.

SHRI MANI RAM BAGRI : 
You are also not above the rules.

MR. DEPUTY SPEAKER : 
Now Mr. Ajitsinh Dabhi.

SHRI AJITSINH DABHI 
(Kaira) : Mr. Deputy Speaker, Sir, 
to foster and maintain friend-
ship with negihbouring countries 
has been a permanent plank of 
India’s foreign policy. But our 
neighbour and cousin Pakistan, which 
was born out of the same mother, 
viz. India, has proved to be a hard 
nut to crack in our foreign 
policy. This is despite the fact that 
India has alsways followed a policy 
of peace, and of detente.

After Mr. Bhutto restored demo-
cracy in Pakistan, the prospects of 
detente were visible. But the regime 
of Zia-ul-Haq has pushed these 
prospects of detente back. The 
present military rule of Pakistan
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headed by Gen. Zia-ul-*Haq have 
vested interest in keeping the Indo- 
Pak tension at a high pitch, because 
only in that way they can dominate 
Pakistan’s domestic politics, and 
•also justify the diversion of a major 
part of that country’s financial 
resources, towards defence and a 
defence related matters. The poli-
tical supermacy of the present mili-
tary rulers depends to a great extent 
on the high level on the tension with 
India. That is why there is the cry- 
w6lf, viz. that India has increased 
its military power to attack Pakistan.

Gen. Zia is the head of Pakistan* 
a Muslim nation. He had joined 
the Islamic Conference at T a if ; 
and along with the heads of the 
other "Muslim nations, he hastaken a 
vow to liberate Jerusalem. Therefore, 
now the cat is out of the bag ; that is 
why. Zia wants to equate the issue of 
Kashmir with the issue 
of Jerusalem. That is why Gen. 
Zia recently made a statement in 
the fashion o f**  . He has made a 
palpably false statement that -80% 
of India’s troops are facing Pakis-
tan. India must be wide awake 
against this cry-wo If.

T4ie BJP President, Mr. Atal 
Behari Vajpayee knows well that 
Pakistan has invaded India twice 
in the past. When under the leader-
ship of our hon. Prime Minister Mr. 
Indira Gandhi, India had beaten 
back'the Pakistani invasion in 1971, 
he had compared Jier to Goddess 
Durga. Bat the same Mr. Vajpayee 
now playing die role of a friend of 
Pakistan, demands from Mrs. Gandhi 
evidence, proof that India really faces 
an external danger. In the face of 
Press reports including the Am-
erican that Parkistan is making 
massive arms build up with Am-
erican ihtdp, the -pro-Pakistan stance

•**£xpuaged -as ordered b y  the the

of the <BJP seems to be a sheer 
hypocrisy.

It is said that our foreign policy 
is tilted towards Russia. This cri-
ticism does not bear truth. We 
should all remember that non- 
alignment is not a simple neut-
rality; non-alignment has come to 
connote independent thought and 
action. Russia is our great friend 
and has proved to be a friend in 
need during the Bangladesh war in 
I97I> yet our hon. Prime Minister, 
Mrs. Gandhi had refused to endorse 
President Brezhnev’s concept of 
Asian collective security and had ex-
changed Ambassadors with com-
munist China.

Take the recent issue of Af" 
ghanistan. When the Russian troops 
entered Afghanistan, immediately 
our hon. Prime Minister Shrimati 
Indira Gandhi declared fearlessly 
and with conviction that India was 
opposed to or against the presence 
of foreign military troops in any 
country. Even during the recent 
visit of India by President Brezh-
nev, India had stuck boldly to its 
own guns against Russia, one of the 
Super Powers of the world. The 
strength of the non-aligned move-
ment lies in independent thought 
and action without sacrificing the 
nation’s self-respect and sovereignty.

It is no wonder that self-proclai- 
med disciple of Mahatma Gandhi, 
ex-Prime Minister Mr. Moraji 
Desai’s mean attempt of scuttle our 
treaty of peace, friendship and co-
operation with Russia by proclai-
ming on the even of President 
Brezh- nev’s visit to India that 
Russia instigated him to 
attack Pakistan, has proved 
afeortive. The recent Non-aligned 
Conference of the Foreign Minis- 
sters in Delhi to which India playwed

Chair.
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the host has brought a considerable 
stature and influence to India in
the comitjy o f nations. O ur Foreign 
M inister, Shri Narasimha Rao deser-
ves hearty congratulations because he 
has succeeded in m aking this C o n -
ference a great success. In the midst 
of conflicting pulls o f pro-Am erican, 
pro-Russian, pro-Islamic countries, 
M r. Narasimha Rao has skilfully 
steered clear non-aligned movement 
and prevented its polarisation into 
Soviet and non-Soviet blocs through 
his deft handling, India has been 
able to reactivise the non-aligned 
movement at a time when its r a is o n  

d 'e t r e  was called into doubt. So far 
our hon. Foreign Minister, M r. 
Narasimha R ao has played a com-
m endable role in solving the im -
broglio o f Iran and Iraq in West 
Asia.

A gain the efforts o f India to get 
implemented the U .N .O .’s resolution 
no. 242 regarding Jerusalem are 
being praised in the A rab world.

M R . D E P U T Y -S P E A K E R  : Y ou  
are going into details. O ther members 
have to speak from your own party. 
T h e M inister has to reply at 2.30.

S H R I A J IT S IN H  D A B H I : 
India is opposed to colonialism o f any 
kind even though it m ay be from 
Am erica, Russia or China. But the 
question o f the independence o f Nami-
bia in A frica  must a^trac- our spec'al 
attention, not because all the politi-
cal parties o f India are supporting 
N am ibia but because it involves a 
vital issue o f racial discrimination— • 
apartheid, which is a sin against 
humanity. In order to continue its 
illegal occupation o f Nam ibia, the 
racist regime o f South African G overn-
m ent is perpetrating atrocities on 
the black people o f M ozam bique and 
A ngola who are supporting the 
black people o f N am ibia in their 
struggle for independence. Pandit 
Jaw aharlal Nehru, In dia ’s first Prime 
M inister was one o f the founders o f 
the non-aligned movement. As I 
said, non-alignment connotes in-
dependence o f thought and action

even i f  it meant that one has to go 
alone. Pandit Nehru had said about 
non-alignment :

“ India will follow it even i f  
there was no country in the 
world to follow it and even i f  
it meant that we have to plough 
a lonely furrow .”

This is exactly what our great 
poet Tagore also said :

srfe *P3»

w r ,  w r , t ^ n

Despite the displeasure o f the 
A SE A N  countries, India had re-
cognised the H eng Samrin Govern-
m ent o f Kam puchea. But because 
o f Chinese support to the K hm er 
R ouge, India was to some extent 
isolated from the A S E A N  coun-
tries. But India hopes still that 
some day the A S E A N  countries w ill 
understand In dia’s stand. Now five 
A SE A N  countries are reported to 
have met and made a collective m ove 
to pursuade China to derecognise 
K hm er Rouge Government o f K am -
puchea. Therefore, In dia’s stand on 
Kam puchea stands vindicated. This 
is an eloquent reply to the clamour 
being made in certain quarters in 
India and abroad that because o f  
our foreign policy o f non-alignm ent, 
India is being isolated.

W ith these words, I conclude.

SH R I A B D U L  S A M A D  (V el-
lore) : Sir, first o f all, I want to 
congratulate Mrs. India Gandhi s 
Governm ent for re-establishing 
the image o f India in its correct 
perspective in foreign countries and 
appreciate the laudable work done 
by the M inistry o f External Affairs 
under the able leadership o f Hon. 
M r. Narasimha Rao. O f  course, 
there m ay be some difference o f opin-
ion here and there, as for exam ple, 
in the approach o f solving the d iL  
ficult problems like Afghanistan or

L.S.— 11
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K am puchea. But one thing must be 
recognised that India has taken all 
efforts in the everall interest o f world 
peace, in keeping up the best traditions 
o f  our country. I wish and pray 
that India’s initiative and efforts 
w ill bear fruit in vacating the Russian 
troops from the soil o f Afghanistan 
in the near future.

In the comity o f 154 free and 
independent sovereign nations, 42 
are M uslim  countries. N early one- 
third o f independent countries in 
the world are Islamic countries. India 
as was rightly pointed out by our 
illustrious Prime M inister recently, 
has got the second largest M uslim 
population in the entire world, next 
only to Indonesia. Therefore, I think 
India has got a moral responsibility 
to take interest in the affairs o f M uslim  
nations as well.

W e need not feel shy about any 
adverse propaganda carried out by 
certain interested parties against 
India.

M r. Deputy-Speaker, Sir, by giving 
prominence to the cultural, social 
and religious activities o f 120 million 
Muslims in India and providing 
facilities to raise the voice o f the true 
representatives o f the Muslims o f 
India in the forum o f Islam ic 
countries, we could not only smash 
the false propaganda o f our 
enemies but also establish very good 
and cordial relationships with these 
countries situated in the trategic 
areas o f the world.

W hen I had the occasion to visit 
some o f the G u lf countries 
recently, I was able to find 
immense good will and regard for 
our great country and venerable 
adm iration for the leadership o f 
Mrs. Gandhi. But, whether we have 
understood the real feelings o f the 
people correctly and reciprocated in 
a fitting manner is to be verified in a 
passionate manner.

W e should not forget that m ore 
than a m illion citizens o f our coun-
try  who are living in and around 
G u lf countries, are not only earning 
their livelihood but also sending about 
100 million rupees o f their hard 
earned foreign exchange to India, 
per day.

Sir, these developing countries 
have immense potentialities and even 
the most developed nations viz with 
each other to export their goods 
and man-power and attract their 
capital. But our efforts, I should 
say, in this direction are m iserably 
poor.

T h e entire requirements o f these 
developing countries— men, materials 
and machines— could easily 
be supplied by us. But very scant 
attention is being paid in this regard.

By strengthening our age-old cul-
tural contacts, clearing the clouds o f 
suspicion, assuring our cooperation 
and establishing friendship on a 
sound basis, we can easily double the 
export earnings o f our country. For 
achieving this object, a thorough re-
orientation in our dealings with these 
so-called N A N A  countries should be 
done.

Lest I should be misunderstood, 
i f  I plead for sending Muslims 
as ;our Ambassadors to M uslim 
countries; I would say that i f  that is 
not possible, at least let the 
second man in our missions in the 
Muslim countries be a M uslim.

JJi*5
I am sorry to point out one o f 

the blunders committed recently by 
our missions abroad. Jam aate Islami 
o f India held their conference at 
H ayderabad during the last m onth. 
T h ey were making preparations for 
that for more than a year. T h ey  
have invited certain religious d igni-
taries in M uslim  countries. A t the 
last minute, some o f the most respect-
ed religious leaders and M inisters 
were refused visas to visit In dia an 
participate in the Conference.



Sir, I want to make it clear that 
I have no brief for Jamaat-e-Islami. 
But is it fair on the  part of the 
Government to allow them to hold 
their conference and send messages 
also wishing the  conference success 
and not  allowing the foreign  reli-
gious dignitaries to participate in it? 
Even in this respect a uniform policy 
was not adopted.  It seems at the 
last minute, some dignitaries from the 
kingdom of Saudi Arabia were able 
to participate in the conference and 
not the dignitaries from  the Gulf 
countries. Sir, I was able to  assess 
during my recent visit, what amount 
of goodwill we have to lose by  the 
act of some of our missions abroad. 
When those people ask through the 
columns of local papers, when they 
have issued more than 300000 visas to 
the people of India to live in their 
countries, is it fair on the part of the 
Government of India to deny visas 
for three religious personalities to 
visit our great country ? Sir, really 
speaking we have no answer.

3as  D G. Min. of  CHA1THA 10,

But it is heartening to note that 
our Prime Minister is to visit Kuwait 
and United Arab Emirate very soon. 
I wish every success for our Prime 
Minister. This is going to be a timely 
visit. I hope and trust that the visit 
will definitely strengthen our friend-
ship and relations with Arab countries.

Sir, there are very many important 
facts  to  be  related  about  Arab 
countries. Since there is no time  I 
commend the memorandum recently 
submitted by the Kerala  Muslim 
Cultural Centre in Kuwait, United 
Arab Emirate and qatar through 
the Governor of Kerala, for the sym-
pathetic consideration and  speedy 
implementation by Government of 
India.

Sir, one more point and I have 
done. I would like to point out the 
dearth of propaganda material  in 
Arabic language. In the report pre-
pared by the Ministry I could not 
find a single line about the distribu-

tion of propaganda materials 
Arabic language.

Recently  our  Prime  Minister 
made a very illuminating speech about 
Islam in India, during 15th centenary 
of Hijra  celebration  in Delhi.  I 
wonder how many of our missions in 
Islamic countries know about that 

speech.

I would  request  the  External 
Affairs Minister to get it translated 
into Arabic and give adequate pub-
licity to the speech in  the  entire 
Arab world before our Prime Minister 
visits that area. I further appeal to 
the Minister to bring out at  an 
early date a well got up Arabic weekly, 
espousing the cause of our country, 
to be distributed in all the 14 Arab 
countries and  30  other  Islamic 
countries as well.

Sir, with these words, I support 
the Demands of the Ministry of Ex-
ternal Affairs.

sft Tm (rrâ fsr) :

STTSirST  ST? *f$r t fa

?wr*rr«T sRrefafnT farfa 

sfw  *r?prrfapfr   ̂ srmr  ft? 

?r«n srfosfafr n stftt

t I JTf Jfl'ff’T  =TFf I fa

ff̂rr ■j'Tzfrn

% fk-r sflr  % srrfa-T. ̂ nrrf̂r

fro*r I? fair  % JTH’̂Tffr %

fair  <fiPT  ir mk srr̂ft 

tfFnfr % fairfw % faq 

fa?rr srr  | 1 ptt  % farj 

q?  JTKftT fârr itfr to | fa 

gfr srefewf wk

mn sfft-Efr? jjtm  *r 

^ crfatrr tfh: srtfifar *rf  wr 

W I 1

f® gfr wfafTr 

% faprafrpT wh: rcfarfcsr  tt 

tot 5r*rnr  *r srrra ^ rft

1903 (SAKA) Ext Afirs. 326
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[*ff rnr

t i j® *?ff  sr?f tT5fr̂ % *rr*r 

sH*r ?rrf*T*ira *rk if

% *rcm; %  Trsff

TTr ,'-‘J!T̂   ̂ | 1

sfarnr  «TRf | Pp a 

?jt srqvrr Twffa* ?rk #fr<s sr<m' 

3TITR if H'B'Jf r̂ff ff *f% | 1

trifr  >Tfxft«rrcfTf  ir 5T*C*m 

% fprfr wt̂rr % fas ??=rr sfn; 

ssrrsfifw  jftRr if  ^Fcrt *rr

snwr forc |, sr?  11 sfatft

ife\r ’rfsrr % wot if fprrft ^rr 

%, sfa >TRifrir fâ r tf̂ft %, Fra

?fnr if srrcr  f̂aflrrcr sftfiwf 7*.

f̂ W‘X  *pt srfcTOT  =l'i I3T f,

aft % sf̂ r Tsfr’T if fjR  «fr,VD ’
faq f  srsrrf %err % i

fe?TT if fFf  if  TRT-fâST 

%9ff  % 3ftt swfissrzff  3?r

srfcf Wit |f | 1  ̂ *r

8i  % sr̂rrer 22 f̂afaxrfafaf!* 

*f̂ff sfft 15  srfqfafsr 

 ̂ *rr<r f?rarr «rr 1 to
tfsn: ir cT̂rr«r, £*?pf, *r ■'TFT* 

3fr r̂tcit fasft 1 1961  *r \z- 
frm f̂r %  ftrar  t̂ 

afafcff  5TT3  tt̂TH  %  f^ 11 

r̂ tt̂pt srfsrtw*  *fr

jp*r, farft f*rrr  fâr

 ̂ ?fh: r̂r̂; srerr̂r ^ % 
*Rrfer fW  1 -̂far̂ ro

% sr«m  srsjr<sm  ̂ ftT

STTCcf f̂  sfk 3 W  T̂ Rr-

wv f̂rf?r«ff  ̂s*r sftr *r sn?Rfr wt\ 

*rf | 1

 ̂ &  *  %5FT wrf?5T-

r̂i fr tTr«r  ̂ w  ̂ ir

*ro ftrsft t; ?rrf«r̂

fiwro % f̂r?r f̂r T̂n-

 ̂ ff t 1   ̂  ̂ %

fqCR % T̂̂ST *f Jftfeiit 

 ̂  ̂| 1

fqr®% ̂  cfcf   ̂|4tk  fqir̂r

Tf̂zr ?f <TfM %j?ff % r̂r«r

r̂frcT  |,  tfr tT̂ 

5Rf̂*r  T̂cr | 1 r̂| qrf̂’R

«fk r̂| srwr̂r

f̂, ?̂r% t̂«t tffc r̂̂ -

n̂: tc  %, r̂Rr-

r̂fT̂ff  ̂ r̂r

r̂rtr | |

cf<f? Trf̂ nFf *̂r f̂R̂sr I, 

•̂♦fr ?f fspcfr oe,*̂ ̂r | 1 ^

fqf̂r r̂ ;̂r

|; r̂frsr r̂fR ̂ f̂r 

t̂t| ŝn: % <tst %  ff *̂r ârr

% rĤ % $---%q& ?( rffn

^ —^r  f̂ r |  1

nft ftr?TT |,

f̂ stff r̂Pnff  ̂sfi€ 

Ĉ‘ I 1 :̂t r̂rw

fqTigT̂ftf  %Tf I Tt̂t qrqpj rfr ̂|îr 

r̂ f% 5rtl?f &  n̂r *̂r

f̂r srwrfascfff

r̂ wi* irwr cfr ft?

wf̂cf  P̂T %nT r̂f̂q I  ̂nTf

h m* wm *r îf

?frfn  srerrf 1

*rr̂r r̂r ŝr |, f̂  ŵcfrr̂r 

’rjpt ^ ^ | I? r̂r ĉfr 3T 

r̂ m€f

%  ff 1 w nT§ ?r  fr

f̂̂ft  '̂if fcm

55RT  ?̂ff F̂f I I

*̂T HR  f g

f̂ ^ cf̂T STPTt* If
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# smr <JTff fftr if

|  1 srm f?fcri5rt-w^^T *r ?ffrt 
tfrPwcr ¥ff »rq ^ 

?tr srft % srerr *fr #3̂  *rnr 1 
fftfw r tr? %  ffr«r ^rrr 
?r*rsfl% fn  firnff w  ff«rr mrff % 
ff«Rff if T2Trr wri |, tfrsrw mm 
:| ?fh: TrmJfr^ciT srrf |  1

ff$r, ff̂ .T rj^ m<m £ 
ff«F«T if «TK<n’ ti ffifo 
I 1 sfnoi Tt5f ir wTO r̂̂ r r̂v >9
TTflr % frrr jfrrrsf, *rrf if ff|f
^rsff vr ^rftnr
sff irfsPT gtfltf SW  Tf cTT'B if, 
swrc swftarr # 5fr< if w-t t h  fâ rro
W  W«KI fST lltK W T

Ŝff ^fr -m m i i  f̂if% 
f ^ T r ^ r ir  % ff % fesffrf |t gfr 

.fVtor *Tcfr % fcirc ferr |  i 
c.t^ & r̂r| Fff % *iT*r pTT 

*r*sRr ff *rr % *rr«r f*rn:
^ F sff^ t T̂rf fr * w

^  I  1

ftfr st^r  & *rf£r# ^ff % *rpsr 
s ’foff & *7*7  ̂ t |  I  1 îrr̂ :
st^Fq^ w<?f «feff & <t |  sfrc 
^Prt^q fR  ^  *T5fnr
<rsrf | ...........

MR. DEPUTY-SPEAKER : 
Please conclude. I will not allow you.
I have told you that the Minister has 
got to reply at 2.30.

TT*i cyrT̂f *il̂ *H«f 3?fT cTf*’
^  %sff r̂ v̂ f’Ef |, f>ir̂  fVsw 
ff?fr w  *r% f  ft? w« t,-|f <r< 
ftsfcrefM *rr KW.-rr ft-,- ^  £ktt
i| ff«rr x*m<r if tie ®>e «£«ff *n

sff Vejfr «f*<, T^T 0 3ff^>f 5TST cffif 
S M f ^ f f  ^Xcfr |  cf^ rt-p 3r?rf 
wffw ^r^ rr J jfw ^r |  i
sr^f cr* T fW t M  m *n  ^ r-? rn r 
% & ff % ? ,tt ?«rr^ J m  ? f ^ n  ^ff 
?rcf | ,  sS  ̂ ^  f q f ^ r  ? fk if  ^  
?rF5rriT it to  § f  |  1 f< ft 5K? If 
wtRf % Jr m tcf jf i f t  fsr?f'T 

|  1 f» rrft s to tt jr^ f, s frifffr 
f f c r r  sft wh: fq -^r irair t  ^ff 
f̂PS fe r f |  ft? 5ff JTHTeTT 

^ fT f If ^ r ,  Tnr^rRi'^ jrrafqrq #  
f f  f?r f%!Tf f̂T ^ r iT  I  f f f  f f * ^  i f  
> re -f^sT  ff)% ffi- % ? k rff «fr ^ r€ f
f^aTT ff | f  «ff 1

fir ^  stsrf % ffi«r ff,
?TR gffjf 5Tff % t |  I  sfh # *r»ff 
CTrar € f fr |f  afar m r  %. . . .

MR. DEPUTY-SPEAKER : 
Why can’t you conclude ? The Mini-
ster is going to reply at 2.30. You 
dont’ want to hear him ? I am going 
to call the next speaker, Acharya 
Bhagwan Dev.

sft t t *  cm* *rarW
^  m*fi % f^iT 3f,- snTTrf̂ r xm  *r§ 
|  r̂?PTr t̂ rt  ^rrf^ i

k*  ( « r ^ )  :
q̂rscreT irfi^r, fq^r jf̂ T̂ nr ^

t e d  fqr *rr? |  f% ^
firnT *rf<T<JT WFfT «R T̂RR *T

r̂np: ^  ^  i

frrr* fq^r f̂P̂ rcT r̂r r̂f
% i$ [  fCT «5TW«ffflT f̂ciT «T>Tcfr
ri^ rr r̂fsft % n f̂q irnk^nr 

f̂f r̂< ^  t  f ^  t  
^  vwr |  1 r̂fr ?w? ?̂t̂ f
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%  n x giifirer  f,

 ̂ =5T#̂rr i 

f <ft  ̂ ^ f srk *sff

' cr: f,  ̂  ̂ 2rwî <

f 1  ^ ^  ?ft q-nr̂r

v im  1

sr̂r cf̂r fqîr   ̂snrsT *r 

*Tf, ̂  3TE cfl  w

fa Tr̂rPrrq-̂T t̂t n̂f̂  sfk mr̂r

x fm r  ̂ *rr Tfr t  <r3T f̂rfr

cTT̂ faTlsft <7ST  ̂#n'mt   ̂*f;

faRK  fat; ■ ^T

|tt  TT*rr?prr fa  vfmr̂ mxt̂T, 

:N̂T sffa qrfâfPT  2T̂t T< T̂-

T̂cr   ̂i  T̂fr̂r, ^

T̂TT mp-,  Sjcf̂

-fatsr  ̂ |, T̂vf t| #

*rte f*r& <r<̂ sfr  r̂̂rpfr

3ft «rr̂r t§ *t; q-fe r̂ sivrf  ?̂rt

^ cfi r̂rr wft   ̂fâsr 

•ftfir T̂ 3"§rf «Tft flpTFTa  ' iftX

«ft TTR̂£ *r~fTTf  ̂ T̂f f® q̂TT 

mqT, eft #T T̂*H  TT3TT T̂RT

*fr< ^ f̂r  f̂rfe  srr *rf 1vD

Ŵ T# *f T̂T =?TT̂rTT f  fa T̂

’f̂ftT  ̂ |TT mTn

W&TK r̂ft yŵrr & fq̂ T *ftf%  ̂

Wtf 3TCT T&V ' t I for  |̂  js?  *ft

T̂flT  #PFT 3R-  ̂3T?T

 ̂eft *j#  *f̂tf  pn ̂r  qr

qirr̂ f̂i «ft r̂ foff # sm**far 

wr ̂   r̂r f̂r r̂ *tt  ̂>Fft 

ft'irr |  r̂ st̂ k | >r   ̂

srfr fMf«r fŴ w' ̂n: %m  t̂rt 

«rr 1  tsr % #t  ̂  ^zr «fr 

rm^RT  ̂ r̂rsf t̂f t̂ ?rh:

5T° n̂ft   ̂nt ^

to  ®tt sptr | i ̂rrszr̂T  ?t̂ t,

r̂ tw sfrt sp̂ft t̂f r̂rr iEfhmff 

%  pr, r̂ t̂r % sr̂rc 

ŵr ?r ̂em t̂t 11 *frft

r̂l qr|t |?TT

11  ̂ f̂r«r r̂ w $ 1 r̂r r̂tcFrrfe 

5TR-.. r̂arrr r̂rr 1 f̂rtw w m 

.̂fft  TC ^RnT  ?̂PT t̂iT

I ? ̂fiJT 5iT ̂  HlWT5̂

2?r PriT ̂  *rr- ̂*< ’rrf̂Rfpr ?ft
R̂T  f, f̂TPTcr  f. ̂n T̂

.̂srrr qx f̂t̂t wf ^ r̂n: r̂ i

#  vfPT qft %  rTRTÔ' ~4x

sRTr̂fcr  f 1**

SHRI JYOTIRMOY BOSU  : 
On a point of order*, Sir. There are 
specific rules and conventions which 
we have been observing in this House. 
Countries with whom we have friendly 
relations, countries with whom we 
have diplomatic relations, we do not 
malign them on the floor of the House. 
That has been tlie convention  and 
we rigidly followed it. Therefore, in 
all fairness  to this  Hptise and to 
those people about whom my hon. 
friend is saying .....'.

wraw WWW %5T : OTSW *Tf1-

?ir, $ t sfw I  ̂gt

fl fsnrr

t....

SHRI  JYOTIRMOY BOSU :
I have not yet finished.

"rarrtr  ^ ^

*\T<T $ & | I f̂lX

T̂ST  ̂ftrn̂TT.. .

MR. DEPUTY-SPEAKER : He 
has not mentioned anythig about 
you.

SHRI JYOTIRMOY BOSU : 
This part should not form part of 
the recor.

••Expunged as ordered by the Chair. V Jf.u-
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MR. DEPUTY-SPEAKE : 
I will go through * the proc -edings. 
If there is anything will see.

w ran i n w m  k i  : T* w «t*ft 
jpVr »fr t  m w re to rc *  11
$  ^5 Tfr j* *

w r* ^fi fa tts fr |  -?*
tf̂ r 7T srtatfrft £ f i t  frr 

■>ft ^ f t #  cTRPfrrf ^rnr
mx ^ *ffrr n ?rr# jswr? tor,
s t r  Jfft 5fl«r w *  * *
f  #  WTT'TT f — ^  aft 5ft *T ^1 <TfT5|T

* f f  ^TfT ^rrcfr ? 5 fft ^  hT f *Pt 
^Rnrrft | — f t o  # rest ŝ rfor 
¥1, t o  s.-Mr g rr ^m rsr
«rr, 'Ht'ff 'n: ferr i ^arN^r
?flrprr?ra $  «rr^rEft?ff ^  fsra?r<?r fcsr i 
w' i ? m  :< ff m ^s rrfr v r ^ ^ im r
^  •Tff T TfT |, $ ?fr>r

mrts i  i w ^ rrf 3T=r
£  ffi *ft ^  ?mrfTr f)<ft 11 

wrsr w it  t T  if$  srrs ?=rr
’Ttfrrr g 5 f fT ^  T rto rn r m  
t  'r r to o R  t  ^ s fr  t t  sm fto r
T̂TT ^frT «f"}^ X"? ^X TT̂ r

«m a iW T g r r  'rc-rr f  srtr 
q fw r  #  WTX 3fcf Sffr 5TCPT fo r  
^•rr =5tTfff f  i rri,* n-nrrarf
*Pt fflrrc f^sfr qrfcff £
w l'r 3r< < | f  i

fire JTfrar»n: f  ^  n*w ?w- 
fter 3rqnr f.'?3? grr t ? r 11 ^
s t w r t o r  ^f sm? *rf t 1 *
f w r  irm  *r srr«far *trrnr g
W<fi «flf fa* Tf# ’TP'fffl # *RT

ffsri% <f?f j f  t  fv  w # Kr«r.’̂ f 

^  JR# ffmwr wr r^r |—

?  5r«rft̂ T v t  fr«r 1 1  ^ f-w-

wtsf w r  srr-^ ?t fw fa  ^fr ^  

ft  tr-*n rctar arra favt
’f s r  |  t  ? r t  *  A'
M i  ^rf^rr 1 1  ftarRr

^ f r  faf%ar m ^ r  11

Ir m r# w  f r f  ? w -

FnT |  t  3TPT-TT f. f=t.'

% 5T flff ^r w r ^rut |  ?
$  srrsf^r ^rrfrrr f  f%  3,?€t

ft  ^  ^ i ! T  *rrom r f r f

h ftrffq t o r  3,-nr 5fi ^ff
^ r TfT^qfa^t f̂l s ^ R  if \i3 wn;
WIT I JTTfOra ¥i ^  gfef

n̂ra- w*n(n 3fRiT 1 1  ^r ^t ^
’ft t  ? i t  t[TiT#sr

sn?r t  irr sfi »ft g f^ a rf

ît<fr «ft f5M sp) 'flTTn h^ rx  % 

?#t^n. ftjiir «rr ^  ^?t TfiT ^ t 

sp tfw  ^rnr i ^ n r wmffcr 

f r f  A' ?rft f,

^  ETfer Tt »rrPOT*r r̂ f^ r

5n7 ^T fft t rk  <*$ 55Tf% ^ f

5T5=<T % srff #srr 5fnrr

i

^  srsrf # frr'T jt M »
^ t ’Tf'ft *flr ?nr«fn fq  a r?n r

T̂ciT |  ft? ff^ t ^ ST̂ TR ^t qT^
w nr ?  i ffsft ^ t qfrwr r̂) s w r  

#5fr wr -<ft |  ^ r€ r  qfr̂ f a w  

ffffi 'f ^ r  srofsRf 3fnr s k

?iT?rfe-f: f̂ifq- % t o  *rs®
^ifltJT SzrFfcf f5f?W 5fR  i srrr

# ?^t  srfr ?i-.t t  t t ,
sfreft Tfn ^ x  win JTfr « r a  f ,  ^ffftr

# ' wrOTrftr^ffr €< wgn w  | 

S S ft o  «T5® ajfe- q^t H3T

3fR  T^'nT p  4  fe « r ifm w i

^ r wnit - s iB W t  =Rrrr | Wh; zrg

* ’ Expunged as ordered by the Chair.
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*Tf«r g ft w  =pt sfi
«T5f5 t , *jpr |  **1
«reror 1

MR. DEPUTY SPEAKER : 
hri N. C. Parashar.

PROF. NARAIN CHAND PA-
RASHAR (Hamirpur): Sir, I rise to 
support..........

*TWT*r JTWft (fpTT) : 
-j t t o t st  JTgrw, *srrifa <rr€f '̂rm *ri

err r̂ t | w  ?

MR. DEPUTY SPEAKER:
They are entitled to some more time. 
Your time is over.

SHRI JYO TIRM O Y BOSU: 
Please do not be too rigid.

MR. DEPUTY SPEAKER: Pl-
ease allow me to conduct the busi-
ness.

»wteF? *r-T?f : TfeiT,
t « p t t  rftx  f f f  c f T f  w
fh fawn ^Tr
1 m rr, >rrPRciTq *fr< *'i~r 

w  * r r #  w r f l t r  #  w r f - * n f
|  ?rh: ^  qj;?, '̂1
% €r =Tff TT '̂r
’ Tlf!?? I

SHRI NARAIN CHAND PAR" 
ASHAR: Sir, I rise to support the 
demands presented to this House 
and appreciate the report of act ivities 
placed before this House by the 
Hon. Minister for External AjfTairs.

First of all, I would refer to the 
commendable performance that, was 
witnessed at the 35th Session of the 
U. N. General Assembly by our 
Foreign Minister. When he made his 
remarkable speech on 3rd October,
1980, a number of ambassadotrs from 
foreign countries lined up to con-
gratulate him for the rich content and 
the beautiful style in which it was

delivered and that clearly outlined 
the role India was destined to play 
during the forthcoming months.

One of the important achieve-
ments that goes to the credit of this 
country is that as a result of the efforts 
made by India, UNIDO has been 
accepted and recognised as a Speciali-
sed Agency of the United Nations. 
This is not a small achievement and 
similarly also in the establishment of 
the U. N. University for Peace in 
Costarica, our country had played a 
Key-role and 45 countries ultimately 
came to sponser that resolution and 
it was passed unanimously. In this 
process, we also tried to enlarge Secu-
rity Council’s membership and in
this context India made heroic
efforts but unfortunately the resistance 
on the part of the world powers scot-
ched that move and most of the
veto poweres did not agree to this
but our efforts will continue to give 
a larger voice to the Third World.

In the sphere of economic rela-
tions, the North-South dialogue is a 
land-mark for the opening of the new 
global order for economic relation-
ships. The resistance has to be diluted 
and it has to be understood that the 
world has entered, not the stage of 
dominance, but the stage of inter-
dependence. The advanced countries 
of the world are dependent upon the 
Third World for raw materials, for 
technical skill and for many of the 
things and the fin shed products that 
are manufactured by these so-called 
advanced countries have as their 
very basis the raw materials from the 
Third World on which they have 
to depend upon.

The World Bank has also to 
change its attitude. At present, the 
World Bank is supposed to be a demo-
cratic institution. In this World 
Bank, the developed nations control 
two-thirds of 'he votes and the Third 
World, with a large majority of the 
noting strength of the U. N. is helpless 
in shaping the policies. So, efforts for 
the democratisation of the World 
Bank should continue.
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It is in the sphere of non-alignment 
that  remarkable  success has been 
achieved. I was listening to some of 
the remarks from the Opposition side 
and I  feel they are made without 
understanding as to what they mean 
by it. Mr. Chavan was right when he 
said that India has come out very 
successfully out of this Conference.
I would like to read a testimony 
from one of the ambassadors from 
non-aligned countries. This is from 
Mr. Milijan Komatina, the Yogoslav 
ambassador  and the concluding 
portion of his article is worth reading 
for  evaluation  and appreciation 
of the whole thing that is called 
Non-aligned Conference.

“The effects of the Delhi Con-
ference will long be the subject of 
evaluation. It cannot be disputed that 
the non-aligned countries have once 
again said the right word at the 
right time. This has greatly added to 
the influence and repute of the policy 
and the movement, which are not only 
viable and functioning,  but which 
are expanding on foundations which 
refute anything which usurps the 
rights of states and nations, and which 
are capacitated to reflect the interests 
and aspirations of the entire inter-
national community. The Minis-
terial  Conference was less a land-
mark standing for the beginning of a 
new phase, and more one marking 
continuity based on loyalty to the 
authentic principles of non-aligned 
policy , as defined by its creators at 
the Conference  in  Belgrade.” 
This is an important assessment that 
has been made by a representative of 
a non-aligned country. Therefore, my 
hon. friends from the Opposition should 
see the direction in which the move-
ment is going on and the contribu-
tion India has made by holding this 
important Conference here.

I would also refer briefly, to the 
relations which  we have with our 
neighbours. Normalisation of rela-
tions with China is important. But 
what has to be understood is this. 
Who has created this abnormality ?

It is China which has been responsi-
ble for creating an abnormal situa-
tion by attacking our country. India 
is doing what it can, what lies within 
its ambit, to normalise the situation. 
That is, we do not stand in the way 
of China normalising che relations 
with India. We are doing everything 
by welcoming their teams—gymna-
sts and others—and by doing what-
ever we can. The diplomatic relations 
have already been established. The 
ball is now in China’s court. Let 
China come forward and India will 
go one step forward so that the nor-
malisation will ultimately be achi-
eved. But the initiative has to come 
from China.

Similarly, coming to Afghanistan 
it was on 27th December, 1979 that 
the Soviet troops came there. The 
ambassadors of the world and other 
representatives at the United Nations 
have agreed that India can do more for 
the normalisation of the situation in 
Afghanistan and for the withdrawal of 
the Soviet troops than any military 
action on the part of the Western 
nations . or anybody else. The- con-
tribution made by our Foreign Mini-
ster and the Prime Minister at the 
Conference of Foreign Ministers of 
Non-Aligned countries in containing 
this issue is a very important one*

I would also refer to the various 
other  efforts  being  made in the 
direction  of having friendly rela-
tions  with  Sri Lanka, Bhutan, 
Nepal and a number of other coun-
tries. A number of Asian Heads of 
State and Asian Foreign Ministers and 
others have visited India during the 
last one year. This one year has been 
a very important period in the his-
tory  of evolution of our policy 
because CHOGRAM-II—the Second 
Regional Conference of the Common-
wealth Heads of Government—was 
held here and it was a great success. 
Similarly the Conference of Foreign 
Ministers of Non-Aligned Countries 
was also a success. *  . ■ *

With these words, I appreciate 
and commend the Report presented
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to the House by the Ministry of 
External Affairs.

I would make one important 
observation. The Sixth Five-Year 
Plan does not recognise the contribu-
tion made by this Ministry for the 
betterment of or rather for improving, 
India’s image abroad. It is in the 
fitness of things that the Sixth Plan 
should make its own contribution by 
enlarging the Budget of the Ministry 
of Foreign Affairs be ause our 
Missions abroad are handicapped 
seriously and adversely in projecting 
the country’s image abroad; also 
various other services are crippled. 
The hon. Foreign Minister has made 
Herculean efforts, with meagre 
resources, to project a better image of 
India abroad. I would plead for 
greater share from the Sixth Five- 
Year Plan for this Ministry, for the 
enlargement of the Budget of the 
the Ministry of External Affairs.

With these words, I once again 
congratulate the hon. Minister for 
Foreign Affairs, Shri Narasimha 
Rao, for having achieved a signal 
success in the Conference of Foreign 
Ministers of Non-Aligned Countries.

SHRI G. M. BANATW ALLA 
(Ponnani): Mr. Deputy-Speaker Sir, 
there can be no denying the fact that 
the foreign policy of the Government 
of India is, by and large in the right 
direction. There are certain areas of 
deficiency, but, generally speaking, 
the policy formulations are based on 
sound principles and on a correct 
perception of the turns and twists in 
international situation and rlations.

Turning to west Asia, we have 
had a principled policy that has 
earned national approbation and 
international appreciation. Here I 
must place on record our apprecia-
tion of the sincere efforts made by 
the Government of India in trying to 
bring about a cessation of hostilities 
between Iraq and Iran. Indeed, good 
efforts have been made by the hon. 
foreign Minister. Various efforts 
were made by the United Nation,

by the Summit of the Islamic Nations 
and by the non-aligned countries. 
But, unfortunately, these efforts have 
not brought any positive results as 
yet. There is no positive response 
from Iran. However, in view of the 
fact that there is a positive and subs-
tantial response to these peace-mak-
ing efforts from Iraq, I must urge 
upon the Government to continue 
the peacemaking efforts in a vigorous 
manner. India is also a member of 
the Non Aligned Goodwill Commit-
tee, along with Cuba, Zambia and 
the PLO. We wish the efforts every 
success.

I must here refer to an important 
aberration, to a very important and 
ser ous, I should say, anachronism 
in our policy. I have moved a few 
out motions on the same asking and 
urging upon the Government to 
sever all relations with Israel. The hon. 
Shri Ram Jethmalani was pleased to 
refer to my cut motion. However, I 
am quite sure that the Government 
of India and the hon. Finance Mini-
ster will not take any advice from the 
hon. Shri Ram Jethmalani for, 
if he does so, the Foregn Minister will 
end up with a situation in which he 

' will have the ignominous position of 
sneaking into the world capitals 
surreptitiously and in disguise plea-
ding for recognition by those 
States. I am therefore, sure that such 
advice give by political perverts
will not be taken by the hon. Minister 
{Interruptions)

The hon. Minister has said in 
his report:

“ A perceptible new warmth 
characterised India’s relations with 
the Arab world.”

This is the truth. I congratulate the 
Government for this renewal of 
warmth that is there. But I must also 
warn the Government that there are 
certain elements which want to 
harm the relations between India and 
the Arabs. For example, we now have 
the news of some false tapes in cir-
culation in Pakistan. In one of those
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tapes, it is alleged that our Prime 
Minister had talks with even Mr. 
Moshe Dayan. This is a condemna- 
ble mischief and I hope our Govern-
ment will come out with a clarifica-
tion and an unequivocal condemna-
tion of such mischief.

However, I must express my 
disappointment with certain increases 
in our trade relations with Israel. 
We have no official trade dealings 
but then the private imports and ex-
ports are on the increase. In 1970-71 
our imports were hardly of the value 
of Rs. 17,12,000. By 1975-76 these 
imports had increased to Rs. 1,21,62, 
ooo.Take the exports. In 1970-71 
the exports were to the tune of Rs. 
67,28,000 and by 1975-76 these ex-
ports had increased to Rs. 2,71,41,000.

I must here point out that in the 
Conference of the Non-aligned Coun-
tries that we had in New Delhi 
recently there was a clear call given 
for severance of all relations with 
Israel. I quote from the declara-
tion:

“ The Ministers reaffirmed the 
need for the continued severance 
of all kinds of formal and informal 
diplomatic, consular, economic, 
cultural sports, tourist and com-
munication relations with Israel 
and invited those Member States 
which had not yet broken off such 
relations to do so.”

I may further quote from this decla-
ration :

“ The Ministers decided to use, 
in a meaningful and systematic 
manner, every possible means to:

(a) weaken the Israel’s economic 
capacity to continue its ag-
gressive policy;

. (b) put an and to the political 
economic and financial 
suppo t given to Israel.”

In the true spirit of this declaration 
I have to urge upon the Government 
to sever all relations with Israel. 
It is painful to see that immediately 
after the end of this Conference a 
press-note was issued perhaps inadver-
tently giving recongnition to the M. 
Sc. Degrees granted by the Israel 
Institute of Techology . I hope it 
was inadvertent and the purpose 
given was to get better qualified and 
more qualified persons in our services. 
If such a press-note was given even 
to enable one Israeli-educated person 
to be included in our services, it is 
rather most disappointing and I urge 
on the Government to withdraw 
the same.

Then, Sir, there is also the ques" 
tion of the Asian Games.

Let it be clearly said that Israel 
will not be allowed to participate in 
the Asian Games that will held 
here. We must also close down the 
Israeli Consulate.

Sir, in view of 'he paucity of 
time, I will refer only to one more 
point and I have done. Let me now 
turn to the situation with respect 
to the Repulic of Cyprus. I appre-
ciate the balanced approach of the 
Government of India to the situation 
in Cyprus. The President of the Re-
public of Cyprus visited India in 
October, 1980. An agreement on 
cultural cooperation was signed. 
A joint communique was also issued 
which reiterated sovereignty, terri-
torial intergrity, unity and non-atign- 
ed status of Cyprus. It also wel-
comed the resumption of inter com- 
unal talks under the U.N. auspices 
and wished these talks success.

Mr. Deputy-Speaker, Sir the cons-
titution of the State of Cyprus requi-
res a cooperation on an equal footing 
between the Turkish and Greek Com- 
mNiiities and this demial to Turkish 
community has been the origin of the 
conflict. We recall with horror the 
tragedies of 1963 and 1967. It is 
a good that high level agrees



ments have been reached since 11 j 1 
and talks are in progre ,s under the 
auspices of the U.N. and we wi;h 
these talks a success.

Sir, our Prime Minister is shortly 
going to visit U .A .E . and Kuw ait. 
W e wish her visit all success. 
T h e last point and I have done. 
India has great stakes in the security 
and stability o f the entire sub-conti-
nent. But, then our response to the 
situation created by the military 
invasion o f Afghanistan has not been 
in keeping with our concern for 
the security and stability o f the entire 
sub-contiment. I must say that we 
have compromised here even the role 
o f the foreign policy and the role o f 
the non-alignment policy which 
India is expected to play in the inter-
national situation.

I would here conclude by remi-
nding the Government o f what the 
Foreign Minister o f Singapore said 
with respect to the role o f non-align-
ment in the non-aligned Conference :

“ O ur only weapon is moral cen-
sure. Those who insidiously 
whisper in our ears "hat taking 
an open and clear stand on princi-
ples will not help want to rob the 
movement of even this weapon. . ”

I hope that in the light o f this, re-
appraisal o f the policy will be under-
taken. W ith these words, I thank 
you.

M r. D E P U T Y -S P E A K E R  : 
N ow  the l.on. Minister.

SH R I M A N I R A M  B A G R I : 
ro s e . ( I n t e r r a p t i o n s )  * *

M r. D E P U T Y -S P E A K E R  : Your 
party’s time is exhausted. Nothing 
is going on recored. It was already 
announced that the Minister will 
reply. (I n t e r r u p t io n s )

SH R I J Y O T IR M O Y  B O SU  : 
You said five minutes would be given 
after the opposition Parties speak. 
You have promised to give rae five 
minutes.

M r. D E P U T Y -S P E A K E R  : Mr. 
Bosu, your party had taken some time.
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SH R I J Y O T I R M O Y  B O SU  
Y ou  told me that you would gw e me 
five minutes.

M r. D E P U T Y -S P E A K E R  : Y ou  
w ill have to sit from morning till
evening. As a special case I will 
allow only Shri M ani Ram  Bagri for 
tw o minutes. He is a senior M em ber 
and I must respect him.

wft xm :̂ rr-
IVstjt jfifcr **r ^

srrsf wfewrsfr
|  fa* t k  -r  *r*ror i
V  C\ O

srrar< fe'R v¥, t o  ^
fa  'R ?

C \  O  \ S

r r  «  ;frt  f sw ft  wrarrfr v rsh  

s r o r a t  <rc: 
ft f t  fvtw irefr

sff m  ^  v  wfa-
O CN

t  vfr ?

faq? M w  ?fifa £ srfarf 
n̂rrTT t  T̂T fttTC f e w
r̂<aT W :  3T*rTT$3T m  rr^ r̂< * ^ i?

^  ftrer n\(t, *rrf ir̂ r
*F< ^  30 h'W  W  wsp

b 'i  i wr 

?r tW i t, f i i  w sW r srerr 
îVcfr |  ? F̂-rr ^*rfr i& w  

fcfn t  %  rR; 5T<qR? |  W d v r  
3TrnT |  ^  sfrr sr̂ rrc\ c\  ̂ e\

iftT £ eft-? fJ5 v| f  v*ff
W?far Th' rf<q> THi «•<%

sffa jf' w i  sfrRf ^
^ %\;K< ?T<T<

'f t *  sfrcff |  m tt#; ^  
sfh: *fgTnPit W
jfKwr vr t?f r̂n"<f
T & i r  t  ?Ti % f f  f®  n $ r  V <  V - f l  I 

?tV< *rnjJT ^  t  
«fr ^r| *rr̂  i ^

v  C\ 3
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«rra ^  £ i t*r # v «  *fftf
JTfT |  I iff SW |  f r  faftw *T3t
«rt ihrrc: w r  11 err

Ttnfr ^'^rr t < w ^r yfo jr ? f iW  
f s  |  i F̂grrrrT wrctfr f  i k

sfTf̂ fr ^rffrr . (a w a w )

sftm TRt «wr ^ f  r ft  «ff ? 4  

spt# fa?w JT#r Tr w ^ri>rr *̂r % 
r-fRT srrrf <ft njft ^fo*r, 

#f^T 5rr*K %h' WRf TT *RTC ^|rf 
f®  f t f  F̂-rr |, src xr*? ^r i j  

p r o  ^fft, xrwr «  w  

snroft, w*r '<rrv'f *ftx *m ' ^  ? r ^  

<mTTt£ m 3RT =KTT, WTO ?friT^T 

% 5fH sft ¥ f I9^T 3TX)

crrf¥ m t < w w  wr w<rtc\

*t<t =?t|  ¥ tf *t r ; fT ijffwr ?rr v f  
?*fxr |, t f w  qrf ĉTTn ?rrfcs o N

|, sHHrTw ^rrf 11 *rf fa^sft wf??rm 

?f rpr -irrf w  ?t ff«rr  H zvn 11 

f*rrfr Tffff cf̂ r ^pr^mr fr*fr ^  

»rref riT^ «r sriw??r 5f;r cpr ^mr 

fw r  w  *f w  'mt’fls t  wr 

i *ft? 't'rr *fr sptf *?<*r

fafftf fflfRr r?^*t f+TSr ?! 

f*rrxr * ’m r<  '<fr ftr-ffr-^frr sr=r *r# i 

^rrNn: f<r © it >m; ffft |, vm  
g r̂r ^  11 M w  efi f ^ - i ' *wi 
3K irfw f <*F ^Tni, i^fwr ^  

^ t r ;  fi=fr i < f  3fiff-rr -wr i m  cfi 
tTfwffi q^: ff̂ 'r, f;*r v  w  f f ^ R  

Sfft rr̂ f ^rfr sffRf ^  m  f® 
?rrn:r «r?fr ?r i ^  <=fr<T 3ft srr<^ ^r 

71̂ : « 5f fT t| , vrfr^-fff =e'i '<rtT̂  
Ir ?f?rt |, sTR?T?7r qf( wr<cfw 
5Tf IW |, iff ?5T«Tf?cf ^ f 5Tn ^ T  | I

?rifr< «rrf «  «rrf ^*ff | ? 

«rrc  ̂ qt< 'frf^cTFT #r f^r r-r«rf
11 €rff<n sfr t  srs^f f  f^qf f f « j

?ftr afr afr< ^ T fK
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wsw $ srrsr ^  *fhc w  « 
art r |  f  1 

snfa~ qi=r> sfft st sr i ?̂
t o r  n qf< 5nr̂ -!Tt'% 

srif'fr fJTif; ?Tff 3t wr
$  i< wr< # 1 ^?fr gsrcr '̂t ^ r  
?'T f3R1T Tlft f̂TFT ^  f w 'B  TOTcT 
ft Timm^T :̂wt '̂t ^fftr %

^  h>?t  fsnw fffrfcrH € r̂Vr ̂ >0
^t TOVcT ff I *PTT WTrrT-Ttsp ^  
ftrrr cfr ?t?r  fff^TPT t «: r.f*rr 

^ ffr?-WTO»nH ^f
^  CN O

p f f i '  vft *mhfr ?ftv J?r
5TPT Sft’Tf ITf f $  v m  ^TT^T f

SHRI JYO TIR M O Y BOSU 
(Diamond Harbour) : Mr. Deputy 
Speaker, Sir, just now I heard about 
the recognition by the Government of 
India of the Degrees conferred by 
Israeli universities. I have seen the 
hand-out given by Press Information 
Bureau myself, and I was taken by 
great surprise that whilst we are one 
with the Arab world, how on earth, 
we could suddenly go off-the beaten- 
track and recognise Degrees conferr-
ed by Israeli unversities? I would 
expect the hon. Minister to enlighten 
the House in this regrd. It is a PIB 
release and I am in possession of a 
copy of the same.

The second thing is this: I cannot 
afford to forget the Government of 
India’s “ Tight-rope-dancing”  And, a 
Government of Ind a Circular had 
come into our hands which pr >hibited 
Vessels which carried foodgrains 
coming from America, if these 
vessels touched Vietnam ports at any 
time. That is the Government 
of India’s Foreign policy! This is a 
Circular which had said that Vessels 
which even touched Vietnam port 
would not be allowed to carry foodgrain 
from America and that circular was 
endorsed by the Government of India 
and given to all the S hpp'ng Lines. 
It is very much a part of the record 
of the House.

Lastly I would say one thing. Mr.
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Narasimha Rao, you know what I 
am going to say. This is about nor-
malisation of the relation with the 
largest neighbour, the largest coun-
try, in the world, Jiat is— The People’s 
Republic of China. Two eminent 
persons, one a former Deputy D ir- 
ector of the Government of India’s 
National Archives, Shourin Roy and 
Dr. Karunakaran Gupta have 
written two sets of Articles which 
have been published in Economic and 
Political Weekly and other papers and 
they have given new food for thought. 
They have revealed very many impor-
tant things based on documents 
which they have found in British 
Museum, British Archives, and various 
other sources.

Now, the mischief done by Olaf 
Carro, the British Civil Servant, and 
then, later, the Governor for N. W. 
Frontier, in d: storting Acheson’s 
Publication ‘Sanads, Agreements 
and Treaties’ and distorting the 
Chapter which talks about this 
boundary between China and India 
has come to light. These are all 
very revealing and something very 
new. I would only like to know from 
the Government whether they have 
gone through these two particular 
research papers, one published by 
Dr. Karunakaran Gupta who worked 
for months in British Archives and 
the other by Mr. Shourin Roy a 
former Deputy Director, Archives, 
And I want to know whether he 
has gone through that. If so, what 
the Government’s attitude at present 
is, in this m°tter, in view of the revela-
tions which have been made. We are 
anxious to know what precise steps 
you are taking to normalise the 
relation with China, tobring the 
relations to the pre-1962 level, 
because, more than 20 years have 
passed end we cannot afford to have 
this A rt’fic’al Boundary Wall stand'ng 
between our two countries and ser-
ving the purpose part cularly of the 
grabbing capitalist races, interruptions 
I oppose America. I will go through 
the record. Thank you.

TH  E MINISTER OF EXTER - 
NAL AFFAIRS (SHRI P. V . 
NARASIM HA RAO) : M r.

Deputy Soeaker, Sir, 27 Hon.
Members have taken part in this 
Debate and I am grateful to them 
for the very high level of debate
that they were pleased to maintain 
at the end of which I am highly
encouraged to note diat a consen-
sus has emerged in this House that
the foreign policy of India, as
before, continues to be based on 
a national consensus. Such a consen-
sus is particularly useful because 
today we are at the aw-roads. 
We have to take decisions and
go ahead. We just cannot rest
content with old cliches. We have 
to take bold decisions because chang-
ing situations need bold decisions 
and if there is no consensus, it 
will not be possible to run the 
foreign policy of a country. There-
fore, this consensus that has 
emerged in the House is the
first acMvem nt, the first 
sping-board, which give the Govern-
ment of India renewed encourage-
ment to go ahead with its policy 
in all its ramifications and pursue 
it confidently in future.

Sir, consensus naturally does 
not mean unanimity. There have 
been a few discordant notes. Even 
in music we have what are called 

They are a part of 
music. So I do not really consider 
this as anything detracting from 
consensus. In fact, in spite of them, 
the consensus has continued, not 
to day alone, it has continued for 
the last three decades and more.
There has been the political an-
cestry of Mr. Ram Jethmalani 
thioughout. There is nothing new 
in this phenomenon. Then have 
been certain indivisuals in this 
country, perhaps even certain 
parties, who thought that his coun-
try ought to have taken a different 
course in foreign policy. They did 
not make any dent on the overall 
policies. But their existence such 
as it was, cannot be denied and I 
do not propose to deny it. As I 
said, in spite of these discordant 
notes, the consensus has continued 
and-1 shall not comment any fur-
ther on this aspect of the matter.
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The debate itself, as I see it, 
has disposed of almost all the 
points that were to be dealt with, 
points being raised and points 
being answered, more or less leav-
ing very little scope to me to reply 
to the debate. The replies were 
contained in the debate itself. I 
am particularly grateful to the 
Hon. Members who have with great 
insight, dealt with these points 
and, irrespective of th' r.id of 
the House they sit in, have come 
out with a very realistic analysis of 
policies and issues that I would 
other-wise have had to spend time 
in unreavelling. Therefore, I 
am doubly grateful to them for 
considerably lessening my task 
and I would not like to cover the 
same ground all over again, It is 
hardly necessary.

Yesterday, our revered Gliavau 
Saheb made a speech which 
had helped me a great deal. His 
analysis of the situation, his 
exposition on several points, im-
portant points, that were raised 
in the debate was something which 
is completely in line with the dunk-
ing of the Government of India.

Except one or two points 
raised by him on which I shall 
presently dwell, I find that this 
was a real example of the consen-
sus which I have referred fo just 
now. Therefore, instead of going 
into all these details, what I have 
been intending to do, since the 
debate began, is to think a bit in 
advance.

We are on the threshold o f new 
decade. The decade of the sev-
enties is over and the decade of 
eighties has just started. 
Is there going to be a qualitative 
change in the thinking of men on 
world affairs, on their own affairs, 
on national and international aff-
airs, on political affairs and econo-
mic affairs ? Or is there just going 
to be a dittoing of the line of the 
seventies ? If so, is there going 
to be any outcome of this dittoing ? 
Is there or is there not a need to

break new ground when we are 
stand'ngat the beginnn^ of this 
extremely crucial decade in the 
history of mankind ? There were 
some of the thoughts that were 
crowding on my mind while I was 
listening to the debate and finding 
myself largely in agreement with 
many of the points raised byhon. 
Members.

I would, in all humility, like 
to share with the House some of 
these alternatives, some of these 
choices that present themselves 
without being dogmatic about 
them, because ultimately decisions 
need to be taken after the delibera-
tion. There is noihing wrong, how-
ever, in posing the questions, in 
trying to perceive the alterna-
tives as we see them and find them. 
But before I go to that topic, 
there seem to be some concrete 
points raised which need to be 
answered factually.

One of the very persistent ob-
jections, persistent criticisms, wMch 
has been figuring if the debases of 
the House on foreign policy, parti-
cularly in regard to this Govern-
ment, happens to relate to our 
neighbours. I would like to disabuse 
the mind of anyone who has any 
illusion, any misunderstanding, on 
this tonic because that is very nece-
ssary. If this is repeated time and 
again, this could erode our relations 
with our neighbours and it could 
cause incalculable harm to the
image of the country and to the 
foreign policy of the country.

Neighbours have a special posi-
tion. That position bring us into 
relations of various kinds, relations 
of all descriptions. If we have a 
common border, if we have common 
rivers, if have common interest

this could happen
Both countries might want the
same thing. It is natural that at 
some point of time, there >s a co i- 
flict. It is the essence of statesmi- 
ship to steer clear of the confl'tn 
and harmonise positio i liarmonise- 
attitudes and live inpva e. There 
fore, our rtilielaons with neighbours 
are of very great importance.
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So any lasting relationship with a 
neighbour as was pointed out by 
Chavanf vesterday> has to be delinea-

ted  first. What are the ingredients of 
the reh tionship between one country 
and its neighbouring country ? 
Gould it be on the basis of big and 
small ? Gould it be on the basis of 
rich and poor ? Gould it be on 
the bv»is of domination and being 
dominated ? I submit it is obvious 
that it could not be on any such 
foasis. It has to be on the basis of 
sovereign equality. It has to be on 
the basis of mituality of interest, 
mutuality of perception to the 
extent possible and also the will 
to harmonise, the will to live to-
gether, thf will to see that the 
interests of both countries lie in 
living together and not being at 
loggerheads with each other. Still 
there will be problems. We cannot 
wish them away. It is inherent in 
neighbourhood itself that while 
it fosters friendship, love and 
affection, it could also give rise to 
conflict. It is a two-way lane.

What has been our policy in 
this regard ? I would like to submit 
that this Government has tried to 
rebuild our relations with neigh-
bours on the basis of trust, mutual 
advantage, reciprocity and national 
interest.

Now this last thing, called 
national interest, cannot be parted 
with, cannot be glossed over, 
cannot be diluted, because the only 
abiding relationship between nei-
ghbours can be of mutual interest 
and not one sided interest. It just 
cannot be one-sided. If you go on 
^conceding, conceding and eonced. 
ing you will never be able to have 
a lasting relationship witli any 
neighbour. The neighbour should 
.know where you stand and you 
should know where the neighbour 
stands. Only on that basis can 
itherc be an abiding friendship.

Sir, instead of going into too 
many details, I would very briefly/
274LS— 12

recount, point by point, what has 
happened in regard to our relations 
with each of these countries.

I take Nepal first. The pro-
gramme of techno-economic co-
operation with Nepal is going ahead 
in order to make Nepal strong and 
self-reliant. Supply of iodised salt, 
Devighat hydel project, Mahendras 
Raj Marg hospitals and dispensaries 
etc. were the on-going programmes 
which many of the Members know 
about. During this year, after 
long and patient negotiations, 
agreements has been reached on 
preparation of project report on 
Pancheshwar Project. This wa s 
one of those things we were dreami- 
ing about for decades. Now it is 
almost coming true because we 
have taken a decision to go ahead 
with the preparation of the project 
report. Sir, the greatest o f the 
projects, the biggest of the projects 
between India and Nepal still 
remains to materialise even at this 
stage and that is the Kamali project. 
We are making every effort to go 
ahead at least with the preparations, 
at least with investigation. I am 
not in a position to say that this 
stage has been reached. But I can 
say that we are in a position to go 
ahead in this direction and perhaps 
it may not be very long before 
even this becomes a fact, parti-
cularly the investigation part o f 
it. It is a huge project, perhaps cost-
ing more than Rs. 3000/- crores. 
It is going to be located in Nepal. 
Its benefits are going to accrue to 
both countries . Money will have 
to come from international agen-
cies. India also has to bear it share. 
As to what decisions are to be 
taken in this connection-these 
matters are being considered. 
That is why it is still in the initial 
stages. It is still something which 
we have to reach.

Now I come to Bhutan. Our 
relations with Bhutan, as is well 
known, are based on imperatives 
p f geo-politics, shared history,
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tradition, and mutuality of interests, 
as reflected in the Treaty of 1949. 
Our relations are cordial and mutu-
ally useful. This year, i.e. within the 
last one year, agreement has been 

reached on :

(1) National Civil Airline linking
Calcutta with Paro ;

(2) Setting up of a braodcasting 
station in Bhutan ;

(3) Discussions are going on
India’s participation in 

Bhutan’s 5th Five year plan; 
and

(4) Assistance extended to Chukha 
Hydel Project, which is well 
known to every one, and on 
Pendencement plant. Discus-
sions are due to take place on 
Chukha Phase II  and Phase-II 
of the Gyalephug irrigation 
projects.

These are some of the important 
things which were completed over 
the last year,

Here, again, the largest of, them 
all is still far away ; and that is 
the Manas Sankosh project. I f  
that becomes a fact, not only the 
relations between Bhutan and India, 
but also the entire economic pros-
pects of both countries will undergo 
a revolutionary change. But still, 
for various reasons including 
the stupendous nature of the 
project, matters are moving slowly. 
We do not wish to force the pace,, 
because it is Bhutan which has to 
come to a conclusion in regard to 
the usefulness of this project. We 
are not asking any of our neighbours 
to go in for a project merely because 
it is useful to us. They have to 
come to the conclusion, indepen-
dently, that it is useful to them as 
well. And only then will it materia-
lise. When the King of Bhutan came 
here recently, he told us that this 
was a matter which he would like 

to consid er further. To this extent

there has been a forward movement.. 
We are waiting for his response.
I  feel that there is hope that this 
huge project also m ght meter'alise, 
if  not in the very near future, then a 
after some years.

Next I come to a very important 
relationship, which has become 
the subject matter of much comment 
recently, viz. our relations with 
Bangladesh. We again wish to 
establish a relationship on the 
basis of friendship and reciprocity.
A  construciive dialogue has 
started with Bangladesh. There 
have been several exchanges o f visits.
I visited Dacca. Mr. Pranab 
Mukherjee visited Dacca. Pres* 
dent Zia-ur-Rahman visited Delhi 
twice on different occassions ; and 
the Foreign Minister of Bangladesh 
and several other Ministers have 
visited this country in
one connection or another. So, so 
far as visits are concerned, they 
have been many in number.. There 
has been steady progress on .: :

(1) Land boundary ;

(2) Maritime boundary.

I will not go into the details 
of each item and say how much 
progress has been made. I am 
making a statement, with full 
responsibility, that there 
has been a forward movement 
on all these issues ;

(3) Illegal movements across 
the borders. This was a very 
important thing which had 
been rankling. It was really 
creating difficulties on both 
sides, I am glad to say that we 
have come to an understanding* 
between the two Governments* 
and there are better prospects; 
of this understanding being 
implemented by both sides.

(4) Railway transit facilities 
This was one of the issue  ̂
pending for a long time 01̂



which there was no forward 
movement for one reason or 
another. This year Bangla-
desh has agreed, in principle, 
to provide these facilities. 
Details, naturally have to be 
workedout.

(5) Improvement in the level of 
trade relations.

(6) Indian engineering exhibition 
held in Dacca was a resounding 
success, it gave the people of 
Bangladesh a panorama of the 
immense possibility of coopera-
tion between the two countries.

(7) Cultural exchanges are
also developing staisfactorily.
On this point also, there had 
not been much progress earlier.
We tried to hammer it
out this year with a certain 
amount of determination and I 
am glad to say that there has 
been some forward movement.

Now, I come to the toughest of 
the problems, Farakka. I shall not 
go into who did what. It is a rela-
tionship between India and Bangla-
desh. I shall not name parties; I 
shall not name individuals; I shall not 
name the governments. The Govern-
ment is a continuing institution. I 
am prCpared to take it as that. Now 
what I am going to say is factually 
undeniable. The Farakka agreement, 
concluded, you know, when, had two 
short comings. It did not safegard 
the principal purpose of the 
Farakka Barrage in ensuring an 
adequate supply of water to Calcutta 
Port. Secondly it did not ensure any 
time-bound programme for the over-
all utilization of the waters of the 
basin. Now, these two are undeniable 
facts. Flowing from these facts,
certain" developments have taken 
place. There are two parts of the 
Farakka agreement as is known. One 
is the short term one and the other is 
the long term one. We have always 
taken the agreement in its entirely; 
These two aspccts or these two parts 
are integrated with one another to
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make the Whole agreement. Now, 
there is a tendency to treat this 
short-term agreement, or short-term 
use of waters, as something which is 
final, while the long-term aspect goes 
on languishing without any solution 
anywhere in sight, without even an 
attempt to come to a solution, without 
even an attempt to go into the details 
of the question, the feasibilities of 
the question or otherwise. This 
naturally is not acceptable to us. This 
is against the purport and spirit of 
the agreement. itself. Therefore, we 
are at a very crucial point.
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The Joint Rivers Commission has 
not been able to tackle this problem. 
The term of the short term agree-
ment is coming to an end soon; 
and now we have to find ways and 
means of either salvaging the agree-
ment, if that is possible, or we will 
have to see what alternative courses 
are open. This is the stage at which 
we find ourselves on Farakka. Let us 
not blame anyone. The question is 
between one country and another. 
Here is a problem and we are greatly 
concerned because it is not only Calc-
utta Port, but much more that is 
at stake on our side, Bihar is at 
stake, U. P. is at stake and the entire 
area which prospectively would have 
got water from the Ganga and its basin . 
So, it is not an easy matter for us . We 
cannot take it lightly and at the same 
time we know that even Bangladesh 
cannot take it lightly. Therefore it 
will be a test of political will; it will 
be a test of statesmanship and I am 
not able to presently envisage a 
right answer to the question, a right 
solution, for various reasons, this is 
the position and therefore we will 
have to be patient, we will have to be 
imaginative and we will have to go on 
with the effort. This will take time.

Coming to Sri Lanka, yesterday 
one hon. Member was rightly indi-
gnant because of the very very slow 
progress on the question of the stateless 
persons in Sri Lanka. I admit that for 
various reasons this delay has occur-
red. But I woukl Bke to assure the
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House and the hon. Member that 
on our side we have neither been 
causing nor contributing to the delay. 
Nor do I say categorically that the 
other Government is responsible for 
it. There have been certain vicissi-
tudes, certain developments which 
have slowed down the process. In 
regard to the fishermen of Rameswa- 
ram to whom the Hon’ble Member 
also made a reference, I would like 
to tell him that we are taking all 
possible steps. It is of course, just not 
possible to build a wall across the 
sea. We are taking whatever steps 
thjat are possible in order to see that 
our fishermen, even by mistake, do 
not stray into their waters and get into 
trouble. I had occasion to go to Rames- 
waram a year ago I personally saw 
the area and how difficult it is for 
our fishermen to really do their 
fishing within our waters and how 
difficult it is for them not 10 stray 
out by mistake; it is inveitable. The 
Kachhativu Agreement, on the whole, 
was considered to be reasonably 
fair to both the countries and once 
that agreement has been arrived at, 
we will have to put up with the con-
sequences we will have to take steps 
to see that our fishermen do no* suffer 
thereby.

Coming to Maldives, it is a very 
good picture that I would like to 
present to the House. Our relations 
have been very good and we have also 
recently appointed a resident 
Ambassador in Ma’dives. That shows 
the need for upgrading our relations 
a id the manner in which our co-
operation has been increasing year 
after year.

Now, finally— or may be pre-finally—  
Pakistan. It is konwn that I made 
more than a dozen statements in 
regard to Indo-Pak relations during 
the last one year. On an average, 
at least one statement was made evety 
month. Month to month, we were 
making new statements in the sense 
we were reviewing the situation as it 
went on evolving. We did not make] 
tbe same statement over and over.

We have sent our evoys. The For-
eign Minister of Pakistan also came 
here. We have had visits, we have had 
discussions here, elsewhere, at the 
United Nations and other places. In 
relation to the actual meetings and 
contacts, I do not think that anything 
more could have been done. All that 
is physically possible to increase 
contacts, increase the frequency of 
discussions, increase the efforts to 
understand each other, has been done. 
I am not sure that anything more 
could have been done. Now, what is 
the real question ? The real question 
is that Pakistan has to make up its 
mind. Ultimately, it is that simple 
because as 1' stated just a few days 
back in a statement in answer to a 
Call Attention, the attempt now is to 
suck Pakistan into something. Is
Pakistan prepared to be sucked into 
it! Is Pakistan prepared to keep
out of it ! Is Pakistan prepared
to play the role of anon-aligned 
country, pure and simple! This 
is the real question. I did
mention this in my statement. I 
made a guarded statement, yes, 
because things are fluid. At least on 
that day, things appeared to be 
fluid. I did not want cO say anything 
whi^h would have the effec of push-
ing Pakistan into something. So, 
while we protested, while we ex-
pressed our concern to the authori-
ties of the U.S. Administration— this 
very day— 31st March— our
Ambassador is to meet Gen. 
Haig— we have not relenred on 
our efforts. We have done 
everything that is possible ,0 
make them understand 1hat this does 
not merely n/olve giving a few 
weapons to Pakistan. This goes much 
farther. This means creation of ten-
sions. This means a new arms race 
in this region. This means a set-back 
to the normalisation of relations
between Pakistan and India and it 
has so many other repercussions. We 
have told the U. S. so, we have told 
Pakistan so, And, we are hoping agai-
nst hope, because during the last 
three or four days, even that hope ha 
dimmed a little; but we are sts



D.G. Min. of CHAITRA 10, 1903 (SAKA) Ext. Atfrs. 362

ail. However, I would like to submit 
to the House that if Pakistan insists 
being armed to the teeth and the US 
Administration in;ists on arming 
Pakistan to the tee h once again 
well, all I have to say is hat it is 
Pakis an‘s teeth. I have nothing 
more to say on that.

But so far as India is concerned, I 
w.iild like o assure the House that 

we shall continue to be vigi’a u , 
we shall continue to be aware of 
what is happening and we shall 
continue to be aware of what we have 
to do in relation to what is happening.

SHRI CHANDRAJIT YADAV: 
Are you proposing to meet Mr. Haig 
or are you asking the Ambassador 
to meet him!

SHRI P. V. NARASIMHA RAO : 
This question was put to me the 
other day.We don‘t run like that. 
The point is that there is a setting in 
which two Foreign Ministers can 
meet. I have said that meetings will 
take place in due course. But I 
must say tuat any panic displayed on 
behalf of the Government of India 
would be counter-productive.

SHRI CHANDRAJIT YADAV :
It is not out of panic. It is a serious 
situation.

SHRI P. V. NARASIMHA RAO: 
Absolutely, I am serious about it. I 
have said. so. I have not ruled out 
meetings. I have not ruled out discus-
sions. I have not ruled out any of 
those things. But the point is, there 
is always setting, a kind of 
preparation that has to be made. It 
is not as though they do not know our 
concerns. It is not as though they are 
studying this problen for the firsr- 
time. The;e decisions are made 
deliberately and it is not as if they do 
not know what India stands for. But 
still all efforts will bs mad3. This

promise, this commitment, I would 
like to reiterate to the House.

I now pass on to the next question 
which has figured very prominently 
in the debate, viz, the security envi-
ronment: around us-the Indian
Ocean, West Asia, South West 
Asia, South East Asia and our sur-
roundings. Sir, again, I would not 
like to repeat all that has been said.
I entirely agree widi the analysis 
given by the hon. Members and with 
the very grave situation that they 
have perceived all around us along 
with its grave consequences. The 
only aspact which becomes relevant 
in this connection is the aspect of 
detent t  And detente becomes 
meaningful only when it leads to- 
disarmament. These are all inter-
connected. For 35 years the developed 
countries were able to develop in 
peace while the dev eloping countries 
outside that club, had hundreds of 
skirmishes, hundreds of wars-small, 
big, medium all kinds of wars- and 
the arms such as they came, emana-
ted from the developed countries. 
The developing countries were too 
un-dcveloped to manufacture arms 
themselves; this goes without saying 
and it does not need great intelligence 
to come to tlvs conclusion. While 
there was peaceful development in 
one part of the world, there was 
complete ruination in the other, 
major, part of the world. This has 
been happening for the last 35 years. 
When detente was mooted for the 
first time, the leaders of the third, 
world said there and then that detente 
confined to Europe alone would not 
work; detente has to be global. The 
implication is that a limited detente 
within Europe would that they will 
not fight in Europe but will continue
10 fight through proxies everywhere- 
else. That is what it means. That is 
what was pointed out by almost all 
the leaders of the third world. This 
fell on deaf ears. It was fine while the 
detent^ was on. Even the American 
novels descirbed consultations between 
the Soviet Union and the American
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Administration at differnet levels—  
technology being exchanged, 
data being processed and 
exchanaged, etc. — as a great eup-
horic era. Incidentally, while the 
American novels the US Administra 
tion and the Soviet Union were acting 
very chummy, the common enemy, 
very ironically was China. Then 
came the reversal of detente. And 
now find some of the other novels 
conjuring up fights between the 
Americans and the Russians on the 
moon-not just on the earth. I am 
straying a bit in to the field of li-
terature because I am sure that 
this literature, every best selling 
novel which sells millions of copies, 
gets into the psyche of the poeple, of 
the readers. That is why, it becomes 
important. In one of these, a picture, 
is conjured up than there is a great 
war between China and Russia, the 
United States is approached by both 
for arbitration. I have nothing 
against the writers I have nothing 
against the literature. I have nothing 
against imagination as such. 
But the point is that this is fiction 
which takes into account no facts 
of life. It is pure fiction. We can 
forget it. But we cannot forget the 
fact that while events change, the 
propensities of the people, the reac-
tions of the people also to these events 
are alikely to change. That is why, if 
a particular psychosis is created in 
a particular country, it will be very 
difficult to get out of that psychosis. 
Perhaps modern wars, or modern 
conflicts, are being continued and 
conducted on the basis of psychosis, 
more than anything else. Therefore, 
the whole atmosphere is so polluted 
it is so vitiated, that today even the 
talk of peace sounds unreal. The 
non-alignment movement says th^t 
there is only one way to exist, and 
that is to co-exist, there is no other 
way. Shri Biju Patnaik says it is 
because you are weak that you are 
votaries of non-alignment. Non- 
alignment is taken as being wsak, 
one is noQ-aligned because one is 
weak. This concept of noa-align-

ment movement is itself so faulty, 
so wrong historically, that at least 
in this country it needs to be 
corrected. I am afraid, we cannot 
really continue in this misconcep-
tion.

The brunt of this reversal of 
detente has fallen on the Indian 
Ocean, because it is the nearest, 
beyond the confines of the erst-
while detense area. All of them are 
operating, and they have created 
vested interests for themselves in 
this ; they have an excuse which 
they are trying to exploit to the 
full. What does the Indian Ocean 
mean to India ? This is one thing 
which we have to understand. We 
used to talk of cChats Sagara Parvan- 
tam. It is not only to-day, but for 
ages, we have taken the Indian Ocean 
as the medium through which India 
radiated in all directions. All that 
India stood for, travelled far and 
wide through this medium and if 
this medium is polluted, if this 
medium is viated, I am afraid, the 
first vicitim of this is going be India. 
Therefore, we cannot remain com-
placent while this is happening in 
the Indian Ocean.

Yesterday, Shri Chavan rightly 
raised the question of Diego Garcia. 
I admit that there is nothing com-
parable to Diego Garcia anywhere 
in the Indian Ocean. Yes. But 
why was it omitted from the Non- 
alinged Declaration ? Was it omitted 
because somebody twisted our arm ? 
Was it omitted because we wanted 
to please somebody ? Was it omitted 
because India, at that point of 
time, was no longer interested in 
the Indian Ocean ? These were not 
the reasons at all. As Shri Chavan 
again pointed out yesterday, this 
omission was the subject of particu-
larly heated debate, and it took a 
very long time to come to a conclu-
sion on this particular subject, when 
it came to a consensus.
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We arc hopefully going to have 
a conference on the Indian Ocean 
in Colombo. The question is, when 
you want the United States to be 

esent at that Conference— although 
am not sure that the United 

States is going to attend it, mind 
you ; I am not saying that I have 
-ensured the participation o f the 
United States— by omitting Diego 
-Garcia, while nothing has been lost 
on the fact and on the ground, we 
have desisted from giving an excuse 
for the United States to keep out. 
This was done, as was pointed out, 
at the particular instance of Sri 
Lanka, who happens to be the host 
country for the Conference on Indian 
Ocean, and we had to respect the 
wishes of Sri Lanka. Now you will 
ask, having done all this, is the United 
States going to attend at all ? Is 
this Conference going to be held 
at all ? Your guess is as good as 
mine in this respect , because, I am 
sorry to say, that the prospects 
seem to be receding. I have been 
reporting on this question from time 
to time to this House ; I had never 
sounded too confident but now, I 
am sorry, I have to sound even less 
confident, because things are shaping 
that way. There are certain pretexts 
that have come and in the light of 
those pretexts the presences in the 
Indian Ocean are being raised. Why 
should the Conference not be held 
in 1981 ? Suppose it is held in 1983, 
or in 1984, nobody will probably 
have any objection because by that 
time whosoever wants to bring his 
presence up to the point he wants, 
would have done that. Then what 
are you going to have the Conference 
about ? It becomes a /ait accompli, 
it becomes just a gathering of persons 
who gather and disperse.

So, if this Conference has to be 
held, it has to be held in 1981. It 
is of the essence that it is held in
1981. Otherwise its utility will 
dwindle. I am not sure that we are 
not going to hold it. But the choice 
Taefore u* is— what do we do i f  some 
one does not want to attend ? Will 
you have the Conference not with-

standing, or will you allow the Con-
ference to be vetoed or delayed by 
one whose presence is absolutely 
necessary ? Now, this is what is 
called dharma sankat. This decision 
has not been taken yet. It will have 
to be taken as quickly as possible 
because there is not much time 
to lose. I f  we do intend having it, 
and if we do decide to have it, pre-
parations will have to be started imm-
ediately . So, while the position re-
garding the Conference is none too 
certain, we have to take a very 
difficult decision in regard to facilita-
ting, as far as possible, the holding o f 
this Conference and the attendance 
of those whose presence is considered 
absolutely necessary.

Sir, this is the picture which is 
presented in the Indian Ocean. 
The armament race is continuing. 
This is well known. We all know a 
little English, but i f  some one tells 
us the names of the arms and the 
weapons, the weapons I am afraid 
we won’t understand them. They 
are all English names, but we really do 
not understand what they mean 
what they cannote, what they stand 

y f̂or, what they are capable of doing. 
This is the position wh^re we 
stand and we find the armament race 
going on uninhibited and present-
ing a jig saw puzzle to all of us.

There are theories of deterrence. 
It is very difficult to say who is 
deterring whom, I think, I am deter-
ring the other man, the other man 
thinks he is deterring me. What we 
are, in effect, doing is deterring 
ourselves. I am deterring mayself 
because I am always thinking o f 
him. Because of this obsession, I am 
not able to do anything better. I 
am going on increasing my expendi-
ture on armaments, thinking that 
by doing so I am stopping him. I 
am not stopping him, I am only 
stopping myself. My capacity to use 
this moneNvror something good— this 
is what I am stopping , not the other 
fellow. This is the illogic of the 
theory of dererrrence which has
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been so much bandied about days. 
So, sir we have to understand 
that this position is to be faced by the 
non-aligned world because, as is 
well-known, firstly they are to be 
victims and secondly, if they want 
to resist it, they represent the ma-
jority of mankind and therefore, 
they alone have the right to resist ; 
they have to create this strength, 
the will, within themselves by which, 
if they resist it, it will not be possible 
for those who are indulging in this 
suicidal race to continue with it. 
It has to br a moral force as Panditji 
always said. There is no physical 
force, there is no military force to 
stop it. But in this there is one very 
important factor which has 
come in, in the last one year. 
And that is Afghanistan. We have 
made it quite clear that we are 
against the presence of foreign 
troops in any country. Now this 
has been variously interpreted. Why 
don’t you name Afghanistan ? Why 
don’t you name Kampuchea ? 
Why do you say in “ any country.”  
My answer is, I mean“ any country” 
when I say “  any country” . I do 
not mean Afghanistan alone. I do 
not mean Kampuchea alone. While 
there are some others who would like 
to have different prescriptions for 
different countries, I do n o t... . 
(interruptions)

SHRI JYO TIR M O Y BOSU : 
Not at all.

SHRI P. V. NARASIMHA 
RAO : (interruptions) I do not want 
any foreign troops in any country. 
At this very Non-Aligned Foreign 
Minister’s Conference what has been 
lost sight of an achievement of which 
we could legitmately be proud, is 
the paragraph on Kampuchea.. 
I will briefly show what we have been 
able to achieve by consensus.

In the United Nations General 
Assembly in 1980 when the question 
of Kampuchea came up, the pros-
pect was very clear, because we knew

what the majority would say. Thejr 
said pure and simple:^-

“ Total withdrawal of foreign, 
troops from Kampuchea within, 
a specific time frame to be 
verified by the United Nations.5̂

I am reading only the relevant 
portion.

Now compare this with this para- 
graph from the Non-Aligned Dec-*- 
claration:—

“ Reviewing the situation in South 
East Asia, the ministers expressed' 
grave concern over the continn ng 
co .flicts and tensions in 
the region particularly as some 
of the States are Members o f  
the movement of non-aligned 
countries; they re-affirmed their 
support for the principles of 
non-interference in the affairs of 
sovereign States and the in-
admissibility of the use of force 
against sovereign States ; t&ey 
warned that there was a real 
danger of the tensions 
in and around Kampuchea es-
calating over all wider area.”

and this is important: —

“ They were convinced of the 
urgent need to de-escalate these 
tensions through a comprehensive 
political solution which would 
provide for the withdrawal of all 
foreign forces thus ensuring full 
respect for the sovereign tyr 
independence ad territoiral in-
tegrity of all States in the 
region including Kampuches.”
The difference be tween these two* 

texts is self evident. This is a measure 
of what may very humbly claim to 
have ach eved at the Conference o f  
the Non-Aligne ’ Fore:gn M asters- 
This was agreed to by Singapore. 
This was agreed to by the AS I7 AN  
countr es who are members o f 
the Movement. When we say that
we do not want foreign troops in any
country, it is not for fear of naming;
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a country that we are saying this. 
We are saying this because we mean 
it and this is what has to be under-
stood. Unfortunately this has not 
been understood by many, including 
some Members in this House.

I now come to the economic 
aspect which again has figured very 
prominently here. But before doing 
that I would not be satisfied if I do 
not add a foot-note to what has 
happened in Afghanistan. This seems 
to have entered the psychology, 
entered the thoughts of people her.* 
and elsewhere. References have been 
made repeatedly. I would like to 
tell the House what has happened in 
regard to Afghanistan; v* hy and how 
it has happened is for the House to 
decide.

In 1980 when this Government 
came into power we spelt out our 
ba~ic Ftand namely, that we are 
against the presence of foreign troops 
in any country. I will not go into 
that. Within one month The Soviet 
Foreign Minister came here. We 
told him the same thing. In May, 
there were certain proposals from 
the Afghan Government carrying 
within themselves the element of 
withdrawal of troops from Af-
ghanistan.

Sir, immediately after th? Soviet 
troops went into Afghanistan, what 
was the reaction every where in 
the world? one reaction was, very 
stridently and very prominently fea-
tured everywhere in the media, that 
Soviet Union wants to go to the warm 
waters of the Gulf and therefore, it 
has entered Afghanistan. I am not 
going into ?he details of that. I am 
only dwelling upon the question of 
how everyone reacted to this incident.

I had occasion to say in one o  ̂
my statements in Parliament that we 
have to sift. There are three aspects 
of The question. There is the local
national aspect; there is the regional 
aspect and there is the global aspect.

There were proposals from the 
other side. We urged upon Pakis-
tan; we urged upon everybody to- 
come and sit together. I had 
occasion to refer to this in last 
years debate also. I referred to the 
Mahabharata, when they fought in 
the day and negotiated in the night. 
But what was the difficulty ? There 
was no will and therefore, there was 
no way. That could be one aspect. The 
srared d ifficu lt  was, “ I f  I go and 
talk to Babrak Karma V* would amout 
to recognition of Babrak Karmal” .But* 
from the other side cams the reply. 
‘We are prepared to talk as members 
o f the party. We will not have a label 
of the Government if you so wish. 
We will come as leaders of the PDPA/ 
Then wha" ? It was not possible to 
say“ no” when the other side was- 
prepared to talk without any pre-
conditions. We wanted talks without 
any pre-conditions.

We went on harping on this be-
cause we wanted to sift These as-
pects. We were afraid that once it 
is regionalised or globilised the 
problem becomes infinitely more 
difficult to solve. If you localise it 
may be after a few meetings across 
the table it will be possible to see 
out way to a solution.

What has happened now ? There 
were some possibilities of talks starting. 
On these Ultra-technical grounds of 
recognition, the talks did not take 
place. They went right upto the 
brink; maybe, they went upto the 
table and they shied away.

Then, a very peculiar thing hap-
pened. The United Nations had al-
ready been seized of the problem. In 
January, 1980, a vote had taken 
place. The matter was brought to the 
United Nations General Assembly a 
second time. Why ? It is for the 
House to decide and lor the hon. 
Members to imagine what could have 
been the reasons. I am not against 
the United Nations General Assem-
bly. You can take anything there 
any num ber of times. But the more 
you take it to a place where it has 
already been voted by division, the
less is the possibility of this matter
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"being sorted out at that forum. 
This is commonsense. This should 
have tnen very clear to anyone.

Now, the Secretary-General has 
been asked to name a representative. 
Again, an ultra-technical qu ^stion has 
arisen. What is this gentleman to do? 
Is he to preside over the talks ? Is 
he to simply sit and watch the talks 
or is he to take part now and then ? 
What is his capacity ? What are 
his functions ?

I am relating the whole story so 
that you can compare these techni-
calities with the real issue. What 
was the issue and what are they 
fighting about ? What is meanwhile 
happening to the people of Afghan-
istan? Now, Mr. Brezhnev has come 
out with a statement. He says, ‘ ‘If 
Afghanistan is to be discussed along 
with the Gulf question, we have 
no objection.” What the other side 
wanted, he has now agreed to. 
The question has become regionalised. 
Tomorrow it can become globalised 
and then what happens ?

Now, when is the Gulf question 
proposed to be discussed ? Any idea ? 
Your guess is as good as mine. 
Obviously, therefore, the question of 
Afghanistan may now remain in cold- 
storage as a part of the gulf question 
This is the prospect they have brought 
Afghanistan to. We were saying 
from the beginning “ Please remove 
it, scoop it out of larger issues. 
Make it a national question and 
discuss it. What all we want is the 
withdrawal of the [foreign troops. 
That is what you said. That is 
what we want Gome on. Let 
us see how we do.”  Instead, techni-
calities crep*in and, today, the matter 
has Become infinitely more difficult 
of solution. I hope the represen-
tative of the Secertary-General is 
somehow able to make some break-
through. We wish him well. But what 
I  baye to submit to the House is this

seq iJ ic; of which hat m i ls
m atter m ieh m>re difficult.

I now pi33 01 r-o th? e^o.iDTtic 
question which a^ iin ..............

SHRI JY O T IR M 3 Y BD3U :
No cormmnts about China.

SHRI P. V. NARASIMHA RAO :
Sir, I would have made som; comment, 
had he not spoken in the last. He 
produced or seemed to produce some 
very old books, as very fresh evidence! 
I have made a statement on that. I 
have nothing to add to the statement. 
In that s*atennn*, I have categorically 
made it clear that after going through 
all the evidence available, we are 
convinced that we are in the right 
and what we consider the border 
between the two countries is the right 
border. That is our stand.

SHRI JYO TIR M O Y BOSU :
I am quoting from a publication of 
July, 1980. It is there.

SHRI P.V. NARASIMHA RAO :
My statement, if I remember right, 
was also made in July. It disposed 
of the cobwebs that were sought 
to be created or all the objections 
that were sought to be raised, all 
the new light that was sought to be 
shed; we have made things quite 
clear and there is nothing more to 
add. Therefore, that is an end of 
the matter.

We want normalisation with 
China. I have made that clear. 
As to that normalisation means, 
I have also made that clear and I 
have~ to add as a paranthesis that 
the last two or three months, there 
have again been some exchanges. A  
Parliamentary Delegation has been 
invited to China from India and, 
of course, we have our common 
friends shuttling between the two 
countries all the time. So, there is 
nothing to worry about:
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On the economic question, it is 
true that again the picture is very 
gloomy indeed. The Special Session 
of the United Nations which wanted 
to get the global round going the North- 
South dialogue started * has failed.
All these facts are known.

Now, I will not take much time 
of the House. But I would like to 
pinpoint certain aspects of this 
North-South dialogue which I think 
try to break new ground not adhering 
to the old cliches, realising the need 
to break new ground and think in 
new directions.

The military expenditure 
that is being incurred by the world 
powers today is well-known. The 
Brand - Commission report and several 
other reports have brougth out the 
absolute absurdity of going in for an 
armament race of this magnitude, 
while 6o to 70 per cent of mankind is 
wallowing in poverty. Therefore, that 
argument, is absolutely final; it is 
impeccable. There is nothing to add 
to that.

Sir, what unfortunately has not 
been understood is this concept of 
interdependence which has been 
adumbrated at the United Nations 

forums and also in the Brandt Comm-
ission report. This is something 
which it is not easy to understand.
I will just read a small portion. 
This is what Willy Brandt says :

“ The issue today is not only or 
eveu mainly one of aid, rather of 
basic changes in the world economy 
to help developing countries 
pay their own way__

It is not charity that they wan*; 
make them pay their own way.
“ ..........and the countries of
the North, given their increasing 
inter-dependence with the South, 
themselves need international 
economic reform to ensure their 
own future prosperity.”

So, it is mutual. Interdependence 
is. something which the developed

countries also have to realise.

“ The North-South debate is 
often described as if  the rich were 
being asked to make sacrifices in 
response to the demands o f the 
poor. We reject this view. The 
world is now a fragile and in-
terlocking system, whether for 
its people, its ecology or its re-
sources. Many individual socie-
ties have settled their inner con-
flicts by accommodation to pro-
tec ‘ the weak and to promote 
the principl s of justice 
becoming stronger as a result. 
The world too can become stronger 
by becoming a just and humane 
socitety. It is fails in this, it will 
move towards its own destruction.”

This is the central piecc of the 
whole thing. I f  we ask ourselves as to 
how many nations are convinced of 
this interdependence, we have to 
come to the conclusion that their 
number is very, very small ; they 
could be counted on fingers. This being 
the case, if  every citizen of a developed 
country thinks only of himself, only 
of what he is going to get in the next 
Budget, only of what he is going to 
get by voting a particular Party to 
power when election time comes, if 
this is the range of his thinking, it is 
futile to expect any realisati on of 
interdependence in those countries; 
and if the people are not convinced, 
it is equally futile to expect any 
political Party, in open societies where 
elections take place, to go against the 
wishes of, or the trends of thinking 
among, the people. Therefore, it is a 
very big question, not merely confined 
to the Heads of States, not merely 
confined to the Governments, but it 
envelops all the people of all the 
countries. Now, has this effort been 
done? If we ask ourselves this ques-
tion, the answer is “ no”  ; we have 
not done it. But strangely and re-
markably, there is one person who 
has done it 40 years ago, and that 
was Mahatma Gandhi. He went to the 
Lancashire mill poeple and said 
something which, is absolutely classic 
in the annals of political economy. He 
went to the people who were affected.
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How many would dare to go there. 
I do not know. He goes to diem and 
gives them a straight talk.

“ Pray, tell me what I am to do 
with the fifth o f the human race 
living on the verge of starvation 
and devoid of all sense o f self- 
respect__ ”

These are his words.

“ It should occupy the attention 
even of the unemployed o f Lan-
cashire. You have told us o f the 
help Lancashire gave us during the 
famine of 1899-1900. W hat 
return can we render but the 
blessings of the poor.”

This is what he says. So, this in-
terdependence between the poor 
people of India and the 
the workers of Lancashire was first 
established by Mahatma Gandhi.

Not only that, he went into the 
intricacies of the question so long 
ago as 1931.

“ There is no boycott of British 
cloth as distinct from other for-
eign cloth since the 5 th March 
when the truce was signed. As a 
nation we are pledged to boycott 
all foreign clo h. Bu in 
case of < n honourable 
settlement between England 
and India, that is, in case of a 
permanent truce, I should not 
hesitate to give preference to 
Lancashire cloth over all other 
foreign cloth, to the extent that we 
may need to supplement our cloth 
and on agreed terms.”

We want to supplement our 
cloth. We are prepared to take 
your cloth provided there is an 
understanding. Then he went 
on to say, “ But how much relief 
we can give you, I do not know. . . 
You must recognise that all the 
markets of the world are now not 
open to you. What you have done, 
all other nations are doing to-
day.”

Sir, he said, “All are doing the 
same tiling, the same exploitation. 
So, where do you stand, my dear 
friends ? ”

This is what he said to the people 
of Lancashire, those who were them-
selves in difficulty due to unemploy-
ment as a result of the Swadeshi 
Movement here. Then he says :

“ I am pained at the unemploy-
ment here, but here there is no
starvation or semi-starvation.
In India we have both.”

Now, can we imagine a person go-
ing to those very people in what mood 
they would have been, one can ima-
gine—  and telling them the whole 
truth in this can didmanner, in this 
absolutely straight manner.

This is the kind of dialogue that 
is needed to-day , between the rich 
and the poor. This is the kind of dia-
logue that is needed between the 
North and the South. I am not able to 
say whether this will materialise, but 
it will have to materialise.

The President of Tanzania is 
here. He is one of the respected leaders 
of Africa. There are severaL heads of 
State like this, who can infuse some 
re-thinking on this question and that 
is why this limited summit in Mexico 
is being planned. Now, there are many 
reports about w'hen it is going to be 
held, and how' it is going to be held.
I will not take the time of the House 
by going into those questions. But 
this limited summit, mini summit as 
it is called we have an easy word for 
everything is going to address iteself 
without any agenda, without any 
agreement, without any negotiations, 
without anything of the kind. It will 
be a meeting of mindf, It is intended 
to be a meeting of minds. Twentyone 
or twentytwo or twenty-three Heads 
of State, or Government come to-
gether. The expectation and hope is 
that this barrier between the South 
and the North which has been created 
artificially and also as a result of 
historical circumstances, will at
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least be partly demolished when these 
people meet in a  small .group of 
twentyone or twenty three. It is not 
tha there is any discrimination but it 
is only because it is p3ssible to do 
some serious thinking only in a 
smaller group that this is being 
planned.

I now come to the last portion of 
what I wanted to submit to the House. 
I said that for the eighties there is a 
need for a new dialogue, a new line of 
thinking. I am not claiming any in-
fallibility, I am not claiming that his 
alone can be the thinking. But there 
are certain experiences o f past de-
cades which we can ignore only at 
our peril. One is that there is no 
alternative to the non-aligned move-
ment. Let the decade o f the eighties 
see a fresh strengthening o f the non- 
aligned movement so that it becomes 
a really crucial input in international 
affairs, much more crucial than it is 
to-day. No one can suggest an alter-
native to this as far as I can see and, 
therefore, this has to be done. This is 
easier said, than done because we 
know how it is. W e have seen the di-
fficulties. But, I have no doubt that 
the non-aligned movement, which has 
now completed twenty years, has 
come of age; it has attained a cer-
tain maturity on the basis o f which, 
and on the strength o f which, it 
could go ahead with greater con-
fidence.

Sir, I have not read about any 
movement which could run for 
twenty years without any m ilitary 
sanction, without any other kind of 
sanction, without any office, without 
any business rules which has still, 
for twenty years, remained united and 
come to be the most purposeful 
movement to-day. Compared to the 
non-aligned, I would like to ask : 
W hat are the aligned doing ? They 
are only preparing for the destruction 
o f the world and, i f  there is anyone 
who is trying to save the world, it is 
the non-aligned movement and, that 
too without any o f these instruments, 
T h at is w hy it is said :

fafa I

It does not depend on instruments, 
it depends on the w ill to do something. 
So, the non-aligned movement has 
exhibited this w ill for the last twenty 
years ; it has not been smooth-sailing 
awlays ; it has faltered ; it has stum-
bled and fal en down, only to get up 
and go ahead and this is good ex-
perience for any movement. No move-
ment has smooth-sailing throughout. 
I f  it does, once it goes against a hurdle, 
perhaps it will never rise. T h at is 
not the case with the non-aligned 
movement and, therefore, the first 
pre-requisite o f the eighties, the de-
cade o f the eighties, has to be the 
strengthening o f the non-aligned 
movement.

W hat do we have outside the 
movement ? W e have only, as I 
said, attempts —intentional or uni-
ntentional, intended or unintended—  
of bringing the world to a disaster.

T h e n , there is another thing 
also going on, another process o f 
dividing the non-aligned world. 
One does not know what they get 
out o f this. T h e  only guarantee 
of peace that is available to m an-
kind is being tom  to bits, or is 
sought to be torn to bits, by weaken-
ing the unity o f the nations. As 
pointed out yesterday by Shri Chavan 
Ji, this Conference in Delhi could 
take some legitimate pride in having 
kept the movement united. I f  you 
only compare it with the prognosis 
that was made all over the world, 
in all the media, then it was an anti-
climax for both. Therefore, it 
must have come as an astonishment 
to them. W e have to convince all 
these small countries that beyond 
the movement, outside the move-
ment, they have nothing but extin-
ction, There is nothing for them 
because to take the umbrella of 
Great Power or to take the protection 
o f armaments as such is, as I said, 
to have a canopy o f clouds to save 
your-self from rain. This is a self- 
defeating process and they will 
have to understand this.
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The other very important point 
which the decade of the eighties 
will have to understand or make 
others understand is that technology 
has subordinated ideology and, that 
technology has become neutral to 
ideology. What one system can 
do the other system also can do 
likewise. So, the war of ideology, 
the tussle between the systems, 
has lost much of its meaning. It will 
be very difficult for people to under-
stand this or to agree to this. But,
I am making a statement which 
I implore Members of the House to 
consider, to ponder over.

There is constant talk of Confi-
dence-building measures. But what 
do we start with ? Do we start with 
armaments ? If one system thinks 
that it is saving mankind from the 
other system, it is only deluding 
itself. But both system are showing 
the signs, the unmistakable symptoms 
of their own respective limitations 
within themselves. Is it possible 
for the systems to co-exist or even to 
come into the mood of Co-existence ? 
Therefore, in the 1980s the very easy 
formula of systems which we are all 
used to, I an used to, you are all 
used to, will not work. We will 
have to see that every system, 
even without making an admission, 
even without making a public con-
fession, will have to look inwards 
and see where it is cracking. The 
world abounds in examples cf such 
cracking. I dont have to name the 
countries. This is happening today 
and if we do not go to the root of 
this and try to evolve a system 
which is good for co-existence it 
will not be possible for the 1980s to 
pass off peacefully.

Therefore, I would just read four 
sentences from a statement made 
by Pandit Jawahar Lai Nehru. 
Long ago he said very clearly :

“Millions of people believe in 
what is called Western capi-
talism. MilUons aisobelieve in 
Communism. But there are many

millions who are not committed 
to either of these ideologies and 
yet seek, in friendship with others, 
a better life and a more hopeful 
future.”

Therfore, this is what we haVi to 
diagonse. Where is the rot setting? 
Where has it set in and how can 
mankind take it out ? May be old 
habits die hard. We have been 
brought up in certain systems 
and it may not easy for us to think 
beyond the system but at least the 
new gereration will have to do it. I 
have no doubt that the responsibility 
is going to fall on the new genera-
tion which, I think, is no* committed 
to one system or the other irrevo-
cably.

Therefore, Sir, there has to be 
total commitment to the concept 
of and the reality of an indivisible 
world— indivisible in all respects—  
in peace, in progress, in prosperity 
and, if not, in co-extinction. This 
is the indivisibility of the world. 
Today we are at the cross-roads. 
I have no doubt that good sense 
will prevail and mankind will take 
the right road.

Sir, I have taken much time. 
I would in the end appeal to all 
the hon. Members to withdraw 
their cut motions and see that the 
Demands are passed unanimously.

MR. DEPUTY SPEAKER : 
If the House agrees, I will put all 
the cut motions together to the Vote 
of the House.

Cut Motiosns Nos. 1 to n ,  15 
to 21, 23, 25 to 32 and 34 to 66 were 
put and negatived.

MR. DEPUTY SPEAKER : 
I shall now put the Demand for 
Grant relating to the Ministry of 
External Affairs to the Vote of the 
House. The question is :

“ That the respective sums not 
exceeding the amounts on 
Revenue Account and Capital 
Accounts shown in the fourth 
column of the order paper be 
granted to the President out of the
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Consolidated Fund o f India to demand entered in the second
com plete the sums necessary to colum n thereof against Demand
defray the charges that w ill come No. 31 relating to the Ministry o f
course o f paym ent during the External Affairs.’
year ending the 31st day o f M arch,
1982, in respect o f the head o f

The motion was adobed
Demand for grants 1 9 8 1 - 8 2  in respect of all Ministry of external Affairs voted by Lok Sabha.

N o  o f  N a m e  o f  D e m a n d  

D e m a n d

A m o u n t  o f  D e m a n d  f o r  G r a n t s  o n  a c c o -

u n t  v o t e d  b y  t h e  H o u s e  o n  1 3- 3-  1 9 8 1

A m o u n t  o f  D e m a n d  

f o r  G r a n t  v o t e d  b y  

t h e  H o u s e

R e v e n u e

R s .

C a p i t a l

R s .

R e v e n u e

R s .

C a p i t a l

Rs.

M IN IS T R Y  O F  E X T E R N A L  A FFA IR S  

3 i Ministry of External Affairs 25,73,27,000 4,78,51,000 128,€6,34,coo 23,92,56,000

M R  D E P U T Y  S P E A K E R  : 
N ow  the House w ill take up Discu-
ssion and V oting on the Demands for 
Grants under the control o f the 
M inistry o f Petroleum, Chemicals 
and Fertilizers.

m * iit : (ffffiT)

(arcsm )

T H E  M IN IS T E R  O F  S T A T E  
IN T H E  M IN IS T R Y  O F  H O M E  
A F F A IR S  A N D  D E P A R T E M T  
O F  P A R L IA M E N T A R Y  A F F -
A IR S  (SH RI P. V E N K A T A S U - 
BBA IA H ) : I said that we will 
make a statement before the House 
adjourns. T h at is what I have said.

SHRI JYOTIRM OY BOSU : 
(Diamond Hourbar) 4’0  clock, that 
was what was decided.

TFT 3TFtTf : 4 *PT

*m r ^
4 sn? ferr «rr »

SHRI P. VJINKAIASUBB- 
AIAH : 1 said*, he v ill make a 
statement before the House acyourns- 
l*et the I'etroleum Ministry’s 
Demands Discussion be taken up 
just now.

aft : Tfeff t c

2 w  w <  m i | f r  *rc ^  
if sr^ff $
4 £*r 1 sv n r

nff p T  t ?  («2WWWr)

SH R I P. V E N K A T A S  iJFB- 
A IA H  I did not say it. Please 
don’t mis-quote me. I said, by this 
evening. I said, the Minister w ill 
make a statement before the House 
adjourns. Please don’t misquote me.

M R . D E P U T Y  S P E A K E R  : W ill 
he make a statement at the end o f 
the day ?

SH R I P. V E N K A T A S U B B - 
A IA H  : W hat I said was th at the 
Minister will make a statement 
by this evening. W hat I am  sug-
gesting is, let the Discussion on the 
the Demands o f the M inistry o f  
Petroleum Cheim icals and Fertili-
sers be taken up now. Before the 
House adjourns, he w ill make the
statement.

M R . D E P U T Y  S P E A K E R  
A ll right, now w e take up the 
Demands relating to the M inistry 
o f Petroleum...........

t w  Hlffr
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SHRI GEORGE FERNANDES 
(Muzaffarpur). Why cannot he make 
the statement just now, Sir ?

MR. DEPUTY SPEAKER : 
There seems to be some difficulty. 
If it is ready, they will themselves 
come.

SHRI GEORGE FERNANDES:
It is ready.

SHRI P. VENKATASUBBAIAH: 
I have promised that the Statement 
will be made before the House ad-
journs.

MR. DEPUTY SPEAKER : 
Before the House adjourns.

SHRI GEORGE FERNANDES: 
But, Sir, the Minister came pre-
pared to make a statement. Let the 
statement be made by him. Let him 
present the statement.

SHRI JYO TIR M O Y BOSU: 
Why should the House be treated 
lightly, Sir?

MR. DEPUTY SPEAKER :
Nobody treats the House so lightly 

as you do !

SHRI P. VENKATASUBBAIAH: 
Mr. Fernandes, I do not treat the 
the House lightly. What wre have 
said is that we will make the statement 
this evening.

SHRI GEORGE FERNANDES: 
Why not now ? The Minister came 
ready to make a statement, at 4.0* 
clock. Has he come to make the 
statement or not ? Let him say 
‘No*.

SHRI P. VENKATASUBBAIAH: 
’How do you know ?

SHRI GEORGE FERNANDES : 
He came to make a statement at 
4  O ’ clock.

(.Interruptions)

*ft jrftrnr : »T5ft
jpfr 5trt 3*4  jir *  *  1

g *?  *aV< f  .Mf SHU Jfff |  I
s w r  ipc s j w t  &fr f 1
( W S H )

SHRI P. VENKATASUBBAIAH:
Sir, if it is your desire that the Minister 
has to make a statement just now, 
we have no objection.

MR.DEPUTY SPEAKER : I 
think he is already ready with the 
statement. So, let it be made. I 
request the hon. Minister to make 
the statement.

STATEMENT RE : REPORTED
DEATH OF A BOY DUE T O  

SHOOTING BY POLICE ON 
A RUNAW AY TAX I IN DELHI 

ON 30-3-1981

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : Sir, with a view ro 
checking the rising trend of crime, 
the Delhi Police have adopted, 
measures like patrolling by wirelest 
fitted vehicles nake Bandi a 
strategic points, and posting of 
pickets at vulnerable points. Barriers 
have been placed at selected places, 
where during the night, vehicles 
are checked. In the early hours of 
30th March, 19S1, a Taxi Car 
No. DLT 5236, came from 
Azadpur side towards the General 
Store Police Picket. It was signalled 
to slow down for purposes of checking. 
Instead of doing so the driver of 
the vehiclel hastily reversed with 
the intention of speeding away from 
a side road. On seeing the side road 
similarly blocked, he drove straight 
at a very high speed towards the police-
men on checking duty. Head Constable 
Mohinder Singh narrowly escaped 
being hit by the vehicle and Constable 
Subhash Singh who was standing next 
to a drum, used for checking purposes 
was hit by the same drum, on 
his right leg. Constable Subhash 
Singh fell on the ground due to the 
impact. The car dragged the drum 
along for more than 12 feet.



The Motor Cycle rider on duty, 
Const. Premjit Singh, and Constable 
Subhash Singh immediately chased 
the vehicle, as they suspected the oc-
cupants of the car to have some cri-
minal reasons to evade. All along the 
chase from the General Store to Raja 
Garden  Chowk (About 3 kms.) the 
police kept warning the occupants to 
halt. Finally, they fired at the tyre, to 
make the car stop. Unfortunately, the 
bullet missed the tyre and hit the 
front wheel mud-guard.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Be- 
Bagri, you please hear the statement.

(Interruptions)

MR DEPUTY SPEAKER: I will not 
allow any discussions on this.
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(Interruptions)**

SHRI YOGENDRA MAKWANA : 
The single bullet fired from a .303 
rifle passed through the mudguard to 
the bonnet, then to the dash board, 
and hit the occupants, Ashok aged 
18 years on his knee, and Ganga aged 
14 years on his stomack. The car halt-
ed and the occupants were seen run-
ning away. The 2 injured were re-
moved to the hospital by the police. 
One of the injured Ganga succumbed 
to his injuries.  (Interruptions).

MR. DEPUTY-SPEAKER:  Other
than the statement, nothing will go 
on record.

(Interruptions) * ♦

SHRI YOGENDRA  MAKWANA: 
The father of the injured, Shri Daryao 
Singh, later visited the hospital and 
he disclosed that he was one of the 
occupants of the car.  He admitted 
that he had consumed liquor, and his

♦♦Not recorded.

isAKAy |if
firing on runaway taxi (S&y

14 years old son was driving the*̂ 
at that time. According to him, as his 
minor son was not holding a valid 
licence for driving a car, he was Idl-
ing guilty, and tried to run away.

‘ ■ ■  •. -'4

Investigations have revealed that 
there were other occupants of the car, 
whose names have yet not been dis-
closed by the persons interrogated.

The Police  Station Punjabi Bagh 
have registered a case of attempt to 
commit purder and causing hurt and 
assault oh public servant on duty vide 
FIR No. 162 dated 30-3-1981 u/s 307/ 
332/353/186 IPC and the Police Sta-
tion Rajouri Garden has registered a 
case against the Police for causing 
grievous injuries due  to negligence 
vide No. 115 dated 30-3-1981 u|s 338 
IPC.  (Interruptions).

MR. DEPUTY-SPEAKER: The rules 
are very clear. It is very clearly stated 
in the rule. You know this I will not 
allow any discussion on this.

(Interruptions) **

SHRI YOGENDRA  MAKWANA : 
Investigations in both the cases are 
being conducted by the Crime Branch. 
So far, no arrests have been made. 
The inquest is being conducted by a 
Magistrate. The Lieutenant Governor 
of Delhi has ordered a Magisterial 
inquiry unto the incident (Interrup-
tions) . /

MR. DEPUTY-SPEAKER: Nothing 
will go on record.

(Interruptions)♦*
MR. DEPUTY-SPEAKER; Now, I 
will go to the next item.

(Interruptiom) • •
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MR. DEPUTY-SPEAKER: Nothing 
will go on record. Please sit dowji. 
After the Minister has made the 
statement, no discussion is allowed,

Please do not record anything 
except what I say.

(Interruptions)

MR. DEPUTY-SPEAKER: The
House will now take up discussion 
and voting on Demands No. 69 to 71 
relating to the Ministry of Petroleum, 
Chemicals and Fertilizers for which 
six hours have been allotted.

Hon. Members whose cut motions 
to the Demands for Grants have been 
circulated, may, if they desire to 
move their cut motions, send slips to 
the Table within 15 minutes indicat-
ing the serial numbers of the cut 
motions they would like to move.

A  list showing the serial numbers 
of cut motions treated as moved will 
be put on the Notice Board shortly. 
In case any Member finds any discre-
pancy in the list he may kindly bring 
it to the notice of the Officer at the 
Table without delay.

Shri R. P. Das.

(Interruptions) * *

MR DEPUTY-SPEAKER: I am not 
going to allow any discussion on the 
statement made by the Minister I 
have gone to the next item.

(Interruptions) * *

I am not permitting any discussion, 
on the statement. We are all bound 
by rules. Change the rules if neces-
sary.

Nothing is going on record I would 
not allow any discussion on the state-
ment. I would make an appeal to the

(Interruptions) * *

firing on runaway taxi (St.)
hon Members that if they want any 
discussion they should give a proper 
notice to me. There is no difficulty. 
Here, 1 have to follow the rules. You 
have framed the rules and given them 
to me. I am custodian of the rules.

(Interruptions) **

Do not record anything except what 
I say* Only if Shri R. P. Das speaks, 
it will go on record.

(Interruptions) * *

MR. DEPUTY-SPEAKER: Nothing 
wiil be recorded without my permis-
sion.*1"

(Interruptions) * *

MR. DEPUTY-SPEAKER: I am 
going to the next item. No discussion 
on the statement. You have been a 
Minister, you know the rule.

(Interruptions) * *

MR. DEPUTY-SPEAKER: I am
sorry. You quote me any rule.

(Interruptions) **

MR. DEPUTY-SPEAKER: Mr. R. P. 
Das you were speaking.

(Interruptions) **

MR. DEPUTY-SPEAKER: I have
said very clearly tnat the rules do 
not permit any discussion after the 
Minister has made a Statement I will 
not allow any discussion.

(Interruptions) * *

MR. DEPUTY-SPEAKER: I cannot 
direct him to hold a judicial inquiry. 
It is left to him.

(Interruptions) **

•Not recorded.
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ME. DEPUTY-SPEAKER: Don’t
record.

MR. DEPUTY-SPEAKER: Let
the proceedings go on till 6 O’Clock.

(Interruptions) **

MR. DEPUTY-SPEAKER: I  can-
not go against the rules. The 
rules are very clear that after a Sta-
tement is made by the Minister no 
discussion will take place.

(Interruptions) * *

MR. DEPUTY-SPEAKER: You
give notice for a discussion and it is 
up to the Speaker. Please follow 
proper procedure. Don’t get angry 
Don’t bring in emotions.

(Interruptions) **

MR. DEPUTY-SPEAKER: Don’t
record.

(Interruptions) * *

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): I am on a point of 
order, my point of order is under 
rule 376. The Minister is here—who 
is connected with law and order 
will he be good enough and gracious 
enough to assure the House—to dis-
pel all the doubts in the minds of all 
of us—that a judicial enquiry by a 
sitting High Court Judge will be 
held? That is all. He is the man.

MR. DEPUTY-SPEAKER: It is
left to him. I cannot direct him.

(Interruptions) * * , i

MR. DEPUTY-SPEAKER: Do not 
record anything.

(Interruptions) * *

SHRI ATAL BIHARI VAJPAYfiE 
(New Delhi): I am on a point of 

order. . ”

(Interruptions) **

MR. DEPUTY-SPEAKER: Please
sit down. He is on a point of or-

der- , . i i

SHRI ATAL BIHARI VAJPAYEE: 
The statement made by the Minister 
was not done suo motu. In the morn-
ing, perhaps you were not in the 
House. This morning, this question 
was raised by some of us and then 
the Minister promised to make a 
statement. You are applying the rule 
which should be applied to a state-
ment made by the Minister suo m»tu. 
But this particular statement was 
made in response to our request made 
to the Speaker.

MR. DEPUTY-SPEAKER: Anyhow 
it is a statement. Anyhow, it is a 
statement made by the Minister. 
(Interruptions.)

(Interruptions) **

MR. DEPUTY SPEAKER: Nothing 
will go on record.

(Interruptions) * *

MR. DEPUTY-SPEAKER: Don’t 
record.

(Interruptions) * •

**Not recorded.

SHRI ATAL BIHARI VAJPAYEE: 
Statement which are made in a Cal-
ling Attention Motion are also state-
ments. (Interruptions) I would like 
to appeal to you once again. You 
have in mind the particular rule 
which applies only to stio motu 
statements made by Ministers. This 
statement was made in response to 
our demand. (Interruptions) J
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*n n4  * *  (<r^*rc) : ^  

Vt* *r f̂ «r*r n x  |  ?

SHRI ATAL BIHARI VAJPAYEE: 
You can allow us to seek a few clari-
fications.

wnwf h  w *  i * : Jf ^rrsrer JT̂ t- 
w ,  ^rf^»r%:wmrc <t t  
snr^jfi |  ?

SHRI ATAL BIHARI VAJPAYEE: 
Heavens are not going to fall. We 
are not prepared to believe this Po-
lice story you do not allow us . . . .
(Interruptions.)

You do not allow us to seek even 
clarifications. Sir, you give us your 
ruling. (Interruptions.)

MR. DEPUTY-SPEAKER: I have 
already given the clarification. If a 
statement is made by the Minister I 
cannot permit any discussion. I can-
not permit. (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
Sir, you give us your ruling on my 
point of order. We want to seek a 
few clarifications.

MR. DEPUTY-SPEAKER; What is 
the rule under which you are seeking 
the clarification? (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
You are quoting the rule.

’sftfiTT*TT>?rmwrm ( * f iw 3T ) : 
-J7TSTO 'fare  wrs trrrr

fc 1
(Interruptions)

MR. DEPUTY-SPEAKER: Under
what rule are you raising the point 
of order? (Interruptions).

SHRI ATAL BIHARI VAJPAYEE: 
Under the same rule undSr which you 
are disallowing our question. (In-
terruptions).

MR. DEPUTY-SPEAKER: Under
what rule are you raising the point 
of order? (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
There is only one rule.

MR. DEPUTY-SPEAKER: Please
quote the rule (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
Rule 377. (Interruptions.)

(Interruptions)
fiT?OTT> w r  wrm :

m i x  |  1

MR. DEPUTY-SPEAKER: What is 
your point of order. (Interruptions.)

tfmrrtf w r  : s t o w

fopT 372 OTT I “Hta 
r̂̂ cq* % froft t o o t

*r grm farr srr *%*rr

^  t ot  ^n^rr 1”

3 7 3  smr W  1

“t o o t  f^fr farcm
w t f  tpt it t o r w t  y f  

£t, s>tt & 5ttc<

w  wrisr
fa*rr sTT̂r 5n̂ < '̂î n
«frc fiw ^  %

wRrq t  «rmr q^T g

I («WOTr ) I

MR. DEPUTY-SPEAKER: Mr. Vyas 
on some other occasion when some-
body quoted some rule and said, “we 
can take action against our own col-
leagues and they can be sent out” , I  
have already said that the Speaker 
and the Deputy-Speaker have decid-
ed for these five years not to



take any drastic action against our 
own colleagues. Therefore, I will not 
take that action. We can convince 
them and request them. They are :iiso 
Members of Parliament; I am also a 
Member of Parliament. I am not ac-
cepting your advice.

vft vrftxm  j r m t : s m e w  *fft- 

zv, sttcjt 1 w ,  faT R

%$i f  i

qnrtj?r*r*T «rrf r̂rf *rmTC n̂r ft, 

T̂Tf sfft ft *rrf sn* ft,

^  ?̂rT̂ T 5? *T<fr I £

?r {t ^ *rr i 

(«unsr«rm)

MR. DEPUTY-SPEAKER: Mr. Vaj-
payee, you can give notice and ask for 
a discussion on this.

SHRI ATAL BIHARI VAJPAYEE: 
Under rule 388, I move for the suspen-
sion of the rule under which you h*we 
disallowed us from seeking any clari-
fication. In the morning, the hon. 
Speaker rejected our adjournment 
motions. Even calling attention motions 
have not been admitted. Under ores- 
sure from the Opposition, the Home 
Minister agreed to make a statement. 
But the statement is a cock and I-all 
story. We want to~ seek clarifications.

MR. DEPUTY-SPEAKER: This isr
only with the consent of the Speaker.

i
SHRI ATAL BIHARI VAJAYEE: 

You give your consent.

•Moved with the recommendation of
**Not recorded.
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MR. DEPUTY-SPEAKER: I am not 
giving my consent.

(Interruptions) **

MR. DEPUTY-SPEAKER: Excepting 
the walk-out dom’t record anything.

(Interruptions) **

16.54 hrs.

Shri Atal Bihari Vajpayee and 
some other hon. Members then left 
the House.

1903 (SAJCA) P«f?, CH. & Fert. 394

♦DEMANDS FOR GRANTS, 
1981-82—Contd.

M i n i s t r y  o f  P e t r o l e u m , C h e m i c a l s  

a n d  F e r t i l i z e r s

MR. DEPUTY-SPEAKER: The House 
will now take up discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Petroleum, 
Chemicals and Fertilizers.

Motion moved:

“That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 
out of the consolidated Fund of 
India to complete the sums neces-
sary to defray the charges that will 
come in course of payment during 
the year ending the 31st day of 
March, 1982, in respect of the heads 
of demands entered in the second 
column thereof against Pemand 
Nos. 69 to 7l relating to the 
Ministry of Petroleuum Chemicals 
and Fertilizers.”

the President.
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Demands for Grants 1981-82 in respect o f M inistry o f  Petroleum ; Chemicals and Fertilizers
submitted to the Lok Sabha

N o. o f  N am e c f  D em an d  
Demand

A m ount o f  D em an d  for G ran t 
on accoun* v o ted  b y  the 
H ouse on 13-3-1981

A m o u n t o f  D em an d  for 
G ran t su bm itted  to  the 
vote o f  the H ouse

R even u e
R s,

Capital
R s.

R even u e
Rs.

C a p ita l
R s.

MINISTRY OF PETROLEUM.
CHEMICALS AND FERTI-
LIZERS

69. M in :stry o f  Petroleum  C h e m i-
c a l and  F ertilizers 19339,000

70. P etroleu m  an d  P e tro -C h e n v-
ca l Industries 17,06^52,000

71 . C h em ica ls  an d  F ertilizers
Industries 7 4 ,15 ,17 ,0 0 0  47,48 ,0 1,0 0 0  250^ 5,84,000 237,40,06,000

96,98,000

34 >09,69,000 85,32,63,000 170,48,47,000

MR. DEPUT Y-SPE AKER: Now, Shri 
R. P. Das.

♦SHRI R. P. DAS (Krishnagar): Sir, 
I  would like to speak in Bengali. 
Therefore, 1 should be given a 
little more time. Sir, I rise to 
oppose the demands for grants 
of this Ministry. The ONGC 
is the only wing of this Ministry whose 
achievements we recognise. We want 
to congratulate the ONGC for discover-
ing new oil fields and for carrying out 
efficient exploration of oil. But 1 re-
gret to say that harmful influence of 
foreign lobby and multinationals on 
the ONGC can be noticed. We also 
notice that outside influence particular-
ly political influence is altering manv 
a expert opinion of the ONGC. These 
are very irritating and we protest 
against this. The role played by ONGC 
in the matter of discovering new oil 
fields deserves all our support and co-
operation. I want to highlight the 
failure of this Ministry in respect of 
production, distribution and control of 
drugs and chemicals. There has been, 
failure in the production of fertilizers 
in adequate quantity. Fertilizer is an 
essential commodity for food produc-
tion. Government has also failed to 
set up new fertilier plants. The rela-
tions between the management and the

workers unions have deteriorated. Th* 
public undertakings instead of be-
coming model employers have mostly 
followed the hateful, reactionary and 
anti-labour policies of the monoooly 
capital. For these reasons I do uC 
support the demands of this Ministry. 
This Ministry has established a reign 
of unparallel corruption in respect of 
contracts, sale and purchase and im-
port of oil and in all other dealings 
both with Indian and foreign mono-
poly business and with the multinati-
onals Sir, this Ministry forgot its 
far reaching responsibility in the na-
tional economy and restored to spot 
purchases, acT hoc purchase and loan 
purchase of oil from any foreign 
market and at any price. This 
was not proper. Our country faces 
an import bill of 11 £ thousand 
crores, we have a trade deficit oi 
Rs. 4000 crores. In this situation 
this one Ministry imports oil to the 
tune 0“ Rs. 6000 crores. This is a 
monstrous arrangement for wasting 
away foreign exchange reserves. 
This is another reason why I do not 
support the demands of this Ministry.

Sir, at the moment I do not want 
to go into policy matters of the Gove-
rnment. Even then I have to say

•The original Speech was delivered in Bengali.
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that we have marked difference of 
opinion in pricing of oil, foreign 
participation in oil exploration and 
in the oil conservation schemes. 
We differ from the policies of the 
Government in these respects. In 
matter of oil pricing the tax component 
could have been considerably reduced. 
Then there would have been no 
reason to raise the price of oil to the 
present level. When the price has 
been raised so much then subsidy 
should have been given to the small 
kerosene etc. This Ministry has 
not taken any such step to help the 
poor farmers and other poor consu- 
meis.

Sir, the jobs that can be performed 
adequately by the ONGC, should not 
be entrusted to foreign companies 
unnecessarily. We consider this as 
a policy matter. The expartise and 
experience available with the ONGC 
can be fruitfully utilised for oil ex-
ploration work. But we find that such 
work is being entrusted to foreign com-
panies in the name of foreign techno-
logy etc. It has been found that many 
such foreign companies are interested 
in taking up exploration work on 
oil-sharing basis. Of course—the 
Minister has assured that he will not 
agree to oil-sharing. This must be 
kept in view while entering into 
contracts.

Then comes the matter of National 
Transport Policy. When the cost of 
oil is so prohibitive, that for this 
one item only we have to spend Rs. 
6000 crores in foreign exchange. 
The transport policy should have been 
so devised that the import of oil 
could be gradually cut down. There-
fore, more importance should have 
been placed on inland water transport 
and coastal shipping for carriage of 
goods. The railways should be run 
with - electric or steam engines. 
Use of diesel engines should be dis-
couraged. Less and less importance 
should be given to road transport. 
This should have considerably reduced 
the import of diesel and oil. In this 
context I can cite the example of 
China. In China much less im-
portance has been given to road

transport. The maximum impor-
tance has been given to inland 
water transport and t.o the Railways. 
As a result the import 0f oil does not 
appear so vital to their economy. This 
Ministry is spending huge amounts 
for import of oil because of the 
absence of any such practical Na-
tional transport policy.

I also oppose the demands of the
Ministry because___ : it has failed
to carry out oil exploration work in 
West Bengal in a proper manner. 
Adequate steps have not been taken 
by them in this respect. It has also 
failed to bring the Haldia oil refinery 
to the production stage. It has failed 
to take a decision about setting up 
the coal gassification fertilizer plant 
at Raniganj in West E-angal. This 
Ministry has failed to set uP a drug 
industry at Kalyani, Durgapur and 
Salt Lake in West Bengal. I oppose 
the demands of this Ministry be-
cause of its attitude of non-coopera- 
tion with the State Government in 
these matters. Sir, Paraffix wax is a 
very important commodity but there is 
always a wide gap between its allot-
ment and supply. The same story
is repeated in case of diesel, kerosene 
etc. This Ministry can never coor-
dinate* the allotment and supply
there is always a wide gap.
For this reason also I oppose
the demands. Sir, a company called 
‘India Carbon Limited’ is at present 
Closed down for non supply of raw 
petroleum. The West Bengal Govern-
ment wants to take over this Com-
pany but is unable to do so because
there is no assurance of supply of
raw petroleum by this Ministry.

Sir, the State Government has taken 
a  dcision to set up a  petro-chemical 
complex at Haldia. Talks about this 
complex is going on for the last four 
years. This complex when commis-
sioned, will go a long way in setting up 
industries soecialJy drug industry in, 
the entire Eastern region specially 
in West Bengal, Orissa and Bihar. 
This complex is to b e  viewed as a 
vital national project. The C e n t r e  

has not yet been able to t a k e  t h e  right 
decision about setting up this com-
plex. The Chief Minister of West
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Bengal has written to the Prime Minis-
ter anti the Minister for Petroleum 
and Chemicals to help in the setting 
u£ this petro-chemical complex 
immediately. The ICPL has been 
invited to act as a co-promoter of 
this project. In the detailed project 
reports submitted to tfee Government 
of India, a proposal has been made 
to keep the State ^Governments 
participation cent equity'
shares, the lPCI>'at W  per cent and 
other public financial institutions at 20 
per cent etc. I would request this Mi-
nistry to take an early and 
correct decision in the matter.
I would like to remind the hon. 
Minister about another issue. There 
is a long standing plan to establish 
the Head office of Hindustan Fer-
tilizer Corporation at Calcutta. 
The demand i*  legitimate too. We 
fail to understand why a decision is 
not feeing taken for such a long time. 
An early decision may b elak en  in the 
matters# As I have already mention-
ed, we experience terrible scarcity of 
diesel and kerosene in West Bengal 
periodically. Evien at present there 
is great scarcity of diesel and kerosene. 
This situation should not be allowed 
to continue for long. Sometimes 
I wonder whether the activities of 
this Ministry resulting in obstructions 
In the regular supply of diesel and 
kerosene, the lack of will to take 
prompt decisions etc., are influenced 
by political considerations. It is 
generally observed that M those 
States there non Congress-I ISovern- 
ments are in power, these types of 
non-cooperation from this Ministry 
are marked. Attempt is mage to create 
difficulties in. those States through 
irregular supply of diesel, ^fcerosene, 
by non availability of wagons etc.
A lack of will to take <fuick and
right decisions concerning those 
States is also to be seen. 1 do not
wish to say that this attitude is the
result of any planned policy of the
Government. But may be that the
officials and bureaucrats in their 
over eagerness to please the Govern-
ment o f some prominent leaders are

creating such hurdles. This has to 
be looked seriously. The Govern-
ment ' also ultimately support this 
policy which result in creation of dis-
turbances and difficulties for the peo-
ple in those States. I oppose the de-
mands of this Ministry on these 
counts also. I would like to ask 
the hon. Minister a few questions:

(i) What is the importance of 
West Bingal in the matter ol 
oil exploration;

(ii) Whether the work of oil 
exploration is proceeding 
in West Bengal in proportion 
to or in keeping with that 
degree of importance;

(iii) What is the present stage 
of oil exploration work at 
‘Radha’ in Nadia District, 
Jagulia in 24-Parganas, 
a Calcutta, Bakultala in 24- 
Parganas and Diamond Har-
bour etc.

(iv ) We had read in the paper 
that Calcutta is actually 
floating on oil. The people 
want to know in details from 
the Government whether 
this is true or what is the 
correct picture regarding 
these reports;

(v) In spite of Gas being struck 
at ‘Agradwip in Nadia distri-
ct and at ‘Kalna’ in Burdwan, 
why the ONGC is not carry-
ing out intensive surveys of 
those aeras?

I request the hon. Minister to pay 
attention to these points.
17.10 hours.
[ S h r i  S o m n a t h  C h a t t e r j e e  in the 

Chair]

Sir, during the ‘Janata* 
regime, the Government took 
over and then nationalised 
three companies in West Bengal viz. 
The Bengal Chemical and Pharma-
ceutical works the Smith Stanis- 
treet Pharmaceuticals Ltd-., and the 
Bengal Immunity Company Ltd., 
during the last three years all the 
above concerns have shown marked 
achievements in production and Sales

i .v x n n v n  o i ,  ijjO I r e i« i  \ * n .  o f
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through working with old out dated 
plants and machinery. Their combin-
ed production was valued at Rs. 15 
crores in 1978-79. That went up 
to Rs. 19 crores in 1979-80 and in 
1980-81 it is expected to touch Rs.
21 crores. This goes to prove that 
there is good labour relation amd 
industrial relation in West Bengal and 
the climate is congenial for the growth 
of industries. Although, we find 
some instances in Private enterprises 
where labour relations are not good 
and they have reduced the production 
considerably.

Sir, in our country, the total 
production of bulk drugs is of the value 
of Rs. 240 crores, formulations Rs. 
1200 crores and imported drugs are 
valued at around Rs. 150 crores. 
Hence the total availability of drugs 
in our country is valued at about Rs. 
1600 crores. Thus the per capita 
avaliability of drugs works out to Rs. 
11. This per capita figure will 
further go down after the 1981 
census which Is going to place our 
population at about 69 crores. 
Compared to this meagre figure of 
Rs. 10 or 11 per head in our country 
the Per capita figure in U.S.A. is Rs. 
310/- in West Germany it is Rs. 235/- 
in France it is 241 and in Japan it 
is Rs. 252/-. From this we can 
judge the position of our country in 
the civilized world in respect of 
production and availability of drugs 
per head of the population. Now, 
Sir, we see that the multinational 
drug companies are producing about 
80 per cent of the drugs produced in 
our country i.e., drugs worth about Rs. 
1000 crores are produced by the multi-
nationals and the Indian and Coopera-
tive Sector is producing only Rs. 200 
crores worth of drugs. These multi-
nationals have gradually reduced the 
production of vital and life saving 
drugs. For example, he Glaxo Co. 
have reduced the production of radio-
logical products which is an essential 
drug for X-Ray purposes. A ll the 
multinational companies are gradually 
reducing the production of vital 
drugs and anti-biotics etc. From 
this we can judge the role played

by the multinationals in our country 
in the matter of meeting our need for 
essential drugs when the bulk of the 
production is controlled by them. I 
am not raising here the question of 
repatriation of their profits to foreign 
countries. I am also not raising the 
question of the relations and be-
haviour of these multinationals with 
their Indian employees. These multi-
nationals have not paid the agreed 
salary and commissions to their medi-
cal and sales representatives. We 
have also seen that the Sales Pro-
motion Employees (Conditions of 
Service) Act of 1976 only protected 
the interests of the multinational drug 
firms. It did not bring relief to the 
medical and sales representatives. I 
therefore demand that these multi-
nationals should be nationalised im-
mediately. The limiting of their 
equity shares at 40 per cent is not 
enough. Many multinationals have kept 
cent per cent shares, some have kept 75 
percent shares in defiance 0f the pro-
visions of F E R A . Many multi-
nationals have tried to justify this 
saying that the drug industry is like 
international trade. In this situation 
they should be asked to wind up and 
their business must be nationalised. 
We can never accept that the multi-
nationals have helped our country 
and have kept their prices within the 
purchasing power of 0ur people.

Sir, I want to cite some more 
examples of the extent of failure of 
this Government and this Ministry. 
The West Bengal Government invited 
the IDPL to set up synthetic drug 
plants at Kalyam and Salt Lake. 
Land was allotted for this purpose 
and a provision 0f Rs. 68 crores has 
been made for IDPL m the Sixth 
Plan. But we are even today not 
aware of any decision having been 
taken regarding setting up of these 
plants. Then Sir, the Dey-Se. Chem. 
Ltd. which is the largest Choloramp- 
phenical plant and the only anti-
biotic plant of Eastern India is lying 
closed since February last. It had 
representatives of ptfblic financial 
institutions. In spite 0f that it coul* 
not be kept going. There were
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[Shri R. P. Das] 
demands from various quarters for 
its nationalisation. But no repl> 
is forthcoming from the Government 
This plant produces anti biotics and 
life saving vital drugs and then there 
is acute shortage of these drugs in the 
country, this plant should be re-
opened.

I would also like to bring to the 
notice of the hon. Minister that 
there is a company called Themi 
Pharmaceutical Co. in Bombay. The 
management of this company is trying 
to close down this concern from the 
month of May 1981 on the pretext 
that it is running at a loss ana there 
is labour trouble in this company. 
These pretexts are baseless. I would 
like to point out that no case of 
labour trouble has been filed with 
Labour Department of the Maharash-
tra Goverment. This is an impor-
tant concern and it produces anti 
tuberculosis drugs and broad spe- 
trum anti-biotics etc. The Govern-
ment should take steps right now to 
ensure that such an important drug 
manufacturing unit does not close 
down.

Sir, I would like to draw you 
attention now to the failure of this 
Ministry ih the matter of fertilizer 
production. The extent of their 
failure has become almost a legend. 
Sir, a vast quantity of natural gas has 
been discovered in the Bombay high. 
The ONGC reported in 1977 that fer-
tilizers can be produced from this 
Natural gas and thereby the present 
production of fertilizers can be almost 
aoubled. Based on this, a scheme 
was drawn to set up two fertilizer 
plants at Thal-Vaishet near Bombay 
and two plants at Hazira in Gujarat. 
Now these plants could be set u p  

with available Endian technology and 
know-how. But multinationals were 
invited to step in the name of foreign 
technology and for making these plants 
of 1350 tonnes capacity each. As a 
result of calling in the multinationals 
it is observed that two foreign firms 
viz. C. F. Braun of USA and Holder 
Topsoe, a Danish firm is going to get 
contract*) for settfftg up two plants 
each at the above two locations. It is

to be notecl here that the proposal to 
set up these f °ur fertilizer plants 
was made by the Janata Government 
and its successor Government but
after the present Government cam6 to 
power, they annulled the decisions ol 
the previous Govt, and constituted 
some expert Committee. Later on,
all the advise and opinion of the
expert committees were also set
aside due to some directions coming 
from very high quarters and the above 
mentioned American and Danish 
firms were given the contract to set 
up the four plants. Afterwards it 
came to light that this Danish Firm 
Holder Topsoe is a subsidiary of an 
Italian Firm wh0 control 50 per cent 
shares of this company. Sir, I will draw 
your attention to one more thing 
before I conclude my speech. You 
know there is a great shortage of 
Naptha. Therefore a decision was
taken to give priority to fertilizer 
production using coal and gas\as 
feedstock. Accordingly it was 
decided to set up a coal based 
fertilizer plant at Raniganj. The 
expert Committee was of the 
opinion that high grade coal was
available at Raniganj and all other
types of infrastructure was also 
available there. Now the claim of 
Singurili in Madhya Pradesh for this 
plant has been put forward. It is 
being said that 400 crores tons of coal 
is available at Sfh^uKIi. We feel that 
the opinion of the expert committee 
should be kept in view and consider-
ing the locational advantages this
plant must be set up at Raniganj 
as already decided. This decision 
should not be influenced by external 
or extra constitutional or political 
considerations. Due to all the above 
mentioned reasons I oppose the 
demands of this Ministry.

I will once again urge upon the 
hon. Minister to cooperate with the 
West Bengal Government and to" grant 
their legitimate and justified demands 
in the interest of production of drugs, 
oil, fertilizers and chemicals and in 
the interest of the well-being of the 
entire nation. He should not be 
influenced by political considerations. 
With this request Sir, I conclude.
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SHRIM ATI GEETA MUKHERJEE
(Panskura): I beg to move:

“That the demand under the head 
Ministry of Petroleum, Chemicals and 
Fertilizers be reduced to He. 1.”

[Need to review the policy of 
allowing foreign multinationals 
in oil exploration inspite of the 
possibility of Indian public sector 
to undertake the same] (1)

“That the demand under the head 
Ministry of Petroleum, Chemicals and 
Fertilizers be reduced to Re. 1.”

[Failure to plan and implement 
rational use of petrol and thereby 
decrease foreign exchange drainage]
(2)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
to Re. 1”

[Failure to make the kerosene 
and L. P. Gas available to con-
sumers at reasonable prices] (3)

“That the demand under the
head Chemicals and Fertilizers Indus-
tries be reduced to Re. 1” .

[Failure to start production of 
fertilizer from Haldia Fertilizer 
Corporation in Midnapur district 
of West Bengal] (34)

SHRI T. R. SHAMANNA (Banga-
lore South): I beg to move:

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Failure to take effective mear 
sures to increase mineral cil pro-
duction in the country on war 
footing.] (12)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100”

[Failure to take measures to 
economise the use of petroleum

products to save foreign exchange 
by cutting supplies to aeroplanes 
and luxury cars.] (13)

“That the demand under the 
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Failure to find alternative power 
to petrol by detailed examination 
of alcohol spirits, solar energy and 
atomic energy.] (14^

“That the demand under the 
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need for cutting the large 
foreign exchange drain to import 
petrol and crude.] (15)

“That the demand under the 
head Ministry of Petroleum, Che-
micals and Fertilizers, be reduced 
by Rs. 100.”

[Need for having buffer reserve 
of oil, kerosene, and gas to meet
emergency needs when supplies 
are short or irregular.] (6)
“That the demand under the 

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need to tone up the Adminis-
tration of Oil and Natural Gas 
Commission, Indian Oil Corpora-
tion and Oil India Corporation 
for better management of supply 
and distribution of Petroleum pro-
ducts.] (17)
“That the demand under the 

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need to check adulteration in 
petroleum products.] (18)
“That the demand under the 

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Failure to frame and follow pro-
per measures to allot LP 6 cylin-
ders for domestic and non-domestic 
use.] (19)
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[Shri T. R. Shamanna]
“That the demand under the 

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Failure to set up an oil refinery 
in Karnataka at Mangalore or 
Karwar.] (20)
“That the demand under the 

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100."

[Need to appoint an independent 
body of experts to fix the selling 
rate of petroleum products.] (2U
“That the demand under the 

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need for getting petrol from 
Middle East and other petrol pro-
ducing countries on a barter basis.] 
(22)
“That the demand under the

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100/’

[Need for producing quality fer-
tilizers at .lower cost.] (23)
“That the demand under the

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to plan out the location 
of new fertilizer factories to en-
sure proper production and dis-
tribution.] (24)
“That the demand under the

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to have effective coordi-
nated control over fertilizer facto-
ries to ensure quality, production 
and distribution of fertilizers as per 
plan.] (25)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.*'

[Need for starting plastic and 
filries as Polyster filament yarn in

collaboration with petrochemicals 
units or work it as a subsidiary
Company.] (26)

“That the demand under the 
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need for preparation and sale 
"of insecticides through nation-
alised concerns only.] (27)

“That the demand under the 
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need for maintaining the quality 
of medicines and to effectively 
check the sale of spurious medicines 
which are a health hazard.] (28)

“That the demand under the 
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need t0 bring down the cost of 
Medicines in general and life-saving 
drugs in particular.] (29,)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need for having intensive re-
search in Drugs with the help of 
well qualified doctors and expe-
rienced bio-chemists.) (30).

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need for nationalization of all 
pharmaceutical factories to en-
sure the preparation of quality 
medicines at reasonable price.] 
(31)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

INeed for manufacture of Ayur-
vedic and Unani medicines by 
Government which are of great 
medical value.] (32)
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"That the demand under the 
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
b y  Rs. 100.”

[Failure to take effective measures 
to increase natural gas in the 
country]. (33)

SHRI R. P. DAS (Krishnanagar):
I beg to move:

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100 ”

[Need to nationalise the Assam 
Oil Company]. (35)

“That the demand under tfhe
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

(Need to raise the quota and en-
sure actual supply of bitumen to 
West Bengal and Kerala for the 
repair and maintenance of roads]. 
(36)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to ensure that any agree-
ment with any foreign country 
for oil exploration is not detri-
mental to the interest of the
country]. (37)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need to set up an offshore Tech-
nology Research JDivision for
research in the tapping of oil from
the Ocean depths]. (38)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced 
by Rs. 100.”

[Need to restore supply of cook-
ing gas to Raniganj and Asansol
Municipal areas], (39)

“That the demand under * the
head Ministry of Petroleum, Che-

micals and Fertilizers be reduced
by Rs. 100.”

[Need to ensure adequate supply 
of cooking gas to Calcutta and 
other municipal areas of Greater
Calcutta]. (40)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to evolve a comprehensive 
plan with a view  to effective
reduction in consumption of 
petrol and diesel]. (41)

“That the demand under the head
Ministry of Petroleum, Chemicals
and Fertilizers be reduced by
Rs. 100.”

[Failure to meet the demand for 
L.P. Gas connections in Delhi, 
Bombay and Calcutta]. (42)

“That the demand under the head
Ministry of Petrolum, Chemicals
and Fertilizers be reduced by
Rs. 100.”

[Failure to increase the production
of carbon black, feed stock, jute
batching and crude turpentine
oil from Haldia Refinery]. (43)

“That the demand under the head
Ministry of Petrolum, Chemicals
and Fertilizers be reduced by
Rs. 100.”

IFailure to supply paraffin wax to 
West Bengal]. (44)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Need to abolish the brand names 
and standardise drug formula-
tions which must be followed by 
all drug companies]. (51)



4ti D.G. Min. 0/ MARCH 31, 1981 \rji Petv Ch. *  Fen. ̂  4 ift

[Shri R. P. Das]

“That t h e  d e m a n d  u n d e r  t h e  h e a d

Chemicals a n d  Fertilizers I n d u s t r i e s  

be r e d u c e d  to Re. 1.”

[Need to compel the pharmaceu-
tical companies to contribute to 
basis research for drugs and 
pharmaceuticals aimed at making 
the country self sufficient in 
drugs and Pharmaceutical pro-
duction]. (52)

“That the demand under the head
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Need to establish national corpora-
tion for the distribution of drugs 
and pharmaceuticals to the retai-
lers]. (53)

“That the demand under the head
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Need to take immediate steps 
for drasticreduction on the prices 
of drugs and pharmaceuticals 
and baby foods]. (54)

“That the demand under the head
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Need to immediately nationalise 
all multinational companies and 
Indian monopoly companies in 
drugs and pharmaceutical Indus-
try]. (55)

“That the demand under the head
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Need to abolish the stockists and 
distributors system in pharmaceu-
tical industry through suitable 
legislation]. (56)

“That the demand under the head
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Need to supply diesel and ferti-
lizers to small and marginal 
farmers through public distribu-
tion system]. (57)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Need to subsidise nitrogenous 
fertilizers for the benefit of the 
small and marginal farmers]. (58)

“That the d e m a n d  u n d e r  t h e  h e a d  

Chemicals a n d  Fertilizers I n d u s t r i e s  

be reduced to Re. 1.”

[Need to make available t h e  f e r t i -

lizers to the farmers in t h e  inte-
rior areas in adequate quantity 
through the public distribution 
network]. (59)

“That the demand under t h e  head 
Chemicals and Fertilizers I n d u s t r i e s  

be reduced by Rs. 100.”

[Failure to keep flow of life saving 
drugs in the market]. (60)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Failure to manufacture adequa-
tely essential drugs in public sec-
tor]. (61)

“That the demand u n d e r  t h e  h e a d  

Chemicals and Fertilizers I n d u s t r i e s  

be reduced by Rs. 100.”

[Need to set up a drug plant at 
Durgapur as per recommen-
dation of the Hathi Committee].
(62)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Failure to curb the import of bulk 
drugs which has been mounting 
year after year]. (63)
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“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. lOp.”

[Failure to specify details of the 
share of responsibility of West 
Bengal Government and the 
Government of India in respect of 
Haldia Petro Chemical complex]. 
(64)

[Need to check the delays in the 
completion of several projects 
of the IDPL and HIL]. (70)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Failure to check increase in the 
price of caustic soda]. (71)

“That the demand under the head
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Erratic supply of Kerosene oil and 
diesel to West Bengal]. (65)

“That t h e  d e m a n d  u n d e r  the head
Chemicals a n d  Fertilizers I n d u s t r i e s  

b e  r e d u c e d  b y  Rs. 100.”

[Failure to call most of the life 
saving drugs by generic names 
which can help substantial reduc-
tion in the prices of these drugs]. 
(66)

“That the d e m a n d  u n d e r  t h e  h e a d  

Chemicals a n d  Fertilizers I n d u s t r i e s  

b e  r e d u c e d  b y  Rs. 100.”

[Failure to curb the unreasonable 
profit made by the big drug 
manufacturers]. (67)

“That the d e m a n d  u n d e r  t h e  h e a d  

Chemicals a n d  Fertilizers I n d u s t r i e s  

b e  r e d u c e d  b y  Rs. 100.”

[Failure to achieve the target fixed 
by the working Group on Drugs 
ond Pharmaceuticals for the pub-
lic sector during the period 1977-78 
to 1980-81]. (68)

“That the d e m a n d  u n d e r  the h e a d  

Chemicals a n d  Fertilizers I n d u s t r i e s  

b e  r e d u c e d  b y  Rs. 100.”

[Need to consider the proposal 
submitted by the Government 
of West Bengal for setting up a 
coal based fertilizer plant]. (69)

‘That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Failure to issue the industrial 
licence for setting up Petro Chemi-
cal Complex at Haldia] (72)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Failure in achieving the target 
of production of nitrogenous fer-
tilizers during the year 1980-81]. 
(73)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Failure to revise the wage struc-
ture of the Fertilizers workers as 
demanded by the Fertilizers 
Workers Federation of India]. (74)

“That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced by Rs. 100.”

[Failure to f i x  the minimum wage 
of the fertilizers workers as 
demanded by all the National 
Trade Unions]. (75)

SHRI BHOGENDRA JHA (Madhu- 
bani): I beg to move:

‘That the demand under the head 
Chemicals and Fertilizers Industries 
be reduced to Re. 1.”

[Failure to nationalise the foreign 
drug companies]. (76)
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SHRI M. S. SANJEEVI RAO 
(Kakinada): Mr. Chairman, Sir, I
rise to support the Demands for 
Grants for the Ministry of Petroleum, 
Chemicals and Fertilizers. The Mi-
nistry, under the able guidance of 
our very competent and pragmatic. 
Minister, Mr. P. C. Sethi, covers a 
wide spectrum of products which are 
essential and vital for the economic 
growth and very survival of the 
country, its vastness and complexi-
ties by themselves are enough to 
frighten anyone to participate on this 
ministry’s debate. However having 
ventured to participate in this Budget 
discussion, I will try to confine myself 
to the petroleum products, popularly 
known as the black-gold. I must 
congratulate the Union Government 
and particularly our Home. Minister 
for taking a firm decision for making 
our country self-sufficient for our 
crude oil and petroleum products as 
early as possible. The import bill 
for the crude oil is already astronomi-
cal and it is still rising. If you 
remember, the crude oil price 
used to be 3.2 dollars per barrel 
before the Arab-Israeli War in 1973.
I still remember, when I participated 
in the Petroleum Minister’s De-
mands for Grants in 1973, I complain-
ed about spending Rs. 300 crores at 
that time for import of petroleum. Now- 
what is the cost? A barrel of petro-
leum costs between 32 and 36 dollars, 
and the country is now spending as 
much as Rs. 5,600 crores. Compared 
to that, the entire exports of our 
country are around, Rs. 7,100 crores 
So, Sir, most part of our hard-earned 
foreign exchange is being swallowed 
by the oil-exporting countries at the 
expense of the economic growth and 
at the expense of raising the standard 
of living of the common man. So 
I appeal to the hon. Minister to see 
that effective measures are taken to 
increase the production. I am glad 
that the Ministry have taken the deci-
sion to increase the production to 17 
million tonnes in Bombay High offi- 
shore fields by 1984-85. The entire 
production which is expected from 
the North-East Gujarat regions’ 
inland area is around 10 million ,

tonnes t*y 1984-85. But X anticipate 
that the requirement of the country 
will be 50 million tonnes. So, there 
is a gap of 23 million tonnes of crude 
oil and six million tonnes of petro-
leum products which may cost us 
around Ks. 10,000 crores. It is also 
predicted that by 1990, the foreign 
exchange requirement for import of 
crude will be around Rs. 20,000 crores. 
So, what effective steps is the Minister 
going to take? I earnestly appeal to 
him to intensify the search for this 
black gold and see that all available 
talents, skills and specialists are put 
into action to achieve higher rate of 
production.

I am sorry that the Ministry is 
having a slumber, particularly as 
regards exploration and exploitation 
of crude around the Godavari High. 
It is evident from the country’s econo-
my that the future of the country 
depends upon oil-drilling in the off-
shore areas. The development of
oil fields in t'be high seas is called 
off-shore technology and it is as 
complicated as the other contemporary 
sciences like nuclear power and space- 
travel technologies. Thanks to the 
United Nations’ Law of Seas, the 
exclusive economic zone of our country 
is extended to 320 kilometres, and 
having a coastal line of 5,600 kilo-
metres, our country is fortunate to 
acquire an area of 1.8 million sq. 
kms., which is a fantastic area if we 
can properly utilise it. We all know 
that the higfi seas contains vast 
volumes of gas, petroleum, all tvpes of 
metals like nickel, cadmium, man-
ganese in the form of Nodules and 
above all, vast quantities of fishes. 
It is for us to utilise this vast territory 
which the United Nations have kindly 
bestowed on us. But, unfortunately, 
the Godavari off-shore area drilling 
is arround 250-300 metres, jn order 
to achieve drilling, engineering cons-
truction, production and transpor-
tation of oil particularly, "when it is 
applied in deep waters of over 200 
metres and that too, in turbulfnt
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seas as in Bay of Bengal, it is essential 
that we have to rely upon deep sea 
and dee£ water technologies. So 
it is essential that 'the Government 
should take up the study of deep wa-
ter technology for the development 
of Godavari off-shore area.

PROF. N. G. RANGA: ...........
and train people.

SHRI M. S. SANJEEVI RAO: 
. . . .  —  Sir, for this type of turbulent 
seas and the deep water drilling, only 
two such areas are located and are 
being developed. They are (1) by a 
company called Shell Working in the 
Gulf of Mexico at a place called 
Cognac field, at a depth of 300 metres, 
and (2) by the Exxon Company in 
off-shoie California area near 
the Santa Barbara channel 
at a depth of 200 metres. Please 
remember that these two companies 
have spent nearly 250 man-years—• 
80 scientists working for 3 years, 
before they have taken up this explo-
ration work. I came to know that 
in the United States, every year there 
is an exliibition and conference called 
off-shore technology conference. It 
is known as OTC whpre new innova-
tions, techniques, products, research 
and technological advancements are 
discussed by engineers engaged in the 
off-shore engineering technology and 
field development. So I appeal to the 
hon. Minister that he should parti-
cipate in O TC Conference this year 
along with a team of experts where 
they can find out how such new 
innovations can be applied in Godavari 
High off-shore areas, in areas like, 
Porti-Novo near Pondicherry and the 
Orissa High, all in the Bay of Bengal. 
Please remember that we have to 
concentrate more on the Bay of 
Bengal because it is a sheltered Sea 
covered by a string of islands of the 
Andamans and the Nicobar group 
whereas in the Bombay High it is 
exposed to the Seventh Fleet of the 
United States and the Russian ships 
and all the problems facing the world. 
I appeal to the Minister that since 
Bay of Bengal is comparatively safer,

we should concentate more in this 
zone.

Sir, the other day our Minister, 
while answering the question on the 
mixing of alcohol with gasolene as fuel 
for cars side-tracked the issue by saying 
that the country had imported enough 
petroleum and there is no problem 
of gasolene for the cars. It is unfor* 
tunate that he has not realised the 
importance of the question. It is 
not a question of availability of petro-
leum. But at what cost? He also 
knows that not only the country is 
spending Rs. 5600 crores on this but 
he has to go with a begging bowl 
all over the world for petrol.

So, I appeal to the Minister that 
he should make new innvations, 
and develop alternative energies to 
reduce the consumption of petrol.
I had the good fortune to represent 
our country in the Commonwealth 
Conference on Science and Tech-
nology at Ottawa, Canada, thanks 
to our Prime Minister. I was 
stunned and thrilled at the in-depth 
studies being made by Canada and 
U.S.A. for developing alternate 
energy resources

You are all aware that Canada is 
a wealthy country with abundant res-
ources of crude, oil as well as coal. 
But, Sir, two years back, the Parlia-
ment of Canada has constituted a 
high-powered Parliamentary Commi-
ttee to go into in-depth study to find 
out alternate energy resources 
May I ask you : what have you done ? 
We have to race against the time. 
So, is the case with the United 
States,. They have abundant petro-
leum products But yet U.S.A. they 
have gasole stations side by side with 
gasoline stations.

Take the case of Brazil. Brazil 
is definitely a more prosperous coun-
try than India. They are the pion-
eers for using gasole and they have 
replaced the entire petroleum stations 
with gasole stations. In addition 
what have they done now ?
They have on road one lakh , cars 
running on pure alcohol. When I
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went in 1979, I have seen myself 
in Rio-de Janeiro, number of cars 
funning on pure alcohol. They have 
further developed the technology 
of direct extraction of alcohol from 
the sugarcane instead of from 
molasses.

So, Sir, it is high time in our 
country, paricularly, your ministry 
takes an effective step to see that this 
type of innovations are made so 
that we can save some amount of 
gasolene and save precious foreign 
exchange.

Prof. N.G. RANGA (Guntur) : 
But, what about the costs ?

SHRI M.S. SANJEEVI RAO : 
They are much cheaper. This is 
my request to our hon. Minister. 
As you know, in South Africa, they 
have perfected the technology of con-
verting coal into oil and it works out, 
I understand, to about thirty dollars 
per barrel. Why not we astart with 
a pilot plant of one million tonnes at 
least this year?

In Australia, they have perfected 
the technology of using sun flower as 
diesel oil. All this needs an indepth 
study and I want that our country 
which boasts of a number of technolo-
gists and scientists of world repute 
should make use of them. Why are 
they not being used ?

Now, Sir, I come to the other 
point. You are all aware that our 
exports are only Rs. 7,100 crores whe-
reas our imports are about Rs. 11,300 
crores. There is a trade gap 
of nearly Rs. 4,200 crores. Thanks 
to the inward remittances, it is now 
reduced to Rs. 2,200 crores. And 
thanks to the International Monetary 
Fund; perhaps, our deficit may 
be around Rs. 1300 crores. 
But still the gap is widening . So, 
one of the object is how best to 
earn foreign exchange and in this 
case I congratulate the mnumber of 
consultancy and engineering firms

which are doing an excellent work. 
The engineering and consultancy firms 
having a band of eminent, competent 
and well-meaning scientists and techn-
ologists of all engineering branches 
are able to compete with the most 
advanced nations. These companies 
are in a position to design, fabricate, 
instal and operate any type of industry. 
They are bringing excellant name to 
our country. According to the trade 
sources the engineering contracts 
and consultancy services in the year 
1979-80 are around Rs. 4,700 crores 
which is not a mean achivement. 
But compared to that it is unfortunate 
while going through your Report I 
notice that your Engineers India Ltd. 
which bosts of a number of scientists 
and technologists and which speciali-
ses in fabricating petroleum refining 
pipeline and ocean engineering services 
could only earn 14.2 million dollars, 
viz. about Rs. 11 crores. I do not 
know what is wrong with your Engi- 
eers India Ltd. I would request the 
hon. Minister to take a look into 
it.

Now, Sir, I would like to say a 
word about fertilisers. According to 
your Report you could only produce
22 lakh tonnes of nitrogencus fertiliser 
instead of 27.5 lakh tonnes and your 
alibi is that it is because of shortage 
of coal, naptha and Assam agitation. 
This is the type of excuses you always, 
put forward and say on account of the 
infra-struetre failures you are unable 
to achieve the rated target. I hope 
the hon. Minister will take effective 
measures to see that optimum capa-
city of the Plants are used.

Sir, before I conclude I wouid 
like to say a word regarding Kakinada 
fertiliser factory. The hon. Minister 
knows that I have requested him 
several times. He is very well 
aware that the foundation stone of 
this Kakinada fertiliser factory in 
my constituency was laid by no less 
a person then our Rashtrapatiji, 
Shri N. Sanjiva Reddy. The function 
was attended also by the High Comm- 
ssioner of U.K., Sir John Thomson. 
It is nearly three years and it is still
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 ̂ there as it is inspite of the State 
Government spending Rs. 9 crores. 
He very well knows that once this 
plant comes up in Kakinada the 
entire produce will be consumed 
within hundred miles range. In 
view of the rail and road transport 
bottlenecks, I hope, the Hon. 
Minister, Mr. Sethi, will take 
action and give a helping hand 
from the Union Government and 
see that this vital fertilizer factory 
at Kakinada is a reality.
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^  ^5r ^rrr^ ^

I

^  ^r^sr n n ^  tfV f^#^r 
^ e rr  g f t  ^  ^fr

^ «f«r ^rf f̂ r̂ ra f l r̂rerr t , %
t?rrfn :̂ ^  T^f f̂rsr ^  |  ^

f̂t |  I
^ jf  cfiiTfer *r^  1̂ tfnc 

^  1 wrsr j fw r  % ^fc #?tt- 
f ^  ^r t  '̂t ^r % |  f t  ^  f ^  
^  ^  ^Fer fr̂ r r̂wr |  ft*< ^ r 
^r T̂rf ^^cfn-qFPT

"O CN

^r^: ^rr ^ pt  w t   ̂ f ,
«ptt;t ^  ^ 51

^  t o r  v  m̂ TRT €f
?T^7r n f̂ l̂̂ fi r̂r fn̂ rfn tfl

?rW 1

irsftarct % fe r  ^qTWf^T
h'v$r< |  ^-ftn ^  ^

^  r̂ w  rfh: *ftixf ^k,7 I  f t  
>̂̂ TC, ŝftft ĥT̂ T
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rfk f  ̂ rirrffen-^ f-ft^r v*f\£
i ^ v g  h' |  %ftn H ^
^  ?̂r r̂ m*\ sTft̂ r ^  |  1 *fe 
r̂r̂ r ^  ^r r̂r| f t

37f  ft'̂ T 5f»
?r|f î r̂ r |  i ^  h’^ v  ^ ^r
q*s ^-t  ^  fw r  srr f^ %  t
^ n c  v p  f t  ^  srrcjT rf^ |
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srt̂ r * x  ^  
*f$  *!T^rr q$r 1

j u t  | i%  sfi *w fi
fa ir s ’ % fofi£ ^Trff I  ^r?T[ ^  
*nr =r$r %% ^mr faraif if far 

^  #^tt r̂rfefi t  stfrfatr ^
^q'rs =r£f |  1 %

JT<t3T III sresr ir? W f l  far t

if 5t f =t ^  I  m

^  ot t  w  sftMt— W'TT 
wre fry f  1 # ifcfi tff if
fW tt  *>#»TT fa  facWf 3f?fT 
f i  oif^srr w X 1 sf'T far 

w  ^ r  if fa-fr^r % if 

<farT f  r ^  |  f w r  fa
fawr 3)t *far ct-tt *n3?n:
ifff* % jwrt?: % I

?iT5f 3ft ?TRr >PPt îf t o  |  ^  
sr^t % ?r>ff ^fi wf\ *rr<n if 

pTvT srrcfr 1 1 fTT ? cT'ff % iprra% sr$ 

5 ^ 3? ^  | sfrr *Ffr iff | 1 srrsr 

W  t if f  ^?ifr 3ff Tft | 

gxi frr̂ T ;rr w  sr fw r ^rffir 1 

t  *rr«r?t jt? s f t f w w  wrwr ^ err 
f  f a  ^  * m  srfr srrvmft f?efi |  

?r?r it smfr | fa sfr 
tpfst fr 3fr T|t | f^  w i 
*r*' T̂T̂r tftm i *rcr *rrr*r fr^n 
| far ?rwn: 5f«T»r ^  1

SKT? 3TT S^T jftnPT $8T I  sfk  
3T> WHT fifiT I SR3TTT \̂

r̂rcrr | stft fir*? k  *r «fr ;ft5rrc 

fa?q »fr? *rk sfe 3*r % i f t
srr% r̂nT f̂f *T*n: ^  r̂f ?fi 
^ff ^t ’T'TT̂ rrfir̂ n' 1̂  ̂ fe n  r̂n? 1 
?wJr 5rfif3R r « 3T »r«rr |  far s-Rra 

it; ff r̂ %
%fâ *T ^ ’HTfWl '̂rf̂ fT'TT î̂ ciT  ̂ fa»
srf?r & ^r=rw f̂r*r % qrnr % 

^  *rh: ^  r̂r*r w t  i

? # t <t  *r fejksqrrfi T«rr

srra1 1

JTtrrrRr ^ R q ’, m  # ^  ^ n - 
it f®  gr#' ^ r ^ r f c n  

| ff: 3fr ir> a ?  *r*rcr if f^ n  
t — itrr ?n?t<f " ^ r  ^ r  5frar ^rr- 
>srM” if t  1 t  wnr^ff ^cr^rrs sr̂ - 
«fwfs f ftr r  Jrreft >r«ff «ff,

cffr T?:*r^ k*tt if fanrr 
«rr fa; m  if ^
fwr, tff^r far?r ^f^7 w  ?rni
£wr, wriff *\ =n?^Mr faff
if W Tr w  ^  5rT«rrwnT ?t 
îTTifr, fsfa- %  gcffsrcr irr xz % 

jn-^Pr^Tr ff SiTfT'ff I m *  ^ff 
qx ts f | f sT'Ttt if ^Tsrirf 
iMtfjff 1 ?rsf ^  far f®  fa^sff 
’rrfe-ff % ^ m  % if< wflT if f??rf 

f̂f ^tfsrw m ^•r̂ fi 3pTnT
if ?r^t r̂r>T r̂r ^ff 1

f?^ ;j «R<f f i 1 ^ff 'fsfr if 
?fr< ^  f̂ r t  Win f̂t 1 
*m r  if ^ 3 ?ff  w i'<  t —  
fa'Tt r̂r ?rzx if sft ^ w n j mfc 
| ^n4ff ^jf^r^cr r̂x sFstu it^  f  1 
Tvft'f ?€ sfrawr if srfi* JT r̂f, 

far ?TI S*iT> ^«wf ¥T j\GXi 
f<T̂ 'fr,̂ <iTTr irf sfl jtNt* ^r f)5r»rrT 
|  r*% sr* s t t f t  ft  srriT f*r
?fff?T>TR if X% *T̂ <T I % fa *
JT# |:5T % ffr«T f'^'ft 'Tffn I  fai 
«rf-f '7 if?rr ?rrjrrg Prcmrtfr if 
757 >wf i *r Trfwr-

if 5th  'fsr m, wti t r & r t t f  

rTXH % Wr ĴfTT f*r<TT ^  ^X
*rm l w r»^ fi'rr i t a  t
19 3 w fim ff |  fsprif ^ t o  % %*<*
3 f  1 ^  -T̂ r ir^rr % <fi>ff f̂r
?<r gtar vr n; 5:^ |  fa> *nrx % r̂r<r 
»nm ?t?n!T ^  |  rfk
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[«ft fa f]

5® sn frt t rm R fc  o w # *  % sr«r 
sistfs 3>t% w a  w  rfRft^
^rr ft*rr ^ im t  1 =3TO*ff 3 fa f  w  

SRff tX 3fft *T«Ta % 'Tl’ff ^  f 5 
*3R fW  TfT | toJt to <Rf % 
q«ff ?fm spt w«ra 3Rfop * r r rO

»reft mx ftRr |  i

f*TRT 3H 5TS1R  if 3ft 3ft

#  ^ r  3m r  c t r  ^rf^r
?rh: t o  3 R  *ft s t r  ^rf^r 
f% w r  ^  f ®  s t r r  *f f)  x fr  |

3f JRTl if «ff 3 f  f 3fR I 3ff %
f̂ln- wpt *R3r *rf1 s j r  srft: srrfr % 

?fR w t t  % jtrFw  «ft 3n: *m r
O nD

% #mt ^r sfta'T 1 # srnr̂ r
f33?3 ^•rr ^Tfnr |— *w w'rcf % 
*rr*R *rrf«ra; t o w  fR t  | ?f) t  

faSRiff ?m ’TRW? 3ft *ft vp 3TR 
|, # *T«T?q-r ? p i  m  *t? ;> r  
^  t j  -<fr cfirn: ft str f  i
STfW J N  tm  T f  I — 33 K fofff  

Trff ?»t *f3*T 33 ww w rtw t vk. 
t| |, s r «w  Jf, JprcR *r *n fi Tfr 
| ,  3 f  TO 3 R  =FT fffcT |  I 'Trfotfrfc  

Jr ?r*rt 'rrfeff % ? m r W R  % s t k t r  

7re ftRr, %ftR fsR% *rr*R ? rrf^  

fR??R| srrc •̂T'fn % * r r  3ft
3ft ^  Tr t| f  1 % spr-
3 rfWJlf 3ft * jfa  ?ft n f ,  3  33TR f t

>r*, ar^rr ^r t r t  ^ r  »r ?t ftar—  

W'ttt *pt ft«rr 1 3fr trT %3?r 
3t% ?=rr srririrr, ^33-3^ srra ffff 

tt sn >t?t ft?;#nt m  ^r ?t«t 
q-f-'OT, fr*rtf% t o  f i ^  ^ w fs m  

arr Tft|, #f^R ¥t n̂ rat 
?r frflt ?m  1$ jf f̂ ffR^r 
srR  <ft ’tft ^  'iwwf w k zrrifi 
i t  wf-r > itr w<r TfiT, trrsR^

t t  t o  w  *r«T f\»rr— # w  frforf
JPTTT q?t fWt, TO 5PT 'W!RT
3^ R ‘ff ^  Wl’T I f ^

^ f l  f¥ oTf % ^3fsfrftr<ff r̂ 
f  #  va  ?r ?rsTf ?=rfr «ft\3 *
TOT ZT?, % f l  5fR  I *T

«ft ^T’TT ^TfnT f  ft: 4 '

sirRfcfw ‘ t  t o  snt 5
jrff g  f% 3,Rsr ?fi ^

^1, m  ? 5T ii  fr, eft ^wt-
^  ^ n l  T̂TfjR I ?TTift ’TR

?rfft  ̂ *rr frr?i *pt w? ^trt 
r̂f%5 *rfe fif  *̂rr qft ^Tt 

| cfr n wiRr f. ft; ^  zvr, 5r|r 
|  1 t  TO *f ft^ ra  ?r|t g
?ftT ?*fr H 5T«T 3f t  ^R*fR 
wk ’Tcirr̂  |«rr rfl ftrrat ??r it 
fl# wt ^  ̂ t o  ^ stt^i ^ r  
?rff ftirr ?fk # qft wr 1 

i f  ^ft ¥t ^Rfzrmf ^
WPT 3Ti 5RRr i  1 w r #
w ^ f t ^ l  'T^ftfsnr«n 5rk ^ fiR  ira 
3f  ftrori «rt ft; f*r t o  ^r ^313
fir #ftR 3f 3I5R 5Tff f’T-'TT I fJTfT 
5fl ^ J T R  jf^t 5ft |, TO 3T) f̂r 

<T*r ftrm «n f̂f# ftrerr «rr
ft; 3f3R  f n  # ftR  W»ft rW 3f3R  

3ft f*T5TT I I 4 3?ft n̂T 3crrs, 
^ 3f t  ^trTt^ fi# |tr. ift ?fk 

TO ^ Tfsf #R?TiT TO
T? T O  i  Sltr ITS $5T 

sp v r w r n  3ft ^rrsR^n: f ^ r  
| ^ ’R'TR W jf SPRTO?Pn?JR

% 3 ^ ?r*Rr,3ft3 Tt*TOt-
ŵ fft f  |, 3ft ^  f?r3T̂  sag- if 
| I 3ff ?rff, 3T3 3ft <TT jf̂ T 3ft
3T R f 3r wrfawrft 3frt |, ?fl ^  t o

^  3TT *f T lf  ^ 3 1  n ff 3T 3mft |  I 

STR ^=3 | f t  ^  3R ftfT ,

3fl 7 Wra 3R5TC 3JT ST f«kr^3
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ra   ̂ vnsTH, ^

1 ^

to spt  i?  ?rf*rT I *rr 

ît ̂   *r? grft if  ?mrcfr |

f̂ar  *rfa  *nrr   ̂ w  ŵ Pfprt 

sw* n$r | fa 

TO  JpJTffT# T\ 3fT W'X

I fflfa* T̂T fiW  36 | 

fa Tr̂t 3pr t̂rr  £ sr?t $ *rfa- 

*Prfwf 1̂  ^ 5 fa *f(* *ptt

h’t&s 3?̂ ?rk 3̂  wr  tsr 

*rarsr |, ?f) iTfrr T"r 3fncrr *r sfa- 

fafSRq to 5frHT i? ^

to  t«r *?# fa -̂ff to  W 

| I «f <fi 371 ŜSTcTT f. fa smr ’rtf'r 

JT3T?r tpx tft #TO $ 5iTnT 

r̂|,  rff 3fpff *rfw5r | wrfa fsrcr 

TRT 3T TO  ̂?r?3X nff 571 aw I

qgr <r<: 'frcr r̂ srfâEr | tfk to

# T̂'TT 3fff fWT 5«TcfT I

rrjiofro £ fair Trfr ̂ r afer̂ si Tff nSf 

| W'faf  TT fâ Tr TRT  ̂rriTo if)o

*ff T̂r 3rr  w r̂r 1  f̂r qr ?*r ax? Tf

sTr#  •# | wk sn tt srrfar wth

?JTT  iTflT T̂T Wtst fa11

f ^ g-Rr *rk sp̂ffr wr̂rr | 

*rk r̂ %  srk *r

r̂ «rr ft? to ̂ ncgfa if 3f\ 

ŝrcnjf  fa*n tot, sr? grra ?frfe

«rr, art ii' âTTîr 3?t *rf, # jitr

«ff ?rk 5f1 *fPTR  f̂fi w,

'̂o r̂<ra-  f"-r̂*T Tr̂r 1

W %  ̂ if sr̂ n: ir 'jsr tot, 

<fi i?|  fwr wi f% to tt

fl  |, TO W"i  3̂f

 ̂ f̂r̂T  % ”‘1 rn'

r̂  fjr r̂f%n 7-8 rrfR  fi

to |, to <ata r̂ ?£iT vFwm

f*TT,  ̂ *T*fi  <TcfT f>-|r  w

| I *f ̂  3ft ̂ fff#̂ TOT ̂ riT

g f«p ?tpt wtc E'fH ? i

spRTT if f̂r ŝraw t,  % !tnr- 

Pw I wk  ̂ TT

fn#?̂ WT5ITT ft? 5<n ^ % tp* 

3f>si stpt *r*nr sfrt̂ ?fk tp? f̂fbr 

 ̂ s*rr  wk  *r 

irt'fi *trt 5̂' i fin’O aun  sft

Sift Tt ’’I’l  wk

1̂ *rr?̂r̂ fror «n 1 :?̂r sff 
htt# mgi «ff, ̂  % irraTX vr wrr 

TO  ̂Sft̂'RTfT €’ fa wtt %

3f) 41 n 3pTffl % f̂cf  3f(
srra |, to <n sr̂c wâ fn 1 

w>rc   ̂to r̂  Tt sjth

q-̂f fwr, ?f) 5Tft  ̂ sffc
srf irr 1

f tT̂-?1  ^  STCnT

T̂Cfrir Wl'rf TOT T̂|»iT I #  ^

TOPTT T̂fciT m fa vfe m<J mjT 

*r r̂riT ift fa'ft srk WFrfta

•%$, err to vtĉ h % 

w»n: wn ^®oto ?̂t, ?h 

mq   ̂ w;m r̂rwrr fa fag 

fr̂s: % fatr r̂  ̂| 1 ??r  ̂tt 

 ̂<f;SJ fJT̂i | !rk w Tt 

^ w  faw | I  4

*r, *M 3  r̂rr *r,  qfif 5  fan 

if wk *pii 2 prrr  ̂   ̂ftr?Rft 

I^TO f̂a^srff'Tt m^

tT3T  fif5f 3fpin  I TO H'i'il % 

5RT q̂t >rc ?̂T*T fioT | 1 film 

nff f̂Pt% 3fl̂  ?fk  ^  ^

qî nfifi tfiRrqw  ̂nnr % fat sn̂- 

| ?fk  fa?r  sTf tfi

^ T| I I  t WTT ^

fafiFT TOn wrfrrr fa  ̂<rr 

WTT qfr  v̂ftroT  if fâ K TOTT 

rfk w;̂ n r̂fatr r̂r 5*r 

%■ ^ r̂f ar?r wtr «ttt  ̂ŝ T



t  wh: tfWPSf 5<tKr 
<kt ft  5f r ^  i i x
% fwq wjJr |  %fo5T ®r»fr ^  

|  ^  ?r gfjfw
*rfr Prar | srrr $ ^  tfrfaq 
ft? f̂ r̂ r fa f̂arer « 9  H  srnrr fj, 

if swata |  ?rfc 
stt-str i*r >nraT w r  |, eft t o  
i&  w r  *rer  ̂ |, i int qrsr, wft 

*<j, *rc<t?r ts t  f f  | , sr*#

ftrarrw srrf f t  I  i ^  % srrt % 
t  fr«  ' j  s k  w

f̂t tr ^  f%sr̂ T ^r% w r t  r̂a 
^ r  g i t r t  26 

1981 ¥Y ‘* fw r ’ qf<m | i ^wJr 

^  favtr p r  |, f3f« #i # <ts 
•pt f̂fr̂ rr ^ < fr g :

“ *t r  *TRift ^r trrwf |  fa  
*r qr

H fawf m^srFm ^ifw w  
f w n  a ^r% t t ^ t ?fk 
fsrfl ?«rpr vx ^  ssrw  m rm  
*Wr |  ^  ?«TFT % JTRWTO
% f<=rr% % *=fm wi ?tpt 
Tf%rr i ?rM- fa®% frer 
*m? % spnnr *r srra

431 D.G. Min. of <

fa5  ^  |  ft? *!$*
^nwrcT 5nn ^  $r j| f ®n? 
srrsn s fh t 5 l<*w ^f ^  
fa  % srrcms %
S?rr% *rr ^  s rm r art 
TPHT % SPT srnff *Pt wtf«w 
ftsrfa ^fcn; 51 r̂r̂ flr 1”

TO % faq ^ i'w  gsrraferr M  
^ r  % r̂ rf *farr f^rr r̂?rr*r̂ >
^FWH Wi5RTT 1 . % m f̂f ^t

^  ? i w r  n srh: ^rm  ir irm ^ r  
ferr ’ptt 1 5%̂ tT ^t|t w ?rr
w*rr M  »ra, ?rhc %. wr

r̂irra ?ff % wmf
tft̂ r ferr ^  ?frT 

^•% fao; f f w  fr n̂rr 1 ^  ir 
w*jtt % 3=rmfwf tt  '*fr T"ra»riT 
?:f sraffT fa^rrr 1 sr>nc r̂ff
f*N eft ft«rf3', n̂ r t o  <f;r ^

ir |  1 f  f r o  
v k . 7̂ r |  1 *Tft %rr

I  1
Mr. CHAIRMAN : The House 

now stands adjourned to meet tomor-
row at 11 a.m.

18.05 brs.
The Lok Sabha then adjourned till 
Eleven oj the Clock on Wednesday, 
April 1, 1980 IChaitra n ,  1903
(Saka)
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